
Ninth XIV . 05 Wednesday February 27  
Phalguna 8 2

Seventh  
Nin

XIV  C 1



CONTENTS

[Ninth Series. Vol. XIV, Seventh Session, 1991/1912 (Salta)] 

No. 5, Wednesday, February 2 7 ,1991/Phalguna 8,1912 (Saka)

Obituary Refererx»

Oral Answers to Questions: 

'Starred Question Nos.

Written Answers to Questions: 

Starred Question Nos.

Unstarred Questions Nos.

62, 64 to 
66

61,63, 67 
to 80

663 to 774, 
776 to 806 
808 to 857, 
859, 861 to 
890

Regarding Restoration of Recognition to Railway 
Protection Force Association and Reinstatement 
of Railway Employees dismissed after the strike 
in 1974

Papers Laid on the Table

Committee on Private Members’ Bills and 
Resolutions

Twelfth Report— Presented

Public Accounts Committee

Eighteenth, Nineteenth, Twentieth and Twenty- 
First Report— Presented

C o l u m n s

1— 4

5— 29

29— 572

29— 53

53— 572

573— 612

613— 614

614

614— 616

*The sign + marked above the name of a Member indicates that the question was actually
asked on the floor of the House by that Member.



(il)

C o lu m n s

Business of the House 

Business Advisory Committee

Twentieth Report— Adopted 

Matters Under Rule 377

(i) Need to revamp Tirupati Coach 
Repair Workshop

Dr. Chinta Mohan

(ii) Need to set up a sugar mill in Ramgarh, 
district Sitapur, U.P.

Shri Ram Lai Rahi

(iii) Need to give financial assistance to the 
Government of Rajasthan to provide drinking 
water and electricKy, particularly in Bayana 
region of the State

Shri Than Singh Jatav

(iv) Need to take steps to promote Ayurvedic 
System of Medicine in the country

Shri Baburao Paranjpe

(v) Need to expeditious completion of Sidhmukh, 
Nauhar feeder and Gang Nahar link projects in 
Rajasthan

Shri Bega Ram

(vi) Need to take over sick textile units in 
Bombay by N.T.C.

Shri Vamanrao Mahadik

(vii) Need to k>ok into the reported police 
excesses in Punjab

616— 618

619

619— 625

619— 620

620— 621

621— 622

622— 623

623

623— 624

624— 625

Shri Kirpal Singh



(iii)

(viii) Need to accept the demand for ‘one rank 
one pension’ to ex-serviceman

Shrl M.S. Pal

Statutory Resolutbn Re. Proclamation of 
President’s Rule In Tamil Nadu

Shri Subodh Kant Sahay

Statutory Resolution Re. Approval of Continuance 
of President's Rule in Jammu and Kashmir

Shri Subodh Kant Sahay

Shri Madan La! Khurana

625

C o lu m n s

Prof. Saif-ud-din Soz

Shri Hari Kishore Singh

Shri Dharm Pal Sharma

Shri Yuvraj

Shri Saifuddin Choudhury

Kumari Mayawati

Shri Janak Raj Gupta

Shri Bhogendra Jha

Dr. Thambi Oural

Shri Ramesh Chennlthala

Shri D.D. Khanoria

Prof. N. Toml>i Singh

625— 638

626— 629 

639— 726

639— 641

722— 724

642— 654

654— 671

672— 677

678— 691

691— 693

693— 698

698— 699

699— 703 

703— 709 

709— 711 

711— 714 

714— 716 

716— 718



ShriinderJit 7 1 9 __ 7 2 1

Shri Chandra Shekhar 724__726

Motion of Thanks on President’s Address 726__728

Shri Kapil Dev Shastri 726— 727

(iv)

C o lu m n s



LOK SABHA DEBATES

LOK SABHA

Wednesday, February 27, 1991/PhsJguna 
8,1912 (Saka)

The Lok Sabha met at 

Eleven of the Clock 

[MR. SPEAKER in the Chali] 

OBITUARY REFERENCE 

[English]

MR. SPEAKER: Hon. Members, I have 
to inform the House of the sad demise of our 
former colleague, Shri Kanhu Ram Deogam.

Shri Deogam was a member of the First 
Lok Sabha during 1952-57, representing 
Chaibassa constituency of Bihar. Earlier, he 
had been a mernber of the Bihar Legislative 
Council.

A teacher by profession, Shri Deogam 
was associated with Chaibassa Zila Schools 
in different capacities. He was a social re
former and served the society through ‘Ho 
Samaj Mahasabha’. He actively worked for 
the upliftment of the tribal people.

A man of letters Shri Deogam authored 
some books and poems in Ho language.

Shri Deogam passed away at Chaibassa 
on 10th February, 1991 at the age of 94.

We deeply mourn the loss of this friend 
and I am sure the House will join me in

conveying our condolences to the bereaved 
family.

The House may now stand in Silence for 
a short while as a mark of respect to th* 
deceased.

The Members then stood in silence for a 
short while

SHRI P.R. KUMARAMANGALAM (Sa
lem): Mr. Speaker, Sir, on the 25th February, 
I had sent a letter to you informing you of my 
intention to raise an important matter.

MR. SPEAKER: Afterthequestion hour.

SHRI P.R. KUMARAMANGALAM: The 
situation is really very serious. What has 
happened is that the bureaucracy in the 
Railway Department, the Railway Board and 
the Railway Protection Force have managed 
to take the political system for a ride and they 
still think they can do it. What happened was 
that the Railway Protection Force, they had 
originally planned, should be an armed force 
wayback in 1984, when Shrimati Indira 
Gandhi was the Prime Minister. She turned 
it down. Thereafter in 1985 using some other 
excuses, saying that it should be a paramili
tary force, they brought this by an amend
ment. The whole objective was not to bring 
the Railway Protection Force as an armed 
force, the whole objective was to withdraw 
the recognition for an association of the 
junior employees of the Railway Protection 
Force.

MR. SPEAKER: You can raise it after 
question hour. It is your right; I agree.

SHRI P. R. KUMARAMANGALAM: They
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have illegally withdrawn the 
recognition.... {\nterruptions) They are ask
ing for restoration..........(Interruptions) The
Prime Minister has accepted K. the Railway 
Minister accepts it. but it has not been done. 
I have made it clear......... (Intenuptions)

SHRI HARISH RAWAT (Almora); ft is a 
very serious matter.......... (Interruptions)

MR. SPEAKER: I am not minimizing the 
seriousness of the situation, but my poirrt is, 
this can be raised after question hour.

SHRI BASUDEB ACHARIA (Bankura): 
The Railway Minister should come and ex
plain.

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTEROF PARLIA
M EN TAR Y AFFAIRS (SHRI S A TYA  
PRAKASH MALAVIYA): The Railway Minis
ter has already written to the hon. 
Member....... ( Interruptions)

(Interruptions)

SHRI P.R. KUMARAMANGALAM; Sir. 
the Railway Minister’s stand is unfortunate. 
He seems to think that we are persons. Who 
do not have minimum intelligence. The fact 
is that we are asking for restoration of recog
nition and he has the temerity right in the last 
moment at 10.59 to say that we grant it 
subject to the prescribed formalities. I am 
sorry. Sir. (Interruptions)

MR. SPEAKER: Please take your seat. 
Let us hear the Minister.

SHRI SATYA PRAKASH MALAVIYA: 
What I was submitting is that the Railway 
Minister has already written to the Hon. 
Member. He is looking into the matter and 
appropriate action will be taken to the satis
faction of the Hon. Member.

[Translation]

MR. SPEAKER: He has given an assur
ance. *

(Interruptions)

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, when this issue was raised, the 
entire House expressed its unanimity. How 
can this Government show in difference to it. 
The Bureaucracy is trying to misguide not 
only the Minister, but the entire House.

(Interruptions)

[English]

MR. SPEAKER: I think the Minister has 
promised.

(Interruptions)

MR. SPEAKER: Malaviya ji, they could 
not hear you. Please repeat the last sen
tence.

SHRI SATYA PRAKASH MALAVIYA: 
Sir, the Railway Minister has already written 
to the Hon. Member. Shri Kumaramangalam 
and he will take a decision to the satisfaction 
of the hon. Member.

SHRI P.R. KUMARAMANGALAM: Let 
him come here. (Interruptions)

MR. SPEAKER; Mr. Kumaramangalam. 
he has given an assurance. He is not only the 
Minister of Petroleum and Chemicals he is 
also the Minister of Parliamentary Affairs.

SHRI P.R. KUMARAMANGALAM: I 
want an assurance from the Prime Minister. 
(Interruptions) Sir, I am not sitting in the well 
respecting your order but I shail wait here in 
the House till the order comes. (Interruptions)

MR. SPEAKER: Question-Hour should 
not be wasted.
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11.07 hrs.

ORAL ANSWERS TO  QUESTIONS 

[English]

Building Bye-Laws In the Capital

*62. SHRI VAMANRAO MAHADIK: 
SHRI HARISH PAL;

Will the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) whetherthe Government have asked 
Delhi Administration to review its decision to 
amend the building bye-laws in the capital;

(b) if so, the reasons therefor; and

(c) the time by which the building bye- 
laws are likely to be reviewed?

[Translation]

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes. Sir.

(b) It was considered necessary that 
amendments to the Building Bye-laws should 
be consistent with the Master Plan and be 
uniform in respect of areas coming under the 
jurisdiction of Municipal Corporation of Delhi, 
New Delhi Municipal Committee as well as 
Delhi Development Authority.

(c) The recent amendments brought 
about in respect of the Municipal Corpora
tion of Delhi are being reviewed and a decisnn 
is expected to be taken shortly.

[English]

SHRI VAMANRAO MAHADIK; Sir, In 
the prominent urban cities like Delhi, Bombay 
and Calcutta sky scrapers are coming up 
very fast and they are creating hinderance in 
the extinguishing of the fire when fire breaks 
out. Therefore, it is necessary to look into the 
rules regarding the bulMing bye-laws artd 
the Development and Planning rules. Ha*

the Government thought of changing the 
rules of building bye-laws so as to overcome 
this diffk:utty; if so, what are they?

[Translation]

SHRI D AULAT RAM SARAN: Mr. 
Speaker, Sir, while giving reply, I have sub
mitted that certain objections were raised in 
regard to the rules published by the Delhi 
Administration. With a view to remove these 
objections, these rules are not being applied 
and action is being taken for their review. 
Otherwise, this is incorporated in the rules, 
1983 but the Delhi Administratnn issued a 
notification after amending the rules. But the 
amendments made were not consistent with 
the Master Plan. The Delhi Development 
Authority has raised objections. That is why 
this action has been taken for formulating 
uniform rules.

[English]

SHRI VAMANRAO MAHADIK: In cities 
like Delhi, Calcutta and Mumbai, it is found 
that the iriflux of population is increasing day 
by day. The increase jn the density of popu
lation is leading to all sort.<i of problems. To 
overcome the acute problems relating to 
land, etc. has the Government thought of 
increasing the Floor Space Index? I also 
want to know whether the Government is 
considering any changes in the building by 
laws and devetopment and planning rules in 
these metropolitan cities.

[Translation]

SHRI D AULAT RAM SARAN: Mr. 
Speaker, Sir, Government gives thought to 
each and every aspect of the problems of the 
people but this question relates only to Delhi. 
That is why I have given information in re
gard to the question whk:h related to the 
amendments in the BuikJing Bye-Laws in the 
Capital. But the hon. Member is asking 
question about all the cities of the country. If 
he gives a separate notice for this question,
I will give information.

SHRI RAM NAIK: At present, ther* ar* 
no representatives of the people in the Deltti
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Metropolitan Council and the Delhi Munici
pal Corporation as both these bodies stand 
dissolved. Does the Government propose to 
take the Members of Parliament from Delhi 
into confidence and discuss these rules with 
them?

SHRI DAULAT RAM SARAN: A notifi
cation inviting objectionsfrom the public was 
issued for formulerting new rules. But these 
rules are not uniform. So the amendments 
were made with a view to have uniform rules 
for all the concerned agencies. If the Hon. 
Member desires he can give notice of 
amendment when these rules would be taken 
up for further amendment.

[English]

DR. BIPLAB DASGUPTAiSir.tne issue 
which has been raised in relation to Delhi is 
also very relevant for the other metropolises 
of the country. I find that in almost all the 
cities the housing situation is very acute. 
Also, the number of houses being built by the 
Government is totally inadequate in relation 
to the demand. As a consequence, most of 
the people who want to have their own 
houses have become a prey to the exploita- 
ttensof the big developing companies. These 
developers are not paying any respect to the 
norms in relation to building rules and they 
are polluting the environment which leads to 
all kinds of hazards-fire hazards, health 
hazards and so on. (Interruptions)

In this connection, I want to know 
whether the Government is thinking in terms 
of formulating some universal laws, univer
sal in the sense that it has got some all-India 
perspective. There should be some norms 
for building construction which should be 
equally acceptable and applicable in all parts 
of India so that we can save individuals from 
the clutches of the big developing compa
nies which exploit the consumers in various 
ways with total disregard to rules.

[Translation]

MR. SPEAKER: Biplabji, this questk>n 
relates to the by e-laws.

(Interruptions)

SHRI D A U LA T RAM SARAN: Mr. 
Speaker Sir. here there is no question pf 
clutches of the companies. This questbn 
relates to the amendment In the bye-laws in 
the capital. The honourable Member has 
drawn attention to the housing problem in 
metropolitan citiest Efforts are being made 
to tackle that problem separately. When the 
honourable member woukl give a separate 
notice for this question, answer to that wouM 
be given, but the present question does rwt 
relate to that.

SHRI RAM KRISHAN YADAV: Mr. 
Speaker, Sir. it is very good to have a law in 
regard to urban development or construct ion 
of houses. My impressk>n is that the big and 
influential people escape the rules by paying 
money.

MR. SPEAKER: Yadavji, this question 
relates to bye-laws.

SHRI RAM KRISHAN YADAV: Mr. 
Speaker, Sir, the Corporation and Govern
ment demolish the Jhuggi-Jhonpries on the 
pretext of bye-laws. Do Government pro
pose to formulate rules to ensure that their 
jhuggis are not demolished and they should 
be allowed to dwell in them for longer period?

SHRI D AULAT RAM SARAN; Mr. 
Speaker, Sir, Government is very much con
cerned about the Jhuggi dwellers and they 
are being provided with good houses. But 
this question does not arise out of the origi
nal question and if the Member asks a 
separate question, he would be given an 
answer.

SHRI KALKA DAS: Mr. Speaker, Sir, as 
has been stated just now, Delhi Metropolitan 
Council and the Delhi Municipal Corporation 
stand dissolved at present and there is no 
people’s representatk>n. So the democratic 
functioning is hampered in Delhi. The hous
ing problem is becoming acute with the ever 
increasing population in Delhi and DDA has 
completely failed to meet the needs of oon- 
structfon of houses. Has government, while



9 Ora! Answers PHALGUNA B. 1912 (SAKA) Ora! Answ0rs 10

formulating ths by*-laws, paid any attention 
to the question of number of storeys to be 
allowed to ensure housing facilities to the 
maximum number of families. This aspect 
should be taken into account while amend- 
irtg the bye-laws so that facilities are pro
vided to the increasing population.

SHRI D A U L A T RAM SARAN: 
Horwurabie Speaker, Sir, I have not to make 
any comments on the remarks of the hon. 
Member. The questkin relates to amend
ments to buikling bye-laws in Delhi. If the 
honourable Member wants to have some 
informatk>n in this regard, I can give 
that.......{Interruptions)...........

SHRI KALKA DAS; Mr. Speaker, Sir, I 
have asked whether Government propose 
to bring about amendments in the bye-laws 
in such a way that may ensure housing 
facilities for larger number of people.

MR. SPEAKER: Please sit down. This 
question relates to the amendments to the 
buikling bye-laws.

(Interruptions)

[English]

SHRIMATI UMA GAJAPATHI RAJU: 
Mr. Speaker, Sir, in view of the aesthetical 
and environmental damage that is being 
caused, will the Government consider hori
zontal construction instead of vertical con
struction and will the Government put a ban 
on all high rise buildings?

[Translation]

SRI DAULAT RAM SARAN: Mr. Speaker 
Sir, the question relates to by-laws. The 
suggestion given by the hon. Member can 
be considered.

[English]

SHRIMATI UMA GAJAPATHI RAJU: I 
do not think that the Minister has understood 
my question. He has not answered my ques
tion. Will he give an answer to my questton?

[Transla^ri[

SHRI DAULAT RAM SARAN: I have 
understood your question very well.

[EngK9h]

SHRIMATI UMA GAJAPATHI RAJU: 
Mr. Speaker, Sir, we want your protection.

MR. SPEAKER: I have called Mr. 
Malhotra

[Translation]

SHRI D AULAT RAM SARAN; Mr. 
Speaker, Sir, I have understood the questk>n 
of the hon. Member. She has given sugges
tion in regard to the small houses, but the 
experts have different views on this matter. 
Some favour constructk>n of multi-storeyed 
houses and some oppose it. This question is 
not related to the original question.

PROF VIJAY KUMAR MALHOTRA; Mr. 
Speaker, Sir, the hon. Minister has stated 
that he has directed The Delhi Administra
tion to amend the bye-laws. Has the Central 
Government given any specific recommen
dations? Which are the building bye laws the 
Centre wants to get amended? Is it a fact that 
as per the existing building bye-laws, only 60 
per cent of the area can be covered and the 
corporatk>n and Government have proposed 
that the said limit should be raised to 75 per 
cent since there is shortage of housing in 
Delhi and people resort to unauthorised con
struction which is regularised later on. Like
wise recommendations have been made for 
increasing the F.A.R. The Central Govern
ment on the pattern of foreign countries is 
framing some rules regarding FRA consis
tent with the Master Plan whk;h will hinder 
housing activities in Delhi. Keeping this in 
view what amendment the hon. Minister 
proposes to bring forth in the building bye- 
laws so that more space can be covered and 
more houses could be constructed. What 
specific amendments the Delhi Administra
tion has been asked to make in the Building 
Bye-laws?
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SHRIDAULAT RAM SARAN: The Cen
tral Government has not given any directive 
for directive for amending the bye-laws of 
Delhi...

PROF. VUAY KUMAR MALHOTRA: In 
reply to the question “whether the Giovem- 
ment have asked the Delhi Administra
tion.......... ".thehon. Minister has stated 'Yes,
Sir* and now he says that he has not said so.

SHRI DAULAT RAM SARAN: You go 
through the question and its reply. The ques
tion is whether the Government have asked 
Delhi Administration to review its decision to 
amend the buikling bye-laws in the capital....

PROF. VUAY KUMAR MALHOTRA: In 
reply to this questk>n he has said ‘Yes, Sir'. 
When he has already stated 'Yes Sir’ now 
how can he say ‘No. Sir’.

SHRI DAULAT RAM SARAN: Kindly 
listen to me. As already stated by me, the 
Delhi Municiped Corporation Act, 1957, Mu- 
nksipality Act, 1911 and Delhi Development 
Act, 1957 are applicable to Delhi Municipal 
Corporation Area, New Delhi Municipal 
Committee Area and the areas covered un
der Delhi Development Act respectively. 
Certain bye-laws were framed under these 
Acts. In order to coordinate these Acts in 
1983 the Munk;ipal Corporation circulated 
amendments and invited objection and 
thereafter a final notification was issued in 
the amended form. But this notification was 
not agreed to by all, there were some ob
jections to it. Because of these objections 
the Institutions developed some mutual dif
ferences, and In view of these differences 
the Home Minister asked them to frame 
unified rules. When the attention of our 
Ministry w ^  drawn to this matter we also 
opined that a unified set of rules should be 
framed after duly coordinating and amend
ing the existing rules.

PROF. VUAY KUMAR MALHOTRA: 
Why the hon. Minister is not telling us about 
the decisions which he wants to get re
viewed. On public demand the Delhi Cor
poration amended its buikling bye-laws.

Millions of people have been t>enefited t>y it 
and lakhs of unauthorised houses are being 
regularised. But a few people with vested 
interest approached the Government and 
made the Government issue this directive. 
Why does rK)t he tell us which building bye- 
laws he wants to get amended or reviewed. 
Two institutnns approached the Govern
ment and the Government issued the direc
tive to Corporatnn to review its decision. 
Millions of people in Delhi will be benefited by 
this. It is being proposed that limit of cover
age of 60 percent area shou M be raised to 6 6  
arKj 75 percent and you are telling them not 
to raise this limit. What has Delhi Adminis
tration got to do with it, which bye-laws are 
being framed by Delhi 
Administration... ( IntBrruptions)

SHRI DAULAT RAM SARAN: The hon. 
Member seems to be quKe annoyed. As per 
the bye-laws announced by Delhi Municipal 
Corporation and Delhi Administration 20 per 
cent area sul^ect to ceiling of 450 sq. feet 
with a margin of maximum 2  feet set back is 
permitted to be covered. But the problem 
was...(Interruptions) At least listen to me. 
you are unnecessarily getting annoyed.

PROF. VUAY KUMAR MALHOTRA: 
One million unauthorised houses will be 
regularised and you are delit>erately putting 
obstacles. You are not aware of the factual 
position. This is a matter of regularisation of 
10  lakh houses. Nobody can demolish these 
houses. Not even he can get them
demolished.... {Interruptions) They don’t
consuft anybody.... {Interruptions)

SHRI DAULAT RAM SARAN; Coercive 
methods neither help in enactment of any 
law or getting the law 
amended ( Interruptions)

MR. SPEAKER: Kalka Das ji please sit 
down... {Interruptions)

SHRI DAULAT RAM SARAN; Public 
interest and public welfare is the sole objec
tive while framing a law and...... {Interrup
tions)
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PROF. VUAYKUMAR MALHOTRA: Mr. 
Speaker, Sir, will they demolish these 10,000
houses?..........(Interruptions) The matter
should be reviewed and the directive should 
be withdrawn............. (Interruptions)

MR. SPEAKER: All right.

(Interruptions)

[English]

Raids on Hoarders and Black 
Marketeers

*64 SHRI HARISH RAWAT:
SHRI PARASRAM BHAR- 

DWAJ;

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether inspite of the fact that there 
is sufficient stock of essential commodities 
with the Government, not only the prices 
have shot up considerably but the stocks 
have also disappeared from the market;

(b) whether these essential commodi
ties are being sold at exorbitant prices;

(c) if so, the corrective action taken in 
the matter;

(d) whether the Government’s enforce
ment agencies have carried out raids re
cently against hoarders and blackmarketers 
to unearth the essential commodities;

(e) if so, the details of raids conducted in 
different States and in Delhi;

(f) the action taken against those found 
guilty; and

(g) the success achieved in bringing 
down the prices of essential commodi
ties?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a)

to (g). A statement Is laid on the Table of the 
House.

STATEM ENT

There was some increase in prices of 
essential commodities after the outbreak of 
Gulf War. To a large extent pank: buying by 
consumers contributed to the price rise and 
there arose a certain degree of ailificial 
scarcity of essential commodities in the 
market. The Central Government as well as 
the State Governments swung into action to 
reassure the people that there were were 
adequate stocks of all essential commodi
ties available and, therefore, there should be 
no apprehension of their non-availability in 
future and that panic buying in excess of the 
normal requirements should not be resorted 
to. This had a salutary effect and after a 
while, general consuming people stopped 
purchases in excess of their normal require
ments. Further State administrations were 
requested to launch intensive campaign for 
dehoarding operations and enforcement of 
stock control orders. These steps resulted in 
the prices of essential commodities stabilising 
at slightly lower levels in spite of the War 
continuing and the stocks appearing in the 
market.

2. In addition to allocation of normal 
quantities of rationed items in the Pubik: 
Distribution System, FCI was permKted to 
release 1.5 million tonnes of wheat at lower 
than the market prices into the open market.

3. In respect of edible oils, Govern
ment continued to import the same and 
make the stocks available to PDS, besides 
NDDB and HVOC launched their consumer 
packs in edible oil and vanaspati in corv^f 
nient consumer packs under brand names ” 
Dhara", "Shankh" and “Champion", which 
resulted in prices of private brands also 
softening.

4. A statement about the number of 
raids conducted during the period 1.1.1991 
to 22.2.1991 as reported by the State Gov- 
ernments/UTs is given in the attached 
Annexure.
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5. 738 persons w*r« arrested. 775 1136.63 lakhs seized during the course of
prosecutions launched and goods worth raids conducted in this period.

ANNEXURE

Numbor of raids carrM  out by StatosAJTs during the period 1.1.1991 to 22.2.1991 (as
reported upto 25.2.91)

S. No. StateAJT No. of raids

1 2 3

1 . Andhra Pradesh 290

2 . Assam 30

3. Bihar 3

4. Goa 3

5. Gujarat 1302

6 . IHImachal Pradesh 2807

7. Kerala 737

8 . Madhya Pradesh 441

9. Maharashtra 1599

1 0 . Meghalaya 33

1 1 . Mizoram 35

1 2 . Orissa 79

13. Punjab 1431

14. Rajasthan 293

15. Tamil Nadu 407

16. Uttar Pradesh 6778

17. West Bengal 116

1 0 . A & N Islands 141
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S. No. StateAJT No. of raids

1 2 3

19. Daman and Diu > 7

2 0 . Delhi 471

2 1 . Pondcherry 136

Total 17139

[Translation]

SHRl HARISH RAWAT: Sir. I am on 
'Anshan' and I am raising this question on 
behalf of those millions of people who are 
being forced to resort to ‘Anshan’ because 
of rise in prices. The hon. Minister has stated 
that after the outbreak of Gulf War, panic 
buying by consumers contributed to the price 
rise to a large extent. It may be true. But the 
Government should have thought over it 
because the conditions leading to the Gulf 
War did not crop up suddenly. Knowing that 
this situation could lead to hoarding and the 
traders could take undue advantage of the 
situation the Government should have swung 
into action. I have asked about the details of 
raids conducted in different states so that the 
person found guilty could be brought to book. 
Only three raids have been conducted in 
Bihar and three persons have been arrested 
for indulging in hoarding. The position in UP 
is far better than West Bengal. 115 raids 
have been conducted in West Bengal 
whereas in UP......

MR. SPEAKER: Please put the ques
tion.

SHRl HARISH RAWAT: In UP. 6778 
raids have been conducted. I would like to 
know when the Government had an appre
hension that hoarding might increase during 
this period why necessary steps were not 
taken to contain hoarding. The steps Gov
ernment propose to take to reduce the prk:es 
of petty consumer items which have shot up.

The reply givf»n hv the hon. Ministerdoes not 
clarify these poinii..

RAO BIRENDER SINGH: Drive against 
hoarding is launched only when the hoard
ing activities start and the Government feels 
that if strict action is not taken the situation 
will go out of control. We were aware that war 
was imminent but we did not feel the neces
sity of enacting any new law because the 
laws have already been enacted by the 
Parliament in this regard. In order to contain 
hoarding and blackmarketing and to ensure 
the smooth supply of essential commodities, 
special provisions have been made in the 
Essential Commodities Act. But these 
provisions can be applied only in a particular 
situation. After the outbreak of Gulf War the 
people become pank:ky, they started hoard
ing and started buying things more than their 
usual requirements and traders also resorted 
to price rise. When there is scarcity in the 
market the traders resort to hoarding. For 
this, the first measure we have taken is that 
we have instructed the State Governments 
to take the strctest possible action for de
hoarding. We have asked them to submit a 
monthly report giving details about the raids 
conducted numberof people arrested, goods 
recovered as well as seized, number of 
person conveted and detained. For this pur
pose, we have used the laws already enacted 
to curb the illegal trade practices. Another 
thing that is required to arrest the prices is, to 
augment the supplies. The shortage of 
commodities is created and you have also 
mentioned about it. We have large
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stocks of essential commodities like 
foodgrains, rice, sugar and edible oil. There 
is no shortage of foodgrains in our stocks. 
We have rather more stocks of rice and 
wheat than what we require and there will not 
be any shortage of these items in the mar
kets. In the month of February, we have 
increased the quota of wheat for public dis
tribution by more than one lakh 
tonnes...{lnt0iTuptions)

SHRI HARISH RAWAT; The HonWe 
Minister has just now enumerated the steps 
taken by him for augmenting the supplies of 
certain edible commodities. What has been 
the effect of these steps, is known to all. The 
Honble Minister is aware that the prices have 
not come down. Pulses are essential com
modities. The Government has put the pulses 
under the OGL and these can be Imported 
freely. Duty on them has also be reduced by
10 percent. I want to know as to how much 
quantity of the pulses has been imported. 
Whether, in spite of this, there has been any 
reduction in their prices and if not, what are 
the reasons therefor?

RAO BIRENDER SINGH: Mr. Speaker, 
Sir, the question of pulses Is different one but 
If you allow me, I can reply to his query.

MR. SPEAKER: Alright. You may reply 
to his questk)n.

RAO BIRENDER SINGH: Mr. Speaker, 
Sir, the reason for shortage of pulses in the 
country Is because of the gap in productk>n 
and demand. It has been estimated that we 
require between 16 to 18 million tonnes 
whereas during the last few years the pro
duction of pulses has not Increased much; it 
has increased to 11 million tonnes to 13 
million tonnes. During the last few years 
country has been importing pulses to the 
tune of 4 to 5 millk>n tonnes. This has not 
bridged the gap fully. We need to increase 
the production in our country and the Agricul
ture Ministry has been trying to do the needful 
for quKe a king time.

SHRI HARISH RAWAT: Mr. Speaker. 
Sir, I want to know from the Honble Minister

whether the imports have helped in bringirig 
the prk:es down or not?

RAO BIRENDER SINGH: Imports have 
been reduced but there is no doubt that the 
prices have not come down. Duty has also 
been slashed down from 35 percent to 10 
percent. This has been done on the recom
mendation of the Food Ministry so that the 
consumers may get the pulses on lower 
rates........(Interruptions)

SHRI CHHAVIRAM  AR GAL: Mr. 
Speaker, Sir, wheat, sugar, edible oils, kero- 
sine oil, diesel etc. are distributed by the 
Centre txJt as the distributk>n is not done 
properly, the prices are increasing. Some
where the quota is fired more and some
where it is less. Madhya Pradesh has been 
given very less quantity. Will the Government 
take some steps to end this kind of political 
dishonesty?

MR. SPEAKER: Are you talking of die
sel?

SHRI CHHAVIRAM ARGAL; I am ask
ing about the foodgrains and edible oils. Why 
Madhya Pradesh has been altotted such a 
low quota.

RAO BIRENDER SINGH: Mr. Speaker, 
Sir, we have increased the wheat quota of 
Madhya Pradesh according to their demand 
for public distributkan and as per the system, 
the Government of India fixes a definite 
quota for the States and they in turn distrib
ute the essential commodities. This is a 
State subject (Interruptions)

[English]

SHRI AJITPANJA: Itseemsthatfor any 
ills in the country we are trying to blame the 
Gulf war. The Minister started by saying that 
because of the outtxeak of the Gulf war there 
was increase of prk»s of essential com
modities. Even before theGulfWarthe prees 
from salt to cement,for everything, increased 
as on record from 5 per cent to 35 percent as 
compared to the prices of November. 1988. 
The Minister also stated that there is enough
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supply of essential cbmmodities and there is 
no dearth of essential commodities. In Ben
gal Long queues are seen in the streets of 
Calcutta in front of every ration shop. The 
State Government is saying that the Central 
Government is not supplying as demanded 
by them and that is why, there is scarcity. 
You will be surprised if you see the chart of 
raids conducted in various States particu
larly West Bengal. The intensive raids con
ducted in different States for de-hoarding 
essential commodities during the period 
mentioned in the statement i.e. from 1st 
January to 22nd February are West Bengal- 
116, Pondicherry-a small Union territory- 
136, Delhi 471. Bihar only 3 and Orissa 79. 
Would the hon. Minister look into the fact as 
to why there are only 116 raids in Bengal and 
whether the State has taken effective steps 
in the drive for de-hoarding essential com
modities? is it a fact that because the Central 
Government failed to supply essential com
modities to the State of West Bengal as 
required by them there is a scarcity there?

RAO BIRENOER SINGH: West Bengal 
Government has carried out a large number 
of raids and also arrested a very large num
ber of persons. Out of 116 raids that were 
conducted 100 arrests were also made. That 
shows that there was hoarding in the State. 
When hoarding takes place, it can be pre
sumed that there is enough of stock in the 
State for traders to keep in excess of the 
stock required. West Bengal Government is 
quite satisfied so far as I know, about the 
supply of essential commodities.

SHRI HARI KISHORE SINGH: Sir, we 
are hearing k>t of comments about not many 
raids being carried out in Bihar, but what 
about Delhi? Why the prices have gone up in 
Delhi? The Prime Minister has been appeal
ing to the traders and hoarders for the last 
two months not to increase the prices, but 
what has been the impact of those appeals? 
Or is there any collusion between the Gov
ernment and the hoarders in the chy of Delhi- 
the capital city? The Govemment is not able 
to control the prk;es. What is the matter? Are 
they not supplying commodities adequately 
or there is some other reason?

RAO BIRENDER SINGH: Sir. Delhi 
Administratk>n is taking very effective mea
sures for dehoarding. They have been con
ducting raids and arresting the people. It is 
wrong to say that there is any collusk>n 
between the Government and the traders 
indulging in unfair practices. Everything is 
being done to stop unfair practices and in 
Delhi, as in other large cities in the country, 
in spite of the war continuing, prces of some 
of the essential commodities have not only 
stabilised but they have also come down. As 
for instance, wheat had gone up to Rs. six 
hundred per quintal during a short period 
and now it is available at Rs. 350 per quintal. 
Wheat atta was selling at Rs. 5.50 per kg., 
now it is freely available at Rs. 4 or Rs. 4.20 
per kg. in Delhi.

SHRI NANI BHATTACHARYA: Mr. 
Speaker, Sir. I would like to ask the Hon’ble 
Minister as to why inspite of the measures 
provkJed in the anti-hoarding and anti-profi- 
teering laws, the prk:es of the commodities 
keep on increasing? Secondly, when the 
prices are incre<^ing and we are unable to 
check them, why do not we adopt other 
measures? Rice, pulses, oils. Salt, match
box, kerosine oil. coarse doth etc. are es
sential items. Why these are not sold through 
public distritMJtk>n system to the common 
man?

RAO BIRENDER SINGH: Mr. Speaker, 
Sir, the laws are framed to curb offences like 
theft etc.Theft has always been an offer>ce 
and strict laws have been enacted to check 
it but till date, this offence continues to be 
committed. To the extent it is possible to 
check theft, the available laws are being 
used for the purpose but in certain circum
stances, sometimes the incklence of these 
offences increase. When people find that a 
particular situalk>n can be taken advantage 
of, they exploit h. They lift the foodgrains 
from the market and indulge in hoarding. The 
remedy for this is to take strict acton. For this 
we have been repeatedly requesting the 
states to take proper action.
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[English]

MR. SPEAKER: Shri A. N. Singh
D«o.

{Interruptions)

SHRI A. N. SINGH DEO: Mr. Speaker, 
Sir, is the Minister aware that there is short
age of Palmolein oil in Orissa due to non
release of quota for the last three months?

RAO BIRENDER SINGH: Sir, for the 
month of February, 1200 MT of palmolein oil 
has been allotted to Orissa. (Interruptions)

[ Translation]

SHRIMATI SUMITRA MAHAJAN: Mr. 
Speaker, Sir, if there is any Government 
worth the name, it has failed to control the 
prices. I will like to cite the instance of Madhya 
Pradesh. Wheat and sugar quotas have 
been fixed for the State. In Madhya Pradesh 
50 grams sugar Is being given per head. I 
woukj like to know whether the Government 
considers this quantity sufficient... {Inter
ruptions)

MR. SPEAKER: You may sit down.

{Interruptions)

SHRIMATI SUMITRA MAHAJAN: I 
would like to tell that Oil Corporation has 
irwsreased the prices of the edible oil being 
soM with the brand name of 'Dhara'. Can you 
give even a single example where the prk:es 
might have come down....(/nferrupr/ons)

MR. SPEAKER: She is asking about the 
sltuatk>n in Madhya Pradesh.

RAO BIRENDER SINGH: Mr. Speaker, 
Sir, the supply of wheat has been aug
mented for Madhya Pradesh according to 
their demand and 1 2 0 0  tonnes of popollne
oil have been supplied to them In the month 
of February. We will keep on supplying this 
in future also...

(Interruptions)

[English]

SHRI K. S. RAO: Sir, we might not be 
manufacturing the missiles and the atomic 
weapons. But our farmers have got all th« 
capacity to produce pulses required in the 
country. There is not any shortage in this 
regard. But I am sorry that pulses are being 
imported from outskJe thereby the farmers 
are foregoing right'price for pulses in this 
country. So, I wish to know from the hon. 
Minister whether he promises or recom
mends from his Agriculture Ministry to assure 
the remunerative prices to the farming com
munity of this country and also seen that the 
production is immediately increased and 
supplied through the public distribution sys
tem.

RAO BIRENOER SINGH; Sir. the farm
ers aregetting remunerative prices for pulses 
because the prevailing prices in the market 
are much higher than the minimum support 
prices announced t>y the Government. {In
terruptions)

MR. SPEAKER: Next Ouestion-Shri 
Kailash Meghwal.

{Interruptions)

[Translation]

Effect of Chemical and Biological 
Weapons Used In Gulf War

*65. SHRI KAILASH MEGHWAL: Will 
the Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether a study has been made in 
regard to the likely immediate and long-term 
effects of threatened use of chemk:al and 
bk>k>gical weapons in the Gulf war on the 
human and animal life in the Indian sub
continent;

(b) if so, the details thereof;

(c) if not the reasons therefor; and

(d) the details of the immediate and
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long-term steps proposed to be taken to 
neutralise the effects thereof, if any?

THE DEPUTY MINISTER IN THE MIN
ISTRY O F HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY <SHRI DASAI 
CHOWDHARY): (a) No, Sir.

(b) Does not arise.

(c) and (d). The consequences of the 
use of chemicat and biological weapons will 
depend on the nature of such weapons and 
the scale of their use. It is difficult at this 
stage to make any realistic assessment in 
this regard. Moreover, Indian Council of 
Medical Research is of the view that consid
ering the distance separating the theatre of 
operations from India, it is extremely unlikely 
that our country will suffer any adverse affect 
on this account.

[Translation]

SHRI KAILASH MEGHWAL: Hon’ble 
Speaker, Sir, I had asked a very important 
questk>n. The moment the possibilities of 
outbreak of a world war.... {Interruptions)

MR. SPEAKER; Subhasini Ali Ji, please 
keep quiet.

SHRI KAILASH MEGHWAL: The whole 
of the worki is worried over the effect of those 
weapons which are likely to be used in the 
war. If the threats which were held out are 
any indksation, there were talks of using two 
types of weapons and accordingly oil was 
flowed in the sea and oil-wells were put on 
fire. This oil slk:k is likely to have fatal effect 
on the flora and fauna on the sea shores. The 
smoke emitting from the oil well’s fire would 
also have fatal effect. Chemical and biobgi- 
cal weapons have not been used so far but 
if it does, as the situation has developed 
today, we can well imagine its results. In view 
of this sHuatk)n, why Government of India did 
not conskier it fit to cause a study to be made 
of the likely effect of the use of these weapons, 
•t is a grave mistake whether the Govern

ment of India propose to have this serk>us 
matter studied even now?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): This 
is wrong to say that the Government of India 
dkl not make a study of the likely effect of the 
use of weapons in case of war. A compre
hensive study is being made and the Ministry 
of Environment have asked other Ministries 
such as Department of Scierwe, Department 
of oceanography and Meteorokigical De
partment to ckjsely Monitor any adverse 
effect likely to be caused by the use of such 
weapons or by oil slick. Our experts are 
constantly studying this to see whether any 
water polluton or any other pollutk>n is caused 
by it. Our studies so far have revealed that it 
woukJ not have any adverse effect in India. 
Therefore, it is not correct to say that it will 
have any adverse effect in India.

SHRI KAILASH M EGHW AL: Mr. 
Speaker, Sir, I seek your protection. Protec
tion in the sense that in reply to my questk>n 
Hon’ble Minister has said 'No. Sir’. I want to 
read out that questk>n whk:h k>xsist of two 
lines and in reply to whk;h he has stated, that 
no study has been made. My first questnn 
was that  ̂whether a study has been made in 
regard to the likely immediate and long-term 
effects of threatened use of chemical and 
bk)logk:al weapons in the Gulf War on the 
human and animal life in the Indian sub
continent? "Just now he has stated that a 
study is being made while in the written 
answer he has stated 'No, Sir', But replying 
to the supplementary question he has said 
•Yes’.

MR. SPEAKER: Kindly accept what
ever he is saying now. Now put another 
quest k>n.

SHRI KAILASH MEGHWAL: My sec
ond question is that many countries of the 
world such as America, Britain, U.S.S.R. and 
other developed and developing countries 
have made a study about the possible effects 
of chemical and biological weapons on hu
man life and in the conclusion of this study an 
apprehension is expressed about its pos-
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• l)l«0 ff«cton Indian sub^ntinent, I want to 
know from th« Hon'ble Minister that whether 
h« propose to tal<e any step keeping in views 
the conclusions drawn on the basis of all 
those studies made by the world Medical 
Scientists, Chemical Scientists and by other 
world organisations that Indian Sub-Conti- 
nent will be affected by these developments?

RAO BIRENDER SINGH: I want to tell 
the Hon’ble Members that his first question is

[English]

whether a study has been made in re
gard to the likely immediate and k>ng term 
effects of threatened use of chemical and 
biokigcal weapons in the Gulf-War on the 
human and animal life in the Indian sub 
continent.

[Translation]

Many advanced institutes have no 
knowledge about the composKion of bnkigi- 
cal and chemk:al weapons. They do rx>t 
have any information about the nature of 
lethal lethal weapons a particular country 
possesses. In views of this It is not possible 
to study their effect. Unless it is known as to 
which type of weapons are being used, their 
effect cannot be ascertained. I have stated 
this thing in reply to the questk>n. However, 
It is a fact that according to our study the 
remoteness of war theatre eliminates 
changes of even little effect of the use of 
these chemical and biok>gical weapons in 
India.

[English]

SHRI EDUARDO FALEIRO: There have 
been Treaties and agreements between the 
two Super powers-Soviet Union and the 
United States-on the abolition of weapons of 
mass destructkins including chemeal weap
ons and how do the Government see the 
agreements between the two Super powers 
and the effectiveness of those agreements. 
In view of the threat to use these weapons in 
the GuH war?

RAO BIRENDER SINGH: Sir, I would

request you to ask the hon. Member to 
address this question to the Defence Minis
ter.

[Translation]

SHRI RATILAL KALIDAS VERMA; Mr. 
Speaker, Sir through you I want to know from 
Hon’ble Minister who has stated that India 
will rK>t be affected on account of this but 
newspapers, are repeatedly reporting that 
India artd even Burma will be affected by it 
because of Gulf War. BeskJes other living 
beings and vegetations are likely to be af
fected by it. In this situation which statement 
should be taken as correct?

RAO BIRENDER SINGH: According to 
the study made t>y our Meteorok>gical De
partment this oil sink is not likely to have any 
effect on the monsoon of India.

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, you had tokJ that the Minister of Railway 
woukJ be here but he has not come so far. 
That is why we are forced to sit in the well.

At this stage Shri Harish Rawat and Shri 
P.R. Kumaramangalam came and sat on 

tha floor near the table

[English]

SHRI SOMNATH CHATTERJEE: It is a 
very serious matter.

MR. SPEAKER: SHRI P.M. Sayeed 
Next question.

SHRI P.M. SAYEED: Question No. 6 6 . 
(Interruptions)

MR. SPEAKER: Let us hear Mr. 
Rajmangal Pande.

SHRI SOMNATH CHATTERJEE: Is he 
answering on his behalf?

Exchange of Cultural Delegations 
between India and China

*6 6 . SHRI P.M. SAYEED: Will the Min
ister of HUMAN RESOURCE DEVELOP
MENT be pleased to state:
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(a) whether an agrMment has been 
signed recently between India and China to 
exchange cultural delegations on regular 
basis;*

(b) H so. the detaib thereof; and

(c) the main tMnefits that are likely to 
accrue to India?

TH E  M INISTER O F  HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). A cultural 
Agreement was signed between India and 
China on 28th May, 1988. The Agreement 
envisages promoting understanding and 
developing relations between the two coun
tries in the realms of culture and art, educa
tion, social sciences, sports, public health, 
press and publishing, broadcasting, film arid 
TV through the exchange of exhibitions, 
performing troupes, archaeologists, special
ists, teachers, intellectuals: award of schol
arships: exchange of books, radio, and TV  
programmes and sharirtg of experience in 
the fiekJ of medk:ine and public health and 
social sciences. The Agreement has 
strengthened and continues to strengthen 
the relations between the two oounfries.

MR. SPEAKER: I wouM only request 
the hon. Members to please resume their 
seats.

(Int0rruptions)

SHRI BASUDEB ACHARIA; Where is 
the Minister of Railways? He shouM be 
present in the House.

{Int0mjptk>ns)

MR. SPEAKER: Questkm Hour is over.

WRITTEN ANSWERS TO  QUESTIONS  

[Translation]

Fomruilatlon of National Youth Policy

*61 SHRI MITRA SEN YADAV:
' SHRI PRAKASHBAPU  

VASANTRAO PATIL:

Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) the outcome of the efforts made by 
the Government for the formulation of a 
National Youth Policy; and

(b) the time by which the Nattonal Youth 
Policy is likely to be formulated?

TH E  M INISTER O F  HUMAN RE
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDEY: (a) and (b). Based 
on the recommendatbns of the Nattonals 
Youth leaders Conference held in Delhi from 
18th to 20th May, 1990 and in oonsultatnn 
with various Ministries/Departments of 
Government of India and State Governments, 
efforts are on hand to complete expeditk>usly 
formulation of a New Youth Policy. The 
recommendations of the National Youth 
Council at their first meeting on February 11 
and 12, 1991 are also t>eing taken into 
consideratk>n in this exerdse.

[English]

Allotment of UG Flats In Rohlnl

*63. DR. C. SILVERA: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state:

(a) whether the DDA had alloted a large 
number of LIG falts in Sector-XV of Rohini on 
the basis of draw heM in March, 1990;

(b) whether majority of altottees of this 
area have submitted all documents and paid 
the amount in terms of alk>tment-cum-de- 
mand letter in time;

(c) whether such altottees have not 
t>een given possessk>n of flats till date;

(d) if so, the reasons for delay;

(e) whether the DDA is liable to pay 
some penalty to such alkittees; and

(f) If so, the details thereof?
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THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes, Sir.

(b) Yes. Sir.

(c) Yes. Sir.

(d) Possessbn letters have not been 
issued due to non-availability of civic 
amenities like, electricity, water supply and 
sewerage etc.

(e) and (f). Interest at the rate of 7% per 
annum will be paid on the deposits of such 
allottees till the date of issue of possession 
letters.

Clearance of Names by DOA for 
Allotment of Flats

*67 SHRI SARJU PRASAD SAROJ: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) whether many Cooperative Group 
Housing Societies, including the Lok Sabha 
and Rajya Sabha Cooperative Group 
Housing Societies, require clearance of 
names of their members from the DDA be
fore allotment of flats to them;

(b) if so, the details and number of such 
members of the Lok Sabha as well as Rajya 
Sabha Cooperative Group Housing the DDA 
and since when; and

(c) the reasons for delay in this regard?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) As per directive dated 31.5.84 issued by 
the Registrar of Cooperative Societies, Delhi, 
all the cooperative group housing societies 
are required to get membership of each 
member verified from the Office of the 
Registrar of Cooperative Societies before 
alk)tment of flats to the members.

(b) and (c). The names of all the mem
bers of the Lok Sabha Cooperative Group 
Housing Society Ltd. and Rajya Sabha Co
operative Group Housing Society Ltd. have 
since been cleared by the Registrar of Co
operative Societies.

[ Translation]

Allocation pf Additional Funds to Bihar 
for Expansion of Education

*6 8 . SHRI RAMDAS SINGH:
SHRI TE J NARAYAN SINGH:

Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Union Government 
propose to alk)cate additional funds for ex
pansion of educt»n in Bihar, whnh is an 
educatk>nally backward State:

(b) if so. the details thereof; and

(c) rf not. the reasons therefor?

TH E  M INISTER O F  HUMAN R E 
S O U R C E D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). The 
Government have approved in principle the 
Bihar Educatk>n Project. The spectfk: goals 
of the Project include universalisatkin of 
elementary educaton, drastk; reduction in 
adult illiteracy, equalisation of educational 
opportunitlaswith partk:ularfocus on women. 
Scheduled Castes. Scheduled Tribes, and 
poorer sections of the society, relating edu
cation to the working ar>d living conditions of 
the people, and laying special emphasis in 
educational activities on science, environ
ment and incuksatnn of a since of social 
justice. The outlay over the five year period 
1990-95 would be about Rs. 360 crores; of 
this UNICEF woukJ provkie Rs. 180 crores. 
Government of India Rs. 120 crores and 
Government of Bihar Rs. 60 crores.
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(c) Does not arise.

[EngKsh]

Review of National Policy on Education

*69. SHRI iN DR AJlf GUPTA:
SHRI SH AN KER SIN G H  

VAGHELA:

Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleksed to 
state:

(a) whether the Government have 
studies the recommendations contained in 
Acharya Ramamurti Committee’s Report on 
National Policy on Education;

(b) if so, the details of the 
recommnedations accepted by the Govern
ment and the action plan drawn up to 
implement those recommendations; and

(c) the reasons for not accepting the 
remaining recommendations?

TH E  M INISTER O F HUMAN R E
SO UR CE D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). The Na
tional Policy on Education Review Commit
tee chaired by Acharya Ramamurti submit
ted its Report to the Government on 26 
December 1990. Government has decided 
to seek the advice of Central Advisory Board 
of Education (CABE) in the matter. The 
Government will formulate its views after 
receiving the advice of CABE.

Allotment of Flats by DDA

•70. SHRI R.N. RAKESH:
SHRI MANIKRAO HODLYA 

GAVIT;

Will the Minister of URBAN DEVEL
OPMENT be pleased to state:

(a) whether the Delhi Development 
Authority has to yet allotted flats not the 
applicants who are in the waiting list since 
1980;

(b) K so, the reasons therefore;

(c) the number of applicants in the 
waiting list, category-wise and also the year 
of their registration;

(d) the time by which flerts are likely to be 
allotted to all the registered applicants; and

(e) the criteria DDA propose to adopt for 
altotment of flats?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes, Sir.

(b) The balance registrants under vari
ous housing schemes could not be allotted 
flats so far due to constraints of land and in 
infrastructural services.

(c) (i): Under the New Pattern Scheme 
floated in 1979 the categorywise details of 
registrants awaiting allotments are as under:-

Category No. of registrants 
awaiting allotment

MIG 22567

LIG 26962

JANTA 7919

57448
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(H) Undar various financing 
schamas tha numbar of applicants

in tha waMng 1st is as undar-

year No. ofrmgistraMg
awaiting atotnwnt

9

1982 scheme 7,154

1985 scheme 14,481

Total: 21,635 '

(d) Tha baddog of 79,083 registrants 
rafarrad to in raply to part ‘c* at>ove, is ax* 
pacted to ba ciaarad t)y tha artd of 8th FIva 
Yaar Plan.

(a) The allotment of flats under the New 
Pattern Scheme, 1979 is made from to time 
as per the priority list. The allocation of flats 
under the self financing scheme is made 
through draw of lots for every separate re
lease of flats, l(aeping in view the seniority of 
the eligible registrants in each scheme arKi 
on the basis of choice of locality indicated by 
the registrants in the application form for 
allocation of self financing flats.

Prices of Pulaaa

*71. SHRI PRAKASH KOKO  
BRAHMBHATT; Will the Minister of FOOD  
AND CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that despite 
sutwtantial increase in import of pulses by 
the Government, there is no significant relief 
to the consumers;

(b) if so. whether prices of pulses 
continue to be prohibitive;

(c) the remedial steps k>eing considered 
by the Government in this regard;

(d) whether dal and grain merchants

associations in Delhi have agreed to reduce 
the price of pulses by 10-15 par cant im
mediately; and

(a) if so. tha extent to which the prices 
of pulses have been actually reduced?

THE MINISTER O F FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH); (a) 
to (c). The Wholesale Price Index (W.P. I.) of 
pulses rose by 22.1 %  between3.2.1990 and
2.2.1991. The irwrease in price t>etween last 
week of November, 1990 and first weei< of 
February. 1991 is 1.2%. The increase is 
essentially attributable to the gap between 
demand and supply. Although imports are 
being allowed on open General Licence 
i>asis to augment availability, such imports 
are, by their very nature, small and canrx>t 
cover the gap. The custom duty on pulses 
was also reduced from the earlier level of 
35% to 10% with effect from 1.11.1989 to 
encourage imports. Several measures have 
been taiten to increase the production of 
pulses in the country and these are detailed 
in the statement below.

(d) and (e). According to the information 
received from the Delhi Administration, during 
August/Septemt>er. 1990, the Dal and Grain 
Merchants Associations had agreed to sell 
pulses directly to consumers, at 10% less 
tian the prevailing market prices. This was a 
temporary arrangement.
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STATEM EN T

To increase the production of pulses 
following strategy has been adopted:-

(i) introducibn of pulses crops in irri
gated farming system and encour
aging double and multiple cropping;

(H) Bringing additional area under 
pulses crop under:-

(a) In summer pulses with irrigation after 
mustard, sugarcane, potato and wheat; 
and under lentil in Rabi season.

(b) Under short duration arhar in rotation 
with wheat In Northem States.

(c) Short duration varieties of urad, 
moong etc. in rice fallows t>y utilising the 
residual moisture in Rabi Season.

(iii) Inter-cropping of arhar in soyat>ean, 
bajra. cotton, sugarcane and 
groundnut both under irrigated and 
unirrigated conditions;

(iv) Increased use of inputs like im
proved seeds, adoption of plant 
protection measures; use of phos- 
phatic fertilisers and rhizobium 
culture;

The above strategy is supported by the 
two programmes:-

(i) Centrally Sponsored National 
Pulses Development Programme 
(N.P.D.P.). The N.P.D.P. is in op
eration from 1986-87.

(il) Central Sector Programmes under 
Special Foo'. ains Production 
Programme co^ering:-

(a) Plan Protection Umbralla on Gram

and Arhar against Pod Borer, Cut Worm
and Termits.

(b) Expansion of Area under Summer 
MoongAJrad.

Non<avallablllty of rationed articles

*72. SHRI JAG PAL SINGH: Will the 
Minister of FCXDD AND CIVIL SUPPLIES be 
pleased to state;

(a) whether the Government are aware 
of non-availability of rationed articles in fair 
price shops in the Capital;

(b) if so, the steps proposed to be taRen 
to ensure availat}llity of fcxxlstuffs in fair price 
shops; and

(c) the action, the Govemment proposed 
to talce against the EPS owners who indulge 
in hoarding and black marketing of rationed 
items?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). Adequate stocks of rationed articles 
are available at fair price shops in the capital.

(c) The Delhi Administration is moni
toring availability of ratk>ned items in fair 
price shops on a day to day basis. Enforce
ment measures have been further stepped 
up to prevent black-marketing by FPS own
ers. In the months of January and February 
(upto 20.2.1991) already 281 FPS have been 
checked booking 17 cases against FPS 
owners for indulging in mal-practices.

[ Translation]

Rehabilitation of Persons of Turkman 
Gate, Delhi

*73. SHRI RAMASHRAY PRASAD 
SINGH: Willthe Ministerof URBAN DEVEL
OPMENT be pleased to state:
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(a) whether all those persons whose 
houses were demolished by DDA near 
Turkman Gate, Delhi have since been re
habilitated;

(b) if so, the details thereof:

(c) whether a numberof persons are yet 
to be rehabilitated and whether any repre
sentation has been received from them in 
this regard; and

(d) if so, the action taken or proposed to 
be ted<en thereon?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes. Sir.

(b) 798 evictees were settled at Nand 
Nagri, Turkman Gate, G.T. Road, Shahdra, 
Mata Sundari Road and Ranjeet Nagar.

(c) and (d). No, Sir. A representation 
was, however, received from the Turkman 
Gate Action Committee in May, 1989 for 
allotment of tenements to five persons. Claim 
of these five persons was not found valid.

Non-availability of Food Items In FPS

*74. SHRI YAM UNA PRASAD 
SHASTRI:

SHRI BANW ARILAL
PUROHIT;

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state;

(a) whether the Pubic Distribution 
System has virtually collapsed in the coun
try;

(b) whether it is also a fact that essential 
commodities are not available . ) adequate 
quantity at fair price shops as they are being 
sold in the black market; and

(c) if so, the corrective action taken in 
the matter?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH):,(a) 
to(c). No, Sir. Stocks of most of the essential 
commodities for distribution through Fair 
Price Shops (FPS) are comfortable. Unk>n 
Government have advised the State Gov- 
ernment/U.T. Administrations from time to 
time to closely monitor the functioning of 
Publte Distributton System (PDS) to prevent 
diversion of the PDS hems into blackmarket. 
The State GovernmentsAJT Administrations 
have also been a d ^e d  to take stringent 
action against blaJoriarketing and other 
malpractices under the E.C. Act and similar 
other legislations.

A Control Room has been functioning in 
the Ministry of Food and Civil Supplies on all 
days of the week to receive reports of 
shortages of essential commodities from 
States/UTs.

[English]

Inclusion of Vadlc Mathematics In 
Teacher's Guide, Manual of Mathemat

ics

*75. DR. A. K. PATEL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) whether the NCERT has decided to 
include substantial portion of Vedic Math
ematics in their Teacher’s Guide, Manual of 
Mathematics for schools and Higher Sec
ondary Schools;

(b) whether lectures on Vedic Math
ematics are also being included by the 
NCERT in the 7 rainers' Training Programme, 
if so, in what way and to what extent;

(c) whether the NCERT also proposes
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to include this enriching mafterial in its bool(s 
on Mathematics as optional; and

(d) if so, the details thereof?

TH E  M INISTER O F  HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) Material from 
Vedic Mathematics on topics considered 
relevant to the Mathematics curriculum by 
the N CER T has been included in the 
Teacher's Guide for secorKiary and senior 
secondary schools.

(b) Vedic Mathematics forms a part of 
the resource material for the upper primary 
level Trainers, Training Programme con
ducted by the NCERT.

(c) No, Sir.

(d) Does not arise.

Development of N.C.R.

*76. SHRI KUSUM A KRISHNA 
MURTHY: Will the Minister of URBAN DE
VELOPMENT be pleased to state:

(a) the broad features of the proposal 
for the development of National Capital Re
gion;

(b) the. difficulties faced in the imple
mentation of NCR Plan;

(c) the allocations demanded by the 
NCR Board for implementation of NCR 
Schemes and the amount allocated to them 
by the Government during the Seventh Five 
Year Plan; and

(d) the annual plan allocation sanctioned 
for the NCR Board for the Eighth Five Year 
Plan and the amount released for the year 
1990-91?

THE MINISTER O F URBAN DEVEL

OPMENT (SHRI DAULAT RAM SARAN):
(a) The NCR Regional Plan 2001, which has 
come into force w.e.f. 23.1.1989 consists of 
a set of inter-related policies of Regional 
Land Use and Settlement, Policy, Regional 
Transport Network and Development of 
Physical and Social Infrastructure in priority 
and Counter Magnet towns to enable them 
to absorb a part of the likely migrants to Delhi 
and thereby facilitate decongestion of Delhi.

(b) and (c). Constraint of resources is a 
major diffeulty in implementing the Plan. 
The NCR Planning Board has sought an 
alk>cation of Rs. 867 crores during the Sev
enth Plan-Rs. 467 crores for the Central 
Schemes and Rs. 400 crores for the State 
Sector. However, the Seventh Plan outlay 
was Rs.65 crores only. Out of this the Central 
share was Rs. 35 crores against which the 
Government made an actual release of Rs. 
29.67 crores.

(d) The Annual Plan allocations sanc
tioned for the NCR Planning Board i.e. 1990- 
91 is Rs. 10.00 crores against which a sum 
of Rs. 8.23 crores has so far been released 
by the Government. The allocation for the 
Eighth Five Year Plan is yet to be approved 
by the Planning Commission.

[Translation]

Issue of Fake Degrees and Marksheets

*77. SHRI GULAB CHAND KATARIA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government are aware 
that rackets involving issue of fake degrees 
and marksheets have been exposed in many 
States in the Country as reported in the 
press from time to time;

(b) the total number of such cases 
detected in 1989-90 and 1990-91 and the 
action taken thereon;
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(c) whothertheGovernmontpropossto 
taktt action against thasa taachars who hava 
oblainad B.Ed. dagraas wtthout avar ap- 
paaring in B.Ed. axamination; and

(d) whathar tha Govammant proposa to 
conduct an inquiry into tha rackat involving 
lasua of fake B.Ed. degrees particularly in 
tha Agra University?

TH E  MINISTER OF HUMAN R E
S O U R C E  D EV ELO P M EN T (SHRI 
RAJMANGALPANDE):(a)to(d). According 
to tha University Grants Commission Act. 
1956. only universities which are established 
under an Act of Parliament or State Legisla
ture, or are granted deemed to be university 
status, are entitled to call themselves as 
’University’ and confer degrees. Govern
ment and UGC are aware of the existence of 
27 institutions which are calling themselves 
universities and awarding degrees though 
they are legally not entitled to do so. A list of 
these institutions is given below as state
ment. UGC issues press notes periodically 
warning students and general public against 
these institutions. In respect of some cases, 
UGC has filed court cases and requested 
State Governments and Union Territory Ad
ministrations to also prosecute such institu
tions.

STATEMENT

1. Maithili Univarsity/Viahwavidya- 
laya. Darbhanga.

2. Arya Univarsity, Srinagar.

3. Sraa Narayana Opan Univaraity. 
Ouitoru

4. University Naw Jarusalam, 
Kuthuparamt>a, Cannora.

5. WorkJ Social Work University.
Parunguzhi. -r

6. S t John’s University, Kizhanattam.

7. Self-Culture University,
Kizhanattam.

8. National University, Nagpur.

9. Takshila Kandriya VishwavkJya- 
laya, Uttam Nagar. New Delhi.

10. Commercial University Ltd., Darya 
Ganj. Delhi.

11. United Nations University, Delhi.

12. Amritsar University. Amritsar.

Government and UGC occasionally re
ceive specific complaints of cases involving 
use of spurious marksheets and certificates 
for obtaining admission, empbyment, etc. 
Such cases are generally referred to the 
concerned institution for taking appropriate 
legal action after necessary verification. If 
specific instances of teachers who have 
obtained B.Ed. degrees without appearing in 
B.Ed. examination are brought to notice. 
Government will take necessary action after 
due enquiry. According to information fur
nished by Agra University, there has been no 
case involving fake B.Ed. degree in the Uni
versity in the last two years.

13. Western University, Kapurthala.

14. Vocatk>nal University, Amritsar and 
Delhi.

15. Testator Research University, 
Bodinaya-Kanpur.

16. D.D.B. Sanskrit University, Puthur, 
Trichi.

17. Bible University, Ambur, North 
Arcot.

18. Eastern Orthodox University, 
Ambur, North Arcot.
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19. Glob* University of Sci*nc«. 
Kumt>akonam.

2 0 . Mahiia Gram Vidyapith/ 
Vishwavidyalay (Woman’s Univer
sity), Prayao. Aiiahab^.

21. Varanasaya Sansluil Vishwavidya- 
iaya, Varanasi.

2 2 . Gandhi Hindi Vidyapith. Prayag, 
Allahabad.

23. National Univarsity of Electro 
Complex Homeopathy, Kanpur.

24. Netajl Subhash Chandra Bose 
University (Open University), 
Achaltal. Aligarh.

25. Shrimati Mahadevi Verma Open 
University, Mughal Sarai.

26. Uttar Pradesh Vishwavidyapith, 
Kosi Kalan Mathura).

27. Maharana Pratap Shiksha Niketan 
Vishwavidyalaya, Pratapgarh.

[English]

Stock of Edible oils

*78. SHRI RAJAMOHAN REDDY: 
SHRI NANDLAL MEENA:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether the Government have ad
equate stock of edible oils to maintain its 
availability for domestic consumption;

(b) if so, the details thereof;

(c) the reasons for high prices of edible 
oils in the country; and

(d) the steps taken by the Government 
to control Its prices?

TH E MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). Since edible oil is a highly specula
tive commodity, it is not consMered expedi
ent in the put>lk: Interest to disck>se the 
quantity d  edible oils available with Gov
ernment. However, the Govemment will be 
able to maintain supply of imported oil through 
PDS. The overall stocks of edible oil are with 
the industryArade as well as the Govemment 
With the bumper mustard crop round the 
comer edible oil supply positk>n is expected 
to improve in the near future.

(c) and (d). Main factor responsible for 
rise in prices of edible oils is rise in money 
supply and higher liquidity coupled wKh gap 
between the demand and supply. Govern
ment has been taking steps a bridge the gap 
by import of edible oil to the extent of foreign 
exchange availability and other factors re
lated with import of edible oils. Varkius 
measures have also been taken to improve 
the availability of indigenous oils and curb 
the price rise. Some of these measures are 
granting of excise rebate on use of non- 
conventional oils in vanaspati, reduction of 
stock limits of edible oilseeds and oils by the 
dealers/processors and manufacturers of 
edible oils, permitting blending of conven
tional edible oils with non-conventlonaioilietc. 
State Governments have also been asked to 
undertake dehoarding operations and take 
strict action against hoarders and 
blackmarketeers in edible oilseeds and oils. 
Distribution of imported edible oil through 
Public Distribution System (PDS) at rea
sonable price is continuing. In addition, un
der the Market Intervention Operation, Na
tional Dairy Development Board (NDDB) is 
engaged in the sale of edible oils In consumer 
packs under the brand name of 'Dhara' whk:h 
is cheaper than other brands of comparable 
quality available in the market.
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[Translation]

Leprosy Patients

*79. PROF. MAHADEO 
SHIWANKAR:

SHRI GOPAL PACHERWAL:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of leprosy patients in the 
country and also the numberof those, among 
them, suffering from various deformities. 
State-wise;

(b) the measures being taken/proposed 
to be taken for treatment of leprosy patients 
and for the eradication of leprosy and the 
extent of success achieved in this regard; 
and

(c) whether the Government propose to 
rehabilitate the leprosy after treatment?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
The number of recorded cases as on
31.12.1990 is 24.92 lakhs. Out of this, ap
proximately 1 0  to 15 per cent suffer with 
deformities. State-wise number of cases 
given in the statement below.

(b) National Leprosy Eradication 
Programme (NLEP) has been launched as 
1 0 0  per cent centrally sponsored Programme 
to achieve the objective of arresting disease 
by 2000 A.D. Following steps have been 
initiated:

(i) Intensification of case detectk>n 
activities and their treatment with 
comblnettion of drugs i.e. Multi Drug 
Therapy (MDT);

(ii) Intensification of health education 
activities;

(iii) Corrective surgery of disabled 
cases;

Out of 196 endemic districts. 159 have 
been brought under MDT including 29 
sanctioned recently. A sharp decline has 
been noticed in the cases where MDT is in 
operation for five years of more. Prevalence 
rate of the disease has been implementation 
of the Programme.

(c) The Ministry of Welfare provides 
financial assistance to voluntary 
organisationsforthe rehabilitation of leprosy- 
cured patients.

STATEM ENT

National Leprosy Eradication Programme-StateAJ. Ts wise Number of Recorded Leprosy
Cases

SI. No. State,V.T. Cases on record as on 
31st December, 1990

1 2 3

1 . Andhra Pradesh 241410

2 . Arunachal Pradesh 1284

3. Assam 18771
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SI. No. State/U.T. Cases on record as on 
31st December, 1990

1 2 3

4. Bihar 473791

5. Goa 1754

6. Gujarat 35067

7. Haryana 1253

8. Himachal Pradesh 4097

9. Jammu and Kashmir 6441

1 0 . Karnataka 87444

1 1 . Kerala 68560

1 2 . Madhya Pradesh 163510

13. Maharashtra 176383

14. Manipur 1362

15. Meghalaya 1409

16. Mizoram 362

17. Nagaland 2025

18. Orissa 182449

19. Punjab 334

2 0 . Rajasthan 17385

2 1 . Sikkim 320

2 2 . Tamil Nadu 347350

23. Tripura 2772

24. Uttar Pradesh 359383
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S i No. StataAJ.T. CasBS on record as on 
31st Dmcmmbmr, 1990 .

1 2 3

25. West Bengal 287216

26. D and N Havoli 2 1 0

27. Chandigarh 864

28. A and N Islands 1267

29. Daman. Diu 209

30. Delhi 4022

31. Lakshadweep 192

32. Pondicherry 87

Total 2492059

[English] (e) if not. the reasons therefor; and

Upgradation of School of Nursing In 
LNJPN Hospital, Delhi

(f) the acton taken on the representa
tion of the staff of the present school regarding

•80. SHRIY.S.RAJASEKHAR REDDY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given to Unstarred Question No. 345 on 
August 8 , 1990 and state:

(a) whether the report of the Inspection 
Committee has since been submitted;

(b) if so. the details of the report';

(c) whether any decision has been 
taken regarding the upgradation of schools 
of Nursing in the Jai Prakash Narain Hospi- 
Ul. Delhi;

(d) If so. the details thereof;

their job security?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). Yes. Sir. The Inspection Committee 
of the Delhi University in its report dated 1 0 th 
May. 1990 has recommertded the starting of 
the B.Sc. (Nursing) programme provision
ally for one year from the session 1990-91.

(c) and (d). The scheme for upgradation 
of the School of Nursing to the College of 
Nursing has t>een included in the 8 th Five 
Year Plan proposals of LNJP Hospital.

(e) Provisk>n of additional infrastructure 
and creation of posts are under examination 
of Delhi Administration.
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(f) The matter will be considered by the 
Delhi Administration as and when the college 
is established.

International Jute Organisation

663. SHRIBAIJVSAHEB VIKHE PATIL: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the International Jute 
Agreement between Jute producers and 
consumers which was valid till 15 January. 
1991 has not yet been retified by a majority 
of the concerned countries.

(b) If so, whether the Government pro
pose to refer the matter to the United Nations 
for convening a conference of the member 
countries under the UNCTAD; and

(c) if so, the names of the countries who 
have ratified the agreement and who are yet 
to ratify the same?

THE MINISTER O F TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUM DEO NARAYAN 
YADAV): (a) to (c). According to Article 40.2 
of International Agreement on Jute and Jute 
Products, 1989, the Agreement shall enter 
into force provisionally on 1 January, 1991 or 
on any date thereafter, if by that date three 
Govemments accounting for at least 85 per 
cent of net exports as set out on annex A to 
the Agreement, and 2 0  Governments ac
counting for at least 65 per cent of net 
imports as set out in annex B to the Agree
ment, have signed this Agreement pursuant 
to Article 37, paragraph 2 (a), or have de
posited their instruments of ratification, ac
ceptance or approval, or have notified the 
depositary under Article 39 that they will 
apply the Agreement provisionally.

So far the following exporting countries 
accounting for 89.128% of net experts as set 
out in Annex A to the Agreement have taken 
actions mentioned under remarks column:

Count/y Percentage Retr^arks

1 2 3

Bangladesh 61.578 Ratification

China 8.681 Definitive signature

Indian 18.869 Ratification

Total 89.128

The folk)wing 20 importing countries out in Annex B to the Agreement have taken 
accounting for 62.654% of not imports as set actk>ns mentioned under remarks column:

Country Percentage Remarks

1 2 3

European Ecorwmic
Community
(11  countries)

24.008 Signature
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Country Percentage Remarks

1 2 3 9

Egypt 2.390 Signature

Finland 0.077 Signature

Indonesia 2.269 Signature

Japan 6.542 Acceptance

Norway 0.055 Ratification

Pakistan 12.974 Ratification

Sweden 0.044 Signature

Switzerland 0.198 Definitive
Signature
Acceptance

USA 14.097

Total 62.654

Out of the above, 5 countries namely 
Japan, Nonvay, Pakistan, United States of 
America and Switzerland contributing to 
33.866% have deposited their instruments 
of ratification, acceptance or put definitive 
signature.

The International Jute Council in its 
Fourteenth Session held in Dhaka on 29 
November to 01  December 1990 decided 
that in the event of insufficient signatures to 
the IJA 1989 to bring the Agreement into 
force under the terms of Article 40, the Ex
ecutive Director would request the Secretary 
General of the United Nations to convene a 
meeting as soon as possible after 31st De
cember, 1990, under the terms of Article 
40.3 (Para 13 of the Report). Accordingly, 
UO has requested the Secretary General of

the United Nations. The meeting is likely to 
take place during the last week of March 
1991.

Chlorinated Pesticide in Human Body

664. PROF. I^ADHU DANDAVATE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether WHO has reported that the 
levelof chlorinated pesticides is higheramong 
Indians;

(b) if so, whether the level of accumu
lated DDT in the body tissue of an Indian is 
the highest in the world;

(c) if so, whether Delhi citizens have the
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highest level of pesticides in their body fat;

(d) If so, whether bottled milk in 
Maharashtra is found to contain DDT and 
BHC residues beyond tolerance limits;

(e) if so, whether these poisonous 
chemicals have affected ground-water 
sources as well; and

(f) if so, steps taken to remedy the 
situation and educate all concerned?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) and (b). Yes, Sir. The 
level of DDT reported in human at samples 
from Indian Population were on the higher 
side but quite comparable to those obtaining 
other developing countries like Pakistan.

(c) Yes, Sir.

(d) and (e). No report has been received 
from Maharashtra on this.

(f) Recently Government has restricted 
the of DDT only for public health purpose 
and that also to the level of 1 0 0 0 0  MT per 
annum. Training on safe and Judicious use 
of pesticides is being imparted to the farmers 
by the Government machineries. Industries 
as well as Voluntary Organisations; and as a 
(Mandatory requirement under the insecti
cides Act and Rules each insecticide con
tainer is accompanied with a label and leaflets 
which inter-aria contain information on 
manner of use, purpose, doses to be applied 
and waiting period to be observed in order to 
avoid pesticides reskiue problems in human 
body through food chain. These labels and 
leaflets are printed in minimum of three 
languages i.e. English. Hindi and one of the 
regional languages.

Export Deal of C.C.I.

665. SHRI M. V. CHANDRA SHEKARA 
MURTHY: Will the Ministerof TEXTILES be 
pleased to refertothe reply given to Unstarred 
Question No. 328 on March 14, 1990 and 
state:

(a) Whether the examination of CBI 
report has been completed;

(b) if so, the details thereof; and

(c) The action being taken against all 
those found involved in the matter?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUM DEONARAYAN 
YADAV): (a) No, Sir.

(b) and (c). Does not arise.

States School Literacy Projects

6 6 6 . SHRI B. DEVARAJAN: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) the percentage of people who have 
been made literate underthe States Schools 
Literacy Projects during last three years, 
project-wise, year-wise and State-wise; and

(b) the assistance provkled to each 
State by the Union Government forthe above 
scheme?

TH E  M INISTER OF HUMAN R E
S O U R C E D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) The National 
Literacy Mission (NLM) envisages involve
ment of all sections of society, including 
school students, in imparting functional lit
eracy to illiterate adults in the age-group of 
15-35 years. 2.00 lakh school students in the 
State of Rajasthan and 7,000 students in the 
Union Territory of Delhi have so far been
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involved in the literacy efforts during the last 
two years on a voluntary basis as a result of 
which 2 .0 0  lakh persons are expected to 
become literate. The students work purely 
on an individualised basis and do not run any 
Projects as such.

The State Government of Orissa. 
Maharashtra and West Bengal have recently 
taken decisions to involve school students in 
literacy effort as a part of their work experi
ence. It is hoped that other State Govem- 
ments/UT administrations will also take 
similar decisk>ns soon. BeskJes tedding up 
the programme on “Each one Teach one" 
basis, school students have actively involved 
themselves in mass campaigns for total lit
eracy in the entire States of Kerala, Goa, 
Unk>n Territory of Pondfcherry. 1 0 0  talukas 
of Gujarat and 31 districts in the States of 
Andhra Pradesh, Bihar, Karnataka, Madhya 
Pradesh, Maharashtra. Orissa, Uttar Pradesh 
and West Bengal.

(b) No separate assistance is provkJed 
for this purpose to States/UTs. The State 
Resource Centres arrange training of Mas
ter Trainers and supply literacy kits free of 
cost to the educatk>nal institutk)ns interested 
in taking up literacy programme through 
school students.

Shifting of Families from Turkman Gate

667. SHRI K.S. RAO: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state:

(a) whether manyfamiliesfromTurkman 
Gate were shifted, is so. the details 
thereof;

(b) the scheme prepared for the use of 
vacated land;

(c) the percentage of implementatkin of

the scheme in terms of physksil targets arKl 
financial achievements;

(d) whether the progress of implemen- 
tatk>n is satisfactory; and

(e) if not, the reasons therefor and the 
action proposed to be taken by the Govern
ment in this regard?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (e). 798 families were shifted from 
Turkman Gate area and the land vacated as 
a result thereof was utilised for constructk>n 
of 480 flats and 17 shops. Constructk>n of 
flats arxl shops has been completed. An 
expenditure of Rs. 131.08 lakhs has been 
incurred for the construction. No further 
constructon work remains to be done.

Need to Revise School Curriculum to 
Provide Ecotogy Education

6 6 8 . SHRIMATIVASUNDHARARAJE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is a need to revise the 
school curriculum for providing ecology 
educatk>n to the students in order to create 
environmental awareness among them; and

(b) if so, the guklelines sent to the State 
Governments in the matter and the response 
of the State Governments thereto?

TH E  M INISTER O F HUMAN R E
S O U R C E D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). Con
tents designed to provkJe ecology educatk>n 
to the students and create environmental 
awareness among them have been included 
in the revised school curriculum devek>pment 
by NCERT in pursuarv:e of the objectives of 
the Natnnal Polcy on Educatk>n, 1986. The 
revised curriculum guide has been sent to 
the vark>us State Governments/Union Ter-
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ritoty Administrations for adoption/adapta
tion.

Promotion to Laboratory Assistants In 
Government Hospitals

669. SHRIMATIGEETA MUKHEFUEE: 
Will the {Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether Ihere is any scheme or 
proposal to promote Class IV employees, 
who have passed 8 th Class and are working 
as attendant, to the post of Laboratory As
sistant;

(b) if so, the details thereof;

(c) whether some promotions have 
been made recently; and

(d) if so, the details thereof?

TH E D EP U TY MINISTER IN TH E 
MINISTRY O F HEALTH AND FAMILY 
V^ELFARE AND DEPUTY MINISTER IN 
THE MINISTRY O F INDUSTRY (SHRI 
DASAI CHOWDHARY): (a) No. Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

Controlled cloth

670. SHRI MADAN LAL KHURANA: 
Will the Minister of TEXTILES be pleased to 
state;

(a) whether the Government are pro
viding controlled cloth for the poor/weaker 
sections of the society through public distri
bution system;

(b) if so, the details of the quantity of 
controlled ck>th given for distributk>n through 
Public Distributk>n System to Delhi during 
the latst three years and in the current year;

(c) whether the quantity supplied has 
been found to be insufficient to meet the 
demand;

(d) if so, the steps taken to increase the 
quantity;

(e) whether there is no link between the 
selling prices of the various types of controlled 
cloth and the cost of production; and

(f) if so, the steps taken by the Gov
ernment to answer that there is no profiteering 
in the sale of this cloth?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUM DEO NARAYAN 
YADAV): (a) National Textile Corporation, 
whk:h produces controlled cloth, supplies 
controlled cloth through the following chan- 
nels:-

(i) National Cooperative Consumers 
Federation (NCCF);

(ii) State Cooperative Federations;

(iii) State Civil Supplies Corporations;

(iv) Authorised Dealers appointed by 
NTC SubskJiary Corporations; and

(v) NTC showrooms run by Subsidiary 
Corporatkins of NTC.

(b) The details of aliocatk>n/Release 
Orders issued by NTC for release of con
trolled cloth to Delhi during the years 1987- 
8 8  to 1990-91 (upto Feb, 91) are given 
bek>w;-
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Year Cotton controlled 
cloth (in lakh sq. 
mtrs.)

Polyester 
cotton controlled 
cloth (in Istkh mtrs.)

1 2 3

1987-88 5.17
¥'

1988-89 18.20 2.47

1989-90 58.95 3.00

1990-91 
(upto 21.2.91) 5.44 0.76

(c) Government has not received any 
complaints about insufficient supply of con
trolled cloth to Delhi.

(d) Does not arise.

(e) NTC fixes the selling prices of all 
varieties of controlled cloth on no-profrt no
loss basis. NT C fixes the prices on coat basis 
only.

(f) Does not arise.

Investment In Pepslco plants

671. SHRI M ULLAPPALLY 
RAMACHANDRAN: Will the Minister of
FOOD PROCESSING INDUSTRIES be 
pleased to state:

(a) the investment of Pepsi Foods Project 
in the f ru it process ing plant at Zah ura, P unjab 
and the number of persons employed there;

(b) the investment in the Potato and

grain processing plant and in the soft drink 
concentrate plant at Channo and the num
ber of persons employed in ecK:h unit;

(c) whether these units offer employ
ment to blind/handicapped persons; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUM DEO NARAYAN 
YADAV): (a) and (b). According to informa
tion furnished by M/s Pepsi Foods Private 
Limited, the proposed project cost in respect 
of fruit processing plant at Zahura, potato 
and grain processing plant and soft drink 
concentrate plant Chenno and the number 
of persons employed in each unit, is as per 
statement given bekiw.

(c) and (d). M/s Pepsi Foods Private 
Limited have informed that to date these 
units*have not offered direct empk>yment to 
blind/handicapped persons.
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[Translation]

NTC mills in Rajasthan

last three years; arKJ

(f) if not. the reasons therefor?
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672. PROF. RASA SINGH RAWAT: 
Will the Minister of TEXTILES be pleased to 
state:

(a) the names and locations of NTC 
mills in Rajasthan;

(b) the quantum of cloth manufactured 
in these mills during the last three years; and

(c) the numberof the workers employed 
therein;

(d) the details of the expenditure and 
income during the last three years;

(e) whether the Government propose to 
revive or acquire Krishna Mill located in 
Beawar (Ajmer District) lying closed for the

TH E MINISTER O F TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRIHUKUM DEO NARAYAN 
YAD A V): (a) The details of textile mills urxJer 
NTC located in Rajasthan sue gh«n below:-

1. Edward Mills, Beawar.

2. Mahalaxmi Mills. Beawar.

3. Shree Bijay Cotton Mills. Bijainagar 
(DistL Ajmer).

4. Udaipur Cotton Mills. Udaipur

(b) Out of 4 miNs under NTC, only 2 are 
producing cloth. The quantum of cloth pro
duced by these 2  mills during the years 
1987-88 to 1989-90 is given below:-

Name of the MW Production (Quantity in iakh mtrs.)

87-88 88-89 89-90

1 2 3 4

Edward Mills 77.50 83.30 90.35

Mahalaxmi Mills 71.99 78.36 87.23

(c) The number of workers as on are given below:- 
31.12.1990 employed (on roll) in these mills

Edward Mills 

Mahalaxmi Mills 

Shree BIjay cotton Mills 

Udaipur Cotton Mills

1365 

1262 

. 841 

603

(d) The details of income and expendi
ture in respect of these mills during the years

1987-88 to 1989-90 are given below;-
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(o) and (f). As per the Textile Policy, 
takeover by the Government of sicl< units 
does not provide solution to the problem of 
sickness and the Government would not, as 
a rule, intervene in such cases. However, 
the case of rejuvenation of Krishna Millŝ  
Beawcirwoukj be decided by the BIFR, based 
on the unit’s economk: viability and other 
related factors.

[English]

Conversion of Dry Latrines into Sani
tary Latrines

673. SHRI SRIKAN THA D A TTA  
NARASIMHA RAJA WADIYAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the total amount of outlay fixed to 
convert the dry latrines into sanitary latrines 
under the tow cost sanitation programme 
during Eighth Five Year Plan;

(b) the details of programme drawn up 
in this regard;

(c) whether sanitation programme is 
expected to be completed in the entire country 
by the end of Eighth Five Year Plan; and

(d) if so, whether the instructions have 
been given to expedite the work to the State 
Governments?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) The outlays for the Eighth Five Year Plan 
are yet to be finalised by the Planning 
Commission.

(b) and (c). The Government of India 
has launched an integrate scheme of Low 
Cost Sanitation and Liberation of Scavengers 
for the elimination of manual scavenging to 
the maximum possible extent in the 8 th Five 
Year Plan. Under this scheme, 500 towns

with a populatkin of less than 5 lakh are to be 
declared scaveng free annually. This scheme 
is t>eing implemented through urban kical 
bodies by replacing dry latrines or con- 
structkin of low cost sanitatk>n units where 
open defecation is resorted to. The scheme 
is being operated through Housing and Ur
ban Development Corporatk>n (HUDCO) by 
providing a mix of subsidy from the Central 
Government and loans from HUDCO in a 
synchronised manner to the State Govern
ments/Union Territories as perthe following 
financing pattern.

EWS- 45% subsidy. 50% and 5% ben
eficiary contributk>n.

LIG- 25% subsidy, 60% loan and 15% 
beneficiary contribution MIG/HIG - Nil Sub- 
skJy, 75% loan and 25% benefciary contri- 
butk>ns . 700 towns had been allocated, 
State-wise on the basis of urban populatkin 
during 1990-91 so as to achieve the target of 
500 towns after allowing for slippages during 
implementation.

(d) Yes, Sir.

[Translation]

Ration Cards to Slum-Dwellers in Delhi

674. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state:

(a) whether the issuing of ration cards 
to the slum-dwellers in Delhi has been dis
continued;

(b) if so, the reasons therefor; and

(c) when the Government purpose to 
start issuing new ration cards to the slum- 
dwellers?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a)
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No, Sir. However, dwellers of jhuggl- 
jhomparis which have come up after
31.1.1990 are not entitled to being given 
ration cards.

(b) The Delhi Administration undertook 
a survey of jhuggi-jhornpari clusters In 1990 
as an one time exercise, to issue permanent 
ration cards for all dwellers of J.J. clusters 
that existed tHt 31.1.1990.

(c) Delhi Administration have reported 
that presently they have no proposal under 
consideration.

[English]

Steps to Make Indian Institute of 
Advanced Study, Shlmla More Effective

675. SHRIDHARMANNA MONDAYYA 
SADUL: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

•a-

(a) the steps taken by the Government 
to make the Indian Institute of Advanced 
Study. Shimla more effective and perfor
mance-oriented;

(b) whether a Government Body therefor 
has been constituted and if so the criteria for 
appointing the members on It; and

Government; lnstitutk>nal members like 
Chairman of University Grants Commission. 
Indian Council of Social Science Research. 
Indian Council of Philosophical Research. 
Indian Council of Historical Research and 
Director General of Council of Scientifk: and 
Industrial Research; 2 Vice-Chancellors and 
representatives of Ministry of Finance and 
Educaton. The main function of the Gov
erning Body is to take all necessary action to 
carry out the objects of the Society which 
include, inter-alia. to undertake, organise, 
gukJe and promote advanced research In 
selected subjects in Humanities. 4ndian 
Culture. Comparative Religion. Social and 
Natural Sciences.

[Translation]

Report of Enquiry Committee on 
Electropathy

676. SHRIMATISUBHASHINIALI; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the enquiry committee on 
Electropathy/Electrohomoeopathy system of 
medicine has submitted its report to the 
Government;

(b) if so. the details of the recommen
dations made therein;

(c) the details of the functions to be 
performed by the New Governing Body?

(c) if rK>t. the date by which it would 
submit its report to the Government;

TH E  M INISTER O F HUMAN R E
S O U R C E D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) Government 
restructured the administrative and academic 
set-up of Indian Institute of Advanced Studies 
in 1984 on the basis of the recommendation 
of an Expert Committee headed by Shri 
Krishna Kriplani. The Governing Body of the 
Institute, according to the revised rules 
consists, inter-alia. of a Chairman who is an 
eminent scholar nominated by the Central

(d) the action taken so far to recognise 
Electro homoeopathy system of medicine; 
and

(e) the time by which it would be 
recognised?

THE DEPUTY MfNISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Yes. Sir.
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(b) The Inquiry Committae has recom- 
mondad not to acoo«d recognition to 
Etoetropathy/Ekarohornoeopathy as a 
tem of medicine but suggested that 0 ) the 
Central Council of Homoepathy may exam
ine as to whether Electrohomoeopathy can 
be taught as a subject under Homoeopathy 
becau8e.of similarity with homoeopathy, (ii) 
the Council can also examine the issue 
regarding suitability of ttie existing institutions 
of Electro-homoeopoathy for teaching 
homoeopathy as a subject, and (iii) the 
Council should undertake and examination 
of the infrastructure, curriculum and the 
standard of teaching in different institutes 
and consider the possibility of recognising 
such institutions which meet the existing 
standards of Homoeopathy Council as ap
plicable to the teaching institutions.

(c) In view of reptytopart (a)thequestion 
does not arise.

(d) and (e). The Report of the Inquiry 
Committee is being further examined and 
a decision on its recommendation/ 
suggestions is yet tobe taken.

[English^

Cer>tral Unhrersity in Orissa

677. SHRI GOPI NATH GAJAPATHt: 
WiH the Minister of HUMAN RESOURCE 
DEVELOPMENT be pteased to state;

(a) the details of the Central universities 
in the country;

(b) whether the Government propose to 
set up a Central University in Orissa;

(c) if so. the places selected therefor;
and

(d) the time t>y which the University is 
expected to be set up in the State?

T H E  MIMV5TER O F  141JMAN VIE- 
S O tm O E  D*EV>ELOPMBMT (SHUM 
RAJMANGALPANDE): (s) Atpi«Mnt.'thvf« 
are ioilowing Central liniveralties in the
country

(») Aligarh friuslim University

(ii) Banaras Hindu University

(W) 'University of Delhi

(iv) Ja«vatiarlal Nehru University

W North Eastern -Hill University

(wl) University of Hyderabad

(vil) Visva Bharati

(viil) Pondictierry University

( « ) Indira GUindhi National Open Uni
versity

(X) Jamia Millia Islamia

Legislation to establish Central Univer
sities in Assam and Nagaland had been
enacted. Notificsrtions for making the Uni-
varsities operational have mt been issued.

(b) No, Sir.

(c) and <d). Do not arise.

[Transiation]

Fake Admissions in Colleges of Delhi

678. SHRI SHEO SHARAN VERMA: 
Vynil the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state;

(a) whether the Government have 
conducted any enquiry in regard to fake 
admissions in all the colleges of Delhi;
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(b) V 90, the total number of cases 
detected so far in this regard;

(c) the number of persons arrested in 
this connection; and

(d) whether Government employees 
nwere also involved in k and • so. the action 
t>eing taken against them?

TH E  M IN tSTEn O F  HUMAN R E 
S O U R C E D E V E L O P M E N T (SH R i 
RAJMANGALPANDE); (a)to(d). Aooording 
to the informalion furnished by the Com
missioner of Police. Delhi, six cases have 
t>een registered underthe Indian Penal Code 
during 1990and uplo January 1991 ragarding 
admission d  students in van'ious DefN Col
leges on the basis of allegedly loiged cer- 
tificates. On the basis of investigations 23 
persons have been arrested so far. None of 
them is a Government employee. Therefore 
the question of taking action against Gov
ernment employees in this regard has not 
arisen.

[EnffSsm

Protection of Consumers Interests

679. SHRI BHABANI SHANKAR HOTA: 
Win the Minister of FOOD AND CIVM. SUP
PLIES t>e pleased to state;

(a) whether the Government are aware 
that the state level and national level con
sumer protection redressal agencies have 
failed to provide any protection to the con
sumers; and

(b) the numtier of cases taken up by the 
national level consumer redressal councils 
so far, and with what; results?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). The Consumer Protection Act, 1986 
envisages the constitution of Consumer 
Protection Councils at the level of Centre

and the States. These CouncSs are advisory 
in nature. In addition, the Act also envisages 
a tfwee tier quasyudicial redressal agencies 
at national, state and district level to provide 
simple, quick and ir«eicpensive redressal to 
consumer grienvances. As per informartion 
available. 306 cases have been disposed of 
by Naikmal Ooneumer Disputes Redressal 
Commission tIN 15.2.1991. Similarly, in 8  
StatesAJTs namely, Andhra Pradesh, 
Haryana, Himachal Pradesh, Orissa, Uttar 
Pradesh, Delhi, Chandigarh and Pondicherry. 
994caees have been decided tiy Consumer 
Disputes Redressal Commissions (State 
Commission) and 9965 cases have been 
decided by Cortswner Disputes Redressal 
Forums (District Forums) till 30.9.90.

Revised Scale for Physiotherapists

680. S H R fG ^. BASAVARAJ: Willtlie 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state;

(a) whether a higher scale of pay of Rs. 
2375-3500 is given to the Senior Physio
therapists in CGf<IS Hospital and only a 
tower scale of Rs. 1640-2900 is given to the 
Senior Physiotherapists and Senior Occu
pational therapists in Delhi Administration 
although both perform the same duties and 
have same educatfionad qualifications;

(b) if so, the reasons therefor and the 
steps taken to remove the ariamoty;

(c) whether Government propose to 
give the scale of Rs. 1640-2900to the Junior 
Physiotherapists in Delhi Administration;

(d) if so, the details thereof and the 
steps taken to remove stagnation and intro
duce selection grades for both the categories; 
and

(e) if not, the reasons therefore?
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THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY); (a) and (b). According to 
the information received from that Delhi 
Administration, the scales of pay of Senior 
Physiotherapist in the hospitals under the 
Delhi Administration is Rs. 1640-2900. There 
are no posts of Sr. Physiotherapists under 
the CGHS whereas there are posts of 
Physiotherapists Grade- in the scale of Rs. 
2000-3200 in that organisation. The reason 
for the variation of pay scale is that the posts 
of Senior Physiotherapists in the Delhi Ad
ministration were created in the pay scale of 
Rs. 350-575 which was revised to 550-900 
by the Third Pay Commission and Rs. 1640- 
2900 by the Fourth Pay Commission, 
whereas the pre-revised scale of pay of 
Physiotherapists Grade-1 in the Central 
Government Health Scheme was Rs. 650- 
960 which was given the revised scale of Rs 
2000-3200 by the Fourth Pay Commission.

(c) to (e). No such proposal is under 
consideration of Delhi Administration. The 
Scheme for grant of selection grades has 
been abolished consequent on the recom
mendation of Fourth Pay Commission.

Rural Oriented Education Policy

681. SHRI K.C. TYAGI; Will the Min
ister of HUMAN RESOURCE DEVELOP
MENT be pleased to state:

(a) v.'hether any rural oriented educa
tion policy has been framed by the Govern
ment.

(b) if so, the details thereof; and

(c) if not. the reasons therefor? •
TH E  M INISTER O F  HUMAN R E

S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) The National 
Policy on Education 1986 (NPE) and the 
programmes taken up in pursuance of NPE 
lay strong emphasis on equalisation of 
educational opportunities; and on 
universalisation of elementary education and 
adult literacy.

(b) Beneficiaries of programmes such 
as Operation Blackboard, Non-formal 
Education.Rural Functional Literacy 
Programmes and Special Literacy Cam
paigns are pre-dominantly rural.

(c) Does not arise.

Allocation and Release of Funds Under 
Nehru Rozgar Yojana

682. SHRISATYAGOPALMISRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the State-wise breeik up of the 
allotment of funds in Nehru Rozgar Yojanato 
different states; and

(b) the actual amount released so far 
during the year 1990-91 state-wise?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) and (b). Information is given in the 
Statement below.

STATEM ENT

Nehru Rozgar Yojana-Funds for 1990-91

(Rs. in lakhs)
S. No. Name of StateAJ. T. Allocation 

for 1990-91
Release for 1990~91 

till 15.2.1991
1. Andhra Pradesh 796.91 398.45
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(Rs. in lakhs)

S.No. Name of StateAJ. T. Allocation 
for 1990-91

Release for 1990-91 
till 15.2.1991

1 2 3 4

3. Gujarat 372.36 186.18

4. Haryana 156.34 78.17

5. Karnataka 847.55 423.77

6 . Kerala 328.61 164.30

7. Madhya Pradesh 836.86 418.43

8 . Maharashtra 1039.03 519.51

9. Orissa 307.61 153.80

10. Punjab 295.64 147.82

1 1 . Rajasthan 582.19 291.09

1 2 . Tamil Nadu 875.40 437.70

13. Uttar Pradesh 2295.53 1147.76

14. West Bengal 677.42 338.71

15. . Goa 26.04 13.02

16. Arunachal Pradesh 25.05 12.52

17. Assam 180.92 90.46

18. Himachal Pradesh 54.95 27.48

19. Ja n d K 85.28 42.64

2 0 . Manipur 39.42 19.71

2 1 . Meghlaya 28.15 14.07

2 2 . Mizoram 19.71 9.85

23. Nagaland 33.02 16.51
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(Rs. in lakhs)

S.No. Name of StateAJ. T. Allocation
for 1990-91

Release for 1990-91 
till 15.2.1991

1 2 3 4

24. Siltkim 2 1 .8 8 10.93

25. Tripura 19.21 9.62

26. A and N islands 9.08 4.55

27. Chandigarh 15.67 7.84

28. D and N Haveli 7.13 3.57

29. Daman and Diu 14.72 7.38

30. Lakashadweep 7.28 3.65

31. Pondicherry 26.88 13.45

32. Delhi 0.33 0.17

Total 10899.74 5449.89

Hessian Bags to Saudi Arabia

683. SHRI SANAT KUf^AR IVIANDAL: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the Saudi Arabian Govern
ment is likely to purchase three million hessian 
bags from Calcutta for being used as sand
bags during the Gulf War;

(b) whether the Government have pro
posed to send a team to Saudi Arabia to 
follow up the deal;

(c) whether the West Bengal Govern
ment has urged Union Government to ban 
the export of hossian bags to Saudi Arabia 
during Gulf War; and

(d) if so, the Government’s reaction 
thereto?

THE MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN 
DUSTRIES (SHRI HUKUM DEONARAYAN 
YADAV); (a) and (b). Several enquiries have 
been received from prospective importers in 
Saudi Arabia for supply of jute sand bags. 
These enquiries have been forwarded to jute 
manufactures and merchant exporters for 
appropriate action under the terms of the 
existing Export Policy of Government of In
dia.

(c) Yes, Sir.

(d) Exports will be transacted as per 
existing trade policy.
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Export of Hosiery Goods

684. SHRI C.K. KUPPUSWAMY: Will 
the Minister of TEXTILES' be pleased to 
state:

(a) whethertheGoverrtment propose to 
provide the basic facilities such as water, 
electricity, road communication to hosiery 
industry located in South India as it earns a 
lot of foreign exchange from the export of 
hosiery goods; and

(b) if not. the reasons therefor?

THE MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUM DEO NARA YAN 
YADAV): (a) and (b). Ths is a matter falling 
under the pun^iew of the Government.

[Translation]

Impact of Gulf War on Export of 
Textiles and Readymade Garments

6*5. SHRI PYAR ELAL
KHANDELWAL;

SHRI VAM ANRAO
MADHADIK:

Will the Minister of TEXTILES 
pleased to state:

be

(a) the extent of loss incurred due to the 
impact of Gulf War on export of textiles and 
readymade garments; and

(b) the details of the efforts being made 
to explore the alternative markets for cloth?

THE MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUM DEO NARA YAN 
YADAV): (a) and (b). Export of textiles 
including garments to Gulf region account

for only about 3.5% of India’s total textile 
exports. The Gulf war has rx>t significantly 
affected our exports of textiles.

Licences for Setting up of Sugar Mills

6 8 6 . DR. CHINTA MOHAN:
SHRI D. PANDIAN:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state;

(a) whether licences have been granted 
under new licensing sugar policy for setting 
up sugar mills during the current finarrcial 
year;

(b) if so, the number of applications 
received from state Governments, state-wise; 
and

(c) the number of licences granted to 
set up sugar mills during the current financial 
year; State-wise?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
The new licensing policy guidelines were 
announced on 23.7.1990. Licences issued 
after this dale during the current financial 
year have been granted underthe new policy. 
The Licensing policy is presently being re
viewed by the Government.

(b) Underthe aforesaid policy guidelines 
dated 23.7.1990. applications for grant of 
Industrial Licences for establishment of new 
sugar factories are required to be submitted 
directly to the Department of Industrial De
velopment. Accordingly, during the current 
financial year, i.e. from March, 1990 to
15.2.1991, 427 applications have been re
ceived in the Department of Food through 
the Department of Industrial Development 
for establishment of new sugar factories. 
The State-wise details are as under:-
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SI. State No. of applications pending.

1 2 3

1 . Andhra Pradesh 36

2 . Karnataka 29

3. Punjab 25

4. Bihar 16

5. Haryana 11

6 . Tamil Nadu 6

7. Madhya Pradesh 4

8 . Gujarat 3

9. Orissa 1

10. Rajasthan 1

1 1 . Uttar Pradesh 139

1 2 . Maharashtra 156

Total 427

(c) During the current financial year i.e., 
from March 1990 to 15.2.1991, 14 letters of 
Intent have been issued for establishment of

new sugar factories. The State-wise details 
are as Under:-

SI. No. State No. of LOIs 
Granted

1 2 3

1 . U.P. 7

2 . Punjab 2

3. Orissa 2
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Si No. State No. ofLOIs 
Granted

1 2 3

4. Andhra Pradesh 1

5. Maharashtra 2

Total 14

Taking over of Yoga Institute

687. SHRI RAMESHWAR PATIDAR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whethertheGovernmenthavetaken 
over the Central Research InstKute for Yoga 
CRIY), Central for Research in Yoga and 
Naturopathy (CCRYN) and Vishwayatan 
Vogashram;

(b) rf so, the details thereof; and

(c) if not, the reasons for delay in taking 
over these institutes?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) No, Sir.

(b) Does not arise.

(c) The question of taking over the 
management of Central Research institute 
ter Yoga and Vishwayatan Yogasharm is 
receiving active conskJeration of the Gov
ernment in the Ministry of Health and Family 
Welfare in consultation with other concerned 
ministries. There is however no proposal to 
take overthe management of Central Council

for Research in Yoga and Naturopathy 
(CCRYN).

Strike in Super Bazar

6 8 8 . SHRI HARIBHAU SHANKAR 
MAHALE; Will the Minister of FOOD AND 
CiViL SUPPLIES be pleased to state:

(a) whether the 'Super Bazar’ outlets in 
Delhi had been closed due to the strike by its 
employees;

(b) if so. the details of the demands of 
these employees;

(c) the action taken by the Government 
on these demands; and

(d) the steps taken by the Government 
to avoid the recurrence of strike?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Most of the Super Bazar outlets remained 
closed due to strike by a section of its em
ployees during the period 23rd Nov. to 12th 
Dec.. 1990.

(b) The main demands of the employ
ees included revision of pay scales and DA 
structure on par with Central Government 
employees, Government Gazetted holidays.
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acceptance of recommendations of the 4th 
Pay Commission, extension of CGHS ben
efits, grant of LTC facilities etc.

(c) and (d). The management of Super 
Bazar, Delhi had considered these demands 
of the employees on merits nd had agreed to 
provide the following:

(i) Payment of an adjustable advance 
of Rs. 1 0 0 /- per month (w.e.f. 
14.12.1990);

(ii) Medical allowance of Rs. 20 per 
month (w.e.f. 14.12.1990.);

(ill) Increase of Casual Leave from 15
to 24 per year; and

(iv) Upgradation of posts of packing
Cleaners to the level of Packers 
subject to fulfilment of certain con
ditions.

The above steps have restored cordial 
relations between employees of the Super 
Bazar and its Management.

[English]

Revised Water Charges In Delhi

689. PROF. V IJAY KUMAR 
MALHOTRA; Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the Delhi Water Supply and 
Sewage Disposal Undertaking, Delhi has 
submitted a proposal to the Un»n Govern
ment for revised v 'ater charges in the capital;

(b) if so, the details thereof; and

(c) the decisbn taken by the Govern
ment in this regard?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):

(a) No. Sir.

(b) and (c). Do not arise in view of (a) 
above.

Amer)dment to Article 30 (1) of the 
Constitution

690 SHRI MANDHATA SINGH; Will 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether a Resolution passed by the 
Uttar Pradesh Legislative Courx:il recom
mending to Parliament for the amendment to 
Article 30 (1 ) of the Constitution of India has 
since been received by the U n »n  Govern 
ment; and

(b) If so, the reaction of the Union 
Government thereto?

TH E  M INISTER O F HUMAN RE 
S O U R C E D E V E L O P M E N T (SHRI 
RAJMANG AL PANDE): (a) According to the 
information received from the State Gov
ernment no such resolution was passed.

(b) Does not arise.

Sending of Mark Sheets to Andaman 
and NIcobar Island Schools

691. SHRI MANORANJAN BHAKATA 
Will the Minister of HUMAN RESUORCE 
DEVELOPMENT be pleased to state:

(a) whether the Government are aware 
of serk>us lapses on the part of Central 
Board of Secondary Educatkin who are 
counduting Examination in Secondary and 
Senior Secondary Schools in Andaman and 
Nicobar Islands by not sending the Mark 
Sheets inspHe of repeaited requests and 
thus causing hardship for students; and

(tall «f so. the acton taken by the Gov 
eminent to remedy the situation?
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TH E  M INISTER O F HUMAN R E 
SO UR CE D E V E L O P M E N T (SHRI 
BAJMANGAL PAN0E>; (a) Except some 
delay in despatch of mark-sheets in respect 
of Compartmental Examination forthe Senior 
Secondary level, the.mark-sheets for main 
examinations and compartmental examina
tions for Secondary level were despatched 
in time by the Central Board of Secondary 
Education (CBSE)

(b) The CBSE has instituted an enquiry 
with the objective of taking suitable remedial 
measures.

Doctors to Serve in Rural Areas

692. SHRI EDUARDO FALEIRO:
SHRI A N A N TR A O

DESHMUKH:

Will the Minister of HEALTH AND FAM
ILY WELFARE be pleased to state:

(a) whether the Union Government re
cently considered the proposal to make it 
incumbent on all doctors to serve in rural 
areas before being, awarded degrees; and

(b) if so, the decisk>n taken in the mat
ter?

THE D E P U TY  M INISTER IN TH E  
m in is t r y  o f  HEALTH AND FAMILY 
WELFARE AND DEPUTY MINISTER IN 
t h e  MINISTRY O F INDUSTRY (SHRI 
DASAI CHOWDHARY): (a) and (b). No
decision has been taken in the matter.

Special Benefits and Allowances to 
Employees of Kendriya Vidyalayas 

Posted In N.E. Region

693. DR. SUDHIR RAY: Will the
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(3) whether the Kendraya Vkfyalaya

Sangathan follows the orders of the Union 
Government regarding special benefits and 
allowances admissible to the civilian em
ployees of the Union Government posted in 
North Eastern Region;

(b) if so, the reasons for not allowing 
those benefits to the employees of the 
Kendriya Vidyalaya Sangathan posted in the 
North Eastern Region;

(c) whether there is any demand for 
parity with the Civilian empk>yees in eligibility 
criteria for alk>wing these benefits to the 
employees of the Sangathan; and

(d) if so, the details thereof and reactk>n 
of the Kendriya Vidyalaya Sangathan 
thereto?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). The 
special allowance and benefits accorded to 
Kendriya Vidyalaya Sangathan employees 
posted in the North Eastern Region are 
generally on the same pattern as those ac
corded to Central Government employees 
posted in the North Eastern Regton. However, 
the Kendriya Vidyalaya Sangathan adapted 
the facilities to its special requirements. The 
Kendriya Vidhaylaya Sangathan provided 
an uniform minimum tenure of three years 
for Post Graduate Teachers and above as 
against tenures of 2  or 3  years depending on 
length of servk:e for Central Government 
employees working in North Eastern Region. 
The facility of special duty allowance for 
serving in the North Eastern Regk)n was 
also not extended to those teachers who 
were recruited specifically for the North 
Eastern Region.

(c) and (d). In fact, Kendriya Vidyalaya 
Sangathan employees are also civilian. 
However, the All India Kendriya Vidyalaya 
Teachers ‘Association in its representatnn 
dated 12.9.90 has appealed for extending 
the benefits given to Central Government
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employees to all the employees of the 
Kendriya Vidyalaya Sangathan including 
those specially recruited exclusively for North 
Eastern Region. For the reasons indicated 
above these demands cannot be accepted.

Palmolein to Maharashtra

694. SHRISHANTARAMPOTDUKHE: 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state;

(a) whetherthe Government have raised 
to price of Palmolein Oil during 1991;

(b) whether this has put many States 
like Maharashtra in a quandry because the 
consequent rise in its price at the Public 
Distribution System outlets is likely to disturb 
the family budget of common man;

(c) whether Maharashtra State did not 
get even its sanctioned Quota during No
vember and December, 1990;

(d) if so. the reasons therefor;

(e) whether the Maharashtra Govern
ment has forwarded to the Union Government 
a concrete proposal for increasing the 
availability of edible oils to the State; and

(f) if so. the Government's reaction 
thereto?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Yes. Sir.

(b) The Government of Maharashtra
have not favoured the increase in the issue 
price of imported edible oil on the grounds 
that this increase at present juncture might 
lead to price increase of other edible oils in 
the market. ,

(c) and (d). On account of limited stock 
of edible oil. the allocation of edible oil to the

State of Maharashtra for the month of No
vember. 1990 couki be met to^he extent of 
about 65% only and no alk>cation was made 
for December. 1990.

(e) and (f). The proposal made by the 
Government of Maharashtra has been con
sidered and found not acceptable.

Sanction of Travel Grant by UGO

695. SHRIC.P.MUDALAGIRIYAPPA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the normal time required for U.G.C. 
to sanction travel grants for attending inter
national conferences by visiting professors 
of different collages of the country;

(b) whether it is a fact that this grant is 
shared by the state Government and the 
University Grants Commissk>n proportional
ity;

(c) whether it has come to the notice of 
the Government that UGC takes unusually 
tong time in making payments resulting in
ordinate delays;

(d) whether it is also a fact that some 
visiting professors had delivered their lectures 
in Octot>er. 1989 and their travel grant has 
not yet been sanctk>ned by UGC; and

(e) (f so. the steps taken by the Gov
ernment to expedite such matters?

TH E  M INISTER O F HUMAN BE 
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) According to in
formation furnished by UGC, the C o m m i s s io n  

normally takes about two to three months to 
release the travel grants for college t e a c h 

ers. if all the documents are received b y  the 
Commission in time and are in order.

(b) The UGC has reported that the
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Commission provides only 50% of the as
sessed grant to the college for payment to 
the teacher concerned and the remaining 
50% is provided other agencies like CSIR, 
INS A, ICSSR, ICHR, D.S.T. and in some 
cases by the university/college.

(c) Specific instancesof irmrdinate delay 
even after completion of documentation do 
not seem to have come to Government's 
notice. Only in those cases where the pre
scribed information/documents are not fur
nished in time or are incomplete, the sanc
tioning of grants is delayed due to exchange 
of correspondence.

I

(d) and (e). According to the information 
lurnished by UGC, there are a few cases in 
which though the teachers participated in 
international conferences during October, 
1989, the grants count not be paid due to 
non-furnishing of prescribed documents or 
due to incomplete information and in some 
cases claims have not yet been received by 
the Commission. The Commission has re
quested the concerned institutions to expe
dite the submission of relevant documents to 
facilitate release of grants.

Import of Medical Equipment by G.B.
Pant Hospital

696. SHRIHARIKISHORE SINGH: 
SHRI M.S. PAL:

Will the Minister of HEALTH AND 
family w e l f a r e  be pleased to state:

(a) whether irregularities in the imports 
medical equipment by G.B. Pant Hospital 

to tfie tune of Rs. 30 crore has been recently 
<letected;

if so, the details thereof:

(c) the outcome of the inquiry, if any,
'̂ '*<lucted by the Government is this regard;
Bnd

(d) the action taken/proposed to be taken 
against the persons found guilty?

TH E  D E P U TY  M INISTER IN TH E 
MINISTRY O F  HEALTH AND FAMILY 
WELFARE AND DEPUTY MINISTER IN 
TH E MINISTRY O F INDUSTRY (SHRI 
DASAI CHOWDHARY): (a) Yes Sir.

(b) to (d). A high Powered Committee 
has been appointed by Delhi Administration 
on 23rd November, 1990 to investigate the 
matter. On the basis of preliminary report/ 
initial enquiry, the Store Officer and the Store 
Clerk of G.B. Pant Hospital, New Delhi, have 
been suspended and the Medical Superin
tendent of G.B. Pant Hospital transferred out 
of the Hospital. Anti Corruption Department 
of Delhi Administration has already registered 
FIR against the erring officials.

Food Subsidy

697. SHRI UTTAM RATHOD: Will the 
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether subsidy is being given in 
respect of foodgrains sold to the consumers;

(b) if so, the details of such subsidy 
given during last two years and in current 
year, year-wise;

(c) whether it is proposed to do away 
with the subsidy; and

(d) if so, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). The Central issue price of foodgrains 
does not cover the economic cost of FCI. 
The Central issue price of foodgrains is kept 
at a k>wer level wKh a view to supplying 
foodgrains to the consumers at reasonable 
prices as a deliberate pubik: policy. The 
difference between the economic cost and
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the Central issue price is.reimbursed to FCI during last two years and in the current year.
as food subskiy. The food subskJy given year-wise, is as under:- *

Year Rs./Crores

1 2

1988-89 2 2 0 0

1989-90
crores on sugar)

2476 (including Rs. 44

1990-91 1764.19 till 22.2.1991

(c) No, Sir.

(d) Does not arise.
TH E  M INISTER O F  HUMAN RE

S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE); (a) to (c). The infor-

Opening of Navodaya Vidyalaya and
Kendrlya Vidyalayas In Gujarat

698. SHRICHANDRESH PATEL: Will 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether there is a demarxj to open 
‘Navodaya Vidyalayas’ and Kendriya 
Vidyalayas’ in Jamnanagarand Jamnanagar 
District as well as other places of Gujarat;

(b) if so. the details thereof aiongwith 
the action taken thereon and the outcome 
thereof;

(c) the number of such schools opened 
during the last three years in various districts 
of Gujarat as well other parts of the 
country and the amount spent on the same;

(d) the number of such new Vidyalayas 
likely to be opened during 1 January. 1991 to 
21 December. 1993 in various districts of 
Gujarat as well as in the country; and

(•) *»*• criteria for the opening of the 
!?

mation is being collected and will be placed 
on the Table of the House.

(d) Theopenir^ of Navodaya Vklyalayas 
and Kendriay VMyalayas depends upon the 
suitability of the proposals, availability of 
physical facilities and financial resources 
and as such, K is not possible to indicate the 
number of Vidyalayas to be opened during 
January. 1991 to 31st December, 1993.

(e) Thecriteriaforopeningof Navodaya 
Vidyalayas and Kendriya Vidyalayas are 
given in statement below.

S TATEM EN T

Criteria for opening of Navodaya 
Vidyalayas

The Navodaya Vidyalaya scheme en
visages eventual opening of one Navodaya 
Vidyalaya, on an average in each district of 
the country. The location is selected based 
on the offer of the State Government in the 
first instance. Thirty acres of land free of cost 
and buikiings and other infrastructure are 
provkied initially by the concerned State/ 
U.T. Administrettk>n to start VkJyalaya. The
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location of these Vidyalayas as far as pos
sible would be In rural areas.

Criteria for Opening of Kendriya 
Vidyalayas

Sangathan opens Kendriya Vidyalayas 
it sponsored by the Minister/Department of 
Government of IndiaAJnion Territories Ad
ministrations/State Government or 
organisation of employees belonging to eli
gible categories, offering the following fa- 
cilities:-

(i) 15 acres of land, free of cost or on 
nominal cost.

(ii) Temporary accommodation to run 
the Kendriya Vidyalaya till the 
Sangathan is able to construed its 
own accommodation.

(iii) Provision of residential accommo
dation to atleast 50% staff.

Besides, Kendriya Vidyalayas are 
opened in Project Sector also in places of 
Public Sector undertakings of Government 
of India or Institutions of Higher Learning if;

(i) Adequate number of children are 
available.

(ii) Infrastructure facilities as alxsve 
with 1 0 0 %  residential accommo
dation to the staff of Kendriya 
Vidyalaya is available.

(iii) The undertaking/institution agrees 
to meet all recurfing and non-recur
ring expenditureon the Vidyalayas.

[Trans/af/on]

Girls Schools on Population Basis In 
Rural Areas

699. SHRI RAJENDRA AGNIHOTRI: 
the Minister of HUMAN RESOURCE 

d e v e l o p m e n t  be pleased to state:

(a) whether the Government propose to 
open girls schools on the basis of population 
in the rural areas of the Country; and

(b) if so, the details thereof?

TH E  M INISTER OR HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE); (a) and (b). The 
Central Government has no proposal to open 
girls’ schools. Opening of new schools in the 
responsibility of State Governments/Union 
Territory Administrations. The existing policy 
is that all habitations with a population of 300 
(200 in the case of predominantly SC/ST 
habitations) should be provided a primary 
school within one K.M. distance and upper 
primary schools should be provided in ratio 
of 3:1 between primary and upper primary 
schools. It is expected that opening of more 
schools, especially at upper primary level, 
will encourage girls’ education.

[English]

Loss of Foodgrains

700. SHRI A SH O K  ANAN D RAO  
DESHMUKH; Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state:

(a) the quantity and value of foodgrains 
lost d uring the current year due to in-adequate 
storage facilities; and

(b) the steps taken to prevent such 
losses?

TH E MINISTER O F FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
The FCI incurs losses of foodgrains during 
storage and transportation. The storage and 
transit tosses for 1990-91 will be known after 
ck>se of the accounts for the financial year. 
The storage and transit losses in foodgrains 
during the last year, 1989-90. were as fol
lows:-
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Quantity in lakh MT/
Value in Rs. Crores.

Total storage & transit losses %age of loss on Purchaser-
Quantity Value Sale in terms of quantity

2.96 87.94 • 0.85

(b) The steps taken by FCI to reduce the 
storeige and transit losses are:

(i) Strict enforcement of quality 
specifications relating to mois
ture during procurement of 
foodg rains;

(ii) Reduction in the quantum of 
foodgrains filled in each bag;

(iii) Installation of weigh-bridges in 
depots having capacity of 5000 
tonnes or more;

(iv) Minimising the use of open wag
ons;

(v) Administrative measures such as 
tightening of security at depots, 
intensifying surprise checks, 
ensuring regular stocks verifica
tions etc;

(V i )

( v i i )  

[Translation]

Augmentation of covered stor
age capacity;

Introduction of machine stitching 
of bags.

Evacuation of Employees of Depart
ment of Health from Iraq

701. SHRISURYANARAYANYADAV: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) vi/hether a large number of employ
ees of Department of Health are still stranded 
in Iraq; and

(b) if so. the action taken by the Govern
ment for their evacuatk>n?

THE DEPUTY MINISTER IN TH E MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) No. Sir.

(b) Does not arise.

[Ef}glish]

Vegetable Oil Mills In Punjab

702. SHRI KAMAL CHAUDHRY: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state:

(a) whether the Government propose to 
set up vegetable oil mills or issue letter of 
intent/industrial licence for setting up veg
etable oil mills in Punjab;

(b) if so. the detaiU> thereof;

(c) whether a number of oil mills are 
being proposed to be set up in the coopera-
tive sector; and

(d) if so, the places identified for the 
purpose?

THE MINISTER O F FOOD AND CIVIL
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SUPPLIES ( RAO BIRENDER SINGH): (a) 
and (b). There is no proposal from the Gov
ernment to set up vegetable oil units in 
Punjab. As a matter of policy, applications 
received from any entrepreneur/brganisation 
irrespective of the sectoral status, are ex
amined on merits of grant of letters of intent/ 
industrial licences having regard to param
eters like availability of raw-materials, need 
for removing regional imbalances, locational 
policy etc.

(c) No such proposal has recently been 
received from the cooperative sector.

(d) Does not arise.

Appointment of Teachers and Non- 
Teaching Staff on Ad Hoc Basis in 

Kendrlya VIdyalayas

703. SHRIAMRATLAL VALLABHDAS 
TARWALA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether Kendriya Vidyalaya 
Sangathan appoints teaching and non
teaching staff on ad hoc basis and dis
charges them before they have put in 180 
days' service;

(b) whether staff so discharged is re
employed after a break of one or more days 
without following the prescrit>ed procedure 
or a new set of staff is recruited for another 
period lasting less than 180 days; and

cumbent joins whichever is earlier. How
ever, there is no bar to such candkJates 
being selected again for appointment in 
Kendriya Vidyalayas on ad-hoc basis.

[Translation]

Disparity in Distribution of Food Items 
in Rural and Urban Areas

704. SHRI S A N TO S H  KUM AR 
GANGWAR: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state:

(a) whether there is disparity between 
the quantity of items supplied through pubik: 
distribution system in the rural and urban 
areas; and

(b) if so, the steps taken to remove this 
disparity?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES ( RAO BIRENDER SINGH): (a) 
and (b). The commodities to be supplied 
through Public Distribution System are alb- 
cated by the Central Government to the 
State Governments, U. T. Administrations. 
Internal distributkin of these commodities 
within the States/IUTs, including the scale of 
ratk>n, is decided by the State Government/ 
UT. Administration concerned taking into 
account various factors such as total avail
ability, inter-se requirements of rural and 
urban areas in the districts etc.

[English]

(c) if so. the reasons for following this 
procedure?

Blindness in Children

th e  m in is t e r  o f  h u m a n  r e 
s o u r c e  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). As per the 
provisions of the Educalk>n Code for Kendriya 
Vidyalayas, ad-hoc appintments are made 
against vacant posts for a period not ex
ceeding six months or till the regular in-

705. SHRI V. S R E EN IV A S A  
PRASAD:

SHRI M.V. C H AN D R A 
SHEKARA MURTHY:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:



(a) whether the attention of the Govern-
ment has been drawn to the news item 
captioned ·80,000 children turn blind every 
year', appearing in the Hindustan Times 
dated 12 January, 1991; . 

(b) H so, whether thousands of children 
become blind every year due to deficiency of 
Vitamin A and lack of proper diet; and 

(c) the steps Government propose to 
take to make conscious in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE AND OEPUlY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARy): (a) to (c). Government is 
awareofthe news-item.ltJsstated, however, 
that countrywide detailed study on the actual 
incidence of blindness due to Vitamin A 
deficiency has not been carried out so far to 
give exact number of children going blind 
every year. 

There is a scheme of Prophylaxis against 
blindness due to Vitamin A solution is ad-
ministered to children in the age group 1-5 
years. About 30 million children are being 
covered every year. Further during the cur-
rent year the first doys of vitamin A will be 
given to all infants alongwith measles vaccine 
at 9-12 months. 

Nutritional education about intake of 
Vitamin A rich food.s is being provided through 
multi-media adivities. Supplementary nutri-
tion under Integrated Chifd Development 
Scheme programme by the Ministry of 
Welfare, fortification of milk with Vitamin A 
are other measures in this direction. With all 
these steps prevalence of nutritional blind-
ness is gradually coming down. 

Demand and Supply of Edible 0118 

706. SHAI B. N. REDDY: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

. (a) the gap between demand and 
supply of edible oils in the country at present; 
and 

(b) the steps taken by the Government 
to bridge the gap? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
A gap of about 10.58 lakh MTs ;s estimated 
between the demand and supply of edible oil 
on the basis of present production estimates 
of edibleoilseeds during the oil year 1990-91 
(November-Octobar). 

(b) Edble oil is being imported to bridge 
the gap between demand and supply to the 
maximum possible extent. 

Sale of Refined Groundnut 011 and 
Pulses through F.P.s. 

707. SHAI JANARDHANA POOJARY: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether the Government are aware 
that prices of edible oils especially ground-
nut refined oil and pulses have risen very 
high during the last two months and if so, the 
extent thereof; 

(b) whether the Government propose to 
sell these commodities through Fair Price 
Shops; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES ( RAO BIRENDER SINGH): (a) 
The Wholesale Price Index (WPI) of sub-
group of Edible Oils exhibited a rise of 7.5% 
over two months as in January, 1991. The 
price index of Ground-nut oil registered a 
significant rise of 20.1 %

• 

The WPI of Pulses as a sub-group 
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showed a decline of 2.4% over two months 
as in January, 1991.

(b) to (d). Imported edible oil is already 
being distributed through Public Distribution 
System (PDS). The Government have ad
vised States and U.Ts. to consider diistrlbuting 
of more items of mass consumption, including 
pulses. The Central Government, however, 
has no proposal to itself provide pulses for 
distribution through PDS.

Control of Birth Rate

708. SHRI MORESHWAR SAVE: Will 
the Minister of HEALTH AND FAMILY 
WELFARE tse pleased to state;

(a) the present birth rate and population 
growth rate during 1989, 1990 and 1991;

(b) whether the desired reduction in 
growth rate of population has been achieved;

(c) if not. the reasons therefor; and

(d) the action plan initiated to reduce the 
birth rate in our country?

THE DEPUTY MINISTER IN TH E MIN
ISTRY OF HEALTH AND FAMILY W EL
FARE AND DEPUTY MINISTER IN TH E 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) and (b). As per the 
latest available estimates from Sample 
Registration System of the Registrar General, 
India the Provisional Birth Rate for the year
1989 is 30.5 (per thousand population). The 
Natural Growth Rate of population is obtainekJ 
as difference between birth and death rates 
as available from sample Registration Sys
tem of Registrar General. India. Against the 
targeted growth rate of 1.07% by the end of 
Seventh Plan i.e. year 1990, the latest pio- 
visional available estimate of Natural GrcMVth 
Rate for 1989 is 2.03%.

(c) The Growth Rate remains s^yhtly

high, because of relatively steeper decline in 
Death Rate as compared to Birth Ratedueto 
improvement in Public Health measures and 
medical care since independence.

(d) To keep the population growth in the 
country within the manageable limits, a well 
defined strategy has been evolved which 
lays emphasis on improving quality of health 
services, strengthening health infrastructure, 
enhancing child survival rates through Uni
versal Immunisation Programme, intensify
ing population education, enhancing com
munity participation, adopting improved 
communication approaches and involving 
voluntary organisations. Besides, schemes 
of reinforcement of training and retraining of 
personnel at the gross-root level, establish
ing and strengthening linkages with related 
development programmes like female literacy 
and improvement of women’s status and 
adoption of area intensive approach are 
being implemented and will be further 
strengthened. In order to cater to the special 
requirements, a number of area projects for 
augmenting the infrastructure for health and 
family welfare service delivery system and 
the training of medk:al and para-medical 
staff have been taken up in selected States.

[Transiation]

Unh^ersitles having Educational 
Calender Prescribed by UGC

709. SHRI BHOGENDRAJHA: Willthe 
Minister of HUMAN RESOURCE DEVEL
OPM ENT be pleased to state;

(a) the names of the universities in the 
country which have implemented the edu
cational calender prescribed t>y the Univer
sity Grants Commission;

(b) the names of the Universities in 
Bihar which have fully or partially imple
mented it; and
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(c) the details of action being taken 
against the Universities which have not 
implemented it?

TH E  M INISTER OF HUMAN R E
S O U R C E  D EV ELO P M EN T (SHRI 
RAJMANGALPANDE):(a)to(c). TheU.G.C. 
formulated a comprehensive academic 
calender in 1989 which was circulated to the 
universities on 14.1.1991 and was to be 
implemented by the universities from the 
academic session 1990-91. Information re
garding implementation of this will be known 
after the current academic session is oveif«.

Expenditure on Health

710. SHRICHHEDIPASWAN; Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whetherthe Government propose to 
formulate a scheme to spend 11 per cent of 
national income on health in order to ensure 
health for all in the country;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) No, Sir.

(b) Question does not arise.

(c) Although, the Central Council of 
Health in its meeting held in 1989 recom
mended a minimum of 7% of alkicatlon for 
health sector as against the existing alloca
tion of 3% approximately, it has not been 
possible to do so in view of the resource 
constraint.

[English]

Forms of Sub-Leases to Group Housing 
Societies

711. SHRI R.L.P. VERMA: Will the 
Minister of URBAN DEVELOPM ENT be 
pleased to state:

(a) whether it is a fact that a large 
number of perpetual leases in respect of 
Group Housing Societies have already been 
executed for the land allotted to them by the 
D.D.A.;

(b) whether form for the execution of 
sub-lease or convenience deed etc. in respect 
of the flats allotted to the approved members 
of the said Group Housing Societies, has not 
been given to the societies concerned tor the 
execution of sub-leases etc. of the flats al
lotted to their members; and

(c) if so, the reasons therefor and how 
much more time it is likely to take to supply 
the approved form of sub-leases to the so
cieties concerned?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes, Sir.

(b) No, Sir.

(c) The proforma of sub-lease/convey
ance deed in respect of flats allotted to the 
members of the societies is expected to be 
finalised in the next three months.

[Translation]

Navodaya VIdyalayas in U.P.

712. SHRI HARSH VARDHAN: Willthe 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) the number of districts of Uttar
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Pradesh as on 1 February. 1991 where 
‘Navodaya Vidyalayas’ were functioning;

(b) whether it is proposed to set up 
'Navodaya Vidyalayas’ in the remaining 
districts of Uttar Pradesh by 1 July, 1991; 
and

(c) if not. the reasons therefor?

TH E  M INISTER O F HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) The number of 
districts of UTTAR PRADESH as on 1 Feb
ruary, 1991 where Navodaya Vidyalayas 
were functioning is thirty (30).

(b) No. Sir.

(c) It is physically impossible to open 
Navodaya Vidyalayas in all the remaining 
districts of Uttar Pradesh by 1 July. 1991. 
and resources for the purpose are also not 
available.

[English]

Quota for Promotion of TG Ts  of KVS

713. SHRI LOKANATH CHOUDHURY; 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state;

(a) whether there is a provision of quota 
for promotion of different categories of 
teachers of Kendriya Vidyalayas;

(b) if so. the details thereof; and

(c) whether the quota earmarked for 
promotion of TGTs to the post of PGTs for 
1989-90 has been filled recently and quota 
for 1990-91 has remained unfilled and if so. 
the reasons therefor?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). Yes, Sir. 
The quota for promotion in different catego
ries of teachers of Kendriya Vidyalayas is as 
follows:

(i) PRTs to TG Ts

(ii) PRTs to head-Master/Head-Mistress

33-1/3%

100%

(Hi) TG Ts to PGTs 33-1/3%

(c) Orders for promotion quota from 
TGTs to PGTs for the year 1989-90 have 
already been issued. However D.P.C. meet
ing was not held in time for promotion quota 
of 1990-91 on account of a writ petition filed 
by physical education teachers Association.

Creation of National Consumer Fund

714. SHRI VASANT SATHE: Will the 
•̂ inisterof FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether it is a fac|. that various 
legislations enacted for protection of con
sumers' interest were not effective due to 
the absence of necessary infrastructural fa
cilities to back them up;

(b) if so, whether the Government pro
pose to set up a National Consumer Fund for 
promoting consumer welfare rather than 
general welfare, out of funds available for 
non-refund of over-assessed excise duty 
charged on the manufacturers and realised 
from the consumers on 150 Hems;
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(c) If not, the reasons therefor; and

(d) the Government’s reaction regard
ing utilisation of such funds?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Various legislations enacted in the past could 
not effectively protect the consumers as the 
procedures involved were long and cum
bersome. To solve this problem. Government 
enacted the Consumer Protection Act, 1986 
which envisages a three tier redressal ma
chinery to provide simple and quick disposal 
of consumer grievances.

(b) to (d). The Department of Civil 
Supplies has taken up the matter with the 
Ministry of Finance.

Supply of Essential Commodities to 
Kerala

715. PROF. K.V. THOMAS:
SHRi P.C. THOMAS:
SHRI M ULLAPPALLY

RAMACHANDRAN: 
SHRI SU R ESH

KODIKKUNNIL:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) the monthly allotment of rice, wheat, 
sugar palm oil and other essential com
modities to Kerala during 1990 and 1991. 
month-wise;

(b) whether there was any cut in the

alk>tment of these essential items;

(c) if so, the reasons therefor;

(d) whether the price of these items 
were increased during this period;

(e) if so, the reason therofor;

(f) whether there is any proposal to 
increase the price of rice, wheat, sugar and 
palm oil;

(g) if so, the details thereof;

(h) whether the allotted essential com
modities were taken by the Kerala Govern
ment; and

(i) whether any complaint regarding 
quality of rice supplied to Kerala was received, 
if so, the action taken thereon?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Statement-1 is given below.

(b) and (c). The aUlocation of PDS items 
to States/UTs for distribution through PDS is 
made on a month to month (or bk>ck to bkxic 
in respect of Kerosene) basis tedding into 
account the stock positk>n, relative needs of 
other States and open market availability 
etc.

(d) and (e). The Central issue price of 
rice was last revised w.e.f. 25th June, 1990 
and are as under:

(Rs. per quinta!)
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The Central issue price of wheat was 
last revised w.e.f. 1.5.1990 and is Rs. 234.00 
per quintal.

The Central issue prices of rice and 
wheat were revised following revision of 
procurement prices of paddy and wheat.

There has been no increase in the 
consumer price of levy sugar since 1.1.1989.

The price of imported edible oil has 
been increased w.e.f. 26.1.1991. It was re
vised due to increase in CIF price of this

imported oil.

The SKO prices have been increased 
by 25% effective midnight of 14/15 October.
1990 due to levy of Gulf surcharge.

(f) and (g). No decision has been taken 
in this regard.

(h) Statement - II is given below.

(i) No complaint has been received from 
the State Government of Kerala regarding 
quality of rice during the last six months.
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Posting of CPWD Engineers Outside 
Delhi

716. SHRI RAM SAGAR (Saidpur); 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the details of the transfer policy in 
respect of Junior Engineers, Assistants En
gineers, Executive Engineers, Superintend
ing Engineers and Chief Engineers of CPWD;

(b) the number of Junior Engineers of 
CPWD who have been in Delhi for more than 
ten years and not yet transferred to other 
stations out of Delhi in accordance with the 
laid down transfer policy:

(c) the number of Assistant Engineers, 
Executive Engineers, Superintending Engi
neers and Chief Engineers awaiting posting 
orders in Delhi after completing of 10 years 
of stay; and

OPM ENT (SHRI DAULAT*RAM SARAN):
(a) The Engineers of Central Public Works 
Department of the rank of Assistant Engi
neers and above are required to serve any
where in India either in an organisation of the 
Department on deputation to Unk>n Territo
ries, Public Undertakings and Central Gov
ernment Projects, in accordance with the 
orders issued by the Government from time 
to time. They are liable to be transferred from 
one office to another or from one station to 
another or to another Government 
organisation in the interest of pubik: service. 
While deckiing transfers, several factors, 
viz., tenure transfer guidelines, hard areas 
posting, zonal requirements, deputatior 
polkry of the Department, judtekjus balance 
between the needs of the Department and 
personal diffk:ulties of the officers etc. are 
taken into account. However, Junior Engi
neers are transferred within the regnn allot
ted to them at the time of recruitment.

(d) the details of steps taken to implement 
the transfer policy?

THE MINISTER OF URBAN DEVEL-

(b) and (c). Details of Engineers of the 
CPWD who have been in Delhi for more than 
ten years and not yet transferred to other 
stations out of Delhi, are as under;

Category Civil Electrical

Junior Engineers 250+ 253+

Assistant Engineers 41 + 81 +

Executive Engineers 6 11

Superintending Engineers 5 4

Chief Engineers 2 _

(-•-approximate)

(d) The cases of senior officers staying 
in Delhi for over ten years are regularly 
reviewed by the respective transfer posting

Committees/authorities and decision taken. 
The longest stayees are transferred to other 
stations keeping in view the e x i g e n c i e s  o
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the Government works as well as transfer 
guidelines. As regards overstayal of Junior 
Engineers a readyrtesS list of transfers of the 
Junior Engineers has been issued after 
compiling the list of Junior Engineers, in 
accordance with the-provisions of the guide
lines. The transfer orders of these Junior 
Engineers wilt be issued keeping in view the 
vacancies and exigencies of work outside 
Delhi.

Bakery Units in Manipur

717. SHRI N. TOMBI SINGH: Will the 
Minister of FOOD PROCESSING INDUS
TRIES be pleased to state:

(a) whether the Government propose 
to open sophisticated Bakery units in Imphal, 
Manipur to meet the requirement of quality 
bread there; and

(b) if so. the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) No. Sir.

(b) Question does not arise.

[Translation]

Pay Scale of Sports instructors

718. PROF. YADU NATH PANDEY: 
Will the Minister of HUMAN RESOURCE 
d e v e l o p m e n t  be pleased to state:

(a) whether the Sports Authority of 
India had app>ointed some National Institute 
of Sports Instructors in the pay scale of Rs. 
2000-Rs. 4000, but in 1987 when the Sports 
Authority of India was merged with National 
institute of Sports, the salary of the Instruc
tors who joined Sports Authority of India from 
National Institute of Sports was fixed at Rs. 
1640 and if so, the reasons therefor;

(b) whether the qualifications and 
functionsof the instructors of Sports Authority 
of India as well as N.I.S. are &ame. if so, 
whether Government propose to fix same 
pay scales for them and if so. when such 
anomaly will tse removed; and

(c) whether the seniorty of N.I.S. in
structors, appointed in Sports Authority of 
India, is being treated from the date of their 
joining S. A.I. and if not, the reasons therefor 
and when these anomalies are likely to be 
removed?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) Yes, Sir. Before 
its amalgamation with National Institute of 
Sports (NIS), Sports Authority of India (SAI) 
recruited Coaches in the pay scale of Rs. 
2200-Rs. 4000 for the specific job of training 
of-selected, talented children from all over 
the country and admitted to adopted schools 
of SAI under a new Scheme.

Before amalgamation of NIS with sports 
Authority of India, the NIS had Coaches in 
the Following scales:

Rs. 3700-5000 

Rs. 3000-4500 

Rs. 2200-4000 

Rs. 1640-2900 

Rs. 1200-2040
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After amalgamation, the lowest grade
i.e. Grade-Ill (B) was abolished and the 
Coaches who were in thescale of Rs. 1200- 
Rs. 2040 were fixed in the next higher grade
i.e. Grade-III(A) Rs. 1640-Rs. 2900.

(b) The qualification and functions of the 
Coaches of Sports Authority of India and 
National Institute of Sports are the same. 
Consequent to amalgamation, there are now 
four pay scales of Coaches in SAL

(c) Seniority is based on regular service. 
Service Bye-Laws have been amended by 
the Governing Body recently. Seniority will 
be regulated on that basis. Draft lists are 
being prepared for circulation among the 
Coaches. Before finalization, opportunity 
would be given to them to represent.

[English]

Soyabean Units in Rajasthan

719. SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of FOOD PRO
CESSING INDUSTRIES be pleased to state:

(a) whetherthe Government propose to 
set up any unit based on soyabean cultiva
tion in the Kota and Chittorgarh districts of 
Rajasthan; and

(b) if so, the details of benefits, subsidies 
and concessions likely to be given to entre
preneurs who wish to set up such units?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) One soybean processing plant 
has already t̂ een set up at Kota in the 
cooperative sector with 200 T.P.D. capacity. 
It is proposed to set up one soyabean pro
cessing plant at Chittorgarh during 8th Plan 
period in the cooperative sector.

(b) State Government does not support

any soyabean processing plant at Kota in 
private sector. At Chittorgarh, any entrepre
neur can set up a plant on usual^ubsidies 
and concessions available under the Indus
trial Policy of the State. No special subsidies 
or concessions are available for soyabean 
processing plant.

Use of Foreign Brand Name by Pepsi ' 
Foods

720. SHRI PHOOL CHAND VERMA: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) whether the foreign collaborating 
approvals clearly statethat No Foreign Brand 
Names are to be used for the domestic 
market;

(b) whether M/s. Pepsi Foods wrote to 
the Government on 4 April, 1990 saying that 
they have been permitted by Pepsi Co. U.S.A. 
to use the international trade mark logos 
•Pepsi’, 'Mirinda’ and ‘Seven Up’ in India; 
and

(c) if so, the reasons for allowing the use 
of foreign brand names?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Yes, Sir.

(b) Yes. Sir.

(c) No foreign brand name has been 
allowed to be used for the domestic market. 
However, hybrid name with Indian name as 
prefix has been allowed.

Expenditure on Education

721. SHRI J. CHOKKA RAO: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:
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(a) what is the percentage of expendi- 
turb incurred on Education out of the total 
Gross National Product;

►

(b) whether the same is proposed to be 
raised: and

(c) if so, by what tinne?

TH E  M INISTER OF HUMAN R E
SOURCE D EV E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) The budgetted 
expenditure on Education in the year 1989- 
90 is about 3.9% of the National Income (Net 
National Product).

(b) Every effort is made to increase the 
percentage of expenditure on Education 
depending upon the availability of resources 
and competing demands of other sectors of 
development.

(c) No time can be indicated.

Difficulties to Handloom and 
Powerloom Weavers

722. SHRI N. DENNIS: Willthe Minister 
of TEXTILES be pleased to state the details 
of the steps taken by the Government to 
remove the difficulties faced by the Handloom 
and Powertoom weavers due to the stagna
tion in sale of their finished products and 
other reasons?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): a  statement is given below.

STATEM ENT

1 ■ In orderto remove the difficulties
faced by Handloom weavers due 
to stagnation in sale of their fin
ished products and other rea
sons, Government has taken 
several steps wh ich also include;

(i) the Market Development 
Assistance Scheme which 
has been introduced for 
promoting the sale of 
handloom items. This is a 
comprehensive Marketing 
Scheme for handloom 
products by State Corpora
tions/Apex Bodies and other 
recognised Handloom Bod
ies. Eight per cent assis
tance is provided on the 
sales turnover of handloom 
goods of these agencies so 
that their products may 
compete effectively in the 
market. There are other 
equally attractive options 
also available to the agen
cies under this Scheme;

(ii) organising of National 
Handloom Expos with pub
licity campaign for giving 
exposure to the products of 
the weavers and promoting 
their sales;

(iii) there is a Scheme for 
modernisation/renovation of 
handloom to improve the 
productivity and the quality 
of production of handloom 
goods. The Scheme is op
erated through State Gov
ernments;

(iv) a National level Corporation, 
National Handloom Devel
opment Corporation was set 
up by the Government of 
India only a few years back 
for supply of hank yarn and 
dyes and chemicals to the 
handloom weavers. It also 
organises handloom exhibi
tions. National Handloom 
Development Corporation
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has also set up marketing 
complexes at important 
metro towns to provide 
marketing assistance to 
State level and other such 
agencies;

(v) directives have been issued 
to accord priority for pur
chase of handloom goods 
by Ministries/Departmentsof 
the Government as also by 
the Public Sector Undertak
ings.

II. As far as the Powerloom weav
ers are concerned, measures 
being taken inter alia include:

(i) steps for development and 
modernisation of the sector;

(ii) requesting the State Gov
ernments to:

(a) encourage the formation of 
Powerloom Cooperative 
societies;

(b) make contribution towards 
their Share Capital so as to 
enhance their marketing fa
cilities; and

(c) adopt suitable legislative 
and administrative mea
sures for the welfare of the 
weavers.

Legal Suits Pending in different Courts 
Against North Eastern i-liiis University, 

Shillong

723. SHRI PETER G. MARBANIANG: 
Will the Minister of HUIVlAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the total numberof legal suits pending

in different courts against the North Eastern 
Hills University, Shillong;

(b) the total amount of financial expen
diture incurred to meet the legal suits till date 
during the last three years; and

(c) the names of the parties and nature 
of cases involved in the different legal suits?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). Ac
cording to the information furnished by the 
North Eastern Hill University, three legal 
suits are pending against the University in 
different Courts. The University has incurred 
an expenditi're of Rs. 26,40,444.45 on liti
gation during the last three years.

(c) The names of parties and nature of 
cases are as follows;

(i) Smt.B. Lila Ao was appointed as 
LDC on adhoc basis. Her services 
were terminated as she was not 
found suitable for the job. The 
case is pending in Supreme 
Court.

(ii) Shadap Associates Versus 
NEHU in Asstt. to DC’s Court. 
This case relates to dispute in 
rates for supply of man-hole 
covers.

(iii) ShriLalmaktlanga Versus NEHU 
in the Aizawl Bench of the Gauhati 
High Court. This relates to his 
appointment as Assistant Li
brarian.

Vacant Post of Chief In P.G.I.
Chandigarh

724. SHRI KIRPAL SINGH; Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:
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(a) whether the post of Chief in the Post 
Graduate Institute of Medical Education and 
Research, Chandigarh is lying vacant;

(b) if so, since how long the p>ost is lying 
vacant; and

(c) the steps taken by the Government 
to fill up the post?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a; to (c). Dr. P.L. Wahi, the 
previous incumbent of the post of Director, 
PostGraduate Instituteof Medical Education 
and Research (PGIMER), Chandigarh was 
due to retire on 3.12.90 (A. N.) on completion 
of his extended period of tenure as Director.

Under Section 25 of the PGIMER, 
Chandigarh Act, 1966, the Central Govern
ment vide Ministry of Health & Family Wel
fare letter dated 3-12-1990 issued direction 
to the effect that Dr. S.D. Sharma. Additional, 
Director General of Health Services would 
took after the functions of Director, PGIMER 
till regular appointment to the said post is 
made in accordance with the provisions of 
Rule 7(3) of the PGIMER Rules, 1967. Ac
cordingly Dr. S.D. Sharma took over the 
charge from Dr. P.L. Wahi on 3-12-1990 
(A.N.) and since then he has been acting as 
Director. PGIMER, Chandigarh.

On the recommendations of the Special

Selection Committee and the Institute Body 
of PGIMER, Chandigarh, a proposal for the 
appointment of Director of the Institute on 
regular basis has been sent to the Department 
of Personnel and Training on 14-2-1991 for 
obtaining the approval of the Appointments 
Committee of the Cabinet.

Spinning Mills

725. SHRI KADAM BUR M R . 
JANARDHANAN: Will the Minister of TEX 
TILES be pleased to state;

(a) The number of licences issued for 
new spinning mills after the liberalisation 
policy, State-wise;

(b) the number of mills functioning or are 
under construction;

(c) whether the supply of textile ma
chinery is being delayed to the mills;

(d) if so. whether the Government pro
pose to import textile machinery against the 
exports; and

(e) if so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRY (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Number of licences issued for 
new spinning mills after the liberalisation 
policy of 30-6-1988 State-wise given below:-

States No. of Licences Issued

For Item 23(1) 
&23 (5) 
(Cotton S 
Man-made)

ITEM 23(3) 
(Woollen)

100% EO U
(Cotton-Man-
madeA/Vool)

1 2 3 4

Assam X X X

Andhra Pradesh Two __ One



139 Written Answers FEBRUARY 27. 1991 Written Answers 140

States No. of Licences Issued
»

For Item 23(1) 
&23 (5) 
(Cotton & 
Man-made)

ITEM 23(3) 
(Woollen)

100% EO U
(Cotton-Man-
made/Wool)

1 2 3 4

Bihar — — One

Gujarat One — One

Haryana — Two Two

Himachal Pradesh Four One —

Jammu & Kashmir — — —

Karnataka — — —

Kerala — — —

Madhya Pradesh Four — Four/One

Maharashtra Two — Seven

Orissa Three — —

Punjab Three Two One

Rajasthan One One Two

Tamil Nadu — — Seven

Uttar Pradesh One Two One

Goa — — One

Pondicherry — — —

Dadar & Nagar Haveli Two — —

Twenty Three Eight Twenty Nine
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(b) to (e).

Type of Mills • Existing Units

Cotton/Man-Made Fibre Spinning Units. 781

Woollen Units. 624

The demand for spinning machinery 
has increased substantially mainly due to 
the large spinning capacity created after the 
Policy announcement of the Government 
vide Notification dated 30.6.1988. Sudden 
boom in the Textile Industry vis a vis export 
of yarn has also increased the pace of 
Modernisation and subsequently this has 
also resulted in sudden increased demand 
for spinning machinery. Due to these rea
sons the delivery period of some of the 
spinning machinery become long. However 
where the delivery period is long, import of 
such machinery is being recommended for 
the issuance of import licences. Apart from 
this import of sophisticated new machineries 
having to no indigenous angle are being 
allowed at concessional duty of import to 
those who have past export performance for 
3 years, with an export obligation of 4 times 
the value of machinery in̂ four years. This is 
in addition to 23 specific items of textile 
machinery allowed to be imported under 
concessional import duty of 40% with an 
export obligation of 5 times the value of 
machine (or 75% of production achieved 
from such machinery) for a period of five 
years to be fulfiled 100% Export Oriented 
Unit have no restriction in the import of 
required textile machinery.

Teaching and non Teaching Staff
Selected for Posting In Kendriya 

Vidyalayas Outside India

726. DR. 1.AXMINARAYAN PANDEYA:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) what are the details, qualifications 
and experience etc. required for India based 
non-teaching and teaching staff selected for 
posting in Kendriya Vidyalayas located out
side India;

(b) the details of selection norms and 
composition of selection committees for dif
ferent posts;

(c) whether these norms and proce
dures had been adhered to in the past and 
would be done in the ensuing selection of 
staff for Kendriya Vidyalayas Kathmandu 
and Moscow; and

(d) if so, the details of posts to be filled 
in during the current or next month?

TH E  MINISTER O F HUMAN R E
S O U R C E D EV E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). Keeping in 
view the special requirements to work in the 
isolated Kendriya Vidyalayas located out
side India, administrative decisions specify
ing additional requirements for selection of 
suitable personnel for such postings are 
taken for time to time as necessary. The 
most recent norms and procedures adopted 
in this regard were as follows:-
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Moscow Kathmandu

PGTs 5 2

TGTs 1 1

PRTs 6 2

Librarian 1 1

Misc. Cat. Nil 2

[ Translation]

Attachment of Hamirpur to Simla 
C.P.W.D. Office

727. PROF. PREM KUMAR DHUMAL:

(a) whether the posts of chemists in 
CGHS dispensaries in Bangalore City are 
lying vacant;

(b) if so, the numbter of such posts which 
are vacant and since when they are vacant;

Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Government have received 
any request for attaching Hamirpur and other 
districts of Himachal Pradesh to Shimla Of
fice of Central Public Works Department 
instead of Madhopur (Jammu and Kashmir);

(b) if so. the decision taken by the 
Government thereon and time by which 
Hamirpur will be attached to the Shimia 
Office; and

(c) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN);
(a) No. Sir.

(b) and (c). Do not arise.

[English]

Vacant Posts of Chemists in C.G.H.S.
Dispensaries, Bangalore

, 728. SHRI H.C. SRIKANTAIAH: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

and

(c) the action taken by the Government 
to fill up these posts?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) No posts of Chemist 
have been sanctioned in C.G.H.S. dispen
saries in Bangalore city.

(b) and (c). Does not arise. 

[Translation]

Supply of Essential Commodities to 
States

729. SHRI K. D. SULTANPURI: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the quantity of the essential com
modities like sugar, wheat, rice, edible oil 
etc. supplied to each State by the Union 
Government during the current year;
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(b) the quantity of foodgrains tound short 
during the last fourteen months in the 
godowns of the Food Corporation of India;

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Necessary information is given in enclosed 
statements I, II and III.

(c) whether any enquiry was conducted 
in this regard; and

(d) if so, the follow-up action taken 
thereon?

(b) The gains/shortages of foodgrains in 
the godovvns of FCI d uring the period Jaunary, 
1989 to December, 1990, based on statisti
cal reports received by FCI headquarters, 
are given below:-

(Int^.T.)

Gains/Shortages of foodgrains

Wheat 13,228 (Gain)

Rice 78,024 (Shortage)

Paddy 12,865 (Shortage)

(c) and (d). All shortages are required to be 
investigated and regularised by the various 
competent authorities. In case of shortages 
that are not justified action is taken against

the defaulting employees. FCI also takes 
preventive measures to avoid recurrence of 
shortages and minimise the same to the 
extent possible.
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(Figures in Tonnes)

S.No. States/Union Tenitories Monthly quota

1 2 3

1. Andhra Pradesh 25281

2. Andaman & Nicobar Islands 247

3. Arunachal Pradesh 314

4. Assam 9617

5. Bihar 33459

6. Chandigarh 372

7. Dadra & Nagar Haveli 51

8. Delhi 8721

9. Goa, Daman & Diu 539

10. Gujarat 16194

11. Haryana 6386

12. Himachal Pradesh 2019

13. Jammu & Kashmir 2884

14. Karnataka 17769

15. Kerala 11953

16. Lakshadweep 71

17. Madhya Pradesh 25031

18. Maharashtra 29938

19. Manipur 694

20. Meghalaya 662

21. Mizoram 261
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(Figures in Tonnes)

S.No. States/Union Territories Monthly quota

1 2 3

22. Nagaland 426

2 Orissa 12393

2 Pondicherry 400

25. Punjab 7945

26. Rajasthan 16914

27. Sikkim 165

28. Tamil Nadu 22547

29. Tripura 1001

30. Uttar Pradesh 52926

31. West Bengal 25888

STATEM ENT - III

Statewise Details of Allocation and Lifting of Edible Oils for the Oil Year from November,
1969 to October, 1990.

(Figures in Tonnes)

S.No. Name of State/Union 
Territories

Edible oils 

Allocated Lifted

1 2 3 4

1. Andhra Pradesh 46250 37710

2. Arunachal Pradesh 930 53

3. Assam 2500 324

4. Bihar 10700 6882
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(Figures in Tonnes)

S. No. Name of State/Union 
Territories

Edible oils 

Allocated Lifted

1 2 3 4

5. Goa 7200 6170

6. Gujarat 78450 66443

7. Haryana 7350 5238

8. Himachal Pradesh 9700 6665

9. Jammu & Kashmir 7500 3504

10. Karnataka 49950 44696

11. Kerala 43000 36674

12. Madhya Pradesh 40000 22018

13. Maharashtra 142000 135678

14. Manipur 2760 1342

15. Meghalaya 2150 1321

16. Mizoram 3250 943

17. Nagaland 3800 2936

18. Orissa 23000 13835

19. Punjab 3950 1725

20. Rajasthan 49800 45407

21. Sikkim 2300 578

22. Tamil Nadu 16050 4913

23. T  ripura 67400 35021

24. Uttar Pradesh 2550 1100
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(Figures in Tonnes)

S.No. Name of StateAJnion 
Territories

Edible oils 

Allocated Lifted

1 2 3 4

25. West Bengal 760 377

26. Andaman & Nioobar Islands 2550 1100

27. Chandigarh 760 377

28. Dadra & Nagar Haveli 700 709

29. Daman 780 708

30. Diu 650 430

31. Delhi 19900 13701

32. Lakshdweep 420 314

33. Pondicherry 6850 6713

Hospitals in Delhi (c) if not, the reasons therefor; and

730. SHRI TARIF SINGH: Will the Min
ister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(d) the time by which these arrange
ments are likely to be made?

(a) the number of small, hospitals and 
maternity centres in Delhi run by Govern
ment;

(b) whether adequate arrangements for 
the treatment, beds, doctors and other staff 
exist in them;

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINIS 1 HY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Following small hospi
tals and maternity centres are being run by 
Government in Delhi:-

Small Hospitals Maternity Centre

C.G.H.S. 4 2

Delhi Administration 6 _
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Small Hospitals Maternity Centre

n .d .m .c . 2 13

m o d . 31 104

(b) Yes, Sir.

(c) and (d). In view of (b) above, ques
tion does not arise.

New Sugar M]l)& for Uttar Pradesh

731. SHRI RAJVEER SINGH: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state;

(a) whether the Government propose to 
issue licences/industrial Licences for setting 
upsugar mills in Dataganj, Aonlaand Faridpur 
district of Uttar Pradesh; and

(b) if so, the time by which these are 
likely to be set up?

THE MINISTER OF-FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). The Central Government does not 
propose specific bcations for setting up of 
new mills in any part of the country. The 
applications for grant of LOI/IL for estab
lishment of newsugar mill at specific locations 
are received through the Department of I.D. 
which are then considered by the Govern
ment as per the Licensing policy guidelines 
in force.

Allotment of Flats Meant for Ministers 
and M.Ps.

732. SHRI GANGA CHARAN LODHI: 
V'̂ illthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) the number of persons other than

Ministers and M. Ps. who have been allotted 
houses, flats or bungalows meant for Mem
bers of Parliament and Ministers; and

(b) if so, the criteria thereof?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) and (b). No houses have been earmarked 
for Members of Parliament from the general 
pool. Houses were earma.ked for Ministers 
vkle gazette Notification dated the 30th May, 
1990. Since then, no house earmarked for 
the Ministers has been allotted to any other 
person.

[English]

Diabetics Checic up Camps

733. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether free diabetics check up 
camps were organised at New Delhi by 
some voluntary organisations during Octo
ber. 1990;

(b) if so, the details of services provided 
during such camps>vith number of persons 
separately males and females checked up:

(c) whetherthe Government propose to 
ask such voluntary organisations to hold 
such camps in other States and Union Ter
ritories also in future; and

(d) if so, the details thereof and if not, the 
reasons therefor?
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THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Yes.

(b) to (d). These camps generally offer
(i) free blood glucose testing services to all 
those who volunteer to avail of such services
(ii) to impart patient education including 
proper diet therapy and exercises in the 
management of diabetes mellitus to all those 
attending the camps and (iii) family educa
tion to support and strengthen the concept of 
home care for patients of diabetes mellitus.

The Government encourage and will 
continue to encourage involvement of vol
untary organisations to hold such camps.

Filariasis in Bihar

734. SHRI P. R. KUMARAMANGALAM: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of people suffering from 
Filariasis for the last three years State-wise;

(b) the measures taken/Proposed to be 
taken by the Union Government to control

the disease; and

(c) the details of the financial assistance 
rendered to State Governments, State-wise?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) and (b). The National 
Filaria Control Programme is at Present 
functioning in 204 towns in 13 States and 
U.Ts. Twenty seven Filaria survey units are 
delimiting the problem of filariasis in the 
unsurveyed districts in Known endamic 
states. In addition, 192clinics mainly attached 
to the control unKs are engaged in detection 
and treatment of filaria cases. The number of 
cases reported by the various control units, 
survey units and clinics for the year 1987, 
1988 and 1989, is given state-w;ise as in the 
Statement - 1 below.

Under the programme, antimosquito 
measures in the form of recurrent weekly 
application of larvicides and reduction of 
breeding places of mosquitoes are carried 
out.

(c) The requisite information is given in 
Statement - II below.
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Admission to Kuwait Returnee Children

735. SHRiK MURALEEDHARANiWill 
the (Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether the children of Kuwait Re
turnees are not getting adn îssion in schools 
in Kerala; and

(b) if so, the steps Union Government 
propose to take to solve this problem?

TH E  M INISTER O F HUMAN RE
SOURCE D EV E LO P M E N T (SHRi 
RAJMANGAL PANDE): (a) and (b). The 
Government was seized of the fact that a 
large number of children of Kuwait Return
ees would be seeking admission in schools 
in Kerala as also in other parts of the country. 
In orderto minimise the difficulties likely to be 
faced by these children the Government, the 
Central Board of Secondary Education 
(CBSE) and the Kendriya Vidyalaya 
Sangthan issued instructions that children 
who were eligible for admission, may be 
admitted on the basis of an affidavit/decla
ration without insisting on the production of 
transfer certificates and other documents 
which are normally required, it was appre
ciated that in the emergent circurhstances, 
these documents may not be immediately 
available with the families.

In respect of Kerala, a central team 
visited the State and had extensive discus
sions with the State Government, as a result 
of which the following additional one time 
concessions were extended to all children of 
Kuwait Returnees:-

(i) These children would be treated 
as a one time separate category 
for admission in Kendriya 
Vidyalaya.

(ii) Subject to other conditions of 
eligibility being complied with,

class Xi would be opened in 
certain secondary schools affili
ated to the CBSE to accommo
date the influx of students.

(iii) That the normal upper limK for 
admission into each class in 
Kendriya Vidyalayas would be 
made flexible.

(iv) Relaxation would be given in 
respect of percentage of atten
dance.

In view of all the above measures which 
have been taken by the Government the 
children of Kuwait Returnees are not ex
pected tof ace difficulties in getting admission 
in schools in Kerala.

Scheme to Introduce National Wage 
Structure for Doctors

736. SHRi M. ARUNACHALAM: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the Government are for
mulating any scheme to introduce National 
Wage Structure of the Service Doctors, 
Medical Teachers, ESI Doctors, Doctors 
employed under Public/Private Sector, Pri
vate practitioners and Junior Doctors in the 
wake of frequent strikes/agitations resorted 
to by these persons for hike of pay. allow
ances and other perquisite; and

(b) if not, the steps proposed to be taken 
to motigate the rising trend of discontentment 
amongst the medical men at different levels?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRi DASAI 
CHOWDHARY): (a) No, Sir.

(b) Health is a state subject and as such
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the different State Government fix the pay 
scales of their employees including doctors. 
So far as the Central Government is con
cerned, the pay scales of doctors are based 
on the recommendations of the Central Pay 
Commission as accepted by Government. 
The grievances of the doctors employed in 
the Central Government are looked into and 
necessary remedial measures are taken from 
time to time.

[Translation]

Sugar Mills for Unnao

737. SHRI ANWAR AHMAD: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether the Government have ap
proved a proposal for setting up a sugar mill 
in Unnao district; and

(b) if so, by what time it is likely to be set
up?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
No, Sir.

(b) Does not arise.

[English]

Implementation of UGC Scheme in 
Kerala

738. PROF. P.J. KURIEN: Will the Min
ister of HUMAN RESOURCE DEVELOP
MENT be pleased to state:

(a) whether some teachers in service 
on the date of implementation of UGC 
Scheme for college and university teachers 
were denied the benefit of UGC Scheme;

b̂) if so, the reasons therefor; and

(c) the steps taken to ensure that all the 
teachers get the benefit of the scheme?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). Govern
ment of Kerala has issued orders to imple
ment the Scheme of Revision of Pay Scales 
for the teachers in Universities, affiliated 
colleges, law colleges, etc. with effect from 
1.1.1986. According to the information fur
nished by the Govt, of Kerala, there are a 
number of composite colleges in the State in 
whk:h teachers teach in pre-degree as well 
as degree classes in the same college. The 
State Government has estimated that 52% 
of the total numt>er of college teachers will be 
in degree courses and 48% in pre-degree 
courses. The State Government has decided 
to give revised UGC pay scales to 52% 
teachers in the degree colleges will effect 
from 1.1.86 and to 48% teachers in pre
degree courses w.e.f. 1.4.90 as and when 
they complete 8 years of service, subject to 
other conditions in the UGC scheme.

Cholesterol in Coconut Oil

739. SHRI S. KRISHNA KUMAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether coconut oil contains more 
fat whteh raises the cholesterol level in the 
blood;

(b) if so, the facts thereof;

(c) whether any study has been con
ducted in this regard; and

(d) if so, the finding thereof?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY W EL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAl 
CHOWDHARY): (a) and (b). Yes, Sir. Co
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conut Oil has high levels of saturated fats 
containing 87.9% of saturated fatty acids 
while unsaturated fatty acids comprise 8.6%

(c) and (d). Studies conducted both in 
India and abroad show that coconut Oil 
raises cholesterol level in blood.

Change of Norms for Sugar Units

740. DR. A. K. PATEL:
SHRI SHANKERSIN H 

VAGHELA:

Will the Minister of FCXDD AND CIVIL 
SUPPLIES be pleased to sterte;

(a) whether the Government have 
changed norms for setting up of sugar mills;

(b) if so. what are the changes made 
and their impact on performance of sugar 
units;

(c) whetherthe reduction inthedistance 
between two sugar mills has increased the 
cost of production of sugar and has also 
adversely affected the availability of sugar
cane to sugar mills; and

(d) if so, the remedial action taken/ 
proposed to be taken by the Government in 
this regard?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH); (a) 
to (d). The Licensing Policy for sugar industry 
for the Bth Five Year Plan is presently being 
reviewed by the Government.

Papers Missing from Government 
Files

741. SHRIM.V. CHANDRASHEKHARA 
MURTHY: Will the Minister of TEXTILES be 
pleased to refertothe reply givento Unstarred 
Question No. 3292 on Aug. 1990, regarding 
papers missing from Govt, files and state:

(a) whether any enquiry has been or
dered in the matter of missing pages from a 
Govt, file; and

(b) if so, the status of enquiring agency, 
date of ordering such enquiry and expected 
date of submission of report?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Yes. Enquiry has been ordered.

(b) Officer of the level of Deputy Secre
tary in the Ministry of Textiles has been 
ordered to make a preliminary enquiry in 
terms of Para 2 of chapter 3 of Vigilance 
Manuals Vol. I to determine whether prima- 
facie there is some lapse on the part of the 
official/officer of the Ministry of Textiles and 
of the W T Section who were in possession of 
the file of the W T Section relating to Appoint
ment of Director (Tech.) of British India Corpn. 
The enquiry was ordered on 22.2.91. The 
Officer has been asked to submit his report 
in a month’s time.

Preparation/Approval of Plans by 
D.D.A.

742. SHRI K.S. RAO: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state:

(a) the bask; difference under Section 
10 (Procedure to be foltowed in the prepa
ration and approval of pisuis) and Sectnn 
11A (Modification to Plan):

(b) how many cases have been dealt 
with under each section during the last four 
years;

(c) whetherthere is any Screening Board 
at present in DDA under rules 1959, if so. the 
names of the Members of the Screening 
Board;
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(d) whether Schemes like Papankala 
and Narela have been dealt with under 
section 10 of D.D. Act; and

(e) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Whereas Section 10 of the Delhi Devel
opment Act, 1957 prescribes the procedure 
to be followed by the Delhi Development 
Authority for preparation and approval of the 
Master Plan of Delhi and the Zonal Devel
opment Plans, Section 11A of the Act em
powers the Authority and the Central Gov
ernment to make modifications to the Master 
Plan of Delhi or the Zonal Development 
Plans and also prescribes the procedure to 
be followed for carrying out any modifications 
to them.

(b) No cases have been dealt with under 
Section 10 of the Act during the last 4 years. 
However, Public Notice^have been issued 
under Section 11A for inviting objections/ 
suggestions in 11 cases and final Notifications 
have been issued in 16 cases during the 
period (1.1.87 to 31.12.90).

(c) The Authority in its Resolution No. 38 
dated 14.3.85 constituted a Screening Board 
to process the modifications in Master Plan 
for Delhi (Perspective 2001). The composi
tion of the Board was as under;

(i) Vice-Chairman. DDA

(ii) Engineer Member. DDA

(iii) Commissioner. MCD

(iv) Shri ftam Lai. Member. DDA

(v) Shri Deep Chand Sharma 
Member. DDA

Subsequently, S/Shri Ram Lai and Dee j  
Chand Sharma ceased to be the Members of

the Board after the expiry of their tenure as 
Members of the Authority.

(d) and (e). The Zonal Plan for Zone 1-1 
(Narela) was processed under Section 10 of 
the Act during 1974 keeping in view the 
provisions of the Zonal Development Plan. 
The second part comprising of 268 hectares 
was processed and notified under Section 
11A of the Delhi Development Act, 1957. 
The Scheme of Dwarka (Papankalan) Part 
of urban extension identified in MPD-2001 is 
being processed under Section 11A of the 
Act.

Transfer of Land to Slum Department of 
D.D. A.

743. SHRI K.S. RAO: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state;

(a) whether there is any proposal under 
consideration of the Government for the 
transfer of land from Ministry of Urban De
velopment to Slum Department of D.D.A.;

(b) if so. the details thereof and reasons 
for delay in this regard; and

(c) the details of the proposal of Slum 
Wing of D.D. A. for implementing the Project?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (c). Delhi Administration had made 
certain proposals relating to measures for 
decongesting the Walled city and for provid ing 
social infrastructure facilities to cater to the 
low incom e groups residing in the Walled 
city. Various alternatives in this regard have 
been examined by Government. However, 
no final decision has been taken so far in 
regard to transfer of land from  Governm ent 
of India to Slum Department, DDA. The 
delay in this regard has been on account of 
difficulties in kscating suitable vacant land for 
this purpose.
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National Competition in Trans Yamuna 
Area

744. SHRI K.S. RAO: Will the Minister of 
URBAN DEVELOPMENT be pleased to
state:

(a)whethGranationalcompetition about 
implementation of Central Business District 
Project in Trans-Yanriuna Area was con
ducted in 1978-79;

(b) the outcome of that national com
petition;

(c) the progress of implementation of 
the Project; and

(d) whether progress of implementation 
is satisfactory and if not, the action proposed 
to be taken by the Government against the 
persons held responsible?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes, Sir.

(b) Single entry received was discarded.

(c) and (d). The project is still at pre
liminary stage of planning and therefore, the 
question of its implementation at this stage 
does not arise.

Implementation of NCR Plan

745. SHRI PRAKASH V. PATIL: Will

the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the progress made in the 
implamentation of National Capital Region 
Plan, so far; and

(b) the steps taken to expedite the Plan?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) A sum of Rs. 139 crores (approximately) 
has so far been Spent by the Centre and the 
participating State Governments to imple
ment the various Urban Development 
Schemes as indicated in the statement be
low.

(b) The following steps have been un
dertaken to expedite the implementation of 
the Regional Plan NCR-2001:

(i) The Sub-Regional Plans for the 
Sub-regions are under prepara
tion by the participating State 
Governments.

(ii) A Functional Plan for DMA. in
cluding Delhi UT, is being pre
pared by the NCR Planning 
Board.

(iii) The Board is monitoring the 
progress of various infrastructural 
facilities like telecom, power, 
water supply etc. in priority and 
DMA towns of the region.
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ĥ‘
c3

8
S

8 . 1
o> o

§ 1  
S  CO

8
in

CO



221 WrtttBn Answers PHALGUNA 8.1912 (SAKA) Writt9n Answers 222

I

f

I a t

a S I. 

|||l

°  I

I

II 
IJJ

3
•S

>s.
•S
9C

.s
I.

I

(o

«o

<rt

CM

■8
CO a

til
s i &

II
9 - i

I

§

O)

f
-o
•8

£  S2.

I ^
CO 1
S  -R

8

8

-s
1 1
II - sa s

T !

in
<D
CO

CO
s*z

f
13

<>i

cj
<os
s
CM

CM



223 Written Answers FEBRUARY 27, 1991 Written Answers 224

I
cc

ill
S 58 3 w

11s ^
tS

I §>
<3)a

-c
i§
•s

i
g

J?a?

1  ^  

•I <S
uj

Q>
I

Q>

55 :g

o

1 1 I ID
o <3 r

"I

CO

CO

C\J

oo
ai

§
CVJ um S

a>
COrm̂

C\J

s g ft *

C>i

oin
rs j

CM

S

a
s
s

c2
COo
E



225 Written Answers PHALGUNA 8. 1912 (SAKA) Written Answers 226

o
e?
CM

O

8
Csi
CD
I D

</)cr

o o o
o o o
uS uS CD

CM r-.
CVJ CO

c/> <n c/>
cr CC GC

5
Q

I
It

g

•~i
0e0
1
CQ

CO
GO GO
uS CO
CO CO
C7> 0 >

GO
GO

00Oi

03
s
i*
crcJ5

Q.
CEOz
>%CQ

oo
om

qE

oo

CDin
c/i
GC

oir>
csiC3>to
CO
tr

o>
CO

so>

o
CJ)
ci>00a>

cn iSo



227 Wrkten Answers FEBRUARY 27,1991 Written Answers 228

w>

•S

§CO
:S . 

'B

Jo

CO

»o

CM

oLO

5!

t s.

5;in

S
a

s

o!

S'
CO

▼ - CM

8
CM

in

CM

8
CM
CO
L O

-sQ> 
■§ Q.

2 ,  CQ

C O

sC7>
CO

I

o

oo
CO



229 Written Answers PHALGUNA 8.1912 (SAKA) Written Answers 230

Multinationals in India

746. SHRIPRAKASHBAPUVASHANT- 
RAO PATIL; Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state:

(a) the names of the multinational food 
processing companies at present function
ing in India:

(b) the names of the Indian companies 
collaborating with them in this regard; and

(c) the views of the Government about 
the working of these multinational compa
nies?

Government to the above proposals?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) Yes, Sir.

(b) State Government of Rajasthan had 
submitted proposal for financial eissistance 
under the Scheme of Border Area Develop
ment (Education) Programme.

(c) Yes. Sir.

(d) Both the proposals stand sanctioned 
by the Department of Education.

Guest Control Order

THE MINISTER FOR TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House.

Shortage of Class Rooms and LJibora- 
tory Rooms In Schools of Rajasthan

747. SHRI KAILASH MEGHWAL: Will 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether there is acute shortage of 
class rooms and laboratory rooms in Upper 
Priinary Secondary and Senior Higher Sec
ondary Schools in Rajasthan;

(b) if so, whether the Rajasthan Gov
ernment has submitted proposal tothe Union 
Government for financial assistance in this 
regard;

(c) whether Rajasth?<" Government has
also submitted to the Union Govemmeni 
proposals for IV of operation Black
Board Programme; <xfu.

(d) if so. the reaction of the Union

748. SHRIMATI G EETA MUKHERJEE: 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to st£ite:

(a) whether the Government have en
forced Guest Control Order to restrict the 
numberof guests and food items for marriage 
and other ceremonial occasions in Delhi and 
other parts of the country; and

(b) if so, the details thereof and dates 
from which it has been implemented 
throughout the country?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). Some State/UTs have issued or are 
enforcing Guest Control Orders to regulate 
consumption and use of foodstuffs. Powers 
under the E.C. Act. 1955 to issue such 
orders are delegated with them.

Delhi Administration has recently issued 
thQ Delhi Guest Control Order, 1991 which 
restricts the number of persons to whom 
loodstuffs can be served to 200 in parties/ 
functions held in connection with marriages 
or funerals and to 50 in other parties and 
functions. No restriction has been imposed 
on the number of items of foodstuffs which
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can be served to the permitted number of 
guests. The order will come into effect from 
1.3.91.

Funds from Financial institutions for 
N.C.R.

749. SHRI PARASRAM BHARDWAJ: 
Will the Minister of URBAN DEVELOPf^ENT 
be pleased to state:

(a) whether Government have taken 
some active steps to raise funds from financial 
institutions, and the ‘open market' to finance 
the schemes of the National Capital Region 
(NCR) Plan which has so far made very little 
progress due to the paucity of resources;

(b) whether there has recently been any 
meeting of the National Capital Region 
Planning Board in New Delhi; and

(c) if so, the details regarding the rep
resentatives who took part in the meeting of 
the Board aloogwith its deliberations?

THE MINISTER OF URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) Proposals made in the 8th Five Year Plan 
for the National Capitaf Region envisage 
raising of loans through market borrowings 
and through financial institutions for financ
ing projects in National Capital Region.

(b) Yes, Sir. The last meeting of the 
Board was held on 15.1.91.

(c) The meeting, presided over by the 
Union Minister for Urban Development was 
attended by Union Minister of Energy, Chief 
Ministers of Rajasthan and Haryana, the Lt. 
Governor of Delhi, the Urban Development 
Minister from UP, the Water Resource Min
ister from MP and concerned officials of 
Central and State Governments. The Board 
reviewed the progress of action taken on 
decisions taken earlier and stressed:

(i) The need for enhancing the Plan 
allocation,

(ii) The need for making additional 
power available in the region,

(iii) The enhancement of telecom 
facilities in the Region and 
Counter Magnet Towns.

(iv) The need for expediting devel
opment of National Highways and 
Expressways,

(v) The need for expediting devel
opment of railways in the region, 
and

(vi) The need for location of the Inland 
Container Depot outside Delhi.

[ Translation]

Cat Scanning Machine In Udaipur

750. SHRI GULAB CHAND KATARIA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Union Government propose 
to provide financial assistance for installing 
CAT scanning machine in Udaipur division 
which is an Adivasi dominated area; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) There is no scheme in 
the Ministry of Health and Family Welfare for 
providing financial assistance to State Gov
ernment/institutions for installation of CAT 
Scanning machine.

(b) Does not arise.
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Survey of Blind and Handicapped 
Persons

751. SHRI GULAB CHAND KATARIA; 
Will the l^inister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) the number of blind and handi
capped persons separately, in the country 
and wether any survey has ben conducted 
by the Government in this connection;

(b) if not, whether the Government 
propose to do it now; and

(c) whether the Government are taking

preventive measures to ensure that our fu
ture generation do not suffer from these 
diseases?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDH ARY): (a) There are approximately 
120 lakh blind persons in the country as per 
survey conductedon prevalence of Blindness 
during 1986-89. Besides, as per survey of 
Disabled persons conducted in the year 1981 
by the then Ministry of Social Welfare, the 
estimate in respect of various disabled per
sons was as under;

(i) With locomotor disability : 54.30 lakhs

(ii) With hearing disability : 30.20 lakhs

(iii) With speech disability : 17:50 lakhs

(b) Does not arise.

(c) Yes. Sir.

Private Limited a sum of Rs. 1.08 crores will 
be incurred on Agro research for the year 
ending March 31,1991.

[English]

Agro Research in Pepsi Foods

(b) As per the information furnished by 
the company considereibie work in research 
activities has been undertaken at the field

752. SHRI M ULLAPPALLY
RAMACHANDRAN: Will the Minister of 
food  PROCESSING INDUSTRIES be 
pleased to state:

(a) the amount incurred in setting up the 
P®psi Foods 100 acres farm for agro re
search and the agro research centre; and

(b) the details of the studies/findings/ 
achievements of the research centre?

Mik MINISTER FOR TEXTILES AND
OF FOOD PROCESSING IN- 

VAn (SHRI HUKUMDEO NARAYAN
(a) According to M/s. Pepsi Foods

level. The initial focus has been in develop
ing better techniques of cultivation at the 
farm level. In their experimental farms they 
have introduced the following technologies:-

(i) Nurseries with 21 Kms. of plastic 
tunnels to grow quality trans
plants.

(ii) Adoption of deep chisling tech
nique to increase yields by 25- 
30%

(iii) Precision farming through supe
rior bed making and direct 
seeding.
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(iv) Introduction of viable over-the- 
wintercrop to get better prices in 
January/February.

(v) Free distribution of tomato pro
duction guide translated in the 
local language.

(vi) 1400 farmers have been trained 
through demonstrations at 40 
kissan training camps.

Apart from the above, a number of re
search papers on the various innovations 
and techniques introduced in tomato culti
vation are reported to be under preparation.

Development of Computer Facilities In 
Colleges

753. SHRI M ULLAPPALLY
RAMACHANDRAN; Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether the University Grants 
Commission (UGC) hasformuiated any plans 
for development o1 computer facilities in 
colleges:

(b) if so, the details thereof and estimated 
total cost of implementing the first phase 
thereof;

(c) the Universities that are proposed to 
be helped in setting up computer centres;

(d) whether any colleges/universities in 
Kerala State are covered by the scheme; 
and

(e) if so, the details thereof?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). The Uni
versity Grants Commission have a scheme 
for providing mini/micro computers to colleges

and more advance computers to Universi
ties. According tp the information fumished 
by UGC, about 800 colleges were assisted 
by the Commission for pxirchase of mini/ 
micro computer systems at an estimerted 
cost of Rs. 6.82 crores till the end of 7th Plan 
Period. In addition, 104 Universities were 
also provided with computers till the end of 
7th Plan Period. The Commission gave as
sistance of Rs. 11.66 crores for this purpose 
during the 7th Plan. This is an ongoing 
scheme and will continue during the 8th Plan 
period also.

(d) and (e). Yes, Sir. A list of Universi
ties/Colleges located in the State of Kerala 
which have been provided financial assis
tance for purchase of computers is given in 
the statement below.

STATEM EN T

Names of the Universities and Colleges 
which have been provided with Computers 

in the State of Kerala

UNIVERSITIES

1. Calicut University

2. Cochin University

3. Kerala University

4. Mahatma Gandhi University.

COLLEGES

1. S. N. College, Cannanore.

2. N .S.S . Training C o lle g e , 
Ottapalam.

3. M.E.S. Mampad College. P.O. 
Mampad College.

4. Govt. Victoria College, Palghat.
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5. Christ College. Irlnjalakuda.

6. St. Joseph’s College Irlnjalakuda

7. Nehru Arts Science College. 
Kasaragod.

8. St. Mary’s College, Wayanad.

9. Mercy College. Palghat.

10. Payyaner College. Cannanor 
District.

11. Sir Sayed College, Tailparauba.

12. M.E.S. Kalhdi College. Palghat.

13. Govt. College. Kasaragod.

14. M .E.S . Aemabi College, 
Edavilangu.

15. M.E.S. Ponnani College. P.O. 
Ponnani South.

16. St. Thomas College. Trichur.

17. Faronk College. Calicut.

18. Farook Training College. Call- 
cut.

19. N.S.S. College. Ottapalam.

20. Malabar Christian College, 
Calicut.

21. St. Joseph’s College, Calk;ut.

22. Govt. K.K.T.M. College, Pullut.

23. Nirmalagiri College, Tellicherry.

24. Vimla College, Trichur.

25. Loyola College of Social Science, 
Trivandrum.

26. S.D. College. Alleppey.

27. S.N. College for women, Quilon.

28. Mahatma Gandhi College. 
Trivandrum.

29. St. Xavier’s College. Trivandrum.

30. Providence Women’s College. 
CalkMt.

31. Sree Narayana Trauning College. 
Nondunganda.

32. All Saints’ College. Trivandrum.

33. St. John’s College. Anchal.

34. Milad-E-Sharief Memorial Col
lege, Kayamukulam.

35. T.K.M. College of Arts & Sci
ence, Quilon.

36. Bishop Moore College. 
Kallumala, Mavelikara.

37. St. Joseph’s College for Women. 
Alleppey.

38. N.S.S. College. Pendalam.

39. Fatima Mata National College. 
Quilon.

30. Christian College. Chengannur.

31. Iqbal College. Peringammala.

32. Sree Narayana College, 
Chempazhanthy.

33. Sree Narayana College. Punalur.

34. N.S.S. College, Shertallai.

35. Govt. Arts College. Trivandrum.
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37. N.S.S. College, Nllamel.
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38. SreeNarayana College, Sivagiri, 
Varkala.

39. Peet Memorial Training College. 
Mavelikkara.

40. Mount Tabor Training College, 
Pathanapuram.

41. St. Gregories College, Kottara- 
kara.

42. T.K. Madhava Memorial College, 
Nangiarkulangara.

43. Devaswam Board College, 
Sasthamcottah.

44. Nirmala College, Muvattu-
pauzha.

45. N .S.S. Training College,
Kottayam.

46. St. Berchman's College,
Changanacherry.

47. St. Thomas College, Palai.

48. St. Joseph's Training College, 
Mannanam.

49. St..Thomas Training College, 
Palani.

50. Bharat Mata College, Cochin.

51. Kuriakose Elias College,
Mannanam.

52. Medical College, Kottayam.

53. St. Xaviers College for Women, 
Erankujan.

55.

56.

57.

58.

59.

60.

61.

Assumption College, Changana
cherry.

Newman College, Thodupuzha.

Union Christian College, Alwaye.

Titus II Teachers College, 
Tiruvalla.

Maharaja’s College, Ernakulam.

St. Peter’s College, Kolencherry.

St. Thomas College, Pazha- 
vangadi.

Sri Sankara College, Kolen
cherry, Kalachy.
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Non Utilisation of Weaving Sections of 
Textile Mills

754. SHRIVAMANRAO MAH ADIK: Will 
the Minister of TEXTILES be pleased to 
state;

(a) whether the National Textile Cor
poration is utilising its weaving sections of 
textile mills taken over by it in the city of 
Mumbai (Bombay);

(b) if not, whether contracts for weaving 
have been given to private parties in Bhiwandi 
and other parts of the city:

(c) whether Government propose to give 
weaving work to the unemployed workers of 
textile mills taken over;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO N A R A Y A N
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YADAV): (a) Yes. Sir. NTC (SM) which is 
managing 13 textile mills taken over by the 
Government in 1983 is utilising the weaving 
sections of these taken over mills.

(b) No contract for weaving has been 
given by NTC mills to any private party in 
Bhiwandi and other parts of the city.

(c) Since the weaving activity is 
uneconomical, NTC has been engaged in 
reduction of weaving activity.

(d) and (e). Do not arise.

[ Translation]

Kendriya and Navodaya Vidyalayas in 
Rajasthan City-wise

755. PROF. RASA SINGH RAW AT: Will 
the IVIinister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) the number of Kendriya Vklyalayas 
and Navodaya Vidyalayas being run in rural

areas in Rajasthan presently, city-wise;

(b) whether the Government propose to 
set up more Kendriya Vidyalayas in different 
parts of Rajasthan;

(c) whether any request has been made 
by different Central agencies of State Gov
ernments in this regard; and

(d) if so, the details thereof and action 
taken by the Union Government thereon?

TH E  M INISTER O F HUMAN R E 
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) At present 42 
Kendriya Vidyalayas and 20 Navodaya 
Vidyalayas are functioning in the State of 
Rajasthan as per Statement given below.

(b) to (d). Kendriya Vidyalaya Sangathan 
has received proposals for opening Kendriya 
Vidyalayas at following stations in the State 
of Rajasthan. The name of the sponsoring 
agencies and details of facilities being pro
vided by them are as under:
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The Opening of Kendriya Vidyala de
pends upon the facilities and other terms/ 
conditions fulfilled by the sponsoring agen
cies and availability of financial resources.

STATEM ENT

List of Navodaya Vidyalaya functioning in 
the Rajasthan State

S. No. Name of the 
SiteA/iUage

S. No. Name of the 
SiteA/iHage

19.

20 .

Alwar

Pali

List of Kendriya Vidyalaya functioning in the 
Rajasthan State

1. Nagaur
-------------- S. No. Name of Kendriya 

Vidyalaya

2. Churu 1. Ajmer No. 1 (CRPF)

3. Banswara 2. Ajmer No. 2 (CRPF)

4. Udaipur 3. Alwar

5. Jaipur 4. Anta

6. Bhilwara 5. Anupgarh

7. Chittorgarh 6. Avikanagar (Tonk)

8. Jaiore 7. Banar (Jodhpur)

9. Sikar 8. Banswara

10. Kota 9. Bharatpur

11. Barmet 10. Bikaner No. 1

12. Dungarpur 11. Bikaner No. 2

13. Ajmer 12. Bikaner No. 3 (NAL)

14. Jaisalmer 13. Oeoli

15. , Jodhpur 14. Alwar, itarana

16. Sriganganagar 15. Jaipur No. 1

17. Tonk 16. Jaipur Cantt. No. 2

18. Jhalawar 17. Jaipur No. 3 (MREC)
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30.

31.

32.

33.

34.

35.

36.

Kota

Lalgarh Jatan 

Mount Abu 

Nasirabad

Rajpura (Dariba Mines) 

Sriganganagar 

Suratgarh No. 1

S. No. Name of .Kendriya 
Vidyalaya

S. No. Name of Kendriya , 
Vidyalaya

18. Jaipur No. 4 (Khatipura) 39. Udaipur, Ekiingarh

19. Jaisalmer 40. Uttarlai

20. Jalipa Cantt. 41. Zewar Mines

21. Jhunjhunu 42. Churu

22. Jobner
[English]

23. Jodhpur No. 1 AFS
Import of Sugar and Edible Oils

24. Jodhpur No. 2 AFS
756. SHRI PARASRAM

25. Jodhpur No. 1 (Army) BHARDWAJ: 
SHRI B. DEVARAJAN:

26. Jodhpur No. 2 (Army) SHRI ANAND SINGH;
SHRI MADHAVRAO SCINDIA:

27. Jodhpur BSF PROF. P. J. KURIEN:
SHRI S. KRISHNA KUMAR:

28. Khetrinagar No. 1
Will the Minister of FOOD AND CIVIL

29. Khetrinagar No. 2 SUPPLIES be pleased to state:

Suratgarh Cantt. No. 2 

Udaipur

(a) whether there is any proposal under 
the consideration of the Government to im
port a large quantity of sugar and edible oils;

(b) if so, the details of edible oils, the 
quantity and the value of edible oils and 
sugar likely to be imported during the current 
year alongwith the names of the countries; 
and

(c) the reasons for the import of the 
above items?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
to (c).

Sugar: Government is not contemplat-
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ing any import of sugar during current 
year.

Edible Oil: Edible oil is being imported to 
bridge the gap between demand and supply. 
Considering the sensitive nature of edible oil 
market, it is not desirable in the public interest 
to disclose how much quantity and from 
wherethe purchases/imports would be made.

[ Translation]

Introduction of Marathi Language In 
Kendriya Vidyalayas of Maharashtra

758. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state;

Production of Coconut Oil
(a) the total numberof students enrolled 

in Kendriya Vidyalayas in the State of 
Maharashtra:

757. SHRI RAJAMOHAN REDDY; Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state;

(a) the total production and consump
tion of coconut oil in the country at present; 
and

(b) the steps taken to boost the pro
duction thereof?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
The total production and consumption of 
coconut oil in the country at present is esti
mated at 2.50 lakh M. T.

(b) some of the steps taken by the 
Government to boost production of coconut 
are;

(i) Coconut has been declared to 
be an oilseed.

(ii) In order to improve productivity, 
processing and marketing of 
coconut oil and coconut products,

■ NCDC has taken up a project in 
Kerala with EEC assistance.

(iii) intensification of research efforts 
for increasing the'productivity of 
oilseeds including coconut.

(b) the number of students in the 
Kendriya Vidyalayas of Maharashtra from 
within the State;

(c) whet her the facil ity of opting 'Marathi' 
as one of the subjects is available in the 
Kendriya Vidyalayas in Maharashtra; and

(d) if not, whether Government propose 
to introduce Marathi language as one of the 
subjects in the Kendriya Vidyalayas in 
Maharashtra?

TH E  M INISTER O F HUMAN RE
S O U R C E D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) There were 
39943 students on roll, as on 30.4.1990 in 
various Kendriya vidyalayas in the State of 
Maharashtra.

(b) No such details are maintained.

(c) and (d). The rules provide for the 
teaching of Marathi as a regional language in 
Kendriya Vidyalayas where 20 or more stu
dents opt for the same.

Educationally Backward Districts in 
Maharashtra

759. S H R I H A R IB H A U  SH A N K A R  
MAHALE: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:
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(a) the names of educationally back
ward districts in Maharashtra;

(b) the main causes of their backward
ness; and

(c) the steps taken by the Union Gov
ernment to remove such backwardness?

TH E  M INISTER O F HUMAN R E
SOURCE D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) The districts of 
Nanded, Parbhani, Bid, Chandrapur, 
Osmanabad and Aurangabad in Maharashtra 
have literacy rates below the national aver
age.

(b) Educational backwardness is largely 
due to socio-economk: conditions.

(c) Under the Centrally Sponsored 
Schemes such as Operation Blackboard, 
Teacher Education, Non-Formal Education 
and Adult Education Programmes, financial 
assistance is being provided to the State 
Governments for educational development. 
The State Governments have been advised 
to concentrate on educationally backward 
districts.

[English]

Sale Price of Bread in Delhi

760. SHRt C. SiLVERA:
SHRI KUSUM A KRISHNA 

MURTHY:
PROF. YADUNATH PANDEY:

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state:

(a) whether the Government have re- 
''•sed the sale price of bread in Delhi;

(b) if so, the present sale price of bread 
each weight; and

(c) the reasons for increasing the price?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Yes. Sir.

(b) 400 gm. loaf Rs. 2.10

800 gm. loaf Rs. 4.20

(c) The price of bread has been in
creased on the recommendation of Delhi 
Administration in view of increase in the 
prices of inputs.

Death of a Patient in Guru Teg Bahadur 
Hospital

761. SHRI P.M. SAYEED: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether death of a patient occurred 
due to carelessness of a doctor in Guru Teg 
Bahadur Hospital of Delhi in the month of 
January, 1991;

(b) if so, the action taken by the Gov
ernment in this regard: and

(c) whetherthe doctor was manhandled 
by some employees of the Hospital and 
outsiders and if so, the details thereof and 
the action taken in the matter?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) to (c). There were 
complaints that the death which occurred in 
the G.T.B. Hospital in the month of January, 
1991 was due to carelessness of the doctor 
on duty. The concerned doctor also com
plained about an assult on him by an em
ployee. The Delhi Administration ordered a 
preliminary inquiry to as-certain the facts, on
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receipt of which the disciplinary proceedings 
have been initiated against the official. A 
show causn notice was also issued to the 
concerned doctorfor his alleged misconduct.

Civic Amenities In Unauthorised 
Colonies

762. SHRI P.M. SAYEED; Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Government have ex
tended civic amenities like water supply, 
electricity, etc. to unauthorised colonies in 
Delhi;

(b) whether acute shortage of filtered 
water in these colonies has since been re
ported; and

(c) if so, the steps taken to remedy the 
situation?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN);
(a) Under the direction of the Delhi Admin
istration. Delhi Electric Supply Undertaking 
and the Delhi Water Supply & Sewage Dis
posal Undertaking are required to supply 
electricity and water respectively to 
unauthorised cobnies which were in exist
ence priorto 1.1.1981 subject to fulfilment of 
certain formalities.

(b) and (c). The D.W.S. & S.D.U. has 
reported that out of a toted of 318 such 
colonies it has made arrangements for supply 
of water In 255cotonies, while in the remaining 
cobnieS the residents have made their own 
arrangements through shalbw or deep tube- 
wells.

Work of the D.W.S. & S.D.U. is in 
progress In 14othercok}nies, schemes have 
been finalised in respect of 11 cobnies. 
survey is being done in 69 cobnies and 
steps have been initiated for pr~'curing raw

water from neighbouring States to meet the 
requirement of the remaining colonies.

Promotions of Occupational Therapists
Under Flexible Complementing 

Scheme

763. SHRI SAIRJU PRASAD SAROJ: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given to Unstarred Question No. 5464 on 
April 18, 1990 and state:

(a) whetherthe Government propose to 
create higher grade posts (Class I junior and 
senior level) for physiotherapists and Occu- 
pattonal Therapists and if so. the details 
thereof;

(b) H not, the reasons therefor; and

(c) whether the Government proposeto 
take any action for their promotion under 
Flexible Complementing Scheme?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRi DASAI 
CHOWDHARY): (a) to (c). The question of 
creating higher grade posts for Physio
therapists and Occupatbnal Therapists in 
Central Government hospitals under the 
Ministry of Health and Family Welfare in 
under consideration. A meeting with the rep
resentative of the Association of 
Physbthrapists and Occupatbnal Therapists 
of Delhi Government Hospitals and C.G.H.S., 
New Delhi was heb in the Ministry of Heattfi 
and F.W. On 4.2.1991. The representatives 
of the Associatbn have been requested to 
serxl certain additbnai informatbn to pro
cess the proposal further.

There is ru> proposal to introduce F l« ' 
i>le Complementing scheme for promottofl 
of Physiotherapists and O c c u p a tio n a l

Therapists.
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Recommendations of the Committee on 
Rlsl( Allowance

764. SHRI SARJU PRASAD SAROJ: 
Will the Minister of HEALTH AND FAI\4ILY 
WELFARE be pleased to state:

(a) whether the Government have ex
amined the report of the Committee on Risk 
Allowance;

(b) if so, the recommendations thereof 
and when these are proposed to be imple
mented;

(c) whethertheGovernmenthavedrawn 
up a list of various categories of employees 
who are entitled to Risk Allowance; and

(d) Does not arise.

Ministerial and Non-Mlnlsteriai Employ
ees In C.G.H.S., Delhi

765. SHRI SARJU PRASAD SAROJ: 
Will the lŷ inister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the category-wise number of Group 
B Ministerial and non-Ministerial employees 
who are working in CGHS in Delhi and since 
when;and

(b) the steps Government propose to 
take for their promotion under flexible 
complementing scheme?

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) and (b). No Sir. The 
recommendations are still under examina
tion.

(c) No Sir.

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY); (a) The information is given 
in the Statement below.

(b) The categories of posts mentioned 
in (a) above are not covered undertheflexible 
complementing scheme.
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[Translation] [English]

Kondriya Vldyalaya in Girldlh and 
Dhanbad Districts

766. SHRI RAMDAS SINGH: Will the 
l^inister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether a large number of Central 
Government employees reside in Giridih and 
Dhanbad Districts (Bihar);

(b) whether the number of Kendriya 
Vidyalayas in these districts is much less as 
compared to the requirements; and

(c) the number of Kendriya Vidyalayas 
in these districts at present and the details of 
the proposal to open new vidyalayas during 
the year 1991-92?

TH E  M INISTER OF HUMAN R E
S O U R C E  D EV E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). Kendriya 
Vidyalaya Sangathan has a system of 
Opening Vidyalayas when the Ministries/ 
Deptt. of Government of India or Union Ter
ritories AdministrationsorState Government 
or Central Government Employees Welfare 
Co-ordination Committee or Government of 
india Undertakings or Institutions of Higher 
Learning sponsor a Vidyalaya and makes 
available the necessary infrastructure. There 
is no system of allocating Vidyalayas on any 
Distret-wise basis.

(c) There are 14 l<endriya Vidyalayas in 
the District of Giridih and Dhanbad. No new 
proposal which fulfil the infrastructure re
quirements for the year 1991-92 from any 768.
authorised agency is pending with Kendriya 
Vkiyalaya Sangathan, for these districts.

Pepsi Foods Private Ltd

767. SHRIINDRAJIT GUPTA:
SHRI SHANTIRAM

POTDUKHE:
SHRI PHOOL CH AND VERMA: 
SHRI LO KANATH

CHOUDHURY:
SHRI NANDLAL MEENA: 
SHRI CHINTA MOHAN:
SHRI YASHWANTRAO PATIL:

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state;

(a) whether the three member com
mittee constKuted by the Government to 
probe into the working of the projects of M/s. 
Pepsi Foods Private Ltd. has submitted its 
report;

(b) if so, the findings and recommenda
tions of the committee; and

(c) the Government’s reaction thereto?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) A team  consisting of three 
officers w as constituted by the Government 
to visit the various Pepsi projects and assess 
the present status.

(b) and (c). A view on the Team’s ob
servations woukJ have to await collection of 
further facts and information from M/s. Pepsi 
Foods. The question of taking a view on the 
Committee’s report would arise only after 
this exercise is completed.

Price Rise

SHRI INDRAJIT GUPTA: 
SHRI RASA SINGH RAWAT: 
SHRI ANAND SINGH:
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SHRI TE J NARAYAN SINGH: 
SHRIMADHAVRAOSCINDIA: 
SHRI KALP NATH RAI:
SHRI BALASAHEB VIKHE 

PATIL:
SHRI M.S. PAL:
SHRI V. KRISHNA RAO;
SHRI RAMESHWAR PRASAD: 
SHRI PALAI K.M. MATHEW: 
SHRI VAMANRAO MAHADIK: 
SHRI KUSUM A KRISHNA 

MURTHY:
SHRI R AJEN D R A

AGNIHOTRI:
SHRI KAMAL CHAUDHRY: 
SHRISATYNARAYANJATIYA: 
SHRI C. SRINIVASAN:
SHRI DILEEP SINGH BHURIA: 
SHRI GOPAL PACHERWAL: 
PR O F. V IJA Y  KUMAR

MALHOTRA:
SHRI C.P. M UDALA

GIRIYAPPA:
SHRI DHARM ANNA

MONDAYYA SADUL: 
SHRI SUR ESH

KODIKKUNNIL:
SHRI BHOGENDRA JHA:

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state:

(a) whether the Government are aware 
that prices of all the commodities and con
sumer goods including essential items of 
daily use have gone up during the last three 
fnonths, in the wake of the outbreak of the 
Gulf war;

(b) if so. the extent of price rise;

(c) whether the Government propose to 
fix prices of essential commodities like 
foodgrains. edible oil, pulses, sugar and tea; 
and

(d) the details of other steps taken to 
bring down the prices?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). A statement showing the percent
age variations in the Wholesale Price Indies 
of selected essential commodities between
10.11.1990 and 9.2.1991 is given below.

(c) Prices of some essential commodi
ties like Rk:e, Wheat, Sugar and Edible Oils, 
etc. are fixed by Government for supply 
through the net-work of Public Distribution 
System.

(d) The Government has accorded 
highest priority to check the rising trend in 
the prices of essential commodities. Both 
long-term and short-term meaisures are be
ing taken for the purpose. The measures 
taken broadly include steps to increase 
production of essential commodities, pro
curement and buffer stocking operation of 
foodgrains, strengthening of Public Distri
bution System (PDS), enforcement of the 
provisions of the Essential Commodities Act 
and other regulatory measures, and aug
menting domestic supplies through imports, 
wherever necessary, so as to check abnor
mal rise in the prk:es of essential commodi
ties.

STATEM ENT

^rnmodity Percentage Variation in 
Wholesale Price Index 

9.2.1991
10.11.1990

Rice

Wheat

+ 3.2 

+21.1



267 Written Answers
t

FEBRUARY 27. 1991 Written Answers 260

Commodity Percentage Variation in 
Wholesale Price Index 

9.2.1991 
10.11.1990

1 2

Jowar +15.9

Bajra +36.9

Gram -3.4

Arhar -0.8

Moong + 4.7

Masoor +14.5

Urad +3.7

Potatoes -32.6

Onions +21.0

Milk +4.5

Fish -9.2

Meat +0.5

Chillies +12.3

Tea +1.8

Kerosene +0.1

Atta +11.1

Sugar +2.0

Gur -15.0

Salt +6.6

Vanaspati +9.3

Gingelly Oil +19.3
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Commodity Percentage Variation in 
Wholesale Price Index 

9.2.1991 
10.11.1990

1 2

Mustard Oil -11.6

Coconut Oil +14.5

Groundnut Oil +23.2

Cotton Cbth (mills) +1.3

Soap (Laundry) Steady

Soap (Toilet) Steady

Matches Steady

All Commodities +2.7

[Translation]

Production and Export of Cotton

769. SHRI R.N. RAKESH: Will the 
Minister of TEXTILES be pleased to state:

(a) whether the estimate of production 
of cotton in the current year is lower than the 
production last year;

(b) ifso.theestimertedquantityotcotton 
required by various cotton-based institutions 
of the country this year;

(c) whether In view of the domestic 
demand of cotton the Government propose 
to impose ban on its export; and

(d) if not, the quantity of cotton permit
ted for export?

t h e  m in is t e r  o f  t e x t i l e s  a n d

MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Yes, Sir. The Cotton Advisory 
Board at its meeting held on 17th December,
1990 had estimated a production of 122 lakh 
bales of cotton during the 1990-91 cotton 
season against the production of 133.50 
lakh bales during the 1989-90 season. How
ever, cotton growers associatton estimates 
a higher figure of production of cotton for 
1990-91.

(b) The Cotton Advisory Board has 
estimated the mill consumption of cotton at 
110.00 lakh bales and the non-mill con
sumption of cotton at 7.50 lakh bales during 
the 1990-91 season at its meeting held on 
17th December, 1990.

(c) No, Sir.

(d) During the 1990-91 cotton season
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quotas for export of 11.55 lakh bales of 
cotton have so far been released.

Expenditure Incurred on the Resi
dences of Minlsters/M.Ps

Opening of Navodaya Vidyaiayas

770. SHRI R.N. RAKESH;
SHRI SU R YA  NARAYAN 

YADAV:
SHRI CHINTA IWIOHAN:

771. SHRI R.N. RAKESH:
DR. CHINTA MOHAN:
SHRI ASHOK ANANDRAO 

DESHMUKH:
SHRI PRAKASHBAPU 

VASANTRAO PATIL:

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of Navodya Vidyaiayas 
functioning in the country at present;

(b) whether the Government have re
cently decided to open Navodaya Vidyaiayas 
throughout the country;

(c) the total number of such Vidyaiayas 
Government contemplate to open through
out the country; and

(d) the time by which the Government 
propose to achieve the target?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (d). The 
Navodaya Vidyalaya Scheme envisages 
opening of one Navodaya Vidyalaya. on an 
average in each district of the country. The 
location is selected based on the offer of the 
State Government in the first instance. Thirty 
acres of land free of cost and buildings and 
other infrastructure are provided initially by 
the concerned State/U.T. Administration to 
start Vidyalaya. The location of these 
Vidyaiayas as far as possible would be in 
rural areas. So far 261 Navodaya Vidyaiayas 
have been set up in the country. The opening 
of Navodaya Vidyaiayas depends on the 
availability of physical facilities and financial 
resources as such no definite time frame can 
be indicated for achieving the target.

Willthe Minister of URBAN DEVELOP
MENT be pleased to state the details of the 
expenditure incurred on furnishing and ex
tension work in the offices and residential 
premises of Union Ministers, Members of 
Parliament and Secretaries to the Govern
ment of India during the years 1989-90 and 
1990-91 separately?

THE MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN): 
The information is being collected and will be 
laid on the Table of the Sabha.

[Engfish]

772.

Unallotted DDA Flats

SHRI R.N. RAKESH: 
SHRI R.M. BHOYE:

Will the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) whether a large number of flats are 
lying unalkitted wKh the Delhi Development 
Authority because of the absence of pe-
ripheral basic civic services required by the 
inhabitants of any residential complex;

(b) if so, the reasons thereof; and

(c) the steps taken to ensure the allot-
ment of such DDA flats immediately?

TH E MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes. Sir.
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(b) Due to non availability of basic 
services like water/electricity etc.

(c) For better co-ordination of these 
services a standing committee under the 
Chairmanship of Chief Secretary, Delhi Ad
ministration looks into the matter from time to 
time.

[Translation]

Infant Deaths in the Pallka Maternity 
Hospitals in New Delhi

773. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) the number of infant deaths due to 
negligence of doctors in Palika Maternity 
Hospitals in NDMC during the period Janu
ary 1990 to June 1090;

(b) whether any complaints have Iseen 
received in this regard; and

(c) if so, ti le details thereof and the 
action taken by the Government in this re
gard?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY O F INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) No Infant deaths have 
occurred In the Palika Maternity Hospitals in 
NDMC due to negligence of Doctors during 
the period January. 1990 to June, 1990.

(b) and (c). Yes Sir. A complaint relating 
Smt. Urmila was received. Smt. Urmila 

'Wife of Shri Suresh Chander was admitted in 
Palika Maternity Hospital with 34 weeks 
P'’̂ n{tficy with intrauterine death of the chiM. 
She delivered a dead baby on 15/5/90. On 
^eipt of a complaint the case was investi
gated. It was found that the child was having—

(i) Congential escites.

(ii) One tru knot in the cord.

(iii) Cordthreetimesaroundtheneck.

The above three causes were respon
sible for the intrauterine death of the child 
which was unavoidable.

[English]

Investment in Housing In Country

774. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether there has been a very slow 
investment in the housing projects in the 
country;

(b) if so, the main reasons therefor; and

(c) the steps taken to increase invest
ment in the housing sector during the Eighth 
Five Year Plan?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) and (b). Even though there has been 
progressive increase of investment in housing 
sector in absolute terms during successive 
Five Year Plans, there has been an overall 
decline in investment in housing as propor
tion of total investment in the economy since 
1951. In view of the competing demands 
from other prnrity sectors and problems 
relating to supply of serviced land and ma
terials, it has not been possible to attract 
adequate funds for the housing sector.

(c) Thefolk>wiitg steps have been taken 
to expand the fkaw of funds for housing:—

(i) At the natk>nal level, the NHB 
has been set up in 1988 and it ' 
has take'* varous initiativas to
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increase resource mobilization 
from household sector through 
Home Loan Account Scheme. It 
is extending financial support to 
land development and shelter 
schemes and is channelling more 
resources through banks and 
existing HFIs apart from pro
moting new institutions. They are 
also providing refinance to Apex 
Cooperatives.

(ii) The Banking sector has been 
asked to devote 1.5% of the an
nual incremental deposits for 
housing activities covering both 
new construction and repairs.

(iii) Allocations of LIC and GIC have 
also been steadily increased foi 
housing.

(iv) The operations of HUDCO have 
been substantially expanded with 
55% of the resources being de
voted to EWS and LIG in rural 
and urban areas.

(v) A number of new regional hous
ing finance institutions such as 
CANFIN Homes, PNB Housing 
Finance Institutions, HPFC, LIC 
Housing Finance Institution, GIC 
Griha Vitta Nigam etc. are pro
moted for improving access to 
housing finance and to mobilize 
additional resources through in
novative methods.

(vi) Outlays forthe landless poor and 
vulnerable sections in rural areas 
are provided under MNP and lAY.

Subsidy to Exporters Affected by Cargo 
Congestion

776. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister of TEX
TILES be pleased to state: .

(a) whetherthe Government proposeto 
grant suitable subsidy to exporters who are 
forced to send their goods by charter flights 
because of cargo congestion at airports;

(b) whether Government had also de
cided to arrange charter flights in coordina
tion with Apparel Export Promotion Council 
to ease the cargo congestion:

\c) the details of the strategy chalked 
out in this regard; and

(d) to what extent it has been helpful?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) to (d). No such proposals are 
under consideration of Government at 
present. However, Air India plans to provide 
additional cargo capacities during the peak 
cargo period this year.

News Item Captioned “169 Chhatron Ko 
Pichhle Darwaja Se Pravesh”

777. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HUMAN RE
SOURCE DfcVELOPMENT be pleased to 
state:

(a) whether Government’s attention 
has been drawn to a news-rtem captioned, 
"169 Chhatron Ko Pichhle Darwaja se 
pravesh" appearing in the Navbharat Times 
dated December 25, 1990; and

(b) if so, the reaction of th e  Government 
thereto?

TH E  M INISTER O F HUMAN RE
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). Orders 
for admission of 169 students were issued 
by the Kendriya Vidyalaya Sangathan under 
orders of the Chairman Kendriya Vidyalaya 
Sangathan.
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Demolition of Quarters Located in 
Kendriya Vidyalaya, Gole Market, New 

Delhi

778. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HUI^AN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether twoAhree years back 
C.P.W.D. declared unsafe five quarters lo
cated in Kendriya Vidyalaya, Gole Market, 
New Delhi and recommended their demoli
tion:

(b) whether these quarters have been 
demolished; and

(c) if not, the reasons for not demolishing 
them and recently incurring huge expenditure 
on the repairs of one of these quarters?

TH E  M INISTER O F HUMAN R E
SOURCE D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). No. Sir. 
However some quarters were demolished or 
are to be demolished for other reasons, viz 
construction of the school building develop
ment of playing fields etc. An amount of Rs. 
34,678 was sanctioned for repair of one 
quarter.

[Translation\

Food Storage Under Private Sector

779. SHRI RAMASHRAY PRASAD 
SINGH; Will the Minister of FOOD PRO
CESSING INDUSTRIES be pleased to
state:

(a) whetherthe Government propose to 
3llow the storage of food grains in the private 
sector so as to remove the irregularities 
Pi'evaiiing in Government food storage sys- 

and for providing ftour at concessional 
to the poor under the Public Distribution

System;

(b) whether the Government have re
ceived any representation/suggestion in this 
regard; and

(c) if so, the follow-up action taken 
thereon?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
No restriction has been placed by the Gov
ernment on the creation of storage capacity 
in the private sector. However, the utilisation 
of such capacity by the concerned agencies 
such as Food Corporation of India would 
depend upon their requirements vis-a-vis 
the capacity already available with them

(b) No. Sir.

(c) Does not arise.

[English]

Jute Modernisation Fund Scheme

780. SHRI KUSUM A KRISHNA 
MURTHY: Will the Minister of TEXTILES be 
pleased to state;

(a) The steps being taken by the Gov
ernment to revive the jute economy in the 
country, particularly in Eastern Region;

(b) whether the Government have un
dertaken an indepth study of factors re
sponsible for slow progress of Jute 
Modernisation Fund Scheme (JMFS);

(c) if so. the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Government have taken a 
number of steps to revive the jute economy 
in the country. Some of these steps are:—

(j) Setting up of Jute Modernisation
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Fund with a corpus of Rs. 150 
crores.

(ii) Setting up of Special Jute De
velopment Fund with a corpus of 
Rs. 100 crores.

utilisation of the funds available under this 
Scheme. Within the framework of this scheme 
it is upto the mill managements to take steps 
to undertake modernisation as this is a de
sirable objective in the long term viability of 
their mills.

(iii) Reserving foodgrains, sugar, 
urea and cement for compulsory 
packaging in jute bags.

(iv) Allowing import of specified items 
of jute machinery at concessional 
duty.

(v) Exempting levy of excise duty on 
diversified jute products.

(vi) Granting cash compensatory 
support (CCS) on export of jute 
goods.

(vii) Providing assistance for imernal 
and external marketing of diver
sified jute products.

(viii) Allowing flexibility to utilise all 
fibres by jute mills.

(ix) Sharing of losses on export of 
jute goods against Global ten
ders.

(b) and (c). Government have consti
tuted a Committee to monKor the progress of 
Jute Modernisation Fund Scheme. The 
Committee meets periodk:ally and suggests 
necessary measures for expeditious

[ Translation]

Supply of Essential Commodities to 
Maharashtra

781. PR O F. M AHADEO
SHIWANKAR:

SHRI VASANT SATHE:

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state:

(a) the quantity of different essential 
commodities demanded and supplied to 
Maharashtra during 1990-91, month-wise; 
and

(b) the steps taken to ensure adequate 
supply of these items to the State?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Four statements (I to IV) are given below.

(b) Allocation of PDS items to the State
GovernmentsAJ.T. Administrations including 
Maharashtra, are made on the basis of total 
availability of items in Central stock, relative 
needs of StatesAJTs, open market availabil

ity of such items etc.
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STATEMENT IV

Statement showing demand, allocaiton 
and lifting of Sugar for Maharashtra in 

1990-91

Month Monthly Allocation

January, 90 to 29938 MTs
January, 91

Note; The allotment of levy sugar is made 
@  425 grams per capita monthly 
availability on the projected popu
lation as on 1.10.86.

Financial Assistance to new Spinning 
and Sick Mills In Maharashtra

782. PROF.MAHADEOSHIWANKAR: 
Will the Minister of TEXTILES be pleased to
state:

(a) whether the Maharashtra Govern
ment have requested the Union Government 
to arrange assistance from World Bank and 
Industrial Development Bank of India for 
financially sick spinning mills as also for new 
Co-operative spinning mills proposed to be 
set up in the near future;

(b) if so, the number of requests re
ceived forassistance and whetherthe request 
<or "Renuka Adivasi Sahakari Soot Girni” 
Kinwat, Mandade, is also included therein;
and

(c) the steps taken by the Government 
to provide assistance to these mills?

t h e  m in is t e r  o f  t e x t il e s  a n d  
minister  o f  f o o d  p r o c e s s in g  in

d u s t r ie s  (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Yes. Sir.

(b) The Government of Maharashtra 
have during the current financial year re
quested the National Cooperative Develop
ment Corporation (NCDC) for financial as
sistance to 3 co-operative spinning mills, 
one each at Kinwat, Jalgaon and Shada. Yes 
Sir, Renuka Adivasi Sahakari is included.

(c) The spot study in respect of the units 
at Kinwat, and Jalagaon (Jamod) has been 
carried out by the officials of the NCDC. The 
spot study in respect of the unit at Shada is 
proposed to be conducted by the officials of 
the NCDC during the last week of February.

Creation of Posts of Engineers in 
CPWD

783. SHRI HARISH RAWAT: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) the number of posts of the level of 
Superintending Engineer and atx>ve created 
in the Central Public Works. Department 
during the last three years; and

(b) the number of posts of Junior En
gineers created in C.P.W.D. during the 
same period?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN);
(a) and (b). The number of posts of Super
intending Engineer and above and of Junior 
Engineer created within the cadre of the 
CPWD and the expenditure on which is met 
out of the budget grants of the CPWD. during 
the years 1988 to 1990 is as under;—

Y e a r No. of Posts of Superintending 
Engineers and above

No. of Posts 
of Junior Engineers

1988 10 298
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1 2 3

1989 3 65

1990 14 160

Opening of Navodaya Vidyalaya in 
Pithoragarh District, U.P.

784. SHRI HARISH RAWAT: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether requests have been re
ceived to open a Navodaya Vidyalaya on 
priority basis in Pithoragarh district of Uttar 
Pradesh;

(b) if so, whether this demand has since 
been accepted; and

(c) if so. the time by which a Navodaya 
Vidyalaya is likely to be opened in the said 
district?

TH E MINISTER OF HUMAN RE
SO UR CE D EVELO PM EN T (SHRI 
RAJMANGAL PANDE): (a) Yes, Sir.

(b) and (c). No Sir. The proposals 
received for estaiblishment of a Navodaya 
Vidyalaya in District Pithoragarh (U.P.) have 
been forwarded to the State Government of 
Uttar Pradesh for their recommendations.

Prooessing Industries In Uttar Pradesh

785. SHRI HARISH RAWAT: Will the 
Minister of FOOD PROCESSING INDUS
TRIES be pleased to state:

(a) whether letters of intent have been 
issued for setting up processing industries in 
Uttar Pradesh during the last two years; .j

(b) if so, the number out of those con
verted into industrial licences;

(c) whether some of these industries 
are in public sector also; ar>d

(d) if so. the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN 
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) According to information 
maintained by Ministry of Food Processing 
Industries 5 (five) companies have been 
issued Letters of Intent for setting up fruit and 
vegetables processing industries during the 
years 1989 & 1990.

(b) Nil.

(c) No, Sir.

(d) Question does not arise.

Availability of wool in U.P.

786. SHRI HARISH RAWAT: Will the 
Minister of TEXTILES be pleased to state:

(a) whether the woollen garments in
dustry in Almora and Pithorgarh districts of 
Uttar Pradesh is being adversely affected 
due* to ban imposed by Nepal on import of 
Tit>etan wool In India;

(b) if so. whether wool is not available in 
adequate quantity in wool banks; and

(c) if so. the steps proposed to be taken
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for timely supply of goods quality wool at 
cheaper rates to weavers?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRIHUKUMDEO NARAYAN 
YADAV): (a) to (c). Information is being 
collected and will t>e laid before the House as 
soon as it is received.

[Enghsh]

Land to Cooperative Group Housing 
Societies

787. PROF. VIJAY KUMAR 
MALHOTRA:

PROF. YADUNATH PANDEY:

Will the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) the number of Group Housing so
cieties in Delhi that have t>een allotted land;

(b) the areas in which land has been 
allotted to them;

(c) the reasons for not allotting land to 
the remaining Societies and by what time 
these Societies will be given land;

(d) whether any time limit has been 
fixed for construction of flats by societies 
failing which the allotment of land will be 
cancelled; and

(e) if not. the manner in which the 
Government propose to ensure that the flats 
are constructed speedily to tactile the prob
lem of acute shortage of housing in Delhi?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN);
(a) 518.

(b) The land has been allotted to the 
^^perative Group Housirtg Societies In

different areas of Delhi which include 
Mehrauli, Kalkaji, Malviya Nagar. Okhia, 
Pankha Road, Rohtak Road, Kar-Kar Duma, 
Shalimar Bagh, Paschim Puri, Pritampura, 
Bodela, Rohini. Mandawali-Fazalpur, Chilla- 
Dhallupura. Mayur Vihar, Geeta Cokiny. GBD 
Shahdra & Yojana Vihar.

(c) The allotment to the remaining so
cieties couM not be made due to non-avail
ability of adequate land. No time frame can 
be indicated for allotment of land to the 
remaining societies, at this stage.

(d) and (e). The Societies are allowed to 
complete the construction of the flats within 
5 years from the date of possession of land 
including one year as grace period. There
after extension of time for the construction is 
alk>wed after imposing of usual penalty.

Houses/Plots on Lease In Delhi

788. PROF. VIJAY KUMAR 
MALHOTRA:

SHRI TARIF SINGH:

Will the Minister of URBAN DEVELOP
MENT be pleased to sterte:

(a) the numt>erof houses/pk>ts on lease 
in Delhi;

(b) the rate of lease being charged 
therefrom;

(c) the amount of lease recoverat>le 
each year and the amount actually being 
recovered; and

(d) the steps being taken by the Gov
ernment to simplify the procedure for con
version of the lease system into free-hoM in 
Delhi?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) The number of' leasehoM properties

. a

I
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administered by various land owning agen
cies is around 6.5 lakhs.

(b) The rate of annual ground rent being 
charged by these agencies is as under:—

Municipal Corporation of Delhi 

2 1/2% of the premium

Land & Development Office

2 1/2% of . the premium except the 
original lessees of the rehabilitation 
properties where the token ground 
rent of Re. 1/- per hundred sq.yd. or 
fraction thereof is payable. In the case 
of certain unrestricted leases 5% of 
the premium is chargeable as ground 
rent.

Delhi Development Authority

In the case of built up flats a token 
ground rent of Re. 1/- per year is 
charged for the first two years and 
thereafter 2 1/2% of the cost of land is 
charged. In the case of plots a ground 
rent of Re. 1 /- per annum is charged for 
the first five years and thereafter 2 1/ 
2% of the premium is payable.

(c) The amount recoverable from 
leasehold properties varies from year to year 
depending upon the premium, damages, 
misuse charges, etc. the total annual revenue 
recovered from leasehold properties by the 
various land owning agencies is Rs. 27.55 
crores.

(d) Subsequent to the issue of orders in 
October, 1989, for allowing options for con
version from leasehold system of land ten
ure in Delhi into freehold for residential plots 
upto 500 sq. mtrs., some representations 
were received suggesting various alterna
tives in this regard. The matter is being

reviewed and final decision has not been 
taken so far.

Shortfall in Construction of Flats by 
DDA under New Pattern Scheme, 1979

789. PROF. VIJAY KUI^AR 
MALHOTRA; Will the Minister of URBAN 
DEVELOPMENT be pleased to state;

(a) the number of flats which were 
proposed to be constructed under the New 
Pattern Scheme, 1979 during 1987, 1988,
1989 and 1990, the number of flats con
structed and whetherthere had been shortfall 
in the targets for each year;

(b) if so, the details of shortfall with 
reasons therefor and steps taken to ensure 
that the target of construction of flats is 
achieved in time; and

(c) the time by which all the applicants 
registered under the Scheme are proposed 
to be allotted flats category-wise?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (c). The information is being collected 
and will be laid on the Table of the Sabha.

[Translation]

Building of Navodaya Vidyalaya, 
Byvara, IMadhya Pradesh

790. SHRIPYARELALKHANDELWAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Navodaya Vidyalaya in 
Rajgarh (Byvara) district of Madhya Pradesh 
has no building of its own; and

(b) if so, the steps being taken to 
construct new building for the s a i d  

school?
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TH E  MINISTER OF HUMAN R E
SO UR CE D EV ELO P M EN T (SHRI 
RAJMANGAL PANDE): (a) and (b). The 
Vidyalaya is running in a temporary accom
modation. Construction at permanent site of 
the Vidyalaya is In progress.

Criteria for allocation of essential 
commodities

791. SHRI PYARELALKHANDELWAL: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) the criteria adopted for providing 
essential commodities to the State Govern
ments;

(b) whether a number of State Gov
ernments have drawn thie attention of the 
Union Government to the violation of these 
criteria; and

(c) if so, the action proposed to be taken 
in the matter?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Selected essential commodities for supply 
through Public Distribution System (PDS) 
are allocsrted to the State Governments/U.T. 
Administrations on the basis of following 
criteria;

Allocations of rice, wheat and imported 
edible oils are made from the Central Pool 
taking into account stocks in the Central 
Pool, relative needs of the various States, 
market availability, past off-take and other 
related factors.

Allocations of levy sugar is made @  425 
grams per capita per month on the projected 
population as on 1.10.1986.

The allocation of kerosene is made on a

historical basis, allowing a suitable growth 
over the allocations made in three different 
blocks of the previous year. Additionally, ad- 
hoc allocatbns are also made, from time to 
time, to meet unforeseen situation like natural 
calamities.

Allocation of PDS items, however, are 
suppllemental In nature and not intended to 
meet the entire requirements of the ration 
card holders.

(b) There have been demands for 
higher allocation of various PDS items from 
State GovernmentsAJT Administrations, from 
time to time, laying claim to past allocations 
and off-take by them.

(c) All demands are tried to be met as far 
as the stocks and relative needs of other 
States/UTs permits.

[English]

Reoriented Public Distribution System

792. SHRI EDUARDO FALEIRO: Will 
the Minister of FOOD PROCESSING IN
DUSTRIES be pleased to state:

(a) whether the Government propose to 
reorient the Pubik: Distributnn System and 
link it with employment generatk>n and nu
trition programmes as reported in “Economk: 
Times” dated 20 November, 1990; and

(b) if so, the details thereof?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). There has been no change in 
Government’s polrcy on PDS so far. The 
Government does not intend to reduce the 
number of beneficiaries of the system so far 
as weaker sections of the population are 
concerned.
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Teachers of Kendrlya Vidyalayas

793. DR. SUDHIR RAY:
SHRI AM RATLAL

VALLABHDAS 
TARWALA:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government’s attention 
has been drawn to a newS-item captioned 
‘Tabadle Na Karane Ki Maang’ appearing in 
the ‘Navbharat Times’ dated January 31, 
1991;

(b) if so, whether Government have 
taken any decision in the demand to promote 
the teachers of Kendriya Vidyalayas before 
transfer and also to set up a high level 
committee with representatives of teachers 
on it to check the process of transfer; and

(c) if so, the details thereof?

TH E MINISTER OF HUMAN RE
SO U R CE D EVELO PM EN T (SHR! 
RAJMANGAL PANDE): (a) Yes, Sir.

(b) and (c). As per sequence lakJ down 
in the transfer guidelines approved by Board 
of Governors, the promotions of teachers 
are done first, followed by transfers/direct 
recruitment. In view of this, the promotbns of 
PRTs as Headmasters and as TGTs have 
already been done before effecting their 
annual transfers for 1990-91 and promotions 
of TGTs as PGTs for 1989-90, whk:h were 
kept pending for want of permission from the 
Madras High Court on account of a-writ 
petition filed by PET s, have also been effected 
before annual transfers of PGTs for 1990- 
91. However, annual transfers of PGTs for 
1990-91 are proposed to be effected in the 
first instance as promotnn panels of PGTs 
for 1990-91 need the clearance by the De
partmental Promotion Committee. There is 
no need' set up a committee with represen

tation of teachers to over-see the transfers of 
teachers, as this is a normal administrative 
job of the Sangathan.

Appraisal of Consumer Protection Act, 
1986

794. SHRISHANTARAMPOTDUKHE: 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) whether the Government have at 
any stage made an appraisal of the effec
tiveness of the Consumer Protectnn Act, 
1986;

(b) if so, the outcomes thereof;

(c) if not. the reasons therefor;

(d) whether this Act suffers from some 
infirmities from the consumers’ protection 
point of view;

(e) if so. whether the Government pro
pose to amend this legislatk>n to make it 
more consumer service oriented; and

(f) if so, by when?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH); (a) 
to (c). Government has been reviewing the 
implementation of the Consumer Protection 
Act, 1986 from time to time. Most of the 
StatesAJnk>n Territories have set up the 
redressal machinery envisaged in the Act, 
whk:h is providing simple and inexpensive 
redressal to consumer grievances. This has 
resulted in the gradual emergence of an 
awakened consumer on the scene who is 
aware of his rights.

(d) to (f). The Government has received 
a number of suggestions for making the 
Consumer Protection Act, 1986 more effec
tive and useful. On the recommendations of 
the Central Consumer Protectkin Council, a
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Working Group has been constituted to 
consider these suggestions and to submit its 
report within four months.

Introduction of Sex Education in 
Schools and Coiieges

795. SHRI SHANTARAI^
POTDUKHE;

SHRI BANWARI LAL
PUROHIT:

DR. C. SILVERA:
SHRI YASWANTRAO PATIL:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state;

(a) whether the first ever International 
Conference of sex counsellors, educationist 
and therapists was held in the capital earlier 
this month;

(b) the names of the countries together 
with number of experts who participated in 
the conference;

(c) whetherthe Government have taken 
a note of the discussions held at this con
ference particularly on the science of sexol
ogy being put on par with other medical 
subjects; and

(d) the Government’s reaction to the 
introduction of compulsory sex education in 
the high schools and colleges?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
m in is t r y  OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Yes. Sir.

(b) About 500 delegates from USA, UK, 
Canada. Scanginavia Venezuella, Malaysia 
The Netherlands, U.A.E. and Asia partici
pated in the conference.

(c) and (d). Though Government is yet

to get a detailed report about the discussion 
that took place in the conference from the 
organisers, some components of sex edu
cation such eis human reproductkin is already 
being taught to life sciences students at 
secondary and senior secondary level.

Report of Abid Hussain Committee

796. SHRI SHANTARAM POTDUKHE: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the Government have ex
amined the Report of the Abid Hussain 
Committee on review of the implementation 
of the 1995 Textile Policy, submitted in 
January. 1990;

(b) if so, the outcome thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) to (c). The recommendation 
made by the Abid Hussain Committee in its 
report are under consideration of the Gov
ernment.

Stroke Due to Use of Oral Contracep
tive

797. SHRI C.P. M UDALAGIRI-
YAPPA:

SHRI V. KRISHNA RAO:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether use of oral contraceptives 
cause “Strokes" amongst women of younger 
age group; and

(b) if so, the steps taken to promote 
non-oral devices rather than oral contracep
tives?
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THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Based on the studies 
conducted. It does not appear that use of oral 
contraceptives containing low doses of 
cestrogens and progestogens causes 
‘Strokces’ amongst women of younger age 
group.

(b) Various other contraceptive devices/ 
methods such as maleAemale sterilisation, 
Intra-Uterine Devices (lUDs) and condams 
are also available to Family Planning ac
cepters in India.

Health for All by 2000 A.D.

798. SHRI HARI KISHORE SINGH: 
SHRI MANJAY LAL:
SHRI TARIF SINGH:
SHRI M.S. PAL:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the achievements as against the 
targets set for “Health for all by 2000 A.D." 
during 1990;

(b) the reasons for shortfall in the tar
gets;

(c) to what extent the shortage of doc
tors. equipment and manpower has been 
removed by the end of 1990 and what are the 
inadequacies yet to be removed;

(d) the achievements made with regard 
to the national programmes to tackle diseases 
like malaria, polio, typhokJ, diphtheria etc. by 
the end of 1990; and

(c) the names of the States yvhich are 
lagging behind and the steps contemplated 
by the Government in this direction?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) On the basis of the 
available information achievements as 
against certain targets set for "Health for All 
by 2000 A.D.” for 1990 are indicated in the 
Statement-1 below.

(b) h has been observed from various 
programmes that shortfall in the achieve
ments is mainly due to non-availability of 
trained Lab. Technicians, Constraint of fi
nancial resources, vacancies in multipurpose 
cadre, and refusal to allow spraying in case 
of Malaria in the houses due to religious and 
cultural reasons.

(c) Posting of medical and paramedical 
personnel at Health institutions is the re
sponsibility of respective State Govts/Union 
Territories administrations. The inadequacies 
have been covered to a large extent as given 
in the Statement II below. As far as equip
ments are concerned, there is no shortage 
but efforts are being made to replace the old 
equipments.

(d) Since implementation of modified 
plant of operations under NMEP, there has 
been a reduction in disease occurrence in 
the country. For example there has been 
68% decrease in malaria cases during 1989 
as compared to 1976 in the country.

(e) The States/UTs which are lagging 
behind in the implementation of various 
National Health Programmes are:

1. Assam

2. Orissa

3. Bihar

4. West Bengal



5. Gujarat

6. J  & K

7. Manipur

8. Tamil Nadu

9. Madhya Pradesh

10. Uttar Pradesh

11. Kerala

309 Written Answers

12. Sikkim

13. Tripura

14. Haryana

15. Rajasthan

16. Arunachal Pradesh

17. Lakshadweep

These States/UTs Govts have been 
requested to take adequate measures for 
implementing the programme effectively.

PHALGUNA 8,1912 {SAKA) Written Answers 310
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Dental Wing In Maulana Azad Medical 
College, Delhi

799. SHRI HARI KISHORE SINGH: 
SHRI TARIF SINGH:
SHRI M.S. PAL:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) since when the dental wing of the 
Maulana Azad Medical College is In exist
ence;

(b) whether any study of its working has 
been made to know the shortcomings/ir
regularities in its functioning;

(c) if so, the details of the existing 
teaching staff and doctors as against the 
sanctioned strength, the value of the over 
purchased equipment and material lying 
unused and the value of the non-functioning 
instruments and the period for which these 
instruments have been lying for want of 
repairs/spares;

(d) whetherthe Government propose to 
institute any inquiry into the present State of 
affairs in the Dental College of the Maulana 
Azad Medical College; and

(e) if so, the steps taken/proposed to be 
taken by the Government in this directk>n?

THE DEPUTY MINISTER IN THE MIN- 
IfJTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) The Dental Wing of the 
Maulana Azad Medical College has been in 
existence since 1983.

(b) to (e). Delhi Administration have 
intimated that a preliminary enquiry was 
made in the Maulana Azad Medical College 
which required a detailed enquiry to be set 
up by a specialised agency. This was insti
tuted and a special audit by the Finance 
Department of the Delhi Administration is in 
progress. A statement showing the details of 
sanctioned as well as filled posts in the 
Central Wing of Maulana Azad Medical 
College, New Delhi is given below.

STATEM ENT

The Details of Posts as Sanctioned as Well filled in the Dental Wing of the Maulana Azad
Medical College New Delhi

Posts sanctioned Filled

1 2

Professor — 3 1

Assoc. Prof. — 2 —

Asst. Prof. — 7 2

Lecturer — 2 1

Demonstrator — 6 5
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Posts sanctioned Filled

1 2

Jr. Residents — 20 13

Pool Officers —  - 1

CAS Grade 1 — 2 3

Besides, to facilitate teaching, additional 
staff on part-time basis has been engaged 
from other hospitals. At present four senior 
doctors are working in the Dental College on 
Part-time basis.

 ̂Steps to Control Kala Azar

800. SHRI HARI KISHORE SINGH; 
SHRI MANJAY LAL:
PROF. YADU NATH PANDEY:

Will the Miriister of'HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether a survey has been con
ducted recently for prevention of Kala Azar in 
Bihar;

Kala Azar in the country since January 1,
1990 and the number out of them who died 
and number of those who cured, separately, 
State-wise; and

(d) the steps taken by the Government 
for their treatment and the expenditure in
curred thereon. State-wise and monthwise 
during the above period?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) No.

(b) Does not arise.

(b) if so, the details of the survey report 
and the action taken so far In this regard;

(c) the number of persons affected with

(c) The number of persons affected with 
Kala-Azar and number of deaths in the
country, from 1st Jan. 1990toSlst December,
90 (prov.), state wise are as under:—
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Information on the number of persons 
cured is not being received from concerned 
districts. However as per the existing prac
tice all cases detected/diagnosed as Kala- 
Azar cases are provided with treatment fa
cilities.

(d) The Kala-Azar patients are provided 
treatment at PHCs, Block & district hospitals 
and Medical Colleges on priority basis. The 
necessary medicines of first line of treatment 
are procured by the health department of the 
States and Pentamidine the medicine of 
second line of treatment for resistant cases, 
is procured by the Central Government and

supplied to Staes. The cases not responding 
to first line of treatment with Sod. Ant. Glu
conate are referred to Medical Colleges and 
referal hospitals for -treatment with 
Pentamedine. During 1990-91 the Central 
Government earmarked Rs. 2.5 crores for 
control of Kala-azar to Bihar State and Rs.
0.5 crore to West Bengal as central compo
nent on 50:50 sharing basis as agreed by the 
States. The States are required to match 
similar amount from their resources for Kala- 
Azar control. Out of central component, the 
medicine (Pentamedine) has been supplied 
to Bihar & West Bengal during 1990-91 as 
under;—

State Quantity of Pentamedine 
during supply

Cost of supplied drug

1 2 3

Bihar 31560 vial Rs. 56,80,800

West Bengal 200 vial Rs. 36,000

in addition the insecticide required for 
the spray operations are being supplied to 
the State Governments.

[Translation]

required quota in time;

(b) whether Government propose lo 
increase quota of these items to the Stats 
and if so, the details thereof;

Supply of Essantial CommodKtos to 
Rajasthan

801. PROF. RASA SINGH RAWAT: 
SHRI GOPAL PACHERWAL:

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state:

(a) the demand, albtment and aff-take 
of different essential commodities made 
avaHabieto Rajasthan during 1990and 1991, 
month-wise;

(b) the reasons fornon-alk>tment of the

(c) the consumption and supply position 
of these items In the State; and

<e) the steps being taken to control and 
stabilise the sugar prne?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Four statement (I to IV) are given below.

(b) Albtment of the PDS item Is made 
sufficiently in advance to alk>w State Gtx/- 
ernmentsAJT Administrations to lift 
quantitjes allocated. In the case of import  ̂
edible oils, alkx;al»n was not made to 9X̂1
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StateAJT in December. 1990 and January,
1991 for want of stock with the Government

(c) and (d). Allocations of rice, wheat 
and imported edible oils are made from the 
Central Pool taking into account of stocks in 
the Central Pool, relative needs of the vari
ous States, market availability, past off-take 
and other related factors.

Ailocatkin of PDS items is supplemental

in nature and is not intended to meet the 
entire requirement of any State/UT.

Criteria of allotment in respect of sugar 
and kerosene are indicated in the Statement.

(e) The price of levy sugar is fixed at Rs. 
5.25 per kg. since 1.9.1988. Price of free- 
sale sugar also has registered only a relatively 
moderate rise.
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Statement of month-wise allocation of levy 
sugar to Rajasthan in 1990-91

(In ‘000 tonnes)

(a) whether the Government have for
mulated any plan for providing the canned or 
packed food items at cheaper rates to slum 
dwellers, villagers, poor peoples, farmers, 
workers, etc. in various parts of the country; 
and

Month Allocation (b) if so, the details thereof?

1 2 THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN

Jan. ’90 16.9 DUSTRIES (SHRI HUKUMDEO NARAYAN
YADAV): (a) Ministry of Food Processing

Feb. 16.9 Industries have not formulated any plan in
this regard.

March 16.9
(b) Question does not arise.

April 16.9
\English\

May 16.9
Sick and Closed Textile Mills

June 16.9
803. SHRI CHANDRESH PATEL:

July 16.9 SHRI TEJ NARAYAN SINGH:
SHRI BANW ARILAL

August 16.9 PUROHIT:
SHRI R. GUNDU RAO:

September 19.5 SHRI G.K. KUPPUSWAMY:
SHRI G ULAB CHAND

October 19.5 KATARIA:
SHRI VAMANRAO MAHADIK:

November 16.9
Willthe Minister of TEXTILES be pleased

December 16.9 to state:

January ’91 16.9 (a) the names and locations of sick/
closed textile units in the country. State-

Note: The allotment of levy sugar is made @ wise;
4.25 grams per capita per month on
the projected population as on (b) the amount of capital invested
1.10.86. therein; and

(c) the steps proposed to be taken by
Packed food to weaker sections the Government to make them viable?

802. PROF. RASA SINGH RAWAT: THE MINISTER OF TEXTILES AND
Will the Minister of FOOD PROCESSING MINISTER OF FOOD PROCESSING IN-
INDUSTRIES be pleased to state; DUSTRIES*(SHRI HUKUMDEO NARAYAN
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YADAV): (a) Two Statements I & II given 
below.

(b) This information is not maintained 
centrally.

(c) Government had set up a Nodal 
Agency to evolve and implement packages 
for the revival of closed/sick textile mills 
found to be viable. Government has also set 
up a Board for Industrial and Financial Re
construction (BIFR) to determine and enforce 
the preventive, ameliorative and remedical 
measures for the revival of sick industrial 
units. The facility of special loan at 
concessional rate is being given to weak but 
viable units. However, non-viable units may 
have to close down permanently.

STATEMENT-1

7.ist of closed cotton/man-made fibre 
textile mills as on 31-12-1990

SI. No. Name of the Mill

Andhra Pradesh

1. Shri Ramchandra Spg. Mills 
Ltd., Pondalapaka

2. Shree Srinivasa Spg. Mills 
Chittore

3. Shree Kalyana Srinivasa Tex. 
Pvt. Ltd., Chandragiri

4. Andhra Cotton Mills Ltd., 
Prodattur

5. Sri Srinivasa Spg. Mills Pvt. 
Ltd. Padala A.P.

6. Sarvaraya Textiles Ltd., 
Vizianagram

7. D.B. Ramgopal Mills Ltd., 
Secundarabad

PHALGUNA 8, 1912 (SAKA) 

Bihar
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8. Bihar Cotton Mills. 
Phulwarisharif

Gujarat

9. The Fine Knitting Co. Ltd., 
Ahmedabad.

10. Gujarat Spg. Mills Ltd., 
Ahmedabad.

11. Star of Gujarat Textile Mills, 
Ahmedabad.

12. Gandhidham Spg. MFg. Co. 
Ltd., Adipur, Kutch.

13. Shri Mandvi Spg. Mills, 
Mandvi

14. Manekchowk & Ahmedabad 
Mfg. Co. Ltd., Ahmedabad.

15. Marsden Spg. & MFG. Co. 
Ltd., Ahmedabad

16. Bhalakia Mills Co. Ltd., 
Ahmedabad

17. Tarun Commercial Mills, Ltd., 
Ahmedabad

18. Ahmedabad Coton Mfg. Co. 
Ltd., No. 1 (Bagicha Mills), 
Ahmedabad

19. Abhay Mills, Ahmedabad.

20. Aryodaya Spg. Wvg. Mills co. 
Ltd. Ahmedabad

21. Prasad Mills Ltd.. 
Ahmedabad.

22. Shree Bansidhar Spg. & Wvg. 
Mills Ltd., Ahmedabad.



23. Shree Vivekanand Mills Ltd., 41.
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24. Commercial Alimedabad 
Mills Co. Ltd., Ahmedabad.

25. * New Gujarat Synthetics Ltd.,
No. 1, Ahmedabad

26. New Gujarat Synthetics Ltd.. 
No. 2, Ahmedabad.

27. Omex Investors Ltd., 
Ahmedabad.

28. Bharat Suryodaya Mills, 
Ahmedabad

29. Ahmedabad Jubilee Mills
Ltd., Ahmedabad.
(Ahmedavad Mfg. & Calico 
Co. Ltd., No. 2)

30. Ahmedabad Sri Ramakrishna 
Mills Ltd., Ahmedabad.

31. Aryodaya Gng. & Mfg. Co. 
Ltd., Ahmedabad.

32. Ajit Mills Ltd., Ahmedabad.

33. Vijay Mills Co. Ltd., 
Ahmedabad

34. Sri Amruta Mills Ltd., 
Ahmedabad.

35. Maharana Mills P. Ltd., 
Porbundar.

36. NavJ^ot Mills Ltd.. Kadi.

37. Gaekwar Mills Ltd., Billimore.

38. Navjivan Mills Ltd., Kaiol.

39. P.G. Textiles Mills, Baroda.

40. Kalol Mills Ltd.. Kalol.

Haryana

42.

43. 

Karnataka

44.

45.

46.

47.

48.

49.

50.

51.

Shree Yamuna Mills Ltd., 
Vadodara.
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Usha Spg. & Wvg. Mills, 
Faridabad.

Hissar Textiles Mills, Hissar.

Sree Krishnarajendra Mills 
Ltd.. Mysore.

T.R . Mills (P) Ltd.. 
Chamrajpath, Bangalore

Sree Shankara Textile Mills 
Ltd., Davangere.

Bellary Spg. & Wvg. Mills to ., 
Dellary

Chigatari Mills, Davangere.

BijapurCo-op. Spg. Mills Ltd., 
Bijapur.

The co-op. Spg. Mills Ltd., 
Raighur.

Bagalkot Co. Op. Spg. Mills 
Ltd., Baglkot.

Madhya Pradesh 

52. Hope Textiles Ltd., Unit No.
1. Indore

53. Hope Textile Ltd., Unit No. 2.
Indore (Rajbahadur
Kanhaiyalal Bhandari Mills)

Maharashtra

54. KAukesh Textile Mills, P. Ltd



55. Bradbury Mills Ltd., Bombay. 72.
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56.

57.

53.

59.

60.

61.

62.

63.

61.

65.

66.

Fi>ijasthan

67.

68.

69.

70.

Tamil Nadu

71.

Swan Mills Ltd., Bombay-70 
(Unit Coorla Spg. & Wvg. 
Mills)

Raghuvanshi Mills Ltd., 
Bombay

Sreenivas Cotton Mills Ltd. 
Bombay

New Great Eastern Spg. & 
Wvg. Mills Co. Ltd., Bombay

New Great Eastern Spg. & 
Wvg. Mills Co. Ltd.. Bombay

Kamala Mills Ltd., Bombay.

Modern Mills Ltd., Bombay

Khandesh Spg. & Wvg. Mills 
P. Ltd., Khandesh.

Rajan (Textiles) Mills Ltd.

Likmanya Mills Ltd., Darsi.

New Ravi Spg. & Mfg. Co. 
Ltd., Akola.

Jaipur Spg. & Mfg. Co. Ltd., 
Jaipur.

Sudarshan Textiles Mills Ltd., 
Kota

Podar Spg. Mills Ltd., Jaipur. 

Krishna Mills Ltd.,

73.

74.

75.

76.

77.

78.

79.

80. 

81. 

82.

83.

84.

85.

86.

87.

88.

Vasantha Mills Ltd.,

Radhakrishna Mills Ltd.. 
Coimbatore.

MatturTextile Industries Ltd.. 
Mettur Salem.

Jayalaxmi Mills Pvt. Ltd., 
Coimbatore.

KGS Spinners, Coimbatore.

Madhu Spg. & Wvg. Mills Pvt. 
Ltd., Coimbatore.

The Narasimha Mills P. Ltd., 
Coimbatore.

The Surya Spg. Mills Pvt. Ltd., 
Coimbatore.

Mak India (P) Ltd., 
Coimbatore.

Shri Kothandaram Spg. Mills, 
Madurai.

Prabhu Spg. Mills, 
Dharapuram.

Sivamani Spg. Mills Ltd.. 
Dharampuri.

Cauvery Spg. & Wvg. Mills 
Ltd., Pudukottai.

Mahalaxmi Textile Ltd., 
Madurai

Sri Balakrishna Spinners (P) 
Ltd., Salem.

Golden Spg. Mills Ltd., Salem.

Poonkodi Textile,s
Kumarapalayam

M. Kamalam Dyeing Cotton 
Mills, Chengalpet.

Written Answers 346



347 Written Answers

89. Lakshmi Saraswati Cotton 
Mills P. Ltd., Tiruchengode.

FEBRUARY 27. 1991

103.

Uttar Pradesh

90.

91.

92.

93.

94.

95.

96.

97.

Madan Industries Ltd., 
Hastinapur

U.P. State Spg. Co. Ltd., 
Akbarpur.

Modern Spinners Ltd., 
Modlnagar.

Vishal Syntex 
Modinagar.

Ltd..

Mayur Syntex Ltd.. 
Bulandshahar.

U.P. State Spg. Mills Ltd.. 
Maunathbhatijan.

J.K. Manufactures Ltd.. 
Kanpur.

J K. Cotton Spg. & Wvg. Mills 
Co. Ltd., Kanpur.

West Bengal

98.

99.

100.

101.

1 0 2 .

India Linoleums Ltd., (Victoria 
Div) Ghusury, Howrah.

Bangodaya cotton Fvlllls, 
Parganas P.O. Panihalti.

Mohini Mill Ltd., Belgharia, 
Calcutta.

Dunbar Mills Ltd., Shyam 
Nagar, 24. Parganas.

Swan Mills (Basanii Cotton 
Mill Ltd.) Panihatti, 24 
Parganas.

Delhi

104.

Dowreah Cotton Mills Co 
Ltd., Bauria, Howrah.
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Delhi Cloth Mills. Delhi. 

STATEMENT-II

List of Non-SSI Sick Textile Units as at the 
end of December, 1986

Andhra Pradosh

1.

2.

3.

4.

5.

6 . 

Bihar

7.

8 .

9.

Chandigarh

10.

11.

Delhi

12.

13.

Andhra Cotton Mills Ltd.

Dakshin Fabrics Ltd.

A.P. Rayons Ltd.

Hemalatha Textiles

Sree Venkatachalapathi Mills 
Ltd.

Bhagyanagar Silk Mills P. Ltd.

Dumraon Textiles Ltd.

Bi!iar Woollen Fabrics Ltd. 

Bihar Cotton Mills Ltd.

Leatherton Co. (P) Ltd. 

Angora Spinners (P) Ltd.

Dior International P. Ltd. 

Ajanta Textiles Ltd.
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14.

Gujarat

15.

16.

17.

18.

19.

20 . 

21. 

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

Radhika Woollen & Silk Mills 
P. Ltd.

34. Vania Silk Mills Pvt. Ltd.

Nagri Mils! Co. Ltd.

K.K. Interlining Pvt. Ltd.
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Aryodaya Spg. & Wvg. Mills 
Ltd.

AryodayaGinning& Mfg. Mills 
Ltd.

Bharat Suryodaya Mills Ltd.

Commercial A ‘bad Mills Co. 
Ltd.

Shri Bansidhar Spg. & Wvg. 
Mills Ltd.

Navjyot Mills Ltd.

Kalol Mills Ltd.

Ahmedabad Jubilee Mills.

Omex Investors Ltd.

Furfural & Allied Products P. 
Ltd.

Kamla Mills.

Hathising Mfg. Co. Ltd.

Hanspa Knit (PVT) Ltd.

Mohan Carpets (India) Ltd.

New Guj. Synthetics Ltd.

Meghdoot Dyeing & Print. 
Mills Ltd.

Noomer Ltd.

Prasad Mills

Raj Prakash Spg. Mills Ltd.

35.

36.

37. Glamour Dyeing & Printing 
Mills Ltd.

38. Navjivan Mills Ltd.

39. Yamuna Mills Co. Ltd.

40. P.G. Textiles Mills Ltd.

41. Baroda Spg. & Wvg. Mills Co. 
Ltd.

42. Broach Textile Mills Ltd.

43. J.R. Vakharia & Sons P. Ltd.

44. Printhvi Cotton Mills Ltd.

45. Padmini Textile Industries 
Ltd.

46. Universal Synthetics

47. Dhanamal Silk Mills P. Ltd.

48. Rita Textiles Pvt. Ltd.

49. Niranjan Mills Ltd.

50. Venisons

51. Ahmedabad Mfg. & Calico
Ptg. Co. Ltd.

52. Ahmedabad Shri
Ramakrishna Mills Ltd.

53. Gaekwar Mills Ltd.

54. Gitaz Fabrics P. Ltd.

55. Shri Vivekanand Mills Ltd.
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56. Star of Gujarat Textile Mills 78. Anand Synthetics P. Ltd.
Ltd.

79. Umesh Synthetic & Combers
57. Vijaya Mills Co. Ltd. P. Ltd.

58. Patel Mills Co. Ltd. Kerala

59. Diamond Textile Mills P. Ltd. 80. Travancore Rayons Ltd.

60. MansukhFam Textiles P. Ltd. 81. Kathayee Colton Mills Ltd.

61. Rohit Mills Ltd. 82. Trichur Cotton Mills Ltd.

62. Rustom Mills & industries Ltd. 83. Kunnathara Textiles Ltd.

63. Subh Sagar Cotton Mills Ltd. 84. Calicut Modern Spg. & Wvg.
Mills Ltd.

64. Jagdish Processors P. Ltd.
85. Thiruvepathi Mills P. Ltd.

65. Anant Mills Ltd.
Karnataka

66. Shree Bansidhar P. Ltd.
86. SreeSiddeswara Textile Mills

67. Aruna Mills Ltd. (P) Ltd.

68. Continental Textiles Mills 87. Sree Ganesar Textile Mills
Ltd.

69. Maharana Mills Ltd.
88. Fortune Cotton Mills (P) Ltd.

70. Gandhidham Spg. & Mfg. Co.
Ltd. 89. Nandi Hasbi Textile Mills Ltd.

71. Shri Mandvi Spg Mills Ltd. 90. Raja Silk House P. Ltd.

Haryana 91. Vivek Textiles Mills P. Ltd.

72. Rohtak Textile'Milis Ltd. 92. Karnataka Woollens Ltd.

73. GTM Synthetics Ltd. 93. Srikrishna Rajendra Mills Ltd.

74. Tirupati Woollen Mills Ltd. 94. Dunford Engineering Industial
(P) Ltd.

75. Rama Fibres Ltd.
95. Spun Silk (1) Ltd.

76. Elson Cotton Mills Ltd.
96. Tungabhadra Fibres Lid.

77. Usha Spinning & Wvg. Mills
Ltd. 97. Gogte Textiles Ltd.



98. Davangere Cotton Mills Ltd. 119.

Maharashtra

99. Bradbury Mills Ltd.

100. Bombay Woollen Mills Ltd.

101. Ellora Silk Mills P. Ltd.

102. Fancy Corporation Ltd.

103. Jasmine Mills P. Ltd.

104. Shree Ram Mills Ltd.

105. Shri Shakti Mills Ltd.

106. Swan Mills Ltd.

107. Podar Silk & Synthetics Ltd.

108. Sadhana Textile Mills P. Ltd.

109. Stretch Fibres (India) Ltd.

110.
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Shree Krishna Woollen Mills 
(P) Ltd.

111. Woollen '& Textile Industries 
(P) Ltd.

112. Radhakrishna Ramnarain 
Ltd.

113. Nirfabriks Ltd.

114. Eldee Velvet & Silk Mills Pvt. 
Ltd.

115. Orient Woollen Textile Mills
P. Ltd.

116. Cadell Wvg. Mills Co. Ltd.

117. Eicon Synthetics

118. Ess Bee f  extiles

120.

121.

122.

123.

124.

125.

126.

127.

128.

129.

130.

131.

132.

133.

134.

135.

136.

137.

138.

Karamchand Tulsidas

Kamala Mills Ltd.

L.D. Textile Industries Ltd.

Modern Mills Ltd.

National Rayon Corporation 
Ltd.

New Great Eastern Sp>g. & 
Wvg. Co. Ltd.

Nirlon Synthetic Fibres & 
Chem. Ltd.

New India Rayon Mills Co. 
Ltd.

Phoenix Mills Ltd.

Raja Bahadur Motilal Poona 
Mills

Raghuvanshi Mills Ltd.

Poonam Woollen Mills Ltd.

Premier Synthetics Proces
sors Ltd.

Shreeniwas Cotton Mills Ltd.

Scotex (P) Ltd.

Territex Knitting Industries

Vishnu Knitting Industries P. 
Ltd.

Vipan Silk Mills

Maharaja Fibres & Filaments 
P. Ltd.

Shroff.Textiles Ltd.
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139. Khatau Makanji Spg. & Wvg 
Co. Ltd.

140. Navsari Cotton and Silk Mills 
Ltd.

141. Kishco Mills Ltd.

142. Khanna Silk Mills (P) Ltd.

143. Bombay Fine Worsted 
Manufacturings.

144. Kh'ruva Woollen Mills Ltd.

145. Seth Industries Ltd.

146. Lavino Kapur Cottons Ltd.

147. Eskay Dyeing & Printing 
Works

148. ModellaTextile Industries Pvt. 
Ltd.

149. Rannesh Agarwal Dyeing and 
Printing Mills Pvt. Ltd.

150. Shiv Silk Mills

151. Tex-King Synthetic Proces
sors P. Ltd.

152. Emerald W<^llen Mills (P) Ltd.

153. Rajen Textile Mills (P) Ltd.

154. Lokmanay Mills Barshi Ltd.

155. Laxmi Vishnu Textile

156. Madhavnagar Cotton Mills 
Ltd.

157. Marathe Textile Mills

158. Vinay Cotton Products (P) 
Ltd.

FEBRUARY 27. 1991

159. Khandesh Spg. Wvg. Mills 
Ltd.
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Goa

160. Goa Textiles Ltd.

Madhya Pradesh

161. Dewas Synthetrcs (P) Ltd. 

Hukumchand Mills Ltd. 

Hope Textiles 

Rajkumar Mills Pvt. Ltd. 

Polypick P. Ltd.

Shree Sajjan Mills Ltd. 

Binod Mills Co. Ltd.

162.

163.

164.

165.

166.

167.

168.

Orissa

169. 

Punjab

170.

171.

172.

173.

174. 

Rajasthan

175.

Bilaspur Spinning Mills & 
Indt.’s

Orissa Textiles & Steel Ltd.

Fine Spinning and Weaving 
Mills P. Ltd.

K.N.O. Wollen Mills

Kapila Worsted Spinning and 
Weaving Mills Ltd.

M.H. Woollen Mills

Punjab Woollen

'  Jaipur Spg. & Wvg. Mills 
Ltd.
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176. Sidha Syntax Ltd. 198. Shree Janardhana Mills Ltd.

177. Krishna Mills Ltd. 199. Sri Ramalinga Chodambikai
Mills Ltd.

178. Podar Spinning Mills Ltd.
200. Vasantha Mills Ltd.

179. Rajasthan Wooltex Ltd.
201. Bhavani Mills Ltd.

180. Ajay Paper Mills Ltd.
202. Madhu Spg. & Wvg. Mills (P)

181. Saraf Synthetics (Raj) Ltd. Ltd.

182. Vikas Woollen Mills (P) Ltd. 203. Radhakrishna Mills Ltd.

183. Bhilwara Wooltex Ltd. 204. Raveendra Mills Ltd.

184. Mewar Textile Mills Ltd. 205. Sri Hari Mills (P) Ltd.

185. Jodhpur Woollen Ltd. 206. Sujani Textiles P. Ltd.

186. Suman Synthetics Ltd. 207. Muthulakshmi Mills Pvt. Ltd.

187. Perfect Thread Mills Ltd. 208. Rukmini Cotton & Spinning
Milts

188. Sagar Spinning Mills Ltd.
209. Tirupur Cotton Spg. & Wvg.

189. Banswara Textile Mills Ltd. Mills Ltd.

190. Banswara Fabrics Ltd. 210. Sinnamini Spinning Mills Ltd.

smil Nadu 211. Rukmani Mills Ltd.

191. Binny Ltd. 212. Paramount Textile Mills (P)
Ltd.

192. Cauvery Spinning and
Weaving Mills Ltd. 213. Mahalakshmi Mills Ltd.

193. LakshmiShanmuga Spinning 214. Sri Nadiambal Textile Mills
Mills Ltd. Ltd.

Uttar Pradesh
194. Kanchi Prints P. Ltd.

195. Veeraraghava Textiles Ltd. 215. Madan Industries Ltd.

196. Mettur Textiles Ind. Ltd. 216. Mayur Syntax Ltd.

Oivamani Spinninq Mills Ltd. 217. Vishal Syntax Ltd.
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218.

219.

220.

221 .

222.

223.

West Bengal

224.

Modi Threads Ltd.

Modern Spinners Ltd.

Upasana Textiles Ltd.

Modi Spg. & Wvg. Mills Co. 
Ltd.

Modi Carpets Ltd.

Amitabh Textiles Ltd.

Bengal National Textile Mills 
Ltd.

225. Dunbar Mills Ltd.

226. India Jute & Industries Ltd.

227. Shree Mfg. Co. Ltd.

228. Vinar Ltd.'

229. Artwork Exports Ltd.

230. Calcutta Silk Mfg. Co. Ltd.

231. Indian Fibres Ltd.

232. Jatia Cotton Mills Ltd.

233. Dhakeshwari Cotton Mills Ltd.

234. Bangadaya Cotton Mills Ltd.

235- Sridurga Cotton Spg. & Wvg. 
Mills Ltd.

236. Silver Fibre Mills (P) Ltd.

237. Mayurakshi Cotton Mills Ltd.

Survey of Jhuggi JhonprI Camps

804. SHRI CHANDRESH PATEL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether survey has been conducted 
and survey numbers given by the DDA and 
Delhi Administration from December 1,1989 
to 31 January, 1991 and numbers allotted to 
jhuggi jhonpri camps and areas in Delhi;

(b) if so, the details with names of such 
camps;

(c) whether civic amenities have been 
provided in each area/camp;

(d) if so, the details thereof and if not, 
the reasons therefor;

(e) the time by which facilities are likely 
to be provided to all;

(f) how much amount has been spent 
during the above period in each such camp 
for the above facilities; and

(g) the amount likely to be spent during
1991 to 1993?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (g). Minimum basic civic amenities 
such asdrinking water, peripheral street light 
poles, pay and use Jan Suvidha Complexes 
containing toilets and bathrooms, mobile 
toilet vans, dhalaos/dust-bins for collection 
of waste and garbage, brick paving of streets 
and drains are being provided, with due 
regard to local conditions. An expenditure of 
Rs. 13.53 crores was incurred on the provi
sion of these facilities from December, 1989 
to January, 1991. There is a budget provi
sion of Rs. 6 crores in 1991-92 and plan 
proposals for 1992-93 have not yet been 
finalised. The scheme is an on going one 
and is being progressively implemented and
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no time limit has been laid for covering all the 
jhuggi clusters. No survey has been done 
and no survey numbers given forthe purpose 
of provision of these amenities. However, 
Delhi Administration had carried out a survey 
for the purpose of issuing Ration Cards to 
the jhuggi dwellers.

Drinking Water Scheme of Rajasthan

805. SHRIMATIVASUNDHARARAJE: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether any drinking water scheme 
has been submitted to the Government by 
Rajasthan State Government executing the 
same in financial year, 1991-92;

(b) if so, the name of the scheme and 
the estimated cost thereof; and

(c) the extent of benefit likely to be 
accrued to the people on its implementa
tion?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (c). No, Sir. However, the Government 
of Rajasthan had submitted preliminary 
proposals for augmentation of urban water 
supply and sewerage facilities in Jaipur, 
Jodhpur, Bikaner, Kota, Udaipur and Alwar 
at an estimated cost of Rs. 514.60 crores for 
securing external assistance. The State Govt, 
has since been advised to revise the project 
proposal together with annual phasing and 
commitment of pign resources.

Target for Houses by DDA

806. SHRIMATIVASUNDHARARAJE: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the target set by Delhi Development 
Authority for constructing different kind of 
houses in Delhi by the end of Eighth Plan;

(b) the areas identified for the locatton 
of those houses;

(c) whetherthere is a wide gap between 
target and achievement in the construction 
of houses by DDA due to which there is a 
huge backlog of registered applicants;

(d) if so, the factors responsible there
for; and

(e) the steps taken to clear the backlog?

THE MINISTER OF URBAN DEVEL- 
OPMENT (SHRI DAULAT RAM SARAN):
(a) The DDA proposes to const ruct 1,20,000 
flats during the 8th Five Year Plan.

(b) The areas identified for the con
struction of these fiats are Dwarka Phase-1, 
Dwarka Phase-ll, Rohini Phase-!, II, III, IV & 
V, Narela Phase I, ll& lll, Jasola, Dhirpurand 
remaining pockets in different colonies all 
over Delhi.

(c) and (d). The backlog of registrants 
under various housing schemes of the DDA 
could not be wiped out mainly due to con
straints of land and basic infrastructural 
services.

(e) The Delhi Administration has taken 
up the formulation of a plan to augment 
housing; for inclusion in the Eighth Five Year 
Plan and implementation during the Plan 
period.

Damage of Sugar

808. SHRIMATIVASUNDHARARAJE: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) whethertheGovernment have made 
any estimate of quantity of sugar which got 
damaged in the Food Corporation of India 
godowns at different places in the country;
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(b) if so, the details thereof during last 
three years and in the current year, year- 
wise; and

(c) the steps tal<en to save sugar from 
being damaged in the godowns of the Food

Corporation of India?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). Food Corporation of India has 
reported that the following quantities of sugar 
were observed as damaged stocks:

(Figures in M. Ts)

Financial Year Indigenous sugar Imported sugar

1 2 3

1987-88 1958 542

1988-89 371 186

1989-90 1843 329

1990-91
(Prov.)
(4/90 to 12/90)

731 672

(c) Food Corporation of India follows 
instructbns relating to packing, handling, 
godown requirements, dunnage, hygiene and 
stacking etc., for proper upkeep of sugar 
stocks. However, despite taking due precau
tions, sugeu- being.hygroscopic in nature, the 
stocks get damaged in transit and due to 
long storage, particularly during monsoon, 
and in high humidity areas/regions.

[Translation]

Pay Scale and Other Facilities to 
Worl<ers

809. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the service conditions pay 
scales and other facilities as per Govern
ment rules have been provided to workers in

British India Corporation Limited (Govern
ment undertaking) Kanpur;

(b) if not. the time by which these 
benefits are proposed to be given; and

(c) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Workers are being paid wages 
etc. on industry-cum-Region basis as perthe 
government orders issued by the Govern
ment of Uttar Pradesh from time to time in 
respect of textile workers of Kanpur and 
government orders issued by the Govern
ment of Punjab in respect of textile workers 
of NEWM branch. Dhariwal (Punjab).
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(c) Nil.

[ErtgKsh]

Construction of Second I.S.B.T.

810. SHRI K.S. RAO: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state;

(a) whether a declaration was made by 
the Delhi Administration in March, 1988 that 
second ISBT would be constructed near 
Nizamuddin (Humayun Tomb);

(b) if so, the details of the project;

(c) whether the progress of the project 
is slow, if so, the action proposed to be taken 
by the Government to expedite it; and

(d) the present position of progress of 
this project and by when this is likely to be 
completed?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (d). Delhi Administration has reported 
that an ISBT is to be set up on an area of 
32.27 acres of land near Nizamuddin. The 
land has since been purchased from the 
Delhi Development Authority and the 
conceputal plan for traffic circulation and 
parking of vehicles prepared by the Con
sultant. The earth filling work is in progress 
and the boundary wall on two sides has been 
constructed. The project is likely to be 
completed during the 8th Five Year Plan 
subject to clearance from the concerned 
agencies/departments.

Procurement of Cotton In Punjab

811. SHRI KAMAL CHAUDHRY: Will 
Ihe Minister of TEXTILES be pleased to
state:

(e) the quantity and value of cotton

procured from Punjab during the last one 
year by the Cotton Corporation of India; and

(b) the target of procurement of cotton 
by CCI fixed for the current year?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) During 1989-90 cotton season 
the Cotton Corporation of India Ltd., procured 
atxjut 2.86 lakh bales of cotton valued at Rs. 
116.05 crores from Punjab.

(b) At the beginning of the 1990-91 
cotton season the CCI had drawn up a 
programme for purchase of 2.25 lakh bales 
of cotton from Punjab on a commercial ba
sis.

Development of Slum Areas in Punjab

812. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the attentkin of the Gov
ernment has been drawn to the urgent need 
for development of slum areas in Punjab;

(b) if so, the action taken by the Gov
ernment in this regard so far;

(c) the details of the schemes being 
irriplemented at present in Punjab in this 
regard; and

(d) the proposed plan if any, to improve 
the condition of the people residing in slum 
areas in Punjab?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) and (b). “Urban Development* is a State 
subject and specific schemes of slum 
clearance/improvement are formulated and 
implemented by the State Govtitiiments in 
accordance with their needs and prnrities.
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There is a scheme for slum improvement in 
the State Sector under the Minimum Needs 
Programme called “Environmental Improve
ment of Urban slums". Underthis programme 
basic amenities like low cost water supply, 
drainage, community baths and latrines, 
widening and paving of lanes and street 
lighting are provided in urban slums.

(c) During the Seventh Plan, the target 
of covering 99.8 lakh slum dwellers was 
achieved underthe scheme of Environmental 
Improvement of urban Slums. The outlay for 
this scheme for 1990-91 is Rs. 165 lakhs. 
The State is also implementing the Punjab 
Urban Renewal Project in the five major 
towns for improving bastis with regard to 
provision of drinking water, sewerage, roads 
and street lighting, at on outlay of Rs. 25 
crores to cover a slum population of 2.3 
lakhs. The scheme of Urban Basic Services 
for the Poor (UBSP) is also tieing imple
mented in the State, with Central Assistance 
in convergence with the scheme of Environ
mental Improvement of Urban Slums. Out of 
a total allocation of Rs. 39 lakhs under UBSP, 
Rs. 29.5 lakhs has already been released.

(d) During 1991-92, 2 lakh additional 
population is likely to be covered under 
various slum improvement programmes 
mentioned above.

Chilling Centres in Delhi and Punjab

813. SHRI KAMAL CHAUDHRY: Will 
the iViinister of FOOD PROCESSING IN
DUSTRIES be pleased to state:

(a) whether the Government propose to 
set up some chilling centres in Delhi and 
Punjab; and

(b) if so, the details thereof and the 
progress made in this regard so far?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV); (a) Ministry of Food Processing 
Industries have no proposal in this regard.

(b) Question does not arise.

Danger Caused by use of Pesticides

814. SHRI BHABANI SHANKAR HOTA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether the Government are aware 
of the dangers to human health caused by 
the use of pesticides such as 
Pentechlorophenol (PCP) and Lindane as 
wood preservator;

(b) if so, the details thereof; and

(c) the corrective steps taken/proposed 
to be taken in this regard?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Yes, Sir.

(b) and (c). The available details are 
given in the statement below.

STATEM ENT

Registration of Pesticides

The Ministry of Agriculture (Deptt. of 
Agri. & Coop.) has reported that the import, 
manufacture and use of pesticides are 
regulated under the Insecticides Act 1968. 
The Committee called Registration Com
mittee has been constituted under the said 
Act which registers pesticides only after 
satisfying itself regarding the efficacy and its 
safety to human beings and animals. Pen- 
tachlorophenol (PCP) and Lindane have
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been registered by this Committee for agri
cultural purposes and not for wood preser
vation.

Pentachlorophenol (PCP):

Though PCP has the property for use in 
wood presen/ation protecting from fungus 
decay and termite or beetle attack, its tech
nical and 12.5% formulation are registered 
under the Insecticides Act, 1968 in India as 
a herbicide for the control of dicta and 
monocot weeds in non-cropped areas. Be
ing a contact non-selective herbicide, its use 
in cropped areas is not approved.

PCP is a highly toxic regardless of the 
route, length and frequency of exposure. 
Acute oral 1050 for a variety of species 
range between 27-205 mg/kg. according to 
the different solvent, vehicles and grades of 
PCP. Limited evidence shows most dan
gerous route of exposure of PCP is through 
air. It is irritant to skin and mucous 
memberane. In rats l^hal doses induce in
crease respiratory rate, rise in temperature, 
tremors, loss of righting reflex, asphyxiae 
spasm and cardiac arrest.

Exposure to fairly high concentration of 
PCP is feto toxic. It has been proved to be 
immunotexicto mice, rats chickens and cattle, 
it is not considered carcinonenic to rats and 
not highly mutagenic but because of the 
presence of at least one carcinogenic 
conteminant.

It is suggestive of potential for technical 
PCP to cause cancer in laboratory animals. 
The effect of PCP in man is very similar to 
these reported in experimental animals. 
Hazards like skin reshes, respiratory dis
eases, neurological changes, headaches, 
nausea, etc. have been documented, from 
occupational and accidental exposures.

As perthe United Nations Organisation’s 
publication of 1990, this chemical is banned/

restricted in 15 countries including China, 
Sweden, Newzealand, etc. In view of the 
above reasons, the use of this chemical has 
been reviewed by a high level Committee set 
up by the Ministry of Agriculture and being 
finalised for submission to the Government.

Lindane:

Under the Insecticides Act, 1968, the 
use of Lindane has been approved for sug
arcane and rice. Its use in veterinary field 
and forestry is limited.

Lindane is considered as moderately 
hazardous with oral LD 50 of 82-225 mg/Kg 
and acute dermal LD 50 between 900-1000 
mg/Kg. Long term dietary studies in rats 
showed a no-effect level at 50 ppm (2.5 mg/ 
Kg./day). The no-effect level is higher with 
Lindane when compared to other onlorinated 
hydrocarbon insecticides. Apart from safety, 
teratogenicity and mutagenicity in case of 
Lindane, lARC on behalf of WHO examined 
in 1971 all the data and arrived at the 
conclusion that there was no evidence that 
Lindane was parcinogenic in mice. In fact, no 
increase in tumors was seen in rats fed a 
maximum of 100 ppm of Lindane throughout 
their lift span. The formation of liver tumors 
with high dosage of Lindane in mice has 
been observed. But studies with Lindane 
conclusively prove that it is not geno-toxic 
and thus it cannot be concluded that Lindane 
is carcinogenic. However, Lindane has been 
classified as possible oncogenic pending 
further review by US EPA. lARC has not 
classified Lindane as carcinogen in human 
while US EPA rating accepts only limited 
evidence from animal studies (mice) and no 
human data as evidence of carcinogenicity.

The United Nations publication has re
vealed that this chemical has been banned/ 
restricted in many countries including Canda, 
Mexico, Kenya, Argentina, Switzerland, 
Thailand and USA. However, Lindane has
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been under special review by US Environ
mental Protection Agency.

In view of the above, the use of this 
chemical has been reviewed by a high level 
Committee set up under the Chairmanship 
of Dr. S.N. Bannerjee and is being finalised 
for submission to the Government.

(a) the norms that govern opening of 
Kendriya Vidyalayas outside India;

(b) whether there is any demand for 
opening Kendriya Vidyalayas in USA and 
UK; and

(c) if so, the details thereof?

Non-Payment of Senior Pay scales to 
Lab. Assistants in Kendriya Vidyalayas

815. SHRI At^RATLAL VALLABHDAS 
TARWALA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether Laboratory Assistants in 
Kendriya Vidyalayas are paid general pay 
scales and teaching allowance admissible to 
Primary Teachers; and

(b) if so. the reasons for not granting 
them senior pay-scales even after comple
tion of 12 years in the general scale?

TH E M INISTER OF HUMAN R E
S O U R C E D EVELO P M EN T (SHRI 
RAJMANGAL PANDE): (a) No. Sir. The pay 
scale of Lab. Assistants is Rs. 1200-30- 
1560-EB-40-2040 along with teaching al
lowance of Rs. 100/- per month. The pay 
scale of Primary teachers is Rs. 1200-30- 
1380-EB-30-1560-EB-40-1800-EB-40-2040 
and Senior Scale (after 12 years) is Rs. 
1400-40-1600-50-1650-EB-50-1950-EB-50- 
2250-EB-50-2300-60-2600 along with 
teaching allowance of Rs. 100/- per month.

(b) There is no Senior Scale for Lab. 
Assistants.

Norms Governing Opening of Kendriya 
Vidyalayas outside India

816. SHR! AMRATLAL VALLABHDAS 
TARWALA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased

TH E M INISTER O F HUMAN R E
S O U R C E D EV E LO P M E N T (SHRI 
R/UMANGAL PANDE): (a) The Kendriya 
Vidyalaya Sangathan has adopted the fol
lowing norms for considering opening of a 
Vidyalaya within the country:

(1) 15acresof land, freeofcost, oron 
nominal cost.

(2) Temporary accommodation to run 
the Kendriya Vidyalayatill Kendriya 
Vidyalaya Sangathan is able to 
construct its own accommodation.

(3) Provision of residential accommo
dation for at least 50% of the staff 
where alternative accommodation 
may not be available within rea
sonable distance from the school.

There are no separate norms for opening 
of Kendriya Vidyalayas abroad. But proposals 
sponsored by the Ministry of External Affairs 
are considered keeping in view the facilities 
regarding teaching and residential accom
modation and students strength etc.

(b) No. Sir.

(c) Does not arise.

Teachers of KVS (Delhi Region) 
Reinstated following Court Orders

8 1 7 . S H R I  A M R A T L A L  V A L L A B H D A S

TARWALA; Will the Minister of HUMAN 
RESOURCE DEVELOPM ENT be pleased
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(a) the details of teachers of Kendriya 
Vidyalaya Sangthan (Delhi Region) whose 
services were terminated in 1985 and who 
were reinstated following court orders;

(b) whether such teachers have been 
paid the arrears of pay for the period they 
remained termnated; and

(c) if so, the details thereof and if not, 
the reasons therefor?

TH E MINISTER O F HUMAN RE
S O U R C E D EV ELO P M EN T (SHRI 
RAJMANGAL PANDE): (a) There was only 
one such case of a Post Graduate Teacher.

(b) and (c). No, Sir, as the case is under 
appeal filed by Kendriya Vidyalaya 
Sangathan.

Termination of Services of Employees 
of KVS

818. SHRI S AN TO S H  KUMAR 
GANGWAR; Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) the details of employees of Kendriya 
Vidyalaya Sangthan, whose services were 
terminated during the preceding three years, 
State-wise;

(b) the details of such employees who 
have since been reinstated by the orders of 
courts of law;

(c) the details of reinstated employees 
who have not been paid arrears of their 
salary for their period of termination; and

(d) the reasons and justifications 
thereof?

TH E M INISTER O F HUMAN RE
SOURCE D EV ELO P M EN T (SHRI 
RAJMANGAL PANDE): (a) to (d). The in

formation is being collected and will be laid 
on the Table of the Sabha.

[Translation]

Shortcomings In Public distribution 
system

819. SHRI S AN TO S H  KUMAR 
GANGWAR: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state:

(a) whether the Government are aware 
of the shortcomings in the functioning of the 
public distribution system in the country and 
esF>ecially in rural areas; and

(b) if so, the corrective steps taken in 
the matter?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). Administration and responsibility for 
PDS is primarily on State Governments/U.T. 
Administrations. Central Government have 
invited the attention of these administrations 
from, time to time, pointing out the weak
nesses of public distribution system and 
suggested remedial measures to make it 
more effective and beneficial to consumers. 
Vital need for strengthening the public dis
tribution system is to make arrangements for 
door delivery of PDS items to fair prices 
shops premises and give the deliveries of 
stocks in presence of Committee of Con- 
sumersA/igilance Committees especially in 
rural areas. One another aspect to which the 
attention of the States/U.Ts. have been drawn 
is to increase the coverage of fair price 
shops and in remote and far flung areas 
introduce mobile fair prices shops. These 
steps have been suggested in addition to 
tightening of enforcement and frequent in
spection by the concerned state adminis
tration officers.
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[English]

Permission for Opening Medical 
Colleges in U.P.

820. SHRI S AN TO SH  KUMAR 
GANGWAR; Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether medical colleges are being 
run by private institutions in Uttar Prad&sh 
and they have been recognised by Indian 
Medical Board;

(b) if so, the details thereof; and

(c) whether any proposal is under 
consideration of Government to grant per
mission for opening medical colleges by 
private institutions?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY); (a) So far as the Central 
Government is aware there are no medical 
colleges run by private institutions in Uttar 
Pradesh.

(b) Does not arise.

(c) No, Sir.

[ Translation]

Analysis of Results of Village Health 
and Public Health Schemes

821. SHRI S A N TO S H  KUMAR 
GANGWAR: V7ill the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether the results of the village 
health scheme and public health scheme 
have been analysed; and

V

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SH^I DASAI 
CHOWDHARY): (a) There is no particular 
scheme called village health scheme or public 
health scheme. However the Village Health 
Guide (Community Health Workers) Scheme 
has been evaluated through the National 
Institute of Health and Family Welfare, New 
Delhi in 1978, 1979 and 1984.

(b) The results of these evaluations are 
summarised in the statement given below.
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Handicrafts and Handlooms Export 
Corporation of India Ltd.

822. SHRITEJNARAYAN SINGH: Will 
the Minister of TEXTILES Ij© pleased to 
state:

(a) the details of the exhibitions 
organised by the Handloom Export Corpora
tion of India Limited in the various countries 
in 1990;

(b) the expenditure incurred on those 
exhibitions;

(c) the amount of income earned from 
these exhibitions?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV); (a) The Handicrafts and Handlooms 
Export Corporation of India Ltd., organised 
Gold Jewellery Exhibition at Doha (Qatar) 
during 1990.

(b) Rs. 8.83 lakhs.

(c) Rs. 7.79 lakhs.

[English]

Proposal to make Technical and 
Professional Education Self 

Financing

823. SHRIJANARDHANA POOJARY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government propose to 
make all technic’al and professional educa
tion self-financing by making students to 
meet the cost;

(b) if so, the details thereof; and

(c) if not. the reasons therefor?

TH E  M INISTER O F HUMAN R E
SOURCE DEVELO PM EN T (SHRI RAJ 
MANGAL PANDE): (a) to (c). The Executive 
Committee of the All India Council for 
Technical Education (AlCTE) has noted that 
the present fee structure in technical insti
tutions is mostly at pre-independence level 
and needs review. The Committee is also of 
the view that there is an urgent need to bring 
fee in technical institutions at reasonable 
level so that there is some rational relation
ship between the fee charged and the actual 
cost of training. The AlCTE has appointed a 
Task Force which has, inter-alia, recom
mended that tuition fee in technical institutions 
needs revision.

As regards. Medical Education a Com
mittee appointed by the Ministry of Health 
and Family Welfare has also recommended 
that there is a need for increase in tuition fee 
in Medical and para-Medical courses.

[ Translation]

Construction of Houses for the Employ
ees of Safdarjang Hospital

824. SHRICHHEDIPASWAN: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether any action has been taken 
this year for construction of houses for the 
employees of Safdarjang Hospital;

(b) if so, the details of the action taken 
so far in this regard;

(c) the details of the efforts being made 
to make accommodation available to the 
employees; and

(d) if no such efforts are being made the 
reasons therefor?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL-
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FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Yes, Sir.

(b) to (c). Based on the Government 
sanction issued in August, 1988. CPWD 
invited tenders in November, 1990 for con
structing 644 quarters of various categories 
of staff l.n, III and IV.

The construction work started on 1st 
February, 1990 and it is expected to be 
completed by August, 1992.

[English]

Setting up of District Educational 
Complexes

825. SHRI M ULLAPPALLY
RAMACHANDRAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whetherthe Government propose to 
promotethe setting upof District Educational 
Complexes in every District of each State;

(b) whether such complexes are to be 
funded by the Union Government or by re
spective State Governments;

(c) whether all States have agreed to 
give a trial to this proposal; and

(d) if not, the names of such States 
which have not agreed to the proposal.

TH E M INISTER O F HUMAN R E
SO UR CE D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) The Committee 
for Review of National Policy on Education, 
1986 (Acharya Ramamurti Committee) has 
recommended establishment of Educational 
Complexes.

(b) to (d). Government have to take a 
view on the recommendation of the Com

mittee, which is being examined.

Forgery by Exporters

826. SHRILOKANATHCHOUDHURY: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether about 65 garment export
ers had been caught forging letter of credits 
while applying for first-come-first-served 
quota in December, 1990;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) to (c). Over 100 cases of 
tampered/forged/invalid letters of credit at
tached to the applications for garment quo
tas under FCFS System for 1991 were de
tected by the Apparel Export Promotion 
Council (AEPC) while scrutinising these 
applications. The AEPC has taken appro
priate disciplinary action against the con
cerned exporters in the matter in accordance 
with the provisk>ns of Handbook of Proce
dure under the Import-Export Policy, April 
1990-March 1993.

Food Processing Industry In Ghazipur

827. SHRI RAM SAGAR (Saidpur): 
Will the Minister of FOOD PROCESSING 
INDUSTRY be pleased to refer to the reply 
given on 8 August. 1990 to Unstarred 
Question No. 385 and state;

(a) whether the informatk>n regarding 
Food Processing Industry in Ghazipur has 
since been collected:

(b) if so. the details thereof; and

(c) if not. the reasons therefor?
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THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) Yes, Sir.

(b) and (c). According to the Report of 
the Joint Study Team appointed by the 
Planning Commission and the State Govt., 
of U.P. in 1964, there was not a single unit in 
the District which could undertake the pres
ervation and canning of fruits and vegetables 
products. Accordingto information available, 
at present there is one unit in the private 
sector having an installed capacity of 50 
metric tonnes for manufacturing Fruit and 
Vegetable products.

Out of Turn Allotment of Flats, Plots 
and Shops

828. SHRI RAM SAGAR (Saidpur): 
SHR: NANDLAL MEENA:

Will the Minister o* .̂IRBAN DEVELOP
MENT De pleased to siate:

Development of Towns with Recom
mendation of National Commission on 

Urbanisation

829. SHRI RAM SAGAR (Saidpur): 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the National Commission 
on Urbanisation has identified 600 towns 
which were said to be growing rapidly in 
terms of population, 329 which have shown 
signs of economic growth or have a potential 
for such growth in the future;

(b) if so, the details of the 600 towns 
which are growing in population;

(c) the details of the 329 towns which 
have shown signs of economic growth;

(d) the number of town as at (b) and (c) 
above located in the districts of eastern Uttar 
Pradesh with details of the districts in which 
situated;

(a) the details of the out of turn allotments 
of flats, plots and shops made by the D.D.A. 
during the last three years, separately, year- 
wise:

(b) the number of applications for out of 
turn allotments of flats, plots and shops 
pending with the DDA for submission to the 
competent authorities;

(c) the details thereof with reasons for 
not submitting the same; and

(d) the details of steps taken to process 
all those applications and to allot the plots, 
flats and shops to them'>

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (d). The information is being collected 
and will be laid on the Table of the Sabha.

(e) whether the Commission has rec
ommended to give highest priority in the 
development of the above said towns and if 
so, the details of action taken to implement 
the recommendations of the Commission; 
and

(f) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) and (b). The National Commission on 
Urbanisation made only a mention of the 600  
towns which were said to be growing rapidly 
in terms of population. The list of 600  such 
towns has not been specified by the Com
mission in its report.

(c) and (d). A list of 329 towns indicating 
inter alia the district and the State is given in 
the Statement-i and II below.
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(e) and (f). Yes, Sir. Under the centrally 
sponsored Scheme of Integrated Develop
ment of Small and Medium Towns, out of 
300 towns covered under this scheme by the 
end of VII Five Year Plan, 157 are the towns 
which were identified by the NCU.

In the recently launched scheme of 
Growth Centres for industrial development

by the Ministry of Industry, 21 NOU towns 
have been included out of the 60 growth 
centres selected so far. The programme for 
development of small and medium towns is 
to be continued in the VIII Plan while selecting 
towns for covering under this programme. 
The State Governmepts have been re
quested to give due consideration to the 
recommendations of the NCU in this regard.

STATEM ENT— I

National Priority Cities (NPCs)

List of Towns Identified as GEMS by NCU  

TABLE— A 

Capita! of States and Union Territories

SI. No. City StateAJnion Territory

1 2 3

1. Hyderabad Andhra Pradesh

2. hanagar Arunachal Pradesh

3. Dispur Gauhati Assam

4. Patna Bihar

5. Panaji Goa

6. Gandhinagar Gujarat

7. Shimla Himachal Pradesh

8. Srinagar Jammu & Kashmir

9. Jammu (winter capital) Jammu & Kashmir

10. Bangalore Karnataka

11. Trivandrum Kerala

12. "^Bhopal Madhya Pradesh
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SI. No. City State/Union Territory

1 2 3

13. Bombay Maharashtra

14. Imphal Manipur

15. Shillong Meghalaya

16. Aizawl Mizoram

17. Kohima Nagaland

18. Bhubaneshwar Orissa

19. Jaipur Rajasthan

20. Gangtok Sikkim

21. Madras Tamil Nadu

22. Agartala Tripura

23. Lucknow Uttar Pradesh

24. Calcutta West Bengal

25. Port Blair Andaman & Nicobar Islands

26. Chandigarh Chandigarh Punjab and Haryana

27. Silvasa Oadra & Nagar Haveli

28. New Delhi Delhi

29. Kavaratti Lakshadweep

30. Pondicherry Pondicherry

Note: These cities have been selected because they are capitals'^ states dnd union
territories. They deserve national priority because of their administrative 
function in a federal structure of political governance. No population crlterbn 
has been applied in the case of these cKies. In 1981, Daman and Dili was a part 
of the erstwhile union territory of Goa and even today, the headquarters of Its 
administrator continues to be in Panaji.



409 Written Answers PHALGUNA 8. 1912 (SAKA) Written Answers 

TABLE— B 

Million Plus Cities on 1991 

(Excluding those already covered in Table A)

410

SI. No. City State

1 2 3

1. Ahmedabad Gujarat

2. Pune Maharashtra

3. Nagpur Maharashtra

4. Kanpur Uttar Pradesh

Note; The rni!lion-plus cities have been designated as National Priority cities not only 
because they have crossed the million (ten lakhs) plus mark but also because 
of their vital importance in the national economy. Their infrastructure is severely 
strained. Hence, urgent action is called for.

TABLE— C

Cities which are Heading Towards the Million Plus Mark in 2001

SI. No. City District State

1 2 3 4

1. Vishakhapatnam Vishakhapatnam Andhra Pradesh

2. Vijayawada Krishna — do—

3. Dhanbad Dhanbad Bihar

4. Jamshedpur Singhbhum --d o —

5, Ranchi Ranchi — do—

6. Bokaro Steel City Dhanbad - d o -

7. Surat Surat Gujarat

8. Vadodara Vadodara ■— do—

9. Hubli Dharwad Dharwad Karnataka



411 Written Answers FEBRUARY 27. 1991 Written Answers 412

SL No. City District State

1 2 3 4

10. Cochin Ernakulam

11. Indore Indore

12. Jabalpur Jabalpur

13. Gwalior Gwalior

14. Durg-Bhilai Nagar Durg

15. Rourkela Sundargarh

16. Ludhiana Ludhiana

17. Amritsar Amritsar

18. Jodhpur Jodhpur

19 Kota Kota

20. Coimbatore Coimbatore

21, Madurai Madurai

22. Tiruchirapalli Tiruchirapalli

23. Salem Salem

24. Varanasi Varanasi

25. Agra Agra

26. Allahabad Allahabad

27. Meerut Meerut

Kerala

Madhya Pradesh 

— do—

Orissa

Punjab

Rajasthan 

— do—  

Tamil Nadu

— do-

Uttar Pradesh

Note: This list of potential million plus cities is based on a demographic exercise of
population projections. It may be noted that all these cities have shown evidence 
of economic and demographic momentum. In order to generate positive 
urbanisation, urgent steps have to be taken to generate employment and 
economic growth in these cities but at the same time, steps have to be taken 
urgently to ensure that the urban infrastructure does not collapse. It will be
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conceded that to some extent, these cities have acted as counter-magnets to 
the existing million-plus cities but if we do not want these cities to meet the fate 
of the existing million-plus cities, state intervention is called for. In short, while 
every effort should be made to give the backup to these cities, steps must also 
be taken to see that migration to these cities is contained.

TABLE— D

Other Cities with Potential for Generating Economic Momentum

SI. No. City District State

1 2 3 4

1. Ankleswar Bharauch Gujarat

2. Manglore Dakshin Kann .̂ Karnataka

3. Durgapur Barodhaman West Bengal

4. Haldia Midnapore — do—

5. Paradeep Cuttack Orissa

6. Koraput Koraput — do—

7. Dibrugarh Lakhimpur Assam

Note; This list is based on the statistical exercises done by the Commission to assess 
the economic growth potential of cities. These cities do not feature in Tables A, 
B and C.

TABLE— E  

RESIDUAL LIST

5/. No. City/Town District State

1 2 3 4

1. Bodh Gaya Gaya Bihar

2. Thaneswar-Kurukshetra Kurukshetra Haryana

3. Leh Ladakh Jammu & Kashmir

4. Mysore Mysore Karnataka
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SI. No. City/Town District State

1 2 3 4

5. Jagdalpur Bastar Madhya Pradesh

6. Puri Puri Orissa

7. Aligarh Aligarh Uttar Pradesh

8. Darjiling Darjiling West Bengal

9. Bolpur-Shantiniketan Birbhum — do—

Note: This list is a residual list. The objective is to give a rounded picture of national 
priority cities by including a few cities which deserve consideration on socio
cultural and other grounds.

STATEM EN T— II

State Priority Cities (SPCs)

TABLE— A

Cities with potential for Generating Economic Momentum (GEMs)

Si No. City/Town District State

1 2 3 4

1. Guntur Guntur Andhra Pradesh

2. Warangal Warangal — do—

3. Rajamundry East Godavari — do—

4. Nellore Nellore — do—

5. Kurnool Kurnool ^ o -

6. Nizamabad Nizamabad — do—

7. Tirupati Chittoor — do—

8. Cuddapah Cuddapah - ^ o -
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s/. No. City/Town District State

1 2 3 4

9. Bheemavaram

10. Khammam

11. Mahbubnagar

12. Karimnagar

13. Ongole

14. Narasaraopet

15. Naigonda

16. Madanapalle

17. Adilabad

18. Dharmawaram

19. Siddipet

20. Digboi

21. Bihar Sharif

22. Bermo

23. Patratu

24. Dehri

25. Hazaribag

26. Begusarai

27. Giridih

28. Narkatiaganj

29. Navasari

30. Anand

West Godavari — do-

Khammam 

Mahbubnagar 

Karimnagar 

Prakasam 

Guntur — do—

Naigonda — do—

Chittoor — do—

Adilabad — do—

Anantpur — do—

Medak — do— :

Lakhimpur Assam

Nalanda Bihar

Giridih — do—

Hazaribag — do—

Rohtas — do—

Hazaribag — do—

Begusarai — do—

Giridih — do—

Pashchim Champaran — do—  

Valsad Gujarat

Kheda — do—

— do—

Andhra Pradesh 

— do—
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S i No. City/Town District State

31. Himatnagar Sabarkantha

32. Panipat Karnal

33. Faridabad Faridabad

34. Hissar Hissar

35. Sonipat Sonipat

36. Sirsa Sirsa

37. Jind Jind

38 Gulbarga Gulbarga

39. Davangere Chitradurga

40. Shimoga Shimoga

41. Ralchur Raichur

42. Tumkur Tumkur

43. Bidar Bidar

44. Harihar Chitradurga

45. Harwar North Kannad

46. Trichur Trichur

47. Cannanor© Cannanor©

48. Shornur Palghat

49. Raipur Raipur

50. Bilaspur Bilaspur

51. Satna Satna

52. Rajnandgaon Rajnandgaon

Haryana

Karnataka

Kerala

Madhya Pradesh
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SI. No City/Town District State

1 2 3 4

53. Dewas Dewas — do—

54. Bhind Bhind — do—

55. Morena Morena — do—

56. Itarsi Hosangabad — do—

57. Vidisha Vidisha — do—

58. Guna Guna — do—

59. Chhatarpur Chhatarpur — do—

60. Shahdol Shahdol - < l o -

61. BetuI BetuI - ^ o -

62. Ujjain Ujjanin — do—

63. Pithampur Ohar — do—

64. Aurangabad Aurangabad Maharashtra

65. Dhule Dhule — do—

66. Nanded Nanded — do—

67. Ichalkaranjj Kolhapur — do—

68. Chandrapur Chandrapur — do—

69. Parbhani Parbhani — do—

70. Bid Bid — do—

71. Nasik Nasik - ^ o -

72. Tura West Garo Hills Meghalaya

73. Cuttack Cuttack Orissa

74. Berhampur Ganjam — do—
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SI. No. City/Town District State

1 2 3 4

75. Sambalpur Sambalpur — do—

76. Bhatinda Bhatinda Punjab

77. Batata Gurdaspur — do—

78. Hoshiarpur Hoshiarpur — do—

79. Phagwara Kapurthala — do—

80. Gobindgarh Patiala — do—

81. Rupnagar Purnagar — do—

82. Alwar Alwar Rajasthan

83. Bhilwara Bhilwara — do—

84. Bharatpur Bharatpur — do—

85. Tuticorin Tirunelveli Tamil Nadu

86. Tiruppur Coimbatore Tamil Nadu

87. Sivakasi Ramnathpuram

88. Hosur Dharm Puri - < J o -

89. Erode Periyar ^ o -

90. Bareilly Bareilly Uttar Pradesh

91. Ghaziabad Ghaziabad — do—

92. Moradabad Moradabad — do—

93. Gorakhpur Gorakhpur — do—

94. Muzaffarnagar Muzaffarnagar — do—

95. Hardwar Saharanpur — do—

96. Bulandshahar Bulandshahar — do—
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SI. No. City/Town District State

1 2 3 4

97. Haldwani Nainital — do—

98. Unnao Unnao — do—

99. Rishikesh Dehradun — do—

100. Mathura Mathura — do—

101. Asansol Barddhaman West Bengal

102. Siliguri Darjiling — do—

103. Krishnanagar Nadia — do—

Note; These cities and towns have been selected by applying objective criteria in the 
statistical exercise done by the Commission. Towns with population below 
20,000 have not been considered.

TABLE B

Headquarters of Districts with 30 per cent and more Urban hopulation (excluding those
already included in earlier lists)

SI. No. City/Town District State

1 2 3 4

1. Machilipatanarri Krishna Andhra Pradesh

2. Jamnagar Jamnagar Gujarat

3. Rajkot Rajkot — do—

4. Bhavnagar Bhavnagar — do—

5. Junagarh Junagarh — do—

6. Ambala Ambala Haryana

7. Bellary Bellary Karnataka

Ratlam Ratlam Madhya Pradesh
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SI. No. City/Town District State

1 2 3 4

9. Jalandhar Jalandhar Punjab

10. Ajmer Ajmer Rajasthan

11. Bikaner Bikaner - ^ o -

12. Kanchipuram Chengalpattu Tamil Nadu

13. Ootacamund Nilgiri — do—

14. Tirunelveli Tirunelveli — do—

15. Dehra Dun Dehra Dun Uttar Pradesh

16. Jhansi Jhansi - kJo-

17. Daman Daman Goa. Daman &Diu

18. Yanam Yanam Pondicherry

19. Mahe Mahe ^ o -

20. Karaikal Karaikal — do—

Note: This list excludes the cities and town already listed under National Priority Cities 
and also under Table. A. The intention of declaring such cities as State Priority 
Cities is to give an impetus to the growth process by supp>orting the infrastructure 
facilities in such cities and thereby helping them to expand the economic bone 
so that the need for migration to the big cities is lessened. In short, there will be 
migration within the region and this will contribute to positive urbanisation.

TABLE C

Headquarters of Districts with 90 per cent and more Rural Population

SI. No. City/Town District State

1 2 3 4

1. Silchar Cachar Assam

2. Diphu Mikir Hills — do—



/
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SI. No. City/Town District State

1 2 3 4

3. Dhubri

4. Tezpur

5. Nowgaon

6. Jorhat

7. Haflong

8. Nawada

9. Aurangabad

10. Sasaram

11. Chapra

12. Stwan

13. Gopalqanj

14. Bettiah

15. Motihari

16. Sitamarhi

17. Muzaffarpur

18. Hajipur

19. Samastipur

20. Darbhanga

21. Madhubani

22. Saharsa

23. Purnia

Goalpara

Darrang

Nowgaon

Sibsagar

North Cachar hills

Nawada

Aurangabad

Rohtas

Saran

Siwan

Gopalganj

Paschim Champaran

Purba Champaran

Srtamarhi

Samastipur

Vaishali

Samastipur

Darbhanga

Madhubani

Saharsa

Purnia

— do—  

Bihar 

— do—

— do-
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SI. No. City/Town District State

1 2 3 4

24. Katihar

25. Dumka

26. Daltonganj

27. Palanpur

28. Mandi

29. Dharamshala

30. Chamba

31. Una

32. Bilaspur

33. Keylong

34. Hamirpur

35. Kulu

36. Nahan

37. Pulwama

30. Kupwara

39. Doda

40. Udhampur

41. Kargil

42. Kottayam

43. Mallapuram

44. Idukki

45. Kalpetta

Katihar

Santhal Parganas

Palamu

Banas Kantha

Mandi

Kangra

Chamba

Una

Bilaspur

Lahaul & Spiti

Hamirpur

Kulu

Sirmaur

Palwama

Kupwara

Doda

Udhampur

Kargil

Kottayam

Mallapuram

Idukki

Waynad

— do-

— do—

Gujarat

Himachal Pradesh

— do-

— do-

Jammu & Kashmir

Kerala

-do-
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SI. No City/Town District State

1 2 3 4

46. Raigarh Raigarh Madhya Pradesh

47. Seoni Seoni ^ o -

48. Panna Panna — do—

49. Sidhi Sidhi — do—

50. Jhabua Jhabua — do—

51. Raisen Raisen — do—

52. Mandia Mandia — do—

53. Baiaghat Baiaghat — do—

54. Ambikapur Sarguja — do—

55. Ratnagiri Ratnagiri Maharashtra

56. Ukhrul Manipur East Manipur

57. Tamenglong Manipur West — do—

58. Karong Sonapati Manipur North — do—

59. William Nagar East Garo Hills Meghalaya

60. Nongstoin West Khasi Hills — do—

61. Jowai Jaintia Hills — do—

62. Tuensang Town Tuensang Nagaland

63. Mon Mon — do—

64. Baleshwar Baleshwar Orissa

65. Baripada Mayurbhanj — do—

66. Dhenkanal Dhenkanal Orissa

67. Phulabani Phulabani — do—



435 Written Answers FEBRUARY 27. 1991 Written Answers 436

St. No. City/Town District State

1 2 3 4

68. Boiangir

69. Bhawantipatna

70. Barmer

71. Jalor

72. Dungarpur

73. Banswara

74. Mangan

75. Namchi

76. Gyalshing

77. Dharampuri

78. Kailasahar

79. Udaipur

80. Jaunpur

81. Rai Bareli

82. Gonda

83. Basti

84. Barabanki

85. Lakhirripurkheri

86. Almora

87. Utarkashi

88. Chamoli

Boiangir

Kalahandi

Barmer

Jalor

Dungarpur 

Banswara 

North Sikkim 

South Sikkim 

West Sikkim 

Dharampuri 

North Tripura 

South Tripura 

Jaunpur 

Rai Bareli 

Gonda 

Basti

Barabanki

Kheri

Almora

Uttarkashi

Chamoli

Rajasthan

Sikkim

Tamil Nadu 

Tripura

Uttar Pradesh
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SI. No. City/Town District State

1 2 3 4

89. Narendranagar Tehri-Garhwal — do—

90. Pithoragarh Pithoragarh — do—

91. Fatehpur Fatehpur — do—

92. Sitapur Sitapur — do—

93. Sultanpur Sultanpur — do—

94. Bahraich Baharaich — do—

95. Bela-Pratapgarh Pratapgarh — do—

96. Deoria Deoria — do—

97. Azamgarh Azamgarh ^ o -

98. Ballia Ballia — do—

99. Pauri'Garhwal Garhwal Uttar Pradesh

100. Ghazipur Ghazipur — do—

101. Bankura Bankura West Bengal

102. Midnapur Midnapur

103. Purulia Purulia — do—

104. Suri Birbhum ^ o _
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SI. No. City/Town District State

1 2 3 4

105. Cooch Behar Cooch Behar — do—

106. Maldah Maldah — do—

107. Murshidabad Murshidabad — do—

108. Tezu Lohit Arunachal Pradesh

109. Bomdila West Kameng --d o —

Note: These are the least urbanised and mostly poor districts. The migration potential 
from these districts is high. In terms of positive urbanisation, our policy must be 
aimed at generating employment and economicgrowth at the sub-regional level 
in order to curb migration to the cities.

TABLE— D 

RESIDUAL LIST

SI. No. City/Town District State

1 2 3 4

1. Tinsukia Lakhimpur Assam

2. Bongaigaon Goalpara — do—

3. Porbandar Junagarh Gujarat

4. Patan Junagarh — do—

5. Mahesana Mahesana — do—

6. Dwarka Jamnagar — do—

7. Bahadurgarh Rohtak Haryana

8. Dalhausi Chamba Himachal Pradesh

9. Gulmarg Baramula Jammu & Kashmir
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SL No. City/Town District State

1 2 3 4

10. Belgaum Belgaum Karnataka

11. Mandya Mandya — do—

12. Mediceri Kodagu ^ o -

13. Calicut Kozhikode Kerala

14. Alleppey Alleppey — do—

15. Patiala Patiala Punjab

16. Pathankot Gurdaspur ^ o -

17. Kodaikanal Madurai Tamil Nadu

18. Nainital Nainital Uttar Pradesh

19. Mussoorie Dehradun — do—

20. Jalpaiguri Jalpaiguri West Bengal

Note; This is a list of towns which deserve priority at the state level on grounds of 
economic social, and environmental considerations. This is an illustrative list 
and there is scope for modification.

Amendment to Standards of Weights 
and Measures (Packaged Commodities) 

Rule, 1977

830 . SHRl RAM SAGAR (Saidpur): 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) whether Government propose to 
amend the Standards of Weights and Mea
sures (Packaged Commodities) Rules 1977 
so as to incorporate the words ‘cost of pro
duction’ before the words 'maximum selling 
price inclusive of all taxes’ in order to ensure

the check in the sharp and arbitrary increase 
in prices unabatedly; and

(b) if not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
No, Sir.

(b) The subject matter is outside the 
scope of the Standards of Weights and 
Measures (Packaged Commodities) Rules, 
1977 and of the Act under which the Rules 
have been framed.
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Transit Loss of Foodgrains (b) if so, the details thereof; and

831. SHRI N. TOMBI SINGH: Will the 
Minister of FOOD AND CIVIL SUPPLIES b© 
pleased to state;

(a) whether the attention of the Union 
Government has been drawn by the State 
Government of Manipur to the reported pil
ferage of heavy quantities of rice during 
transit from some point outside Manipur 
during the last two years;

(b) If so, the details thereof; and

(c) the action taken to check the pilfer
age?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
to (c). FCI has investigated a case in which 
misappropriation of stocks by some transport 
contractors, who were entrusted with the 
transportation work from Gauhati to Imphal 
via Dimapur, had come to their notice. On 
the basis of their preliminary investigation 
report and since private parties were also 
involved, the entire matter was entrusted to 
CBI for a thorough probe. For the failure on 
the part of FCI officials disciplinary action 
hsas been initiated under major penalty 
against 3 category-ll off icers and 15 category- 
111 officials and the inquiry proceedings are in 
progress.

Implementation of Recommendations 
of K.V.S. Review Committee

832. SHRI N. TOMBI SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL
OPM ENT be pleased to state:

(a) whether the Kendriya Vidyaiaya 
Sangthan has since decided to implement 
some of the recommendations of KVS’ Re
view Committee which submitted its report 
more than two years before;

(c) if not. the reasons, therefor?

TH E  M IN ISTER  O F  HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). The matter 
was considered by the Board of governors 
which authorised the Commissioner. 
Kendriya Vidyaiaya Sangathan to constitute 
a sub-committee with the concurrence of the 
Vice-Chairman to suggest the ways and 
means of the implementation of the report of 
Review Committee, keeping in view the sug
gestions of the Empowered Committee set 
up by the Government.

Exports by Pepsi Foods

833. SHRI PHOOL CHAND VERMA: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) whether M/s Pepsi Food Private Ltd. 
has claimed that they have exported the 
items worth Rs. 2.84 crores:

(b) the items exported and value of 
each item; and

(c) the quantity of these exports 
manufactured by Pepsi Foods as per the 
obligations?

TH E MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) and (b). M/s. Pepsi Foods 
Private Ltd. have informed vide their letter 
dated 4.2.1991 that the turnover of their 
Export Division during the period from 
January, 1990 to December, 1990 has been 
Rs. 284.60 lakhs. They have not supplied 
the details about the items exported and 
value of each item.

M/s Pepsi Foods Private Ltd. had how
ever furnished the details of exports made by
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them during the period 1.4.90 to 30.9.90 as 
given below to the Team of three officers 
which was constituted to assess the status of 
the Pepsi Project;

Item Value (lacs) 

Rs.

Rice Bran Extract 17.13

Basmati Rice 12.08

Chillies 6.31

Cashew Kernels 13.22

Shrimps 14.32

Others 23.84

Total 86.90

(c> The Team has observed that no 
export from out of the products manufactured 
by M/s Pepsi Food Private Ltd. have been 
made towards commitment of 40% exports 
stipulated in the letter of intent. The Team 
has further indicated that out of select list 
export worth Rs. 86.90 lakhs are reported to 
have been made.

Wheat to Roller Floor at Concessional 
Rates

834. SHRI BANWARI LAL PUROHIT: 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) whether the Federation of All India 
Foodgrain’s Association has urged the 
Government to allocate a monthly quota of 
about 45000 tonnes of wheat to the roller 
flour mills in Delhi at concessional rates to 
check its rising prices; and

(b) if so, the reaction of the Union 
Government thereto?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
Yes, Sir.

(b) Food Corporation of India has been 
authorised to sell upto 54000 tonnes of wheat 
@  Rs. 320/- per quintal in Delhi during each 
of the months of January and February, 
1991 to roller flour mills. AttaChakkis, bread 
manufacturers traders and Government 
Controlled organisations like NCCF. Kendriya 
Bhandar, State Civil Supplies Corporation 
etc.

Pataudl House Hutments

835. SHRIJ. CHOKKA RAO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the year when the Pataudi House 
hutments were got vacated by the Govern
ment;

(b) the future plans of the Government 
to utilise this track of land; and

(c) the reasons for delay in its utilisation?

THE MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) The Pataudi House Hutments were got 
vacated by April, 1990.

(b) It is proposed to utilise this land for 
construction of General Pool accommoda
tion.

(c) The work of architectural drawings 
and designs have been taken up.

Land For Jhuggl Clusters

836. SHRIJ. CHOKKA RAO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether Government have any plan
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to allocate land for resettlement of jhuggi 
clusters coming up in New Delhi area in 
parks and under flyovers; and

(b) if so, the extent of land earmarked 
for the purpose and the number of persons 
to be rehabilitated?

TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN);
(a) and (b). Delhi Administration has drawn 
up the following three-pronged strategy to 
deal with the problem of JJ  clusters:—

(i) Relocation and resettlement of 
jhuggi jhonpri dwellers from the land 
urgently required for immediate 
projects;

(ii) Provision of minimum basic 
amenities in JJ  clusters as are 
earmarked for public projects but 
which may not be required for 
imptementatk>n of such projects 
immediately; and

(iii) In-situ upgradation of identified JJ  
clusters situated on public lands 
which are not ear-marked for any 
project under the relocatk>n and in- 
situ upgradation.

About 108.75 acres of land has been 
ear-marked by the Delhi Development Au
thority for relocatnn of 8700 families under 
the development of ‘sites and services' 
programme. However, there is no specific 
scheme exclusively for the jhuggi dwellers 
under the flyovers and in the parks.

Slums on Ferozeshah Road, New Delhi

837. SHRI J. CHOKKA RAO: Will the
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a> whether slums are emerging in a 
number of areas like Ferozeshah Road,

Kasturba Gandhi Marg. Pandara Road and 
Parliament Street in New Delhi; and

(b) if so, the details thereof and the 
steps being taken in this regard?

THE MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) While jhuggis are in existence in some 
bungalows and in Government cokinies in 
the areas abutting Ferozeshah Road, 
Kasturba Gandhi Marg and Pandara Road. 
NDMC has reported that no fresh slums are 
emerging in these areas.

(b) Information is being collected and 
will be laid on the Table of the Sabha.

Possession of Land of Group Housing 
Societies in Dwarka

8 38 . SHRI J. CHOKKA RAO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number of Group Housing Soci
eties being allotted land in Dwarka stage I in 
New Delhi;

(b) the reasons for delay in allotment 
land to the Group Housing Societies there; 
and

(c) the date by which the possession of 
land is likely to be given to the Group Housing 
Societies who have been asked to make pari 
payment by March. 1 991?

TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN): 
(a) 260 .

(b) and (c). Decisk>n to allot land to 
Group Housing Societies in Dwarka P h a s e !. 
was taken in 1 98 9 -90 . Pursuant to this, a 
seniority list of Societies was prepared. A 
number of writ petitions have been filed in 
the High Court against the crrterion adopted
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for assigning seniority to the Societies. How
ever, draw for assigning sectors has already 
been held and handing over possession is 
likely to be completed by 31st July. 1991, 
depending upon the orders of the Court in 
the writ petitions.

Family Ration Cards In Tamil Nadu

839. SHRI N. DENNIS: Will the Minister 
of FOOD AND CIVIL SUPPLIES be pleased 
to state;

(a) whether the Government are aware 
of the difficulties faced by large number of 
persons who fail to get family ration cards in 
Tamil Nadu; and

(b) if so. the details thereof?

THE MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) and (b). There is no proposal to shift any 
Central Government offices out of Bombay 
city. Public Sector Undertakings are com
petent to decide wKh approval of the con
cerned administrative Ministry the location 
of their offices.

Housing Scheme for Economically 
Weaker Sections

841. SHRI HARIBHAU SHANKAR 
MAH ALE: Will the Minister of URBAN DE
VELOPMENT be pleased to state:

(b) if so, the steps taken by the Gov
ernment to rectify the position?

THE MINISTER O F FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
According to the information supplied by 
Government of Tamil Nadu, there are no 
difficulties faced by people in obtaining f am ily 
ration cards. Central Government have not 
also received any complaints in this regard.

(b) Does not arise.

[Translation]

Shifting of Government/Public Under
takings, Offices outside Bombay

840. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of URBAN DE
VELOPMENT be pleased to state:

(a) whether the Government are con
sidering any proposal to shift some Gov- 
6fnment offices and offices of public sector 
undertakings from Bombay to nearby towns 
and sub capital Nagpur in order to avoid 
congestion in Bombay, the capital of 
Maharashtra; and

(a) whether the Delhi Development 
Authority propose to introduce any housing 
scheme for the economically weaker sections 
and low income groups;

(b) if so, when this scheme is likely to be 
started and the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) No. Sir.

(b) Question does not arise.

(c) It would not be desirable to start a 
new scheme before the existing backlog of 
registrants of earlier schemes is cleared.

[English]

Poisonous Metal under Prevention of 
Food Adulteration Act. 1964

842. SHRI MANDHATA SINGH: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state:

(a) whether the presence of nnkel in the
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vegetable oil has not been characterised as 
a 'poisonous metal’ in the Prevention of 
Food Adulteration Act, 1964; and

(b) if so, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH); (a) 
and (b). Nickel has not been listed in the 
limits for poisonous metal under the provi
sions of Prevention of Food Adulteration 
Rules, as according to the report of WHO 
Expert Committee, human intoxication with 
nickel due to dietary contamination has not 
been reported.

[ Translation]

ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) The Indian Council of 
Medical Research is collecting mortality data 
on a registered sample of 26382,34964 and 
18675 persons from severely, moderately 
and mildly affected areas total registered 
cohort of 80021 from affected area along 
with 15931 persons from unaffected area 
(control). From 1986, year-wise annual crude 
death rates are given in the statement below. 
The rates do not show any increase in deaths 
over a period of time. It may, however, be 
noted that death rate in severely affected 
area has been high every time in comparison 
to that in other areas.

Medical Facilities to the Victims of 
Bhopal Gas Tragedy

843. DR. LAXMINARAYAN PANPEYA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether the death toll of the victims 
of Bhopal Gas Tragedy is ever increasing;

(b) whether any guidelines have been 
issued by Indian Council of Medical Research 
to provide proper medical facility to the vic
tims of Gas Tragedy; if so, the details thereof;

(c) if not. the reasons therefor;

(d) whether it is also a fact that victims 
of Gas Tragedy are suffering the trauma of 
slow and painful death; and

(e) if so, the fiction being taken/proposed 
to be taken in this regard?

TH E DEPUTY MINISTER IN THE MIN-

(b) and (c). The Indian Council of Medical 
Research prepared a working manual, "The 
Health Problems of Bhopal Gas Victims 
Assessment and Management" in the year 
1986. to facilitate the treatment of persons 
affected by the toxic gases. Based on the 
conclusion emerging from the studies this 
manual was updated in the year 1989.

(d) and (e). The observations made 
under long term epidemiological studies 
conducted by the Council reveal that the 
prevalence of symptomatic respiratory 
morbidity is still higher in affected area in 
comparison to control area. This finding has 
been strengthened bythe observations made 
under clinical epidemiological studies. 
Smoking has t>een noticed as major cause 
for lung problems. Moreover, majority of 
deaths in affected area have been reported 
due to disorders of respiratory systems. In 
view of this, the Council had written to the 
Government of Madhya Pradesh regarding 
anti-smoking campaign and helped to the 
Dean, Gandhi Medical College, Bhopal for 
conducting anti-smoking day.
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[English]

UGC Grant-for Researchers

844. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the main objective of the University 
Grants Commission;

(b) whether it is a fact that a large 
number of applicants in different colleges 
and universities who are doing research 
have not been getting UGC grants for years 
together despite the facts that their forms are 
duly filled in and submitted before UGC in 
time;

(c) if so, the reasons for delay; and

(d) the steps take to check corruption 
and irregularities in UGC at sanctioning 
stage?

TH E  M INISTER OF HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) The main ob
jective of the UGC as provided under Sec
tion 12 of the UGC Act is “it shall be the 
general duty of the Commission to take, in 
consultation with the Universities or other 
bodies concerned, all such steps as it may 
think fit for the promotion and coordination of 
university education and for the determina
tion and maintenance of standards of 
teaching examination and research in uni
versities.”

to the Commission. In respect of schemes 
like Junior Research Fellowships. Research 
Associateship and Research Scientists etc. 
the grants are usually sanctioned expedi
tiously after receipt of joining reports of the 
candidates who are selected through a 
procedure of national test In the case of JRF; 
and screening and short-listing by a 
Screening Committee followed by interview 
in the case of Research Associateships, 
Research Scientists, etc. In order to expe
dite the procedure of release of grants of 
research project, the Commission has now 
decentralised the implementation of minor 
research projects through the universities 
and for major research prjects the experts 
are invited in a group to the Commission's 
Office for their recommendations. The 
Scheme of Teacher Felkiwships in colleges 
has also been decentralised at the university 
level. The Commission has reported that it is 
not aware of any corruption or irregularities 
involved in these cases.

Policy on Demolition of Unauthorised 
Commercial/Residential Buildings

845. SHRI MADAN LAL KHURANA; 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Municipal Corp>oration 
of Delhi have any clear cut policy on demo
lition of unauthorised commercial/residen
tial buildings which have come up in a large 
number during the past few years;

(b) if so, the details thereof;

(b) to (d). According to information 
furnished by the UGC, the Commission on 
an average approves about 300 major re
search projects'and 1500 minor research 
projects annually on the basis of recom
mendations of concerned subject experts to 
whom the projects are referred by the 
Commission In some cases, the experts did 
takeconsiderabletimetogivetheircomments

(c) if not, whether Government propose 
to direct Municipal Corporation of Delhi to, 
adopt a clear cut policy and demolish all 
such illegal constructions/encroachments
made during th6 past few years; and

(d) if so, how much time will be taken to 
demolish such unauthorised construc
tions?
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TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) to (d). All unauthorised constructions, 
both residential and commercial, are ac
tionable under the provisions of section 343 
and 344 (i) of the Delhi Municipal Act. On 
detection of unauthorised construction 75 
hours show cause notice is issued to the 
owner/builder under the above mentioned 
sections of the M.C.D. Act. If the owner/ 
builder fails to comply with the show cause 
notice or the reply filed by him/her is found 
unsatisfactory, orders to demolish the 
unauthorised construction are passed and 
notice is given to demolish the unauthorised 
construdlion within six days. In case the 
owner/builder fails to demolsih the 
unauthorised construction within this period, 
action to demolish the same is taken by the 
M.C.D. As the process of demolition may 
involve law and order problems, it takes 
some time to take final action on account of 
organising the necessary law and order 
machinery.

In view of the clear legal provisions and 
the position stated above no further instruc
tions from the Government are required.

Closing of Stationery Depot, Calcutta

846. SHRI MADAN LAL KHURANA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given to Unstarred 
Question No. 2538 on March 28, 1990 and 
state;

(a) whether the matter has been con
sidered by the Government and if so, the 
details of the decisions taken in the matter;

(b) whether with the closing of the 
stationery depot, Cak;utta and difficulty has 
been observed for the Government depart
ments to secure quality items of stationery at 
reasonable rates;

(c) if so, the details of the steps taken to

remove their difficulties;

(d) whether there have been any ir
regularities in making available the items of 
stationery by Kendriya Bhandar and Super 
Bazar to Government departments;

(e) if so, whether there is any proposal 
to allow other co-operative institutions in 
Delhi also to sell items to Government de
partments so as to create completion 
amongst them; and

(f) if not, the reasons therefor?

THE MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) to (c). A decision has since been taken to 
make a study to establish whether there has 
been any economy in the purchase of sta
tionery after the issue of the orders regarding 
winding up of the Government of India Sta
tionery Office. In the meantime it has also 
been deckled to revoke the orders regarding 
winding upof the operations of the Stationery 
Office and to resume its operations.

(d) Nothing in this regard has come to 
the notice of this Ministry.

(e) and (f). Question do not arise. 

[Translation]

Allotment/Possession of DDA Flats

847. SHRI MADAN LAL KHURANA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the year-wise details of the number 
of flats allotted by DDA to the reskients of 
Delhi during last three years; and

(b) the number of flats allotted and 
possessk>n given by DDA during the current 
financial year (1990-91)?
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TH E MINISTER O F URBAN DEVEL- total of 14,380 flats have been allotted upto
OPM ENT (SHRI DAULAT RAM SARAN): 18.2.1991. 16,597 possession letters have
(a) As per statement given below. been issued as on date. Possession letters

issued cover also cases of allotment letters
(b) During the current financial year, a issued in earlier years.

S TA TEM EN T

Details of Fiats Allotted by the DDA During the last Three Years

Si No. Year No. of fiats allotted

1 2 3

1. 1987-88 14. 114

2. 1988-89 32,147

3. 1989-90 25,445

Total 71,706

[English]

Construction and Allotment of DDA 
Flats on Compassionate Grounds

848. SHRI MADAN LAL KHURANA: 
SHRI G A N G A  CHARAN 

LODHI;

Will the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) the number of flats constructed and 
allotted by the D.D.A. during the last three 
years including 1990-91 and how many of 
these were allotted on out of turn basis on 
hardship/compassionate ground year-wise, 
with complete details of allotment;

(b) whether a number of flats though 
ready but have not been allotted; and

of steps taken to overcome the ‘hurdles that 
have come in the way of allotments?

TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) to (c). The information is being collected 
and will be laid on the Table of the Sabha.

[ Translation]

Vacation of Accommodation by Ex- 
M.Ps.

849. PROF. PREM KUMAR DHUMAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether some ex-M.Ps. have not 
yet vacated the Government accommoda
tion even after the refusal of the court to grant 
stay order to them for not vacating houses;

(c) if so, the reasons thereof and details (b) if so, the list of such ex-M.Ps; and
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(c) the steps being taken by the Gov
ernment in this regard?

TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) No, Sir. There is no such case in the 
general pool.

(b) and (c). Do not arise.

Land for Building of Kendrlya 
VIdyalaya, Hamirpur

850. PROF. PREM KUMAR DHUMAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state;

(a) whether land for the building of 
Kendriya Vidyalaya, Hamirpur (Himachal 
Pradesh) has been acquired; and

(b) if so, the time by which construction 
work of the building is likely to start?

TH E  M IN ISTER  O F HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) and (b). Land for

the building has been provided and the work 
has been entrusted to C.P.W.D.

Opening of Kendriya Vidyalaya at Naietl 
(H.P.)

851. PROF. PREM KUMAR DHUMAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state;

(a) whether people of Naietl of tehsil 
Dehra district Kangra (Himachal Pradesh) 
have completed the required formalities with 
regard to opening of Kendriya Vidyalaya; 
and

(b) if so, when it is likely 
functioning?

to start

TH E  M INISTER O F HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) A proposal for 
opening a Kendriya Vidyalaya at Naleti was 
sponsored by the State Government of 
Himachal Pradesh offering the following fa
cilities as against the prescribed facilities 
required according to the norms of the 
Kendriya Vidyalaya Sangathan;

hem Facilities required as per the 
norms of the K. V.S. 
Government

Facilities offered by the 
Sponsoring State

1 2 3

1. Land 15 acres 10 acres

2. Temp.
accommodation

12 rooms 09 room

3. Residential 
accommodation 50% of Staff NIL

4. Number of 
Central Govt, 
employees 
Children

200 200
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(b) Does not arise as no decision to 
open a Kendriya Vidyalaya has been taken.

Demand of Start IO-t-1 and l0-t-2 Systenn 
of Study at Kendriya Vidyalaya, 

Hamirpur

852. PROF. PREM KUMAR DHUMAL; 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state;

(a) whether the Government are aware 
of the demand for starting lO+l and 10-f2 
system of education at Kendriya Vidyalaya. 
Hamirpur in Himachal Pradesh;

(b) if so. whether Government propose 
to start the study of 10+1 from 1991-92 
Session; and

(c) if not. the reasons therefor?

TH E  M INISTER O F HUMAN R E 
S O U R C E  D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE): (a) Yes. Sir.

(b)and (c). The proposal for upgradation 
of Vidyalaya for 1990-91 could not be ap
proved because of lack of physical facilities. 
There is no such proposal for 1991-92 at 
present.

[English]

Construction of Government Houses in 
Bangalore

853. SHRI M.V. CHANDRA SHEKARA 
MURTHY; Will the Minister of URBAN DE
VELOPMENT be pleased to state:

(a) whuthor Gdvernment have drawn 
out a composite plan for construction of 
houses for Central Government staff in and 
around Bangalore;

(b) if so. Ifie details thereof;

(c) whether it is also a fact that the 
earlier plan for such houses was not executed 
fully; and

(d) if so. the reasons therefor?

TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) While rx) such plan has been prepared by 
the Government, construction of residential 
accommodation in the general pool has been 
taken up from time to time in Bangalore, 
depending upon the availability of land and 
the provisions of cidequate funds.

(b) So far 828 quarters of different types 
have been constructed. Recently a plot of 
land measuring 15 acres has been purchased 
from the Bangalore Devekipment Authority, 
the possessk>n of which has not yet been 
given by the Bangalore Development Au
thority due to existence of some Court cases. 
It has been tentatively decided to construct 
672 quarters of types B, C. and D and this 
land.

(c) No. Sir.

(d) Does not arise.

Assessment of Nehru Rozgar Yojna

854. SHRI S R IK A N TH A  D A TTA  
NARASIMHA RAJA WADIYAR: Will the 
Minister of URBAN DEVELOPM ENT be 
pleased to state:

(a) the main objective of the Nehru 
Rozgar Yojna;

(b) whether its objective was to croute 
employment opportunities for urban upon's- 
ployed; and

(c) whether any assessment has been 
made by the Government for inijL-lementa- 
tion of the scheme since its incoption an<i i? 
so, the details thereof State-wise?
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TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) and (b). The main objective of the Nehru 
Rozgar Yojna is to create employment op
portunities for the urban unemployed and 
underemployed poor. The employment 
contemplated is of two types— wage em
ployment and self employment.

(c) Implementation of the Yojana is 
monitored through regular progress reports 
received from the State Governments. Fur
ther, officers from the Ministry also visit the 
State Governments for discussions with the 
State Government officials to assess the 
performance. The progress as reported by 
the State Governments so far is given in the 
statement below.
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Primary Health Centres in Karnataka

855. SHRI S R IK AN TH A  D A TTA  
NARASIMHA r a j a  WADIYAR: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state;

(a) whether the Government have a 
proposal to open some Primary Health 
Centres in the c»untry under the Central 
scheme in Eighth Five Year Plan;

(b) if so, the number of Primary Health 
Centres proposed to be set up in Karnataka 
State;

(c) whether Government have a pro
posal to upgrade some Primary Health 
Centres in that State; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY O F INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Primary Health Centres 
are established under State Sector Minimum 
Needs Programme. There is no proposal to 
open Primary Health Centres in the country 
under any central scheme. However, Primary 
Health Centres understate Sector Minimum 
Needs Programme could be opened in the 
country during the 8th Five Year Plan.

(b) Under State Sector, 150 Primary 
Health Centres as proposed to be opened in 
Karnataka during the 8th Five Year Plan, out 
o* which 50 Primary Health Centres are 
proposed to be opened during 1991-92.

(c)and(d). Community Health Centres 
(30 bedded institutions with 4 specialities) 

'are established also by upgrading Primary 
ealth Centres. 32 Community Health 
entres are proposed to be opened during

the 8th Five Year Plan out of which 10 
Community Health Centres are proposed to 
be completed during 1991-92 by the State 
Government.

Sericulture in Karnataka

856. SHRI S R IK AN TH A  D A TTA  
NARASIMHA RAJA WADIYAR: Will the
Minister of TEXTILES be pleased to state:

(a) whether the climatic condition and 
soil in Karnataka is very favourable for mul
berry cultivation;

(b) the total hectares of land alngwth 
the names of places in Karnataka proposed 
to be brought under mulberry cultivation 
during the Eighth Five Year Plan and;

(c) the number of sericulture projects 
launched in that state so far?

THE MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDECNARAYAN 
YADAV):(a) Yes, Sir.

(b) During 8th Five Year Plan it is 
expected that 25,674 hectare of land will be 
covered by mulberry plantations in Karnataka 
State covering the districts of Bangalore, 
Belr^aum, Bellary, Bidar, Bijapur, Chitradurga, 
Chickamagalur, Uttar Kannada, Dharwad, 
Gulbarga, Hasan, Kolar, Kodagu, Mandya, 
Mysore, Raichur, Shimoga, Tumkur and D. 
Kannada.

(c) The Sericulture projects launched in 
Karnataka are as follows;

I) World Bank assisted Karnataka 
Sericulture Project.

ii) Dutch assisted Serteulture Project.

iii) Indo-Dutch Collaboration Project 
on control of uzifly.
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iv) World Bank/Swiss assisted Na 
tional Sericulture Project.'

Performance of States in Family 
Planning

057. SHRI GOPI NATH GAJAPATHI 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

THE D EPUTY MINISTER IN TH E MIN 
ISTRY OF HEALTH AND FAMILY WEL
FARE AND D EPUTY MINISTER IN THF 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY); (a) As per the latest avail
able information from the States a statement 
containing state-wise and method-wise 
performance of family planning durir^g 1990 
91 (April to December, 1990) is given below

(a) the performance of different States 
in family planning during 1990-91:

(b) whether the incentives given to the 
persons who undergo vasectomy or 
tubectomy operation differ from State to State;

(c) if so, the reasons therefor: and

(d) the directions given by the Central 
Government to the State Governments in 
the matter?

(b) to (d). Government of India do not 
give any incentive to the acceptors of 
sterilisation. However, the acceptor of 
Sterilisation is paid a sum of Rs. 100/- as 
compensation for wages post. Some of the 
States give additional incentives from their 
own resources. States like Gujarat and 
Maharashtra have introduced schemes un
der which acceptors of sterilisation with 
daughters only are entitled to long term 
maturity social security certificates.



481 Written Answors PHALGUNA 8. 1912 {SAKA) Written Answers 482

zlU
SlU

CO

52
<b

5 CO
a .
O

S
<b

3 to

o
O

w>
C
9
t r
CO

Q

c:
-Q
5 CO
SCO

1
1
1 CSJ

lO
o>to

s

CO

o

cn
o
CO

CO
CO
CO
GO

CO

LO
CO

CO
o>

1
q I
s?
SI
■Oc:

^  CM

s 5 s
s o
CO CO

CsJ
S3CD

C\J

CO
o

CO

CD

CO

cn
r-
sCM

GO

GO
CO

*3
o

CO

I!§

S
g

s?
LO

CO

CO

m

to

O J

a

CM

o
CO

GO
O
CVJ

CO

iS
To
E

CD

CO
S
GO
CO

lO
oi
s

J O
CO

: 2

cn
o
CSJ

O )

Si

GO
CO

ca

<Ti
55

CO
a>

S
Q .
CO

■§

GO

CO

18
CsJ

CO

o

Si
CSJ

55 CM
GOIT)
CO

CO

SCO
CO

o>

I
CO

o>
CsJ
C7)
CVJ

CO

s

s
CM

55

CO
CO
CO



483 Written Answers FEBRUARY 27. 1991 Written Answers 484

i
CO

e
0 )
CO

::> LO

o
o

CO
C

Q

J C

Q
3

c
Q
■co

CO
c r
Q>

« o

s
o >

1

Q>

s .

CO C\J

r —

CO

I
io

CO

CM

t
c
=3

Q -

3
COCVJ

fCo

c
(0

To
2 .03QC

CVJ

S
CO
m

m
CsJeg

S
CVJ

CO
h -

(£>
CVJ

o
CVJCO

a >

a
CM

CD

s
s
GO

CO
o

£

B
GO

m
COcvi

CJ
CVJ
GO

O )

S
CO
CO

}if

to
£

CO

ir>

ss
m

Si

o

c/>
<2>

IS

(0
-C

6

s
CO
LO

lO
If)

GO
LO
CVI

GO

?
CVJ

3
.OrcrOJ

CVJ

CO GO CVJ o« § § s
CVI T—  ^

GO CVJ C J)'t- oCO CVJ
CO CVJ - r - lO

CO
GO LO
t o  —

CO  ^
CJ> LO
CO CJ>

CJ1
r -
CO

ro

CO
-C

S’

CO
lo
S'CO

to

CO

CO



485 Written Answers PHALGUNA 8. 1912 (SAKA) Written Answers 486

CO

CL
O

e
Q)

l o

o
o

cn
c

-Q
x r
Q)
CO

Q
5

c :
.Q
"«5
•:S CO

0 3

? s

q>
C3>

g

is
CO CVJ

CO

C£> - r -

T J -

in ^

hs. to
CO GO
<T>
CO T -

2
K

CO
“O

Z

CO

o>

CO CX) CM

5  2

GO

IT )

r ^
G O

CO
<P

“§
qI
15

o>

C\J

r ^ GO
GO CM CM
LO o CO

h -

o
SG O
CO

COo>

s
6

CVJ

h-
s
IT )
CVJ

try
VO s

§

5
CNJ
CNJ
CVJ

s
CO

O
0>

O

T -  CM

LO COID 05
COo>

GO
CO

o

Pi
CM

mo> CO
fe

o
CO

CO
CM

in
fe
CM

fO
< 3

CO

C5
E03

O

Q_
O)
Q)

lO

s

CO

GO

GO CM
CO LO

CO
1—

CM

CO

%
-g

c

s.



487 Wr’nton Answers FEBRUARY 27. 1991 WrktBn Answers 488

e
S
::d CO

a.
o

5
a

o
o

«o
c:
t :
o>

CJ
3

c :
-S

1 CO

<b
C/5

f

CO

m

mm

try
o

a
c*>
CM

§
CD

I
o

CO

CM

COa>

r-oo
CM

in
GO

g

GO

oo
GO

au
o
o
•
E
E
5

GOO
CM

(O
faa*
S

COC9»s
5
CM

2
E
I

Z

£

1
E

iE
oi



489 Written Answers PHALGUNA 8. 1912 (SAKA) Writton Answers 490

Enhance the Quantum of Loans for 
Government Employees

859. SHRI GOPI NATH GAJAPATHI: 
WiUthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether there is a need to enhance 
the quantum of loans to the Government 
employees for constructions of houses since 
the cost of building materials have increased 
very much;

(b) if so. the steps proposed be t^e n  in 
the matter; and

(c) wfiethet Government ftave any 
proposal to enhance the investment on 
housing in Eighth Plan?

TH E MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN);
(a) and (b). The ceiling of House Building 
Advance was increased in June. 87. Keep
ing in view the increased cost of construction, 
the cost-ceiHng limits for purpose of House 
BuHding Advance was revised in December, 
90. The grant of House Building Advance 
has to be related to tt>e assessed paying 
capacity of the beneficiaries and overall fi
nancial constraints.

(c) Keeping in view tfte backlog of 
housing in tlie country, tfw need to enlunce 
investment on housing has been taken note 
ofbut the quantum of investment will depend 
on alkx:aftion after finafisation of the Eighth 
Plan.

Categorisation of Ptiysiothera«>is«s

861. SHRI G.S. BASAVARAJ: Will the 
Minister of HEALTH AND FAMILY WEL- 
^^*RE be pleased to state:

(a) whether the physiotherapists in Delhi 
Administration Hospitals have been shited 
horn the category of *Para medical stafT to

the general category staff in the Health ser
vices;

(c) if so, the reasons therefor;

(c) whether there has been a demand 
from the physiotherapists for their 
categorisation as specialists; and

(d) if so. the action proposed by the 
Government to revise their categorisation?

THE DEPUTY MINISTER IN TH E MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND D EPUTY MINISTER IN TH E 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOW DHARY):(a)to(d). According to the 
information received from the Delhi Admin
istration. the Physiottierapists in Delhi Ad
ministration Hospitals have not been shifted 
from the category of 'Para Medical Staff to 
the general category staff in tfie Health 
Services. No demand has t>een received by 
Delhi Administration for their categorisation 
as specialists.

Use of Human Gene Therapy

862. SHRIMAT1 SUBHASHINI ALI: Will 
the Minister of Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether a U.S. Panel has approved 
first use of human gene therapy to treat 
patients with a malignant skin cancer artd 
children wilh a genetic disorder that destroys 
their immune systems;

(b) wtmttwrGovemmenlhavie any plans 
to introduce such ttierapies in India; and

(c) S so. the details of work in hand?

TH E DEPUTY MINISTER IN TH E MIN- 
S T R Y  O F  HEALTH AND FAMILY WEL
FARE AND D EPUTY MINISTER IN THE 
IflM STR Y O F  W DUSTHY (SHRI DASAI 
CHOWDHARY): (a) to (c). The intomiation
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is being collected and will be laid on the 
Table of the Sedsha.

CGHS Dispensary in Mundka

863. SHRI S R IK A N TH A  D A TT A  
NARASIMHA RAJA WADIYAR; Wilt the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state;

(a) whether there has been a demand 
since long for opening a CGHS dispensary 
of all system of medicines at an urbanised 
village Mundka of Delhi;

(b) if so, the steps taken so far to open 
CGHS dispensaries of all system of medi
cines there particularly in view of the fact that 
many Central Government empk)yees are 
residing there and are facing a k>t of difficulties 
in the absence of the same; and

(c) the time by which these CGHS 
dispensaries are likely to be opened there?

TH E DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) No. Sir.

(b) and (c). Does not arise.

Navodaya Vidyalayas In Karnataka

864. SHRI H.C.SRIKANTAIAH: Will the

Minister of HUMAN RESOURCE DEVEL
OPM ENT be pleased to state;

(a) the number of Navodaya Vidyalayas 
functioning in Karnataka State;

(b) the names of places where these 
schools are functioning;

(c) the places where the work of con
struction of school building has been taken 
up; and

(d) the details of places where the 
Government propose to open new Navodaya 
Vidyalayas in the State during the academic 
year 1991-92?

TH E  M IN ISTER  O F HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE); (a) and (b). Eigh
teen Navodaya Vidyalayas are functioning 
in Karnataka State as given in the Statement 
below.

(c) Construction of buildings has been 
taken up in alt the Navodaya Vidyalayas 
except in the Districts of North Canara and 
Coorg.

(d) Decision to set up new Navodaya 
Vidyalayas in Karnataka during the aca
demic year 1991 -92 has not yet been taken.

S TATEM EN T

List of Navodaya Vidyalaya which are Functioning in the Karnataka State

SI. No. Name of SiteA/iHage Name of Distt.

1 2 3

1. Doddaballapur Bangalore

2. Balehnoor Chikmannliir
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SI. No. Name of Site/Village Name of Distt.

1 2 3

3. Yenigadale Kolar

4. Shivaragudda Mandya

5. Kuknoor Raichur

6. Gajanur Shimoga

7. Shetigeri North Canara

8. Mavinakera Hassan

9. Narayanapur Bidar

10. Galibedu Ckjorg

11. Bhimarayangudi Gulbarga

12. Kelageri Dharwad

13. Kothali-Kuppanwadi Belgaum

14. Almati Dam Bijapur

15. Chikkajogihalli Bellary

16. Metikurka Chitradurga

17. Hondarabala
Chamarajnagra

Mysore

18. Gollahalli Tumkur

Modernisation of Hospitals in 
Karnataka

865. SHRI H.C. SRIKANTAIAH: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

Karnataka has sought an assistance of Rs.
10 crores for the modernisation of hospitals 
in Karnataka; and

(b) if so, whether the unkin Government 
have agreed to release the above amount.

(a) whether the State Government of THE DEPUTY MINISTER IN THE MIN-
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ISTRY O F HEALTM AND FAMILY W EL
FARE AND DEPUTY MINISTER IN TH E 
MINISTRY O F INDUSTRY tSHRI DAS A! 
CHOWDHARY): (a) Yes. Sir. Karnataka 
Government has sought:—

i) a grant of $ 9 million for Raichur 
District Hospital Project; and

ii) foreign finarmal assistarx:e for 
providing equipment worth Rs. 
2.09 crores in the Cancer Wings 
of medical colleges in the State.

(b) i) The proposal for Raichur 
has already been posed 
for loan assistance to 
O P E C  although an 
agreement is stHI to be 
signed.

ii) Regarding carx:er equip
ment for medicalooReges, 
the State Government has 
been requested to make 
the necessary plan and 
budget proviskxis to en
able further processing.

Rk:e and Wheat to Karnataka

866. SHRI H.C. SRIKANTAIAH; WiB 
the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) the quantity of rice and wheat sup
plied to Karnataka for pubOcdistrtNJtkxi since

April, 1990. month-wise;

(b) the total requirement of the State 
during the above months;

(c) whether the Karnataka Government 
has requested for the increase in the altot- 
ment of rk:e and wheat; aruJ

(d) if so. the reactnn of Union Gov
ernment thereon?

TH E MINISTER O F FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH): (a) 
and (b). A statement showing demarxj, 
allocation and offtake of Rice and Wheat to 
Karnataka since April, 1990 is given below.

(c) and (d). Requests are received from 
time to lime from the State Governments for 
enharxroment of their monthly quota of rk:e 
and wheat under PDS. Government of 
Karnataka had also requested for increase 
in alkx:atk>n of wheat arxl rice. Increase in 
a)k>cationof rice to Karnataka by 3000 M.T. 
for February, and March. 1991 and that of 
wheat by 10000 M.T. for January. 1991 and 
tjy arx>ther5000M.T. for February and March, 
1991 was allowed. However. alkx:atk>ns of 
rk » eUKi wheat from the Central Pool are 
made to the varkMiS States/UTs including 
Kzunataka on a month to month basis taking 
into account tfie skxi(s in the Certf ral Pool, 
market availabdily. offtake trend, relative 
needs of StatesAJTs arxJ other related fac
tors. These aUocatnns are only supplemental 
in nature and are not intended to meet the 
entire requirement/demand of States/UTs.
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Surrender of Government Accommoda* 
tion on Deputation to Public Undertak

ings

867. SHRI RAMASHRAY PRASAD 
SINGH; Will the Minister of URBAN DEVEL
OPMENT be pleased to state:

(a) whether the Government accommo
dation allotted to the Government servants 
is required to be surrendered on being de
puted to public undertakings;

(b) if so. whether this policy is fully 
implemented in case of all undertakings; and

(c) if not. the reasons thereof?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes. Sir.

(b) and (c). In the case of the Central 
Government employees in occupation of 
general pool aocommodation deputed to a 
newly constituted PubIk: Sector Undertaking, 
they are allowed to retain their accommo
dation for a period of two years. This perkxi 
was extended in a few case on merits of the 
case.

[Translation]

Places Selected for Opening of 
Navodaya Vldyaiaya in Himachal 

Pradesh

868. SHRI K.O.SULTANPURI: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) the names of the places selected for 
opening Navodaya Vidyalayas in Himachal 
Pradesh;

(b) whether State Govemment has sent 
a proposal for opening Navodaya Vidyalaya 
during 1985 or thereafter; and

(c) if so, the details thereof and the 
action taken thereon?

TH E  M IN ISTER  O F HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) to (c). Out of 12 
districts of Himachal Pradesh, Navodaya 
Vidyalayas have been set up in 8 districts 
namely Mandi. Shimla, Chamba, Sirmour. 
Kinnaur, Kangra, Una and Hamirpur. Of the 
remaining districts suitable proposals had 
been received from the State Government 
for Solan and Bilaspur Distrk:ts. However, 
Vidyalayas in these districts could not be 
opened due to financial constraints.

Allocation of Funds for Promotion of 
Sanskrit in Himachal Pradesh

869. SHRI K.D. SULTANPURI: Will the 
Minister of HUMAN RESOURCE DEVEL
OPM ENT be pleased to state the allocatk>n 
made for the promotion of Sanskrit in 
Himachal Pradesh during 1991-92?

TH E  M INISTER O F HUMAN R E
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE); Atentative aliocatk>n 
of Rs. 369.00 lakhs has been proposed for 
the promotion and devek>pment of Sanskrit 
in the 1991-92 annual plan. However, alto- 
catk>ns are not made state-wise for this 
purpose.

[English]

Reimbursement of Cess to Sugar Units

870. SHRI BALASAHEB VIKHE PATIL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state;

(a) whether it isafactthatthe Committee 
of Secretaries have decided to reimburse 
fourteen per cent cess to sugar industries 
from Sugar Development Fund after the 
shipment of two lakhs tonnes of sugar;
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(b) whether the Government have con
sidered the suggestions/recommendations 
made by the Ck>mmittee of the Secrete.ries. 
if so. the details thereof;

(c) if not. the reasons therefor;

(d) whether the Government have re
versed the decision of the Committee of the 
Secretaries; ar>d

(e) if so, the reasons therefor?

TH E MINISTER O F FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH) ; (a) 
to (e). The Goverrunent had earlier consid
ered the proposal of the Committee of 
Secretaries that besides providing CCS on 
export of sugar, refund of Cess of Rs. 14 per 
quintal on quantity exported be also given 
from the Sugar Development Fund. Instead 
of giving support in two forms, the Govern
ment is examining the question of providing 
the entire support for sugar export in the form 
of CCS only.

\Translatiori[

Acquisition of Land in Delhi

871. SHRI TARIF SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) the area of the agricultural land 
acquired during last three years ar>d proposed 
to be acquired in Delhi;

(b) the number of farmers whose larxi 
has been acquired;

(c) the number of persons out of them 
provided alternative residential plots of larxJ; 
and

(d) whether certain commercial plots 
have also been reserved for them and if so. 
the rtutnber of persons among them wfio

have been allotted commercial plots?

THE MINISTER O F  URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a)4030 bighas and 16biswasof agricultural 
land has been acquired during the last 3 
years. 20,392 bighas and 3 btswas are pro
posed to be acquired in Delhi.

(b) LarwJ belonging to 1855bhoomidhars 
has been acquired.

(c) No eipplications have been invited 
by the Delhi Administration from the land 
owners in respect of whose lands, awards 
have been announced after 31.12.88.

(d) There is no provision for allotment of 
commercial plots under the scheme of pro
viding alternative plots in lieu of the agricul
tural land cicquired. However, there is res
ervation to the extent of 10% in the case of 
Shops constructed by the DD A for allotment 
to the persons wfiose land is acquired sut>- 
ject to certain stipulations.

Export Entitlement Policy

872. SHRI RAJVEER SINGH: Will the 
Minister of TEX TILES be pleased to state;

(a) ttie details of the export entitlement 
policy 1990 for readymade garments;

(b) whether any increase has t>een made 
in comparison to last three years’ norms; and

(c) if so. the details thereof?

TH E MINISTER O F TEXTILES AND 
MINISTER O F  FOOD PROCESSING IN 
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV); (a) to (c). The Export Entitlement 
Distribution Policy for Garments applicable 
for 1991 -93was annourK»d in August, 1990. 
Main features of the Policy are given in the 
statemerrt below.
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A new Long Term Garment Export Entitlement Distribution Policy for 1991-93 was 
announced in August. 1990. The main features of the Policy are as follows:-

The annual levels have been redistributed among various systems as follows;-

System Percentage

1 2

i) Post performance Entitlement 
(PPE) System.

60%

ii) First-cum-First Served (FCFS) 
System—

10%

iii) Manufacturer Exporter Entitlement (MEE) 
System.

18%

iv) Public Sector Entitlements (PSE) System. 2 %

V) Non-Quota Exporter Entitlement 
(NQE) System.

10%

i) PPE System:— All current restric
tion on PPE transfers have been 
withdrawn except that an entitle
ment obtained by transfer cannot 
be transferred out again.

ii) FCFS System:—  All the restrictive
stipulations have also been with
drawn except that there will ba a jy)
quantitative ceiling for the applica
tions to be given by individual ex
porters in a day for a country/cat
egory. In order to ensure proper 
utilisation of levels, the entire FCFS 
quantities will be released during
the first period itself.

MEE System:— In order to further 
encourage the establishment of v)
modern production facilities to cope 
with the increased demand for In

dian readymade garments, the al
lotments under the MEE System 
has been increased from 10% to 
18%. For existing units, a stipula
tion of minimum annual export per
formance of Rs. 20 lakhs in the 
base period has been introduced.

PSE System:—  The criterion for 
allotment to individual Public Sec
tor Enterprises of APEX Handloom 
market Cooperatives have been 
linked with the production capaci
ties of the units rather than the price 
realisation. Thus, the PSE System 
has been brought closer tothe MEE 
System.

NQE System:—  As an encourage
ment to tap the potential available 
in the non-quota countries and non-
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quota items in quota countries, the 
allotment in the NQE System has 
been increased from 3% to 10%. In 
order to encourage experts to non
quota countries of high potential, a 
portion of NQE is specifically ear
marked for certain thrust countries 
identified for this purpose. This 
scheme will be applicable for 1992- 
and 1993. All restrictions on transfer 
of NQE have been withdrawn ex
cept that entitlement once trans
ferred cannot be re-iransferred. The 
base period of NQE System has 
also been brought at par with the 
base period in PPE System. The 
stipulation of the minimum export 
performance during the base period 
has been increased from Rs. 20 
lakhs to Rs. 30 lakhs.

Hike in Price of Imported Edible Oils

873. SHRI GANGA CHARAN LODHI: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state;

(a) whetherthe Government propose to 
increase the price of imported edible oils: 
and

(b) if so, the details thereof?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDER SINGH) ; (a) 
and (b). The issue prices of the imported 
edible oil for Public Distribution System have 
been increased with effect from 26.1.1991 
as indicated below;-

Oil in loose

Oil in 15 kg tins

Rs. 13,150/- PMT 

R«5. 14,500/- PMT

Rs. 16.500/- PMT 

Rs. 19,000/- PMT

[English]

High Level Meeting on Youths

874. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pieasea to sta>e:

(a) whether a high level meeting to 
involve youth in national building activities 
and providing them employment opportuni
ties has been held at New Delhi;

(b) if so, the details of issue.<; discussed 
in this meeting;

(c) whether any programme has been 
drawn up to Implement the decisions taken; 
and

(d) if so, the details thereof and if not, the  
reasons therefor?

TH E  M IN ISTER  O F HUMAN RE 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJM ANGAL PAN D EY): (a) The first 
meeting of the National Youth Council was 
held in New Delhi on 11-12 February. 1991

(b) The principal issues discussed by 
the two Working Groups of the Council are 
as follows;

(i) Right to Education,

(ii) Programmes for the d e v e lo p m e n t 

of youth.

(ill) Employment,

(iv) Awareness raising among youth,

(v) Health awareness.
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(vi) Development opportunities for ru
ral youth,

(vii) Family Planning,

(viii) Role and importance of electronic 
media,

(ix) Strengthening the ongoing youth 
welfare schemes,

(x) Requirement of National Service 
for college students,

(xi) Establishment of a National Insti
tute for Youth Development,

(xii) Community Youth Centres at the 
village level,

(xiii) Role of culture vis-a-vis youth,

(xiv) Establishment of Rashtriya Prahari,

(XV) Other priority areas for youth in
volvement.

(c) and (d). The recommendations of 
the Council are under consideration of 
Government.

Literacy Amongst Men and Women

875. PROF. K.V. THOMAS: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) the latest figures relating to literacy 
among men and women. State-wise; and

(b) the steps being taken to increase 
literacy in each State?

TH E  M INISTER O F HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHR I 
RAJMANGAL PANDE): (a) The literacy data 
in the country is collected through the decen
nial census operations. According to the 
census held in 1981, the literacy rate in the 
country was 36.23%. A statemnt showing, 
state-wise, the number of illiterate persons 
according to 1981 census is given below.

(b) Universalisation of elementary 
education and universal retention in schools 
of children upto 14 years of age, a programme 
of non-formal education in the ten educa
tionally backward States and the National 
Literacy Mission which aims at imparting 
functional literacy to 80 million illiterate adults 
in the 15-35 are group by 1995, form an 
integral part of a larger programme for 
eradication of illiteracy in the country.

The emphasis under National Literacy 
Mission in all States is on adopting an area 
approach in an attempt to eradicate illiteracy 
in that area in a time bound manner. Ac
cordingly, total literacy campaigns have been/ 
are being launched in the entire States of 
Kerala and Goa, Union Territory of 
Pondicherry, 100 talukas in Gujarat and in 
31 other districts in the States of Andhra 
Pradesh, Bihar. Karanataka. Madhya 
Pradesh, Mah arashtra, Orissa, Uttar Pradesh 
and West Bengal. During 1991-92, it is ex
pected that such campaigns will be taken up 
in 30 additional districts.
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Opening of Navodaya Vidyalayas 
During 1991-92

876. SHRlK.MURALEEDHARANrWill 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) the number of Navodaya Vidyalayas 
proposed to be opened IrTthe country during 
1991-1992; and

(b) the districts in which these are likely 
to be opened?

TH E M IN ISTER  O F HUMAN R E 
SOURCE D E V E L O P M E N T (SHR I 
RAJMANGAL PANDE): (a) and (b). Deci
sion to set up New Navodaya Vidyalayas in 
the country during the academic year 1991 - 
92 has not yet been taken.

Performance of States under Family 
Planning

877. SHRI K. MURALEEDHARAN: Will 
the Minister of HEALTH  AND FAMILY 
WELFARE be pleased to state:

(a) the expenditure incurred on Family 
Planning Programme during 1990-91 and 
the targets achieved thereof;

(b) which State had achieved the high

est targets in the Family Planning 
Programme; and

(c) whether there is any new proposal 
with the Government for attracting more and 
more people towards the family planning?

THE DEPUTY MINISTER IN TH E MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) An outlay of Rs. 675 
crores has been allocated for implementation 
of National Family Welfare Programme during 
1990-91. As per the latest available infor
mation from the States, four statements (I to 
IV) giving State-wise annual targets fixed in 
respect of each of the four Family Planning 
methods for 1990-91 and achievements 
made so far (April-December, 1990-91) are 
given below.

(b) Among the major 5 States, the States 
of Kerala, Punjab, Gujarat and Maharashtra 
have so far achieved the highest percentage 
of respective annual targets in Sterilisation,
I.U.D. Insertions, Equivalent Conventional 
contraceptive Users and Equivalent Oral Pill 
Users respectively.

(c) No new proposal to attract more and 
more people towards the family planning 
has so far been finalised.
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World Bank Assistance to Kerala for 
Water Supply

878. SHRIK. MURALEEDHARAN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether the proposal has been 
received form Kerala Government by the 
Union Government for meeting the acute 
shortage of drinking water supply in cities 
with World Bank loan;

(b) if so, the details thereof; and

(c) the action taken by the Government 
in this regard?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN);
(a) to (c). The Government of Kerala has 
submitted a proposal for extension and re
structuring of the ongoing World Bank aided 
Kerala Water Supply and Sanitation Project 
which includes the following drinking water 
supply schemes in the cities of Kerala;-

(i) Calicut Water Supply Scheme II 
Phase for providing a gross per 
capita supply of 125 liters per capita 
per day (Ipcd) in the year 1996 for 
a projected population of 0.54 mil
lion at a cost of Rs. 8.82 crores; and

(ii) Greater Trivandrum Water Supply 
Scheme I to provide 160 Ipcd by 
2006 A.D. for a projected popula
tion of 0.73 million at a cost of Rs. 
26 crores.

The proposal has been referred by the 
Government of India to the World Bank for 
formal approval.

Construction of MIG Flats by DDA

879. SHRI NANDLAL MEENA: Will the 
Minister of URBAN DEVELOPM ENT be 
pleased to state:

(a) the number of MIG flats constructed 
by D.D.A. in 1990 and how do these compare 
with the construction of the flats so far, 
yearwise and the plan forthe future indicating 
the areas in which to be constructed; and

(b) whether D.D.A. will be able to pro
vide flats to all M. I.G. registrants by 1993-94; 
if so, the details thereof?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) During the current financial year, a total of 
344 MIG flats are to be completed. The 
yearwise details of MIG flats constructed 
upto 1989-90 are given in the statement 
below.

In future, flats would be constructed 
depending upon the availability of land and 
bask: infrastructural services in areas of 
Dwarka Phasa-I and II, Narela Phase-1, II 
and III, Rohini Phase-1, II and III, IV and V, 
Jasola, Dh'rpur and balance pockets in the 
remaining colonies.

(b) All the remaining registrants under 
MIG catory are likely to be allotted flats by the 
end of 8th Five Year Plan.

STATEM ENT

Genera! Abstract of the MIG Houses Constructed by DDA (Year-wise)

Year-wise ending Ma'"'*' 'OO MIG

1966-67 72

1967-68 16
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Year-wise ending March, ’90 MIG

1968-69 878

1969-70 475

1970-71 414

1971-72 2352

1972-73 3331

1973-74 1216

1974-75 646

1975-76 182

1976-77 1920

1977-78 ' 568

1978-79 1089

1979-80 2012

1980-81 3260

1981-82 3673

1982-83 1368

1983-84 . 2849

1984-85 1452

1985-86 5670

1986-87 2060

1987-88 5264

1988-89 3052

1989-90 2312

Total 46131
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BHARATIYAM ‘89 accommodated in these.

880. DR. S.P. YADAV: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state;

(a) whether a mass physical exercise 
display under the name BHARTIYAM’ 89 
was held in Jawahadal Nehru Stadium in 
November, 1989;

(b) if so. whether a large sums of money 
were spent on raising slum like dwellings for 
the children who came from outside Delhi to 
participate and the vigilance commission is 
conducting an enquiry into the financial 
irregularities connected with awarding of 
contracts for construction of such dwellings;

(c) whether the same authorities now 
produce video cassettes on the Bhartiyam 
programme and Bhartiyam Gram, if so, haw 
many and for what purpose; and

(d) the total expenditure incurred on 
these cassettes and the total fund collected 
therefrom?

TH E  M INISTER O F HUMAN R E 
S O U R C E  D E V E L O P M E N T (SHRI 
RAJMANGAL PANDE): (a) Yes, Sir.

(b) 151 modules at a cost of Rs. 87,000/ 
- per module, were constructed in record 
time as semi-permanent camping facility by 
using cost effective and appropriate tech
nology. The modules were made of walls 
about 5‘ high using husk-burnt bbcks and 
bricks with tubular welded steel super
structure, clad with medium density fibre 
board covered by fire resistant P.V.C. 
shingles. Construction was carried out by 
the Building Centre-an Organisertion jointly 
promoted by HUDCO (a Central Public Sector 
Undertaking) and the Wing of Delhi Devel
opment Authority. Each module accommo
dated about 46 campers. Over6700 children 
and teachers drawn from all over India were

The Chief Technical Examiner (C TE) of 
the Central Vigilance Commisskin conducted 
atechnical investigatk>n intotheconstruction. 
The C TE  has referred the matter back to the 
Department for further enquiry.

(c) and (d). A sum of Rs. 2 lakhs was 
provkled by the Department for productk>n 
of Vkieo Cassettes. In all 260 cassettes were 
produced. The purpose of these cassettes 
was to spread widely the message of 
Bharatiyam and, more importantly of, national 
integratksn among the chikjren and youth of 
the country. The objective was also to en
gender an awareness of the need for and 
technkiues of physical fitness among all 
those concerned with the future of 
chikjren.They were distributed to all Agencies 
and other connected with Bharatiyam, whk:h 
is a continuing programme.

Nof unds from the sale of these cassettes 
were collected.

Development Projects Under D.D.A.

881. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of URBAN DE
VELOPMENT be pleased to state:

(a) whether the Government are aware 
that the pace of work on devetopmental 
projects under the Delhi Development Au
thority is too stow to cope with the rapidly 
expanding housing needs of the city;

(b) if so. the reasons therefor;

(c) the action taken by the Government 
in this regard;

(d) whether instructions have since been 
issued to the DDA to construct houses under 
a time bound programme; and

(e) if so, the details thereof?
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TH E MINISTER O F URBAN DEVEL
OPM ENT (SHRI DAULAT RAM SARAN):
(a) and (b). The development projects of the 
DDA could not match the rapidly expanding 
housing needs of Delhi due to constraints of 
land and basic infrastructure services.

(c) For better co-ordination of these 
services a Standing Committee under the 
chairmanship of Chief Secretary, Delhi Ad
ministration, looks' into the matter from time 
to time.

(d) Yes, Sir.

(e) The remaining^ registrants under 
various housing schemes of. the DOA are 
proposed to be allotted flats by the end of 8th 
Five Year Plan.

Housing Commitments of DDA

882. SHRI MANIKRAO HODLYA 
GAVIT:

SHRI CHHEDI PASWAN:

Will the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) whether the number of flats allotted 
by the DDA has gone down considerably 
and the DDA is not able to fulfil its housing 
commitment;

(b) if so, the reasons therefor; and

(c) the steps Govemment propose to 
take in this regard?

THE MINISTER O F URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes, Sir.

(b) Shortage of land and infrastructural 
servkses.

(c) In order to clear the housing backtog 
the Delhi Admin istratbn has taken up the

formulation of a plan to augment housing for 
inclusk>n in the 8th Five Year Plan and 
implementation during the plan period.

International Symposium on Cardiology

883. SHRI MANIKRAO HODLYA 
GAVIT:

SHRI R.M. BHOYE:
SHRI PARASRAM

BHARDWAJ:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether an intemational symposium 
on preventive cardiology was held in All India 
InstKuteof Medical Sciences during the month 
of January, 1991;

(b) If so, the details thereof;

(c) the number and names of the par
ticipants; and

(d) the outcome of the symposium?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) and (b). Yes, Sir. An 
International Symposium on Preventive 
Cardk}k>gy and Cardk>vascular Epidemk>k>gy 
was organised at the All India Institute of 
Medk:al Sciences from January 10 to 14, 
1991. 300 scientists from India and foreign 
countries like Nepal, Sri Lanka, Bangladesh, 
USA, UK, Netherlands, Belgium, Canada, 
Australia, USSR, Czechoslovakia and 
Zambia participated in its deliberations.

(c) The names of the participants in the 
Seminar atongwith the countries they belong 
to are given in the statement below.

(d) The scientifk: programme of the 
symposium features indepth reviews and
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panel discussions on various facets of cau
sation and prevention of rheumatic heart 
disease, coronary heart disease, hyperten
sion, cardiovascular riskfactors in the young, 
aortoarteritis endomyocardial fibrosis and 
tobacco control. The information available 
on risk factors for these diseases and pre
ventive strategies for their control was criti
cally appraised. Research priorities for 
generating information necessary for plan
ning and strengthening preventive 
programmes to combat the threat of cardk>- 
vascular diseases were delineated. There 
was expert consensus at the symposium 
that:

(1) Cardiovascular diseases are a

growing threat in India and will as
sume major epkJemk: proportions 
in the nest two decades if preven
tive actk>n is not initiated and vigor
ously implemented.

(2) enough information is available on 
causation to start appropriate pre
ventive programmes and

(3) more information is needed, 
through well designed epidemio
logical studies to identify the 
prevalence of heart diseases as 
well as the magnitude of elevated 
risk factor levels in various parts of 
India.

STATEM EN T

Foreign Speakers Participated in the International Symposium on Preventive Cardiology 
and Cardiovascular Epidemiology (10-14 Jan., 1991)

Sr. No. Name Country

1 2 3

1. Dr. Salim Yusuf U.S.A.

2. Prof. H. Kesteloot Belgium

3. Prof. Devid J.P. Barker England

4. Prof. Jack Hirsh Canada

5. Dr. Paul Whahon U.S.A.

6. Dr. Dodericke Grobbee Netherlands

7. Dr. Darwin Labarthe U.S.A.

8. ' Or. Krishna Somers Australia

9. Dr, Chandra Patel England

10. Dr. Mark Steinhoff U.S.A.

11. Dr. Elizabeth Barreett-Connor U.S.A.
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Sr. No. Name Country

1 2 3

12. Dr. A.C. Arntzenlus Netherlands

13. Dr. Raphael Oganov U.S.S.R.

14. Prof. Z. Pisa Czechoslovakia

15. Dr. Larry Scherwitz California

16. Dr. Paul Mckeigue England

17. Prof. Richard Heller Australia

18. Dr. Keith Ball England

19. Prof. Balarajan England

20. Dr. G.C. Sutton England

21. Dr. J.P.S. f'Jaruia U.S.A.

List of Indian Faculty ment of Community 
Medicine,

List of Indian Faculty (From Outside Christian Medical
Delhi) College,

Vellore.
1. Prof. P.K. Whai,

Director, 4. Prof. P.S. Bidwai,
Postgraduate Institute Head of the Depart
of Medical Education ment,
and Research, Deptt. of Cardiology,
Chandigarh-160 012.

Sanjay Gandhi P.G.I.
2. Prof. R.P. Sapru, 

Professor of
of Medical Science, 
Lucknow.

Cardlok>gy,
Dr. P.M. DalaiDeptt. of Cardiology, 5.

Chandigarh- 160 012. (Neuroepidemiologist)
3118 Municipal

3. Dr. Abraham Joseph, 
Head-of the Depart

Building No. 3, 
Flat-18 2nd Floor,
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6 .

7.

8 .

9.

10.

11 .

12.

Cloch Road, Hazi All, 
Bombay.

FEBRUARY 27. 1991 

13.

Prof. K.G. Balakrishnan.
Head of Department, 
Department of Cardiology,
Sri Chitrathirumat Institute of 
Medical Science,
Trivandrum.

Dr. R. Subramaniam,
Additional Professor of Cardiol
ogy.
Sri Chitrathirumal Institute of 
Medical Science.
Trivandrum.

Prof. I.S. Anand.
Additional Professor of Cardiol
ogy.
Post Graduate Institute of 
Medical Education & Research, 
Chandigarh.

Prof. S. Krishnaswamy.
Head of the Oeptt. of Cardiol
ogy,
Christiam Medical College, 
Vellore.

Prof. Suman Kinare,
Head of Deptt. of Pathology, 
KEM Hospital.
Bombay.

Prof. M.S. Valiathan, 
Director,
Srichitra Tirunal Institute for 
Medical
Sciences & T^hnology. 
Trivandrum-695 011.

Dr. Jaya Prakash Muliyil. 
Assoc. Prof. of Community 
Medicine,
Chiristian Medical College. 
Vellore- 632 002.

Prof. N.K. Ganguly.
Prof. of Experimental Medicine. 
Post Graduate Institute of 
Medical Education & Research. 
Chandigarh.

14. Dr. Ranjit Basu.
Director. (Research and 
Development)
Indian Institute of Bio-behavioral 
Science.
155A, Acharya Jagadish 
Chandra Bose Road.
Calcutta.

15. Dr. Kamaia Krishnaswamy. 
Deputy Director.
National Instiute of Nutrition. 
Hyderabad.

16. Dr. Gafoorunnisa.
National institute of Nutrition. 
Hyderabad.

17. Prof. George Cherian,
Former Head of Department of 
Cardiology.
Christian Medical College. 
Vellore.

18. Dr. Prakash C. Gupta,
Senior Research Scientist,
Tata Institute of Fundamental 
Research,
Homi Bhaba Road,
Bombay.

B. List o/f Indian Faculty from Delhi
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1. Prof. M.L. Bhatia, 
Director,
Escorts Heart Institute, 
New Okhia Road.

2. Prof. J.S. Beyaj,
Head, Deptt. of Medicine. 
A.I.I.M.S.
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4.

5.

6.

7.

8. 

9.

10.

11.

12.

13.

14.

Prof. N. Gopinath,
Director.
Sita Ram Bhartia Institute of 
Scientific Research,
New Meharauli Road, Institu
tional Area.

Prof. R. Tandon,
Head, Deptt. of Cardiology. 
AIIMS.

Prof. H.S. Wasir, 
Department of Cardiology, 
AIIMS.

Prof. M. Khalilullah, 
Director,
G.B. Pant Hospital.

Prof. S. C. Manchanda, 
Deptt. of Cardiology,
AIIMS.

Prof. S. Srivastava,
Deptt. of Cardiology,
AIIMS.

Prof. K.K. Talwar,
Deptt. of Cardiology,
AIIMS.

Prof. K.K. Sethi,
Deptt. of Cardology,
G.B. Pant Hospital.

Prof. D.S. Gambhir,
Deptt. of Cardiology,
G.B. Pant Hospital.

Dr. V.K. Bahl,
Assoc. Prof. of Cardiology, 
AIIMS.

Prof. G.D. Gupta,
Ram Tirath Hospital.

Prof. N.K. Mehra,

Deptt. of Anatomy,
AIIMS.

15. Brig. Chadha,
Sita Ram Bhartia Institute of 
Scientific Research,
New Meharauli Road, Institu
tional Area.

16. Dr. Vishva Dev,
Assist. Prof., Department of 
Cardiology,
AIIMS.

17., Mr. Tapas Roy,
Voluntary Health Association of 
India,
New Maharauli Road, Institu
tional Area.

18. Dr. K.S. Reddy,
Assoc. Prof. of Cardiology, 
AIIMS.

Proposal to Abolish Public Schools

884. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) the total number of Public Schools in 
Delhi at present;

(b) whether the Government propose to 
abolish Public School's with a view to provide 
equal opportunities of education both for the 
rich and the poor;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

TH E  MINISTER O F HUMAN RE
S O U R C E D EV ELO P M EN T (SHRI 
RAJMANGALPANDE); (a) The total number 
of Unaided recognised Private/Public 
Schools In Delhi is 430.
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(b) to (d). There is no proposal to 
abolish Public Schools which are private 
unaided schools. Their abolition would vio
late the provisions of Article 19 (1) (c), 19(1) 
(g), 30 (1) and 31 -A of the Ckinstitution.

insecticidal spray with appropriate 
insecticide.

Fortnightly surveillance for detection 
and treatment of cases.

Malaria Eradication

885. SHRIBHABANI SHANKAR HOTA: 
Will the fVlinister of HEALTH AND FAMILY 
WELFARE be pleased to steite;

(a) whether the incidence of Malaria 
has recently increased in the country;

(b)the States where incidence of malaria 
has been more pronounced during the last 
one year;

(c) whether Malaria is more fatal than 
any other disease;

(d) if so. the reasons therefor; and

(e) the steps Government propose to 
take to arrest the spread of this disease'^

THE DEPUTY MINISTER IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Yes.

(b) There has been increase in malaria 
incidence in Andhra Pradesh, Haryana, 
Assam, Himachal Pradesh, Jammu & 
Kashmir, Orissa, Tamil Nadu. Chandigarh. 
Delhi and Dadra & Nagar Haveli.

(c) No.

(d) Does not arise.

(e) The following specific steps are be
ing continued to Control/reduce Malaria;-

Selective judicious residual

Bio-environmental control methods 
through minor engineering modifica
tion in rural areas and anti-larva 
measures through chemicals and use 
of larvi-vorous fish and environmment 
management in urban areas.

Intensification of special inputs in 
highly malarious areas with empha
sis on personal protection measures, 
community involvement through 
health education etc.

Revamping of NTC

886. SHRI PRATAPRAO B. BHOSALE; 
Will the Minister of TEXTILES be pleased to 
state;

(a) whether the Government have 
announced a strategy to revamp the National 
Textile Corporation;

(b) if so. the details thereof; and

(c) to what extent the revamping of 
National Textiles Corporation will help in the 
revival of the closed NTC mills?

THE MINISTER OF TEXTILES AND 
MINISTER O F FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): (a) to (c). Improving the perfor
mance of Textile mills under N a t i o n a l  Textile 
Corporation is a continuous process. Some 
of the measures taken to revamp the NTC 
mills include shedding of uneconom ic ac
tivities. induction of modern technology for 
production of high priced yarn and cloth, 
proper utilisation of labour force, 
rationalisation of surplus labour force on 
voluntary basis etc.
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Central Assistance to Kerala for UGC  
Scheme

887. PROF. P.J. KURIEN: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether the Government of Kerala 
has approached the Union Government for 
the second instalment of assistance on ac
count of UGC scheme implementation;

(b) whether the Government of Kerala 
has forwarded to the Union Government the 
utilisation certificate of the first instalment;

(c) whether it has come to the notice of 
the Government that the first instalment has 
not been utilised properly;

(d) if so, the fact thereof and if not, the 
reasons therefor; and

(e) the steps being taken to ensure that 
the assistance given is utilised forthe purpose 
for which it is given?

THE M INISTER O F HUMAN R E
SOURCE D E V E LO P M E N T (SHRI 
RAJMANGAL PANDE); (a) to (e). For 
implementation of the Scheme of Revision 
of Pay Scales of University/College teachers 
and other measures for maintenance of 
standards in Higher Education, the Central 
G ove rnm e n t provides financial assistance 
to the State Governments to the extent of 
80% of the additional expenditure for the 
period from 1.1.86 to 31.3.1990. The Gov
ernment of Kerala had asked for a grant of 
Rs. 38.34 crores for meeting the additional 
expenditure for implementation of the 
S chem e. The Central Government has so 
far released an amount of Rs. 30.00 crores 
to the State Government in two instalments 
or the purpose. No instance of improper 
utilisation of the cibove assistance has been 

fought to the notice of the Central Gov
ernment. The balance amount will be re

leased after the State Government furnishes 
details of actual expenditure of the grants 
released by the Central Government for the 
implementation of the Scheme.

Maintenance of Lawns of Government 
Colonies

888. SHRI NANDLAL MEENA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether lawns in the Government 
residential colonies are being maintained 
properly;

(b) if not, the reasons therefor; and

(c) the steps taken or proposed to be 
taken by Government to improve their 
maintenance?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) to (c). It has been the endeavour of the 
Horticulture Department to improve stan
dards of maintenance through proper guid
ance and effective supervision. However, 
the success of these endeavours, to a large 
extent, depends upon the cooperation of the 
residents in preventing damage to the lawns 
and its misuse.

T.B. Patients
889. PROF. K.V. THOMAS: Will the 

Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the number of T.B. patients in the 
country as on January 1,1991;

(b) whether the number of T. B. patients 
is increasing;

(c) if so, the reasons therefor; and

(d) the steps taken/proposed to betaken 
for the effective control of T.B.?
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TH E DEPUTY MINISTER IN THE MIN
ISTRY O F HEALTH AND FAMILY WEL
FARE AND DEPUTY MINISTER IN THE 
MINISTRY O F INDUSTRY (SHRI DASAI 
CHOWDHARY): (a) Tuberculosis is not a 
notifiable disease, as such, the precise data 
regarding actual number of persons suffer
ing from tuberculosis is not available. On the 
basis of findings of the National Sample 
Survey conducted by Indian Council of 
Medical Research in 1955-58 and subse
quent limited surveys conducted in different 
parts of the country it is estimated that nearly 
1.5% of the total population is suffering from 
radiologically active T.B. disease of the lungs, 
of which nearly one-fourth i.e. 0.4% 
aresputum positive or infectious.

(b) and (c). There is no evidence that 
T.B. disease is increasing in the country from 
year to year. However, with the rise in 
population, the total number of T.B. patients 
are becoming more.

(d) To combat the problem of tuberculo
sis in the country, equipped and staffed 
District T.B. Centres to undertake T.B. case 
finding and treatment fadlities through all 
the existing Health and Medical Institutions 
located in the District are being established 
in every district of the country. So far a total 
number of 378 districts have been provided 
with District T.B. Centres. In addition, there 
are about 330 T.B. Clinics functioning in the 
country. To cater the needs of seriously ill 
T.B. patients about 47,000 T.B. beds are 
also available. As a preventive measure 
BCG vaccination is being given to children of 
age group 0-1 year as a part of Universal 
Programme of Immunisartion. The essential 
anti-TB drugs for proper and effective treat
ment of T.B. patients are being supplied to 
State run T.B. Centres and to the T.B. Clinics 
run by voluntary bodies under plan scheme 
as per pattern of assistance. To educate the 
mass about T.B. disease stress is being 
given on health education of the masses with

the help of TV  spots, radio spots advertise
ment in newspapers and by producing 
booklets and pamphlets.

Loan for Buying Ready Built Houses

890. SHRI GOPI NATH GAJAPATHI: 
WilltheMinisterof URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Central Government 
empk>yees are entitled to get loan for buying 
ready built houses anywhere in the country;

(b) whether are also altowed to buy 
ready built houses from the State Housing 
Boards;

(c) if so, whether the applications re
ferred to his Ministry for grant of k>ans to buy 
ready built houses from some State Housing 
Boards like Haryana and Orissa have been 
rejected; and

(d) if so, the reasons therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM SARAN):
(a) Yes, Sir.

(b) to (d ). House Buikling Advance is 
admissible for the purchase of ready-built 
houses by the State Housing Boards or 
others on cash down basis but not on hire- 
purchase basis. In respect of fiats built under 
Self-f inarKiing schemes of the State Housing 
Boards, the grant of House Building Advance 
is extended only after acceptance of certain 
standard terms and conditions by the State 
Housing Boards. The House BuikJing Ad
vance applbations for such flats have been 
accordingly dealt with.
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12.00 hrs.

RE. RESTORATION OF RECOGNITION 
TO  RAILWAY PROTECTION FORCE 

ASSOCIATION AND REINSTATEM ENT 
OF RAILWAY EMPLOYEES DISMISSED 

AFTER TH E STRIKE IN 1974

[English]

SHRI BASUDEB ACHARIA (Bankura): 
Where is the Railway Minister? The recogni
tion was given by the previous Government. 
The previous Government accorded the 
recognKion. But this Government has with
drawn it. (Interruptions)

At this stage. Sri Basudeb Acharia and 
some other hon. Members came and 

stood near the Table

MR. SPEAKER; I would like to tell the 
hon. Members that Shri Janeshwar Mishra 
has come and he is going to make a state
ment. Therefore, I would request them to go 
to their seat.

(Interruptions)

[English]

MR. SPEAKER; Order, please. Will you 
please go back to your seats? It doesn't look 
nice to disturb the proceedings. Please go 
back to your seats. The hon. Minister will 
make a statement.

(Interri^tions)

MR. SPEAKER: Please go back to your 
secrts.

(Interruptions)

MR. SPEAKER; I wouM request the 
hon. Members to go back to their seats.

(Interruptions)

[Translation]

MR. SPEAKER: I wouM request all the 
hon. Members once again to go back to their 
seats.

(Interruptions)

SHRI BASUD EB ACHARIA: Mr. 
Speaker, Sir, you call the Railway Minister 
right now. (Interruptions)

SHRIMATISUBHASHINIALI (Kanpur): 
Call the Railway Minister at once. (Interrup
tions)

MR. SPEAKER; I wouM request the 
non. Members...

(Interruptions)

(Interrtptions)

MR. SPEAKER: Please go back to your 
seats.

At this stage. Shri Basudeb Acharia and 
some other hon. Members went baci< to 

their seats

MR. SPEAKER: Please take your seats. 
Let us now hear Shri Janeshwar Mishra.

[Translation]

MR. SPEAKER: When I am on my legs, 
all of you may take your seats. Shastriji, you 
also take your seat.

(Interruptions)

MR. SPEAKER: ShriJaneshwarMishra,
I wouM request Shri Harish Rawat and Shri 
Kumaramangalam to please resume your 
seats.
At this stage Shri P. R. Kumaramangalam 
and some other hon. Members went back 

to their seats



575 Recognition to R.P.F. FEBRUARY 27. 1991
Association and Reinstatement

of Railway Employees 576

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, they knew it before
hand that the Railway Minister was going to 
make a statement and concede all the points 
today. Why then this drama in this House? 
{Interruptions)

MR. SPEAKER: What is the point of 
order in it? Please take your seat.

(Interruptions)

SHRI MADAN LAL KHURANA: If they 
really have any sympathy with the employ
ees, They should withdraw their support to 
the government. Why don’t they do so? 
(Interruptions)

SHRI RAJVEER SINGH (Aonia): They 
knew it well in advance that the hon. Minister 
is going to accept the demands of the em
ployees. (Interruptions)

SHRI MADAN LAL KHURANA: Per
haps all of them knew it, they might have 
been given some hint to this effect. How can 
the business of the House be transacted in 
this way?

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Nobody knows how many 
employees were retrenched.

SHRI MADAN LAL KHURANA: They 
knew everything beforehand as to what 
statement the hon. Minister was going to 
make. All the demands are being accepted. 
They had talks with the Railway Minister in 
the morning itself and they knew that he is 
going to make a statement in the House 
today.

PROF. VUAY KUMAR MALHOTRA: In 
the morning today, the people outside the 
House were saying that they were going to 
sit in the well of the House. Every thing was 
orchestrated. They had announced their plan 
in advance.

SHRI MADAN LAL KHURANA: Mr.
Speaker. Sir, this issue relates to the work
ers. When they knew in advance that their 
demands were going to be accepted, what 
was the need to stage this drama, why dkJ 
they stage dharna in the well of the House? 
(Interruptions) If they are really fed up with 
the government why are they supporting it. 
They should withdraw their support.

SHRI HARISH RAWAT (Almora): All 
this is happening with your connivance. (Inter
ruptions)

MR. SPEAKER: Please take your seat, 
Mr. Khurana.

(Interruptions)

SHRI MADAN LAL KHURANA; Mr. 
Speaker, Sir, they shoukJ withdraw support 
first because they knew it beforehand that 
their demands were going to be accepted. 
When that was the case, why are they creat
ing this uproar in the House? (Interruptions)

MR. SPEAKER; Please resume your 
seat Mr. Khurana.

(Interruptions)

THE MINISTER OF RAILWAYS (SHRI 
JANESHWAR MISHRA): Mr Speaker, Sir, 
the government has all along been consider
ing the demands of the employees sympa
thetically. Even before we joined the govern
ment, our approach has been to deal with the 
employees organisations sympathetically.

When Shri Madhu Dandavate and Shri 
George Fernandes were the incharge of this 
department, the union was not given recog
nition, but our approach has been to give 
sympathetic consideration to such demand, 
whenever they are based. Before we consid
ered this demand, we discussed it with tny 
predecessor Shri George Fernandes. Shri 
Kumaramangalam, all colleagues of our
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cabinet and the leaders sitting in the opposi
tion including Shri Khurana pressurised us. 
(Interruptions) All of them pressurised us. 
(Interruptions)

[English]

SHRI S O M N A TH  C H A T TE R JE E  
(Bolpur): We have been"<Jemanding for the 
recongnition of Railway Protection Force 
from the time of Congress regime. It was 
illegally withdrawn. (Interruptions)

[Translation]

SHRI JANESHWAR MISHRA: What I 
am saying is that earlier also the opposition 
leaders raised this demand and during the 
rule of the Congress Party, the Congress
man themselves raised the demand that the 
R.P.F. employees should be given the right 
to form association. That shows that both the 
opposition and the ruling party members 
pressurised forthis demand. When the R.P.F. 
Act was amended in 1985, the right to form 
an association of RPF was 
aierogated. (Interruptions)

MR. SPEAKER: Please sit down, Mr. 
Harish Rawat.

(Interruptions)

SHRI JANESHWAR MISHRA: In 1985, 
R P.F. was made an armed force and the 
point whether an armed force should be 
given the right to form an association was 
considered. It was in this context that their 
fight to form an association was withdrawn. 
The R.P.F. personnel challenged this Act in 
the Supreme Court and the case Is pending 
ijptill now. However, it is within the jurisdic
tion of the government to give them right to 
M association afresh under this Act.

ow that there is pressure from the House 
andthe House is Supreme it is the duty of the 

overnmentto respect the sentiments of the 
•̂ ouse. h was in this light that I had told Shri

Kumaramangalam at 10 O ’clock yesterday 
\haX...(Interruptions) Two-three days back, 
he had written a letter to you and the Prime 
Minister, a copy of which was also forwarded 
to me. In response to that letter, I had in
formed him that the government was consid
ering the demand and as such, there was no 
need to resort to sit in the well of the House. 
But Mr. Speaker, Sir, we cannot condemn 
the practice of resorting to sit in the well of the 
House because we ourselves were in the 
opposition and we used to resort to these 
tactics... (Interruptions)

SHRI MADANLAL KHURANA: We did 
not Indulge in such things.

SHRI JANESHWAR MISHRA: Mr. 
Khurana is even now trying to exercise pres
sure... (Interruptions) We had told them 
yesterday that since the matter was under 
consideration, they should not resort to this 
type of action tomorrow. Today I sent a 
message from office at about 10.45 a.m. 
saying that we all going to accept their 
demands In view of the objections raised by 
the R.P.F. Association to the provisions of 
the amendment to the Act. Had the old Act 
been Inforce we would have somehow 
brought them round, but the Act has since 
undergone a change and the situation too 
has changed a bit. It is now more than 7- 8 
years since the Act was amended, and the 
government has decided that they may be 
given the right to form Association. I do not 
feel there Is any need to create noisy scheme 
on this issue now... (Interruptions)

I feel that this matter should be dosed 
now. (Interruptions)

[Translation]

SHRI BASUDEB ACHARIA: Tell us 
about victimisation. (Interruptions)

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): What do you say about the people
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who have been dismissed Shri George 
Fernandes had announced here... {Inter
ruptions)

MR. SPEAKER: He is taken in by any 
pretext, this is not good.

[English]

SHRI SOMNATH CHATTERJEE; Natu
rally this is a very serious matter that we are 
agitating. Another decision of Mr. George 
Fernandes has been stayed on the plea of 
review. That is the reinstatement of the dis
missed railway empk>ye«s bekxiging to the 
kxso running staff urKler Rule 14(2) without 
any enquiry, without anything. We want this 
Govemme>it must announce here and now 
that they wouM be taken back to job as per 
the decision of Mr. George Fernandes. On 
the plea of review of the last few days' 
dectsk>ns. they cannot hoM up the reinstate
ment of these emptoyees. We want immedi
ate declaration of them. We have been 
demanding for this. Railway Minister, in his 
so called mini budget, dki r>ot refer to any
thing. Why does not he refer to the empkiy- 
ees questk>n? We have raised it so many 
times. {Intorwptions)

[Translation]

SHRIMATI SUBHASHiNI ALI: The 
Railway Minister had assured in Kanpur that 
the dismissed empbyees will be re-instated. 
{Interruptions)

[English]

MR. SPEAKER: Now, the Leader of 
Opposition.

[Translation]

SHRI L.K. ADVAN1 (New Delhi): Mr. 
Speaker, Sir, There are two aspects— one is

about the recognitk>n and the other is about 
the re-instalement of dismissed emptoyees. 
I feel that the anrmuncement made by the 
Hon’blo Minister just now that the Govern
ment is concerned about the welfare of 
empk>yees will be tested by the reply to the 
question raised by Shri Somnathji just rraw. 
So I wish the Minister to reply to both these 
questions. About recognition, he has already 
sakJ that it will be given but I wish the Minister 
to reply the main question raised by Som- 
nathp. I want that the employees shouU be 
re-instated. {\ntem^)tions)

[English]

SHRI SOMNATH CH ATTERJEE: A 
decision has already t>een taken by the 
former Railway Minister. {Interruptions)06er 
of reinstatement does not require any change 
in the law. {Interruptions)

MR. SPEAKER: He has understood that; 
the Minister knows that.

[Translation]

MR. SPEAKER: Please speak one by 
one so that the Hon’t>le Minister may follow 
you and reply to your questkxis.

{Interruptions)

[EngHsh]

SHRI P.R. KUMARAMANGALAM 
(Salem): Sir, you cannot allow the hon. 
Members to condemn me without hearing 
me. {Interruptions) Sir. he has been assuring 
that ‘he will grant', ‘he will grant; arxJ not that 
he has granted. It is nk:e to shed crocodile 
tears on the fkx>r of the House and say that 
we will grant recognition. But this matter has 
been pending with the hon. Minister for th« 
last three months; the Prime Minister has 
directed him; his colleague, the Finance 
Minister Shri Yashwant Sinha has r e q u e s t e d  

him; menrmrandum after m em orandum  has
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been given. Order was issued by the former 
Minister. But. in the name of review, till now. 
orders are not being issued. Legal excuses 
are being sought which don't exist. Under 
the Act. there is no change need be given. 
{Int^nvptions) Sir, but he is refusing that. 
{Intonvplions)

MR. SPEAKER: Mr. Kumaramangalam, 
he has understood your point.

(Intenuptions)

SHRi P R. KUMARAMANGALAM ; Sir. 
even on the question of reinstatement, the 
order exists; it is only a matter of passing it. 
{Interruptions)

MR. SPEAKER: Now, Shri George 
FemarKies.

{interruptions)

[Translation]

SHRI GEORGE FERNANDES (Muzaf- 
farpur): Mr. Speaker, Sir, Shri LaBtrishen 
Advani has raised two questions here artd 
has expected replies on them from the 
Government. One question is about the 
dismissed employees. Hundreds of employ
ees were dismissed durirtg the decade of 
1980-89 by the then Government under Rule 
14(2). The case was sent to the court where 
it was decided that dismissal of those em
ployees was illegal and they should be rein
stated. But the then Government refused to 
act upon that... {interruptions)

SHRI HARISH RAWAT(Almora): The 
leader of your party was a Minister in that 
Government. {Interruptions)

MR. SPEAKER: Mr. George, please 
give suggestions to solve this problem.

{interruptions)

SHRI K. M AN VEN D RA SINGH 
(Mathura): I would like to know from Shri 
George as to how many people he had re- 
empk>yed when he was the Railway Minis
ter. {interruptions)

SHRI GEORGE FERNANDES: This 
question was raised from all sides of this 
House, and I had said that in the case of the 
dismissed emptoyees... {interruptions)

Mr. Speaker, Sir, this question was 
raised last year at the time of presenting the 
Budget and I had stated that this question 
wouM be solved keeping in view all the 
aspects of the matter. We issued an order in 
this regard on 9th Septemt>er and the only 
reason for delay in this case was that the 
Railway Ministry informed us that the ques- 
tk>n related to persons who had been dis
missed ten years back; some of them have 
passed away and some have retired and 
some are about to retire. As such, it will take 
sometime to collect the information. When 3 
or 4 questkins were asked in the House, I 
had tokl that the information was being col
lected and the orders will be issued as soon 
as the information was received. Finally, 
when the information came to me, I saw that 
the people from Railway Board had given the 
information about one Railway only and when 
I saw that a particular system was being 
followed for finding out the number of....

MR. SPEAKER: What was the total 
num ber of such em ployees in the entire 
country?

SHRI GEORGE FERNANDES: About 
one thousand employees might have l>een 
involved. There was no question of the 
review of the orders of 9th September. We 
can understand that there is a need to review 
the diacfsions of the Govemment after you 
decided that the Government should resign, 
but the question of reviewing our decision of 
9th September should not have arisen and 
dismissed employees shouM have been re-
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instated immediately. Second question is of 
recognition. Now RPF only is being dis
cussed here. There are so many employee's 
association in the Railway which are not 
recognised and they are demanding recog
nition. We have issued a very clear order 
regarding giving recognition to the associa
tions. Regarding RPF also, we have stated 
that they should be given recognition without 
any condition but the order was issued at a 
time when the decision of wrthdrawal of the 
support to the Government had been final
ised. If the decision is to be reconsidered, it 
can be on the technicality aspect only and 
not on principles. I know that our friend and 
colleague for so many years, Shri Janesh- 
war Mishra will not have any difference over 
this issue so far as principles are concerned 
and he will take action on it. That is all I have 
to say. {Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: We 
want an announcement today here and now. 
{Interruptions) This was on 9th September. 
{Interruptions) There is no reason for with
holding it now. {Interruptions)

[Translation]

SHRI f^ADAN LAL KHURANA: What is 
the problem in implementing , if the matter 
has been decided on 9th September?

SHRIf^ATI SUBHASHINI ALI: The 
Hon’ble Minister had announced in Kanpur 
that all these Railway employees will be re
instated.

SHRI RAM VILAS PASWAN (Hajipur): 
Mr. Speaker, Sir, we have the right to speak, 
butthe anti-labour party, the Congress Party, 
who have dismissed those employee; have 
got no right to speak on this issue.

[English]

MR. SPEAKER: No cross-talk please.

( Translation]

Mr. Lodha, please be seated. Rawat 
Saheb, I am not denying the opportunity.

{Interruptions)

SHRI HARISH RAWAT; Mr. Speaker, 
Sir, Hon’ble Members from the other side 
have said many things. We, therefore, want 
to clarify the position... {Interruptions)

MR. SPEAKER: You will not be able to 
stop them.

{Interruptions)

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, the House has always been unanimous 
on these two issues. The dismissed employ
ees should be re-instated... {Interruptions)

MR. SPEAKER: Be seated, please.

{Interruptions)

SHRI GEORGE FERNANDES: We had 
reinstated the people dismissed by your 
Government... {Interruptions)

SHRI HARISH RAWAT : Mr. Speaker, 
Sir, the right of RPF Association may be 
restored. Regarding this, any tDody can see 
from the records that, myself and H on’bie 
Member Shri Kumaramangalam and many 
other Members had fought with our own 
Government on this issue.The fact is that... 
{Interruptions) ...

MR. SPEAKER; Shri Biplab Dasgupta, 
be seated please.

{Interruptions)
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SHRI R A JEN D R A  A G N IH O TR I 
(Jhansi): Mr. Speaker, Sir, I am on a point of 
order.

MR. SPEAKER: Rawat ji, please take 
your seat.

{Interruptions)

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker, Sir, when Hon’ble George Fernan
des was presenting the Railway Budget and 
an announcement was made about re-in
statement the people dismissed under Rule 
14(2), House was of the opinion that many of 
the people dismissed under Rule 14(2) might 
have died by now. When the people dis
missed under the black law are re-instated, 
they should be given the pensionary 
benefits... (Interruptions)...

MR. SPEAKER: Please be seated.

{Interruptions)

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker. Sir, the Hon’ble Minister should 
give them an assurance that they will be 
provided with other facilites also alongwlth 
pension... {Interruptions)

MR. SPEAKER: Please be seated. 
There is no point of order.

{Interruptions)

SHRI HARISH RAWAT: Mr. Speaker, 
the unfortunate aspect of the whole matter is 
that when we convinced the then Railway 
Minister in 1989, the bureaucracy tried to 
create many hurdles. After the change of the 
Government also, we tried to raise this matter 
in the House. I am happy that Hon’ble 
Members from CPM supported me and you 
yourself were sympathetic towards this is- 

{Interruptions)

SHRI MADAN LAL KHURANA: When

did you raise this matter?.., {Interruptions)

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, at that time the Hon’ble Members of the 
BJP were also sympathetic towards this 
issue... {Interruptions)

MR. SPEAKER: Mr. Khurana, you are 
being praised. {Interruptions)

SHRI HARISH RAWAT: I remember 
Shri Vijay Kumar Malhotra, it is possible that 
his name might give some uneasiness to 
Shri Madan Lai Khurana, but Shri Malhotra 
had supported me then.

They adopted an attitude of running 
with the hare and hunting with the hound in 
respect of all issues while supporting the 
then Government, but still they appreciated 
and supported our demand. Shri George 
Fernandes could not even consider this is
sue during his 10 months tenure as the 
Minister of Railways. When he felt that their 
Government was about to fall, he passed an 
order in the case. {Interruptions) The differ
ence between the Minister of Janata Dal 
Government and that of the Congress Gov
ernment has been that whereas the Con
gress Ministers were not able to decide.
( Interruptions).... as the elections were round 
the corner, Shri George Fernandes passed 
an order when their Government was about 
to fall. I am distressed to say that Hon. Shri 
Janeshwar Mishra has been giving the as
surance ail along that he was going to re
store the recognition, but it appears that the 
bureaucrats of his Ministry {Interruptions) 
withheld the decision till the last moment 
which compelled Shri Kumaramangalam to 
take recourse to this. Since the B.J.P. has 
termed it as State managed show, I would 
like to make it clear that the Hon. Minister 
had told us that there would be no pre
condition on the question of recognition, 
whereas the letter which he wrote did not 
make the position clear. Therefore we were 
forced to come to the well of the House and
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sit here to draw the attention of the entire 
House arKi the country to it. (btterruptions) 
We resorted to this thing to bring it to the 
notice of the Hon. Minister. I would request 
Shri George Fernandes and Shri Janeshwar 
Mishra {kttanuptions) to make it dear as to 
wturt they are going to do in this matter.

[EngttsHi

SHRI SOMNATH CHATTERJEE: There 
is a common demand from all sections of the 
House. I hope they would not try to provoke 
others. I am not going into what has hap
pened in the past. We want anoouncement 
with regard to the implementatnn of the 
decision here and now. {Intanuptions)

[ Translatiori\

PROF. MADHU DANDAVATE (Ra- 
japur): Sir, I wouW like to tell the Hon. Minis
ter of Railways that an atmosphere is being 
created which gives the impression that there 
is a difference of opinion in the House on the 
two issues. From my personal experierK». I 
can say that in such a situation hinderance 
wouM be created. My colleague has said 
that sometimes Government have to find 
solutkxi to these issues. If the fact that the 
House is divided on these two issues comes 
to the knowledge of the officials at the admin- 
istrartive level. I can say with certainty that a 
member of complications will tse c reated at 
the railway administration level. Therefore, 
without going into the history, we want to tell 
the Hon. Minister that the entire House is one 
on these t\yo issues. You may tell the Hon. 
Minister that he should take a decision taking 
into account the sense of the wfiole House 
and make an announcement about that here 
itself. That is all I want to say. {Interruptions)

SHRIMATIJ. JAMUNA(Rajahmundry): 
Mr. Speaker, Sir, -I want to raise a question 
relating to the Railway Ministry.(/nfomip(ibns)

Mr. Speaker. Sir. I had put a question to the 
Railway Minister regarding termination of 
railway workers services last year, answer to 
whch has rx̂ t so far been given to me. I 
wouM Ike to know the reasons for not taking 
any actkMi in the matter so far?... {Interrup
tions)

[EngSsh]

MR. SPEAKER: Let us hear the Minis
ter.

{kttemfjtiorts)

SHRI P.R. KUMARAMANGALAM: Sir, I 
request the Railway Minister to anrmunce 
without any pre-oonditk>n the grant of recog- 
nitk>n.... (Mtemptiorts)

[Trartslation]

SHRI BHOGENDRA JHA (Madhubani); 
Sir, two issues have cropped up and Shri 
DarKlavate was right when he said that tfie 
House was orte on these issues arfd there 
was no difference of opinion. Administrative 
hindrances do come, but if the Hon. Minister 
is in favour and I suppose he is-this is the 
opportune time... ( Interruptions)

The Hon. Minister shouM make an 
announcement to this effect right now. I 
would like to name the two former Railway 
Ministers in this regard. They are sitting in 
the opposition-one on this skJe and the other 
on that skJe. They ooukl not make announce
ment to this effect though they wanted to. 
Even when campaign for the Scheduled 
Castes and peaceful demonstrations had 
been going on, Mr. Yogi Paswan continues 
to be under suspension and has been re
moved from servk:e. However, the Hon.. 
Railway Minister has assured m e  in a letter 
that ho would consider his case. What I want 
to say is that the Hon. Minister should make 
an announcement to this effect right now and 
earn the goodwill.(/nferrtfpfions)
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SHRI BASU D EB ACHARIA; Mr. 
Speaksr. Sir, wa have b«en strugglino since 
1981 on the issue of reinstatonwnt at the 
personnel whose services were tMminated.

MR. SPEAKER; Achariaji. please avoid 
repetition arvJ be brief in your submission.

SHRI BASUDEB ACHARIA; I am not 
repeating. Mr. Speaker. Sir. ttw fact is that 
they had their recognition before 1987, but it 
was withdrawn folkming the amer>dment in 
the R.P.F. Act in 1987. Rather it was snatched 
in 1987. Our demand is not new. {Intenvp- 
Hons)

We had been demanding their reirv 
statement since 1981. You know that Loco 
Running Staff had launched an agitation in 
1973 on the question of their work. Attempts 
were made to frustrate the strike of 1981 too 
and the workers were dismissed. We have 
been fighting for their cause since tften and 
this issue was raised in the House not once 
but a number of times. Today this House 
also came to krK>w of it Whenever we ap
proached the Hon. Minister of Railways Shri 
Janeshwar Mishra. he used to tell us that the 
Prime Minister had since rescinded the 
decision. But as per our information, Shri 
George Fernandes had passed an order to 
this effect on 8th September. He had issued 
a statement on 22th Octot>er giving the de
tails of the steps being taken the case of 
those who were killed during agKation and 
also those who were dismissed. This House 
is unanimous on the questk>n of reinstate
ment of dismissed employees. We want 
their reinstatement All parties have demand 
*nlh new vok» the immediate reinstatement 
of the railway empk>yees who were dis
missed in 1981 under Section 14(2) of the 
R-P.F.Act. We want an assurance from the 
Railway Minister. He should give us an 
^surance that the order issued by the 

vemment woukJ be implemented imme- 
*®tely and rx> hindrance woukf be aJ towed to 

®*>me in its way. in case ariy hindrance

comes in the way, the same sfiouM be 
removed. The empk>yees wouM be rein
stated and the recognitkan of their assoda- 
tkm wouM be restored.

SHRI JANESHW AR MISHRA; Mr. 
Speaker, Sir, I have already apprised the 
House about the decisnn taken by the 
Government in regard to the R.P.F. Associa
tion. With regard to the empk>yaes who were 
dismissed during the last agitation, my prede
cessor Shri George Fernandes has saM that 
during his tenure as the Minister of Railways, 
he had passed an order revoking their dis
missal. He had placed this matter before the 
cabinet also and the cabinet in turn approved 
the matter. However the date on whk;h the 
cabinet gave its approval happened to be the 
date on which that Government fell. There
fore, the President had issued an order to 
review all such decisions. It was in this light 
that the then Prime Minister, Shri V.P Singh 
had rescinded that decision of the cabinet. 
When we asked the offkaals as to why this 
order was not implemented, they replied that 
the B.J.P. had withdrawn its support to the 
Government on the day when this matter 
was approved t>y the cabinet thereby reduc
ing the Govemment to the state of nonen
tity... (Interruptfons) It wouM be very difficult 
to accept all the demands of the employees 
in the name of R.P.F. When the interim 
Railway Budget comes for discusson, these 
demands are going to be raised... (Interrup
tions) Should not we leave some demands 
for discussk>n on that day?... (Interrup
tions)... Therefore, I think that the demands 
be considered on the 5th of march when the 
Railway Budget is taken up for discussion. 
(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: This 
14/2 Act shoukJ not be equated with other 
cases. We want a clear and categorical 
announcement. We want a categorical an- 
noufK;ement today.
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SHRIBASUDEB ACHARIA: WE W ANT 
TODAY AND JU S T  now. {interruptions)

At this stage Dr. Bipiab Dasgupta and 
some other hon. Members came and 

stood on the floor near the table

MR. SPEAKER: Order please. May I 
request the Leaders of all parties to per
suade the Members to go to their seats.

SHRI ANIL BASU (Arambagh): You 
prevail upon the Railway Minister.

(Interruptions)

MR. SPEAKER: You all please go to 
your seats.

(interruptions)

SHRI L.K. ADVANI: The Government 
has withdrawn the facility and it has not 
stood the test of the time. As the Govern
ment is not accepting the unanimous de
mand of the House, we stage walk out in 
protest

12.58 hrs.

At this stage. Shri L.K. Advani and some
other hon. Members left the House

MR. SPEAKER: Shri Janeshwar wants 
to say something. Please listen to him. You 
all please resume your seats. Bipiab Babu, 
Prakashji you all please go to your seat.

(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: I 
would like to know what is the difficulty of the 
Government. (Interruptions)

MR. SPEAKER: Will you all please goto 
your seats? Bipiab Babu, take your seat

please...please go to your seats.

Dr. Bipiab Das Gupta and some other hon.
Members then went back to their seats

SHRI SOMNATH CHATTERJEE: I 
would like to know from this Government: Is 
the Railway Minister not responding favoura
bly, because he has not got the clearance 
from the Congress?

13.00 hrs.

I would like to know this. He has shown 
his concern. He was saying that the Govern
ment was concerned for the workers. He has 
admitted that the decision was taken by Shri 
George Fernandes. He stated that techni
cally because it fell in the period after the 
withdrawal of support of BJP the decision 
could not be implemented. Now, what is the 
difficulty? Three months have elapsed. He 
has not referred to any difficulty.

MR.
things.

SPEAKER: He knows all these

SHRI SOMNATH CHATTERJEE: We 
supported him because we had a lw a ys  taken 
up the demands of the RPF association. 
When Mr. Kumaramangalam told us, I said, 
“I will support you." I wrote to the Prime 
Minister on this issue also. I did not want him 
to go on a hunger strike. Now, he has shown 
a gesture. Now what is going to happen 
today? It is a question of the future of lives of 
so many people. (Interruptions) I would like 
to know whether this Government can act 
independently, on its own. Has it got a mind 
of its own? Or do they have to get clearance 
from the Congress (I)? Will they act only 
when their permission comes? I would like to 
know this. We want an announcement of the 
decision here and now. (interruptions)

MR. SPEAKER: Order, please.

PROF. MADHU DANDAVATE: Even if
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they want clearance they have already got 
their clearance.

SHRI JANESHW AR MISHRA: Mr. 
Speaker, Sir, this House and Parliamentary 
democracy are the means to solve the prob
lems of the country through meaningful dia
logue. The members of opposition are level
ling charges against us that we are working 
under the pressure of congress but it is not 
true. While doing so they are pressurising 
us. What will be the decision of Government 
in this matter? Pressure, whether it is by the 
oppositk>n or by the ruling party is exerted to 
find the solution. The Government had to 
take a decision in the matter of RPF because 
it was pending for a long time. We never said 
that it is not being considered or it will not be 
agreed to.

SHRIMATISUBHASHINI ALI: You had 
made an announcement in Kanpur after 
becoming Minister... {Intenuptions)

MR. SPEAKER: Subhashiniji please 
allow the Minister to speak.

SHRIJANESHWAR MISHRA: We have 
to discuss in detail all the intricacies that may 
come in the way of solving a problem. It is 
true that the attitude of the bureaucracy is 
well known but they too have their limita
tions. They have their own style of function
ing and understanding. To impose some
thing on them or reject their recommenda
tions would not be good particularly, in re
spect of a giant organisation like Railways. 
We members of this House cannot run it on 
our own. We will have to take their help... 
(Intenuptions) If a Minister or a government 
thinks that the Railways in the country is 
running at their order, it is wrong. (Interrup
tions)

[English]

PROF. MADHU. DANDAVATE: Mr. 
peaker, just to remind our Railway Minister

I may tell him that I know that technical 
difficulties do come and could quote my 
experience; he can benefit from 
il.(lnterruptions) I am going to say some
thing which will support him. Unfortunately 
as soon as we utter your name you feel that 
we are condemning you. Why do you have a 
guilty conscience? I am only supporting what 
Mr. Kumaramangalam has said.

PROF. P. H. KURIEN: What about past 
history?

PROF. MADHU DANDAVATE: Yes. 
yes, past history and geography, we know 
everything.

On the 25th I took over the charge as 
Railway Minister and on the 27th I presented 
an interim Budget, and I wanted to share with 
this House that at that time when I consulted 
the officers and the bureaucrats most of 
them were of the opinion that after the altera
tions I was making in the speech while an
nouncing in Parliament, thousands of work
ers who were retrenched in 1974 would be 
taken back within six weeks’ time, at the 
same place.

All of those who have been dismissed 
on account of victimisation 1974 strike, all of 
them will be taken back within six weeks. 
When bureaucracy came to know that the 
Minister is interested in taking them back 
within six weeks, they completed the opera
tion before that. I must say that all the sec
tions of this House, Congress non- Con
gress and all of them, accepted that. I do not 
want to make any allegation. Even those had 
opposed the strike, in the House said, “we 
welcome the decision of the Railway Minis
ter to take thousands of people back." We 
ended their break in service. All increments 
were continued. No break in service was 
allowed. Therefore, you can consult, but let 
the decision be yours. If you rely only on 
consultattons. I will tell you that they will sit on 
your head. You have seen the entire unani-
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[Prof. Madhu Dandavate]

mous feeling of the House. Whatever may 
have happened in the past, I do concede that 
every Member of the Congress Party today 
also stand by what Mr. Kumaramangalam 
and Mr. Basudeb Acharia say, there is no 
difference here, t have not the least doubt 
that even Members of the Janata Dal (S) are 
not opposed to this demand. Taking advan
tage of this unanimous view of this House, 
please do not go by the technicalities, assure 
that in a prescribed time you will take the 
decisk>n and anrraunce it in the House.

[Translation]

SHRI JANESHW AR MISHRA: Mr. 
Speaker Sir, I was saying that ultimately the 
responsibility of runnirig the railways is that 
of the railway officials. We think that... ( Inter- 
njptions) I may think that I hold key position 
in the Govemment like that of the Railway 
Minister, but that does not mean that I am not 
aware of the trials ar>d turbulatk>ns of those 
people . I respect the sentiments expressed 
by the House in this regard but I have to 
discuss it. {\ntemjptions)

SHRI SOMNATH CHATTERJEE: With 
whom would you hoW discussion? (Interrup
tions)

SHRI JANESHW AR MISHRA: Mr. 
Speaker Sir, I have said earlier that when we 
do not associate ourselves with labour 
movement.... (Interruptions)

SHRIMATI SUBHASHINI ALI: Please 
first you take your decision, then hold discus
sion. (tntem^ytions)

SHRI JANESHWAR MISHRA: Earlier 
they used to fight even if their demarKi was 
met. Now when one of the demands have 
been met. we are discussing in the House 
the other demand. Earlier the work was done 
according to the agitation. I have merely saki

that please leave something to be announcad 
on Sth when we are going to present the 
interim Railway Budget. We canrtotdisckase 
everything today itself. (Interruptions)

[English]

S H R I S O M N A TH  C H A T T E R J E E  
(Bolpur): Mr. Speaker. Sir, we are giving 
notk» that if on the Sth a favourat>le decision 
is not made, we shall again take up the 
matter. I hope that atleast you will be able to 
persuade them to say, yes.... (Interruptions)

SHRI HANNAN MOLLAH(Uluberia): Mr. 
Speaker. Sir, hundreds of people from 
Manipur have come and sat on a dharna at 
the Boat Club for the incluskin of Manipuri 
language in the Eighth Schedule... (Inter
ruptions)

[ Translation]

SHRI S H O P A T SINGH
MAKKASAR(Bikaner); Mr. Speaker, Sir, 
please allow us also to speak about the 
problems of farmers. (Interruptions)

[EngHsh]

PROF. MADHU DANDAVATE (Ra- 
Japur): Mr. Speaker, Sir, I had given a notica 
to you. No doubt you have sent a message 
that during the Question Hour, the question 
of tapping the telephone was already replied 
by the Prime Minister. But I want to remind 
you that on 6.4.1990, in this very House the 
issue of telephone tapping was raised. I 
congratulate Mr. Sathe and others. They 
also vigorously raised this issue. They in
sisted that the inquiry has to be conducted. 
OBI inquiry was announced. The Ministet 
assured about it. Prof. Ranga was a Member 
of the Cortstituent Assembly. I checked the 
okJ records. When the CBI question came on 
3rd March 1965. Prof. Ranga. Memberofthe
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Lok Sabha then demanded that if the Gov
ernment is not coming fonward with the CBI 
Report, in that case Mr. H. V.Kamath should 
be allowed to lay it on the Table of the 
House. I once again repeat the demand that 
the Prime Minister should lay the CBI Report 
on the Tat>le of the House. Excerpts are 
coming. We are reading them in the press. 
But, we, the Members, are not getting the full 
report. I am told that Shri Saifuddin has 
alresKly given a notice that he should be 
allowed to lay the report on the Table of the 
House. So I would only want to suggest that 
his plea should be accepted. There are a 
number of Speakers who have given the 
ruling. And I quote the final ruling which was 
quoted by almost all. tt arose out of Feroze 
Gandhi raising the question of Mundra cor
ruption case. At that time Shri Anantasay- 
anam Aiyangar said that 1olk>wing the pro
cedure of the court also, my ruling is that so 
long as any Member of the House is willing 
to take full responsibility for the authenticity 
of any secret report I will allow him to lay it on 
the Table of the House even if it is Ixought by 
stealth.'Therefore, I request that if the Prime 
Minister is not prepared to lay it on the Table 
of the House, any Member of the House who 
takes the full responsibility for the authentic
ity of it, should be allowed to do so.

SHRI SAIFUDDIN CH O UDHUR Y 
(Katwa): I have given a notk:e. And I also 
gave a true copy of the original CBI Report.
I will be duly authentk;ating the CBI Report. 
So I may be allowed to lay it on the Table of 
the House.* (Placed in Library. See No LT—  
2300/91)

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, either allow him or 
^ k  the Government to lay it on the Table of 
the House. (Intenuptions)

MR. SPEAKER: Why are you standing. 
Please Sit down.

[English]

SHRI GUMAN MAL LODHA (Pali): Once 
a Member gets it and he authenticates it, 
there is no secrecy left in that... {Intenup- 
tions)

MR. SPEAKER: It is under my consid
eration.

SHRI GUMAN MAL LODHA; Why not 
allow him to lay it now?

MR. SPEAKER: Not now; not at the 
moment.

SHRI SAIFUDDIN CHOUDHURY: I 
have given due notice... {Inten-uptions)

PROF. MADHU DANDAVATE: Do you 
want me to read the ruling of the Speaker?

MR. SPEAKER: I know that.

SHRI SAIFUDDIN CHOUDHURY: Can 
I lay it now?... {Inteni^tions)

MR. SPEAKER:You can hand it over to 
us and I will consider it.

SHRI SAIFUDDIN CHOUDHURY: Can 
I not lay it now?... {Interruptions)

MR. SPEAKER: That is under my con- 
skieration.

[ Translation]

SHRI MADAN LAL KHURANA: When 
the copy is with the reporters and everybody 
knows about it what more is to be conskJ- 
ered.

Later on Treated as laid on tlie Table of the House. (See Bulletin Part II No. 1247 dt. 12.3.91).
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SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I fail to understand what is 
there to constder.(Interruptions)

MR. SPEAKER: You are not able to 
understand it. I have to consider it and that is 
why I have said it is under my consideration. 
Please sit down.

(Interruptions)

[English]

SHRI CHITTA BASU (Barasat); I am on 
a point of order. Please look at rule 369.

MR. SPEAKER: If you are raising a 
point of order on my ruling, I have told Mr. 
Saifuddin and Prof. Madhu Dandavatethat it 
is under my consideration.

(Interruptions)

[Translation]

MR. SPEAKER: All of you be seated, 
please. Shastriji, be seated, please. I have 
called Subhashiniji.

(Interruptions)

MR. SPEAKER: Please be seated. I 
have not called you. Shastriji, I will call you 
afterwards.

(Interruptions)'

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Speaker, Sir, I am saying that 
the Members whom you have declared as 
disqualified... (Interruptions)

MR. SPEAKER: Mr. Shastri, you are 
going on speaking without my permission. I 
am not allowing you to speak. Please take 
your seat.

(Interruptions)

SHRI YAMUNA PRASAD SHASTRI: I 
will sit down, but please listen to me.

MR. SPEAKER: Yes, be seated please. 

(\nterruptions)

[English]

SHRIMATISUBHASHINIALI (Kanpur): 
Mr. Speaker, Sir, I would like to raise a 
question regarding the great impropriety 
committed by the British High Commission 
in New Delhi. As you know, mostly all over 
the world, the media is being doctored to 
present the point of view of the USA and the 
U.K. as regards the Gulf war. But a few 
newspapers and a few journalists in this 
country have exhibited the courage to dis
cuss the real war aims of the imperialist 
countries. In this context. I would say that the 
Deputy High Commissioner of the British 
High Commission, Mr. Fowler, has commit
ted a great impropriety. If the British Govern
ment wanted to make its own views known 
on any subject it has the liberty to do so by 
sending its views to a particular newspaper 
and it has the right to have them published. 
But for an official of the High Commission to 
directly write to a journalist of this country, 
whose views he does not happen to share, 
and to address him in the most viceregal 
terms, bringing back memories of the colo
nial aera, beating him and browbeating him, 
telling him what his job is, telling him how 
much the imperialists respect international 
boundaries, telling an Indian journalist what 
is good for this country, what will be good for 
the future of this country, this kind of interfer
ence and this kind of browbeating simply 
cannot be tolerated. I would demand from 
this Government that they ask for Mr. Fowler s 
recall from the High Commission for the 
offensive letter that he has written to Mr. 
Proful Bidwai, a leading journalist of the 
Times of India which is one of the few Papers 
that has exposed the world, not only of these 
imperialists but also of this bootlicking Gov
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ernment that insisted on refuelling U.S. mili
tary planes. It was this Paper that carried the 
story for the first time. I would like to say that 
the post-war scenario is a frightening sce
nario for all Third World countries... {Inter
ruptions). Please. Mr. Speaker, Sir, this is a 
very important question. The post-war sce
nario is a frightening scenario for all Third 
World countries. In 1947, when we were 
much weaker than what we are today, when 
the international situation was more influ
enced by imperialism, at that time all sec
tions of this country stood up in the fight 
against imperialism and refused to t̂ e cowed- 
down by them. Today, a new scenario is 
emerging where America and the rest of the 
imperialist force wants to impose its own 
world view on all of us. Unfortunately, there 
are enough hucksters running this country in 
collusion with other hucksters who are will
ing to sell this country, our prestige and our 
self-respect. Therefore, to protect our na
tional self-respect. I would demand that the 
Government immediately ask the British 
Government to recall Mr. Fowler and make it 
clear that we will not tolerate this kind of 
interference with our Press.

SHRI SOMNATH CHATTERJEE: Sir, 
this is an insult to our country. How can an 
ordinary officer of the British High Commis
sion direct like this?... {Interruptions)

MR. SPEAKER: Yes, Mr. M.J. Akbar...

{Interruptions)

[Translation]

SHRI KAPIL DEV SHASTRI; I am on a 
^int of order. I have no objection if any 
Member of the British High Commission has 
uttered any insulting remark to any 
correspondent... ( Interruptions) My objection 
® at she is calling this Government as the 
^othcker of the British Government... {Inter- 
ruptions)

SHRI K. M ANVENDRA SINGH 
(Mathura); These words may be expunged 
from the record. They have called the Gov
ernment as boot-lickerof the British Govern
ment, we highly object to this. (Interruptions)

MR. SPEAKER: Please take your seat.

{Interruptions)

[English]

SHRI JAN ARD HANA PO O JARY 
(Mangalore): Sir, I am on a point of order. 
{Interruptions)

MR. SPEAKER: Are you on a point of 
order?

SHRI JANARDHANA POOJARY: Yes,
I am on a point of order. My point is, Subhash- 
iniji, the hon. Member of this House, has 
raised an important issue. I share her views 
at̂ out all the remarks she has made against 
the Deputy High Commissioner. I do not 
want to go against it. I share her views. 
Now, my objection is that the Government of 
India is not only the Government of the 
Janata Dal (S), but it is the national govern
ment. {Interruptions) The Government of 
India is the Government of the people of this 
country. {Interruptions)

MR. SPEAKER; I have allowed Mr. 
Janardhana Poojary to make his point.

{Interruptions)

SHRI JANARDHANA POOJARY: 
Please hear me. To say that the Government 
is a government which is boot- licking the 
foreign government, I strongly object to It. It 
is an unparliamentary word. It is a statement 
against the patriotism of every Indian. So I 
strongly object to that. It should be expunged 
from the record. {Interruptions) Sir, I request 
you to expunge it. {Interruptions)
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MR. SPEAKER; If anything is unparlia
mentary, I will look into K.

{Interruptions)

SHRI M.J. AKBAR (Kishanganj); Sir. 
perhaps you can ©nd the controversy about 
licking by saying that boots are not the only 
portion of the anatomy which are licked.

SHRIMATISUBHASHIN! ALt; Boots are 
not part of the anatomy. {Interruptions)

SHRI M. J. AKBAR; But there was a 
decision previous to that which Mrs. Subhash- 
ini Ali might want to consider and that is the 
open and unprecedented use of the air cor
ridor which was allowed by the V.P. Singh 
Government. It is there the subservience to 
the vested interests had started and the 
country was betrayed. {Interruptions)

[Translation]

MR. SPEAKER; You were talking about 
the letter. How did you jump on this topk: 
from the letter.

{Interruptions)

[English]

SHRI M.J. AKBAR; Today, the British 
diplomats display the arrogance to use ex
tremely intemperate language and I person
ally have no doubt that Mr. Proful Bidwai is 
not going to be browbeaten or indeed any 
newspaper is going to browbeaten by a 
dipk>mat’s letter. This letter, by itself, is only 
an exercise in intemperance and an exer
cise of gratuitous insult which we can ignore. 
But what we cannot ignore is the arrogance 
that is inbuilt into the letter; what we cannot 
ignore is the arrogance which is born out of 
a perception of power by the West and by the 
forces which today are displaying this arro
gance r»t only with Indian journalism, but on 
the grourKi in the Gutf. Today's news itself

aibout war is a classic example of imperial 
arrogance which we as a nation, across all 
the sections of the House cannot afford to 
ignore. When we look at the fact as to what 
is happening on the ground, what more can 
Saddam Hussein do? We have all agreed 
that the invasion of Kuwait was wrong. He 
has accepted that if there was a mistake, it 
has been corrected; his troops are going 
back and yet the arrogance of imperial power 
will not stop the war that it launched for 
reasons which were far beyond the mandate 
of the UN. {Interruptions)

[Translation]

MR SPEAKER; Now you please con 
elude. A number of Members are raising 
their hands.

{Interruptions)

[Eriglish]

SHRI M.J- AKBAR; The reason why we 
should be careful is because I fear that 
have entered an age where the Westem 
alliance is going to p>ck and choose those 
United Nations Security Council Resolutions 
that it wants to pursue. {Interruptions)

SHRI PAUL R. MANTOSH (Nominated 
Angk>*lrdian); Mr. Speaker, Sir. we a re  talk-
ing of the letter, but he is talking atjout the 
international situation. Let him speak about 
the letter whk:h Mr. Subhashini Ali has re
ferred to and not on the Gulf situatk>n. Please 
confine him.

MR. SPEAKER: I have permitted him 
He will conclude soon. You cannot dictate a 
Member. Please sit down.

{Interri^tions)

SHRI M. J. AKBAR; Sir, I would quo‘« 
from the letter if you like.
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SHRI M.J. AKBAR: Sir, what I want to 
draw your attention is the fact that the doors 
of invasion have been opened not only in 
Iraq, but they have been opened all over the 
world and if we do rmt understand what it 
means, if we do not realise as to how to 
protect ourselves, then tomorrow Kashmir is 
going to be vulnerable, tomorrow Punjab is 
going to be vulnerable. The House should 
note the fact of Mr. Simranjit Singh Mann's 
offer on the Gulf; these are linkages which 
are t>eing established between the people of 
Punjab and the Western 
forces. (Interroptions)

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): Mr. Speaker. Sir. I am on a point 
of order.

[Translation]

MR. SPEAKER: Mr. Akbar. please lis
ten to his point of order first. You please sit 
down at the moment.

SHRI SHOPAT SINGH MAKKASAR: 
Mr. Speaker, Sir, if somebody wants to speak 
in Hindi, he is not alk>wed to do so and if 
someone sp>eaks in English, he is alk>wed to 
speak. Onterniptions)

MR. SPEAKER: It is not point of order.

{Intemifxtions)

SHRI SHOPAT SINGH MAKKASAR: 
Mr. Speaker, Sir, this sort of things are going 
on in the House. If a person wants to express 
fimseW in his mother-tongue, he is not per
mitted by you to do so, whereas the rest of 
► * P®ople who speak good English, are 
a towed to speak without any consideratk>n 
|o» their behaviour.

Mr . S P E A I^ R ;  Please take your seat.

SHRI M. J. AKBAR: Sir, I also feel that 
this is an opportunity to remind the House of 
the sentiments expressed by Shri Jyoti Basu 
in the West Bengal Assembly. We welcome 
the sentiments expressed by him. We wel
come the analysis that is expressed there. 
We feel that a common concern for national 
security can be arrived at on those lines.

[Translation]

SHRI SHOPAT SINGH MAKKASAR: 
Mr. Speaker, Sir, it is misfortune of the coun
try that the crops of lakhs of farmers of this 
country have been destroyed by the hail
storm during the last week. We the represen
tatives of the agriculturists are sitting in the 
House and we have been elected by them, 
we talk so loud atx>ut the agriculturists, but I 
am sorry that during the last hailstorm...

MR. SPEAKER: Please be brief.

SHRI SHOPAT SINGH MAKKASAR: 
There has k>een terrible destruction in Punjab, 
Haryana, Himachal Pradesh, Jammu and 
Kashmir and my state, Rajasthan. This is the 
harvest season of Rabi crop £ind the farmers 
have put in their hard labour and fertilizers 
etc. they have protected their crops with the 
help of insecticides and pesticides and they 
have almost sacrificed their entire house- 
hoM on it. I have just visited the recent 
hailstorm affected area. I am getting tele
grams from the people of that area. The 
peasants of that area due to the shock of this 
loss, have become mad and most of them 
have been admitted to the hospitals, I regret 
to say that our Deputy Prime Minister went to 
Haryana and Punjab and announced that 
the farmers will be given relief and will ^  
given compensatfon I would like to point out 
paid that we have so many representative, 
we have the Honourable Deputy Prime 
Minister, who is Agriculture Minister also and 
represents Rajasthan; but I feel sorry that l»e
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could remember only Haryana and Punjab 
and the agriculturists of these places. He is 
the Agriculture Minister of the Government 
of India and not a Minister of any particular 
State. So he should think of the ruined peas
ants of Rajasthan also and he should make 
an announcement in this Hduse for giving 
relief to the farmers of Rajasthan. Equal 
norms should be adopted for the whole of the 
country in this respect, whether it may be 
Punjab or Haryana or some other State. I am 
sorry to state that you are giving compensa
tion to Punjab because of terrorists’ fear and 
to Haryana because of your own Govt, is in 
that State. But what abut the remaining people 
of the country. Have they committed any 
crime?

MR. SPEAKER: Please conclude.

SHRI SHOPAT SINGH MAKKASAR; I 
am concluding. Hours are wasted on such 
questions as have.no meaning. Mr. Speaker,
I would like to tell you one thing.

MR. SPEAKER: Please conclude now. 
Say the final words now.

SHRI SHOPAT SINGH MAKKASAR: 
Sir, after all who will look after the interests of 
the crores of agriculturists of this country? 
The Agriculture Minister and the Deputy 
Prime Minister does not t>other about these 
people. Who will take cdve of those remain
ing areas which have been ruined equally 
due to the hailstorms...

MR. SPEAKER: You are repeating the 
statements.

SHRI SHOPAT SINGH MAKKASAR: I 
seek your protection. Please convey the 
words of those peeisants to this Govern
ment, and to the Agriculture Minister and

direct him to make an announcement hereto 
that effect. (Inten-uptions)

[Translation]

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, Sir, before you,
I... {Interruptions)

[English]

PROF. P.J. KURIEN: I would only sub
mit that if the zero hour is continuing like this, 
you please allow lunch break at least. This is 
very unkind.

MR. SPEAKER: Shri Dinesh Singh

SHRI DINESH SINGH (Pratapgarh): 
The difficulty is that, because of the voting, 
we have all to be here. There is a very 
important issue. Now, we do not know when 
this is to be taken up. There was never a 
voting between 1.00 PM and 3.00 PM. This 
was the practice in the House. Even if the 
next issue is taken up, it can be voted only 
after 3.00 PM.

[ Translation]

MR. SPEAKER: We will come to it after 
ten minutes.

PROF. VUAYKUMAR MALHOTRA: Mr. 
Speaker, Sir, my submission is that the 
Government have revised electricity rates irf 
Delhi which would fetch revenue of Rs. 350 
crore. 166 percent increase has been made 
in the domestic electricity charges. 68 per 
cent in non-domestic, 66 per cent in indus
trial and 33 percent in agricultural electricity. 
The total revenue earned by DESU comes to 
about 600 crore rupee while present revision 
in electricity charges would fetch 350 crors 
rupees. It has burdened each family in Delhi 
with five thousand rupees per annum. In 
Delhi power facility is provided to half of the 
population and the rest are deprived of it-



609 Recognition to R.P.F. PHALGUNA 8. 1912 {SAKA)
Association and Reinstatement

of Railway Employees 610

About 15 lakh jhuggi and jhopari dwellers 
and khokha owners and iinauthorised colo
nies do not get regular power supply. Inspec
tors get their palms greased and allow power 
theft to take place, whereas this money 

, should go to the Corporation. The Govern
ment are increasing the tax and electricity 
charges to extract the money from people. 
Since the time the Congress party lent their 
support to the present Government. An 
additional burden of Rs 350 crores has been 
put on Delhi. I think it will cause loss to 
people, industries will also be ruined. I would 
like the Governement to withdraw it, rather 
they should check the practice of power 
theft. Only then this amount can go to the 
Public exchequer.

[English]

MR. SPEAKER; Shri Pallam Raju to 
speak.

SHRI M. M. PALLAM RAJU (Kakinada): 
Mr. Speaker, Sir, ever since this Session 
began, I have been trying to raise a very 
important issue. I am sure the whole House 
will be equally concerned about it. But, unfor
tunately the real issue seems to be losing its 
eminence.

The issue is the apparent shortage of 
diesel oil and LPG cylinders because of 
which much public inconvenience is being 
caused. Long queues of vehicles, primarily 
transportation lorries and agricultural trac
tors, are being seen everywhere all over the 
country.

What is not clear is whether really there 
j 's a shortage or whether this apparent short- 
I 3ge is being created due to hoarding.

I want the Government to come out with 
3 statement assuring the nation that there is 
really no shortage. But if there is a shortage, 
want the agricultural sector to be spared.

13.39 hrs.

[MR. DEPUTY SPEAKER in the Chaii]

MR. DEPUTYSPEAKER: Mr. Ram Naik 
to speak.

SHRI RAM NAIK (Bombay North): I 
have given a breach of privilege motion 
against the Prime Minister. Are you asking 
me to speak on that issue or, are you asking 
me to speak on the issue of shortage of 
edible oil in Maharashtra for which I have 
given a notice?

MR. DEPUTY SPEAKER; This is not on 
the agenda. As far as the privilege issue is 
concerned, you will have to get the consent.

[Translation]

SHRI RAM NAIK: Sir, in Maharashtra 
and particularly in Bombay edible oil has not 
been available for the last several months. 
The total consumption of edible oil in the 
state is about 15500 metric tonnes whereas 
no supply from Central Government in the 
months of December and January has been 
received. National Dairy Development Board 
produces Dhara but that is not available in 
Maharashtra. That is why shortage of edible 
oils is being felt there. Therefore, the Central 
Government should provide the same to 
Maharashtra. In my opinion the Hon. Prime 
Minister should invite the Chief Minister and 
the MPs of that state to discuss the matter 
and make arrangements to supply the edible 
oil otherwise tension will continue to prevail 
in Maharashtra. The Prime Minister should, 
therefore, take action immediately in this 
regard.

[English]

SHRI RAMESH CHENNITHALA (Kot- 
tayam): The Youth Congress workers all 
over the country had collected more than five 
thousand bottles of blood forthe war victims.



611 Recognition to R.P.F. FEBRUARY 27. 1991
Association and Reinstatement

of RaOway Employees 612

[Sh. Ramesh Chennithala]

Unfortunately the Government has not taken 
any steps to take these blood bottles. I have 
contacted the External Affairs Minister and 
soon I had written to the Prime Minister also 
to take care of the bkxxJ which we have 
already collected. One unfortunate thing is 
that Mr. M. L. Gupta, the Directorof the Blood 
Bank here in Delhi is not at all ready to take 
that bkK>d which is collected and brought 
from different parts of the country. This is a 
very serious situation. The blood which is 
collected by the Youth Congress workers all 
over the country is lying with us. So I request 
the Government to take urgent steps to send 
these blood bottles to the war victims.

[Translation]

SHRI YAMUNA PRASAD SHASTRI: 
Mr. Deputy Speaker. Sir, I have given a 
notice for privilege motion.

(Intenuptions)

MR. DEPUTY SPEAKER: No. no.
Shastriji, please sit down. You cannot speak 
on it at this moment.

{Interruptions)

SHRI YAMUNA PRASAD SHASTRI: 
Mr. Deputy Speaker. Sir, I woukJ like to say 
something on the notice I gave during the 
zero hour. My submission is that since the 
outbreak of gulf war acute shortage of diesel 
and petrol is being felt and many industrial 
units are lying closed as a resuK thereof. 
Four unnn leaders were dismissed in Coal 
India (SECL) of Suhagpur unit due to which 
go slow agitation is going on and there is a 
great resentment among the labourers. About 
ten thousand labourers are on hunger strike. 
Therefore. I urge upon the Central Govern
ment to intervene In the matter and those

who were dismissed from service shouk) be 
reinstated.

[English]

SHRI S. KRISHNA KUMAR (Ouik>n): I 
want to bring to the attention of the Govem- 
ment a very important issue facing 1.7 lakh 
Indians, including 1.2 lakh Keralites who 
have been repatriated from the Gulf before 
and during the Gulf war. As you are aware, 
their passport facilities have been suspended. 
And also Rs.9000 have been collected from 
each of them. Now they are eager- now that 
the situation in the Gulf is going to be rwrmal- 
ised, Iraq is withdrawing from Kuwait and 
Amir has taken over technically at least, 
these 120000 people in Kerala who had left 
the Gulf are eager to get back as soon as 
possible. We request the Government— all 
Indians who have been reptriated request—  
that the passport facilities which have been 
suspended should immediately be re-estab
lished so that they are free to travel and take 
up the job as and when it is available. Other
wise these jobs are going to others. These 
jobs are going to be controlled by the United 
States and their allies. Contracts have al
ready been awarded. Some of repatriates 
are not able to repay Rs. 9000 immediately. 
So, we also request that the bond period 
may be extended. After they get the job. they 
can repay Rs. 9.000 as and when they are 
able to earn theirwages. (Interruptions) They 
are going to earn the money in foreign ex
change. This amount and the employment 
that will be created is hundred times more 
valuable than Rs. 9000. So. the Government 
has to be lenient and they should issue the 
orders immediately.

{Interruptions)

MR. DEPUTY SPEAKER: N o w  w e  shall 
take up Papers to be Laid on the Table.
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PAPERS LAID ON THE TABLE

Maritime zones of India (Regula
tions of Fishing by Foreign Vessels) 

Amendment Rules 1990

[Translation]

THE iVIINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRIHUKUMDEO NARAYAN 
YADAV): I beg to lay on the Table a copy of 
the Maritime Zones of India (Regulations of 
Fishing by Foreign Vessels) Amendment 
Rules. 1990 (Hindi and English versions) 
published in Notjfication No. S.O. 776(E) in 
Gazette of India dated the 11th October. 
1990 under sub-section (4) of section 25 of 
the MarKime Zones of India (Regulation of 
FishingbyForeign Vessels)Act, 1981 [Placed 
in Library-See No LT-2173/91]

Annual Report of and Review on the 
Worldng of National institute of Urban

Affairs, New Delhi for 1989-90 etc

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI DAULAT RAM S A I^N ); I 
beg to lay on the Table:

(1) (i) A copy of the Annual Report
(Hindi arid English versions) 
of the National Institute of 
Urban Affairs, New Delhi, 
for the year 1989-90 along 
with Audited Accounts.

(ii) A statement (Hindi and 
English versions) regarding 
Review t>y the Government 
on the working of the Na
tional Institute of Urban Af
fairs. New Delhi, forthe year 
1989-90 [Placed in Library 
Sea No LT-2174/91]

(2) A statement (Hindi and English ver

sions) (i) correcting the reply given on 2 
January. 1991 to Unstarred Question No. 
1106 by Prof. Yadunath Pandey, S/Shri 
Madan Lai Khurana and Tarif Singh, M.Ps. 
regarding regularisation of unauthorised 
colonies in Delhi; and (ii) giving reasons for 
delay in correcting the reply. [Placed in 
Library. See No. LT-2175/91]

Annual Report on the Worlcing of 
industrial and Commercial Undertalc- 

ings of the Central Government for 
1989-90

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI HUKUMDEO NARAYAN 
YADAV): On behalf of Shri Kama! Morarka I 
beg to lay on the Table a copy of the Annual 
Report (Hindi and English versions) on the 
working of the industrial and Commercial 
Undertakings of the Central Government 
(Public Enterprises Survey) forthe year 1989- 
90 (Volumes-i to III). [Placed in Library See 
No LT-2176/91]

13.47 hrs

COMMITTEE ON PRIVATE MEMBERS’ 
BILLS AND RESOLUTIONS

Twelth Report

[English]

SHRI K. PRADHANI (Nowrangpur): I 
beg to present the Twelfth Report (Hindi 
and English versions) of the Committee on 
Private Members' Bills and Resolutions.

PUBLIC A CCO UN TS COM M ITTEE

Eighteenth, Nineteentl^ Twentieth and 
IVrenty First Report

[English]

SHRI AJiT PANJA (Cakujtta North East): 
On behalf of Shri Sontosh Mohan Dev IJ
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to present the following Reports (Hindi and 
English versions) of the Public Accounts 
Comnnittee:

( 1 )

(2)

(3 )

(4 )

Eighteenth Reporton Action Taken 
on 144th Report (8th Lok Sabha) 
on Defective Ammunition.

Nineteenth Reporton Action Taken 
on the 53rd Report (8th Lok Sabha) 
on Avoidable extra expenditure on 
the purchase of cross-bar telephone 
exchange equipment for various 
exchanges.

Twentieth Report on Action Taken 
on the 150th Report (8th Lok Sabha) 
on Outstanding Audit Objections.

Twenty First Report on Action 
Taken on the 167th Report (8th Lok 
Sabha) on Import and Distribution 
of Fertilizers.

SHRI HANNAN MOLLAH (Uluberia): 
What is this, Sn?{Interruptions)

MR. DEPUTY SPEAKER: Please take 
your seat. It is not correct. You cannot con
tinue like this.

(Interruptions)

SHRI HANNAN MOLLAH: You are
giving chance to others. {Interruptvns)

MR. DEPUTY-SPEAKER: Please take 
your seat.

SHRI HANNAN MOLLAH: It is very 
wrong. It is very uT\ior\unaie.{lnterruptions)

MR. DEPUTYSPEAKER: For one hour 
and forty-five minutes we have discussed

subjects which are not on the agenda. I am 
sorry, you can raise that later on.

{Interruptions)

SHRI HANNAN MOLLAH: It is very 
unfortunate. It is an injustice.

MR. DEPUTY SPEAKER: We will take 
it up tomorrow. For one hour and forty-five 
minutes we have discussed subjects which 
are not on the agenda. We will take it up 
tomorrow.

{Interruptions)

13.481/2 hrs.

[English]

BUSINESS OF THE HOUSE

THE MINISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
M ENTARY AFFAIRS (SHRI SATYA 
PRAKASH MALAVIYA: With your permis
sion, Sir, I rise to announce that Government 
Business during the week commencing 4th 
March, 1991 will consist of:

1. Consideration of any item of Gov
ernment Business carried overf rom 
today’s Order Paper.

2. General Discussion on the Interim 
Railway Budget for 1991-92.

3. Discussion and Voting on Demands
for Grants on Account (Railways) 
for 1991-92.

4. Discussion and Voting on Supple
mentary Demands for Grants  
(Railways) for 1990-91.
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5. Discussion and Voting on Demands 
for Excess Grants (Railways) for 
1987-88.

6. Discussion on the Resolution re
garding Railway Convention Com
mittee.

7. Presentation of the Interim Gen
eral Budget for 1991-92 on Mon
day, the 4th March, 1991 after the 
Question Hour.

8. General Discussion on Interim 
General budget for 1991-92.

9. Discussion and Voting on

(a) Demands for Grants on Ac
count (General), for 1991-92.

(b) Supplementary Demands for 
Grants (General) for 1990-91

(c) Demands for Excess Grants 
(General) for 1987-88.

10. Consideration and passing of Fi
nance Bill, 1991.

SHRI RAM NAIK (Bombay North): I 
want to opposG it. In the entire agenda which 
has been shown and just now read out by the 
Minister, there is no mention of the dates on 
which the Presidential Address is to be dis
cussed. {Interruptions)

MR. DEPUTY SPEAKER; It is on to
day’s Agenda.

SHRI RAM NAIK; That is correct. (Inter
ruptions)

SHRI SATYA PRAKASH MALVIYA: It 
is very much there on the Order Paper. 
{Interruptions)

SHRI RAM NAIK: It is on today’s

Agenda. But today tt will not be over. Now, 
the discussion on President’s Address will 
be just given a go-by.

MR. DEPUTY SPEAKER: It is on to
day's Agenda. After this business is over, it 
will be taken up. It is in today's Agenda. After 
the items before that item are completed, we 
will take it up.

SHRI RAM NAIK: I agree.

MR. DEPUTY SPEAKER; It is listed as 
Item No. 12 in today's Agenda.

SHRI RAM NAIK; That I agree. Now, he 
has given the programme for the next week.

MR. DEPUTY-SPEAKER: We are start
ing it today. It is on the Agenda.

SHRI RAM NAIK: The point is that the 
discussion on the Railway Budget and all 
other discussions are shown from 4th on
wards.

MR. DEPUTY SPEAKER; We ar start
ing it today.

SHRI RAM NAIK: That is right. But it 
was earlier decided that the President's 
Address would be discussed for three days. 
He has now announced the next week’s 
programme. That means from 4th onwards 
the discussion on the Railway Budget and 
the General Budget will start.

MR. DEPUTY SPEAKER; In fact, the 
item which is there today need not be men
tioned in his report because he is mentioning 
those things which will bo taken up later on. 
Let us not waste time. You have made the 
point.

Now, we take up Hem No. 8
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13.52 hrs

BUSINESS ADVISORY COMMITTEE 

Twentieth Report

[English]

THE MIN ISTER OF PETROLEUM AND 
CHEMICALS AND MINISTER OF PARLIA
M EN TA R Y AFFAIRS (SHRI S A TYA  
PRAKASH MALAVIYA): Sir, I beg to move;

“That this House do agree with the 
Twentieth Report of the Business Advi
sory Committee presented to the House 
on the 26th February. ISSI."

MR. DEPUTY SPEAKER; The ques
tion is;

That this House do agree with the 
Twentieth Report of the Business Advi
sory Comm ittee presented to the House 
on the 26th February, 1991."

The motion was adopted

MR. DEPUTY SPEAKER: Now, the 
House will take up Matters under Rule 
377.

13.53 hrs

MATTERS UNDER RULE 377

(I) Need to revamp Tlrupati Coach
Repair Workshop

DR. CHINTA MOHAN (Tirupati): Sir, 
Tirupati coach repair workshop of South 
Central Railways was started in 1981 with an 
expenditure of Rs 60 crores by Indian Rail
ways. It envisaged to give 4000 jobs k>cal 
people by giving 200 coaches every month. 
But as on today 25 coaches are being allot

ted every with the result the coach repair 
workshop has become a “SICK UNIT” and 
the modern computerised equipment is lying 
kJle there.

I request the Railway Ministerto appoint 
aGeneral Manager in-Charge of coach repair 
workshop and appoint a high-level Commit
tee to go into the gross irregularities there. 
The Committee may be asked to give a 
report within one month. Immediately, about 
100 coaches may be allotted to coach repair 
factory so that more employment opportuni
ties may be created.

(II) Need to set up a sugar mill In 
Ramgarh, district Sitapur, Ut
tar Pradesh

( Translation]

SHRI RAM LAL RAHl (Misrikh): Mr. 
Deputy Speaker, Sir, during 1989-90, sepa
rate letters of intent were issued for various 
places in Uttar Pradesh for installation of five 
sugar mills in private or corporate sectors 
with a crushing capacity of 250 tonnes of 
sugarcanes. Out of these licences, one letter 
of intent was issued for the installation of a 
sugar mill at Ramgarh in Sitapur district of 
Uttar Pradesh. The said licence has been 
issued in the name of a sugar industrialist of 
Balrampur Gonda Sugar mill. The lk:ence 
was taken very enthusiastically and during 
the last year, efforts were also made to 
accelerate the production of sugarcane in 
the proposed area. But during the last six 
months things have come to a standstill.

It is learnt that the industrialist of Balram
pur Sugar mill have purchased the Bamha- 
nan sugar factory and they have diverted the 
funds that was to be invested in Ramgarh 
mill, for purchasing and functioning the 
Bamhnan Sugar factory. Owing to this rea
son the work regarding construction, func
tioning and development of sugarcane pro
duction has come to a standstill.
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I understand that this action h^s placed 
ot>struction in the way of the people and the 
famners living in that region and this affected 
the sugarcane producers as well as the 
progress of the country.

I would request theiBovernment to in
struct the sugar mill owners immediately 
who have been issued letters of intent to 
start the work of construction with immediate 
effect and in case they do not comply with 
the instructions, legal action should be taken 
against them and their licences should be 
cancelled immediately and the letters of in
tent should be issued to another party for 
setting up of sugar mill in Ramgarh of Sitapur 
district.

(ill) Need to give Financial Assis
tance to the Government of 
Rajasthan to Provide drinking 
water and Electricity Particu
larly In Bayana region of the 
State

SHRI THAN SINGH JATAV (Bayana): 
Mr. Deputy Speaker, Sir. like other regions of 
the State, there is acute shortage of water 
and electrk;ity in Bayana. Water level has 
gone down to great extent. Besides the 
shortage of water needed for irrigation pur
pose. there is acute scarcity of drinkir^ water. 
Even the required quantity of diesel needed 
for irrigational purposes, is not readily avail
able. The water level is gradually decreasing 
but electricity is not made available for lifting 
water. A number of villages have been de
clared as electrified but neither the polls 
have been installed nor the wiring has been 
done as yet. A plan to construct a super 
thermal power station in Dholpur which is 
close to my constituency, should be imple-. 
mented at on early date. Chambal water may 
l>e made available for Irrigation and drinking 
purpose, by lifting it. Parvati Canal system 
should be modernised. The canals of Ban- 
ganga arxl Gambhir rivers shoukl be dredged 
out so that the farmers can use the water of

these rivers. All the ponds and dams should 
be repaired properly. Anicuts should be 
constructed on the rivers and the water whk:h 
is going waste, should be stopped and put to 
use. The wells should be dug deeper for 
irrigatk>n purposes. Deeper wells should be 
constructed at low cost. I would like to urge 
the Central Govemment to give financial 
assistance and also give necessary instruc
tions to the State Government for carrying 
out the above mentioned works.

(iv) Need to take steps to Promote 
Ayurvedic System of Medicine 
in the Country

SHRI BABU RAO PARANJAPE 
(Jabalpur): Mr. Deputy Speaker, Sir. it has 
been unanimously agreed that Ayurvedk; 
System of Medicine is originally an Indian 
medical science and that it was the aim of the 
Britishers to suppress this system through 
the propagation of Albpathy.

The Indian Medk;ine Central Council 
Act was passed by Lok Sabha in 1970. But 
the treatment in Government Ayurvedk: 
Colleges established under this Act is inade
quate and rx)t upto the standards as laid 
down by the Council. There is no uniformity 
in registratk>n in the country. The funds 
sanctioned to the Council should be raised. 
The proposals and suggestions received in 
this direction should be implemented.

Ayurvedic system of medicine is not 
t)eing given due importance in National Health 
Policy and in the implementation of Hea'th 
programmes launched for the public. Apa" 
from this, it has been observed that a ver> 
meagre per centage of the outlay sanctioned 
to the health services is spent on Ayurveda. 
Only four to six per cent of the budget sarw- 
tioned in favour of heahh servk;es is allo
cated to Ayurveda. There have been occa
sions when the entire sanctoned amount 
has not been spent. It is a matter of great
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concern that it is not finding its appropriate 
place in India, while the whole of the world 
has started recognising its importance.

With a view to benefit the people of the 
nation, Ayurveda needs propagation, pub
licity, training and research. In this context, 
I would like to request the Minister of Health 
that at least 15 per cent of the total amount 
allocated for the Health Services should be 
earmarked for Ayurveda and to ensure the 
full utilisation of the allocated amount. Ayur
veda Directorate may be set up at centre and 
along with this a model institution should be 
established for the promotion of educational 
research of Ayurveda at the centre as well as 
in the States.

(V ) Need for expeditious comple
tion of SIdhmukh, Nauhar 
feeder and Gang Nahar link 
project in Rajasthan

SHRI BEGA RAI^ (Ganganagar): Mr. 
Deputy Speaker, Sir, the work on the 
Sidhmukh, Nauhar feeder and Ganganagar 
link projects are left half way. On account of 
this the farme's are at a great loss. Despite 
being an agricultural district, its production is 
decreasing day by day. What to talk of crops, 
even the farmers and the people are facing 
acute problem of drinking water. The Rajast
han Government has not paid due attention 
to these three projects and as a result of it the 
people of this region are in deep distress. If 
the Government continues to neglect this 
problem, the people will take a recourse to 
agitation and the government will be the sole 
responsible for it. As such, the Government 
is requested to expedite the work on these 
incom plete projects and com plete the same 
at the earliest possible.

(vl) Need to take our sick textile 
units In Bombay by N.T.C.

[English]

SHRI VAMANRAO MAHADIK (Bom
bay South Central); The sky rocketing prices

of land, especially in the city of Mumbai 
(Bombay), have created many problems. 
One of them is the closure of textile mills. The 
modus operand! adopted by the mill owners 
is to declare the mill as sick textile mill and 
then selling the land at exorbitant prices. 
Some of the textile mills declared sick are 
taken over by the National Textile Corpora
tion but all the workers are not rehabilitated. 
The retrenched workers even are not paid 
the amount due to them by way of provident 
fund and gratuity. NTC has also been adopt
ing an indifferent attitude towards these 
workers. The NTC have closed down the 
weaving sections in the mills taken over by it. 
They are awarding the weaving work to 
private parties on contract basis making 
many workers unemployed. In order to 
ameliorate the lot of these workers, the need 
is to give these workers work on weaving 
looms on contract basis instead of to the 
private parties and take over all sick textiles 
unrts and merge them with NTC with imme
diate effect.

(vii) Need to look Into reported 
Police excesses In Punjab

SHRI KIRPAL SINGH (Amritsar) It is 
reported in the Hindustan Times of 21st 
February, 1991 that inhuman and brutal 
treatment of Punjab Police and Central 
Forces were meted out to the youths of 
Punjab on 14.2.1991 morning outside Chat- 
tiwind and Sultan wind gates of Amritsar. 
After clamping curfew all households were 
searched and people had to face torture, 
abuses from the Police but no objectionable 
arms had been recovered from any place. 
Youngmen are picked up from houses and 
they were tortured and brutally killed and 
police were spreading false news of police 
encounters. Such situations are happening 
in every village of Punjab. Five undertrials 
were bought from jail to produce them in 
court but they have been shown killed by 
corss fire by Militants who tried to free them. 
But in this fight no police man nor so called
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militant was hurt. On 24.2.1991 whole town 
of Mahali was seized by security forces as 
per reports in Hindustan Times of 25.2.1991. 
People there were tortured and curfew was 
imposed and about 2000 persons were de
tained in the presence of Government itself. 
Punches, Surpunches, Government employ
ees and prominent citizens submitted peti
tion to the Governor in this regard.

I request the House to initiate an enquiry 
by appointing a Committee of Members of 
Parliament in this regard.

(vlii) Need to accept the demand of 
one rank one pension to ex- 
servicemen

[ Translation]

SHRI fwI.S. PAL (Nainital): The Asso
ciation of Ex-servicemen has given several 
memorandum to the Government regarding 
one rank-one pension'. Although this matter 
has been raised on a number of times in 
Parliament by several hon. Members, the 
Government has kept itself confi ned only to 
the assurances till date.

The said demand of the ex-servicemen 
is just from each and every angle. The prices 
of essential commodities are soaring high 
day by day and as such their demand to 
increase their pension is not unfair in any 
manner.

I hope that the Government should take 
some positive steps to fulfill their legitimate 
demand for one rank-one pension’ in view of 
the pitiable living conditions of the ex-serv- 
icemen.

14.04 hrs

STATUTORY RESOLUTION R E  PROC
LAMATION OF PRESIDENT’S RULE IN 

TAMIL NADU

[English]

MR. DEPUTY SPEAKER: The Minister 
may now reply to the debate.

[Translation]

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRI SUBODH KANT SAHAY): Mr.
Speaker, Sir, all the hon. Members and 
especially the hon. Members from Tamil 
Nadu made various suggestions on the 
prevailing situation in Tamil Nadu. I know 
that all the hon. Members want an early 
solution to the problem. Some hon. Mem
bers made it a special issue.

Mr. Deputy Speaker, Sir, it was co
incidental that the first meeting cf the Centre- 
State Council was held on 10th October and 
President’s Rule was imposed in Karnataka 
by putting the State Assembly in suspended 
animation on that very day i.e. the 10th 
October. President’s Rule was imposed on 
the day of the first meeting of the Centre- 
State Council, about which we were talking 
here and I was a Minister in that Govern
ment. Several hon. Members raised a point 
as to what should be the relations between 
the centre and the states. The centre has 
ignored these relations and imposed Presi
dent’s Rule in Tamil Nadu. In this connec
tion, I would like to state that I can speak for 
hours in reply to the points in this connection 
on the basis of the number of proofs I have 
with me.

Mr. Deputy Speaker, Sir, one thing I 
would like to tell you that the Hon. Prime 
Minister on two-three occasions called the 
then Chief Minister of Tamil Nadu and ap
prised him of the situation. I myself went 
there twice, once in January and again on 
11th February. I told him in very clear terms 
that under no circumstances the centre would 
allow the terrorists to carry out their activities 
on our soil. Ifurthertoldthemthatwhen lhad 
gone to Assam, the then hon. Home Minister 
of Assam Shri Phukhan told me that there 
wasconfrontatkin between him and the Chief
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Minister. In a private talk he personally tokJ 
me that they had received information that 
the L.T.T.E. people were operating in their 
state. In this connection. I would like to state 
that after the imposition of President's rule in 
Assam a diary bebnging to ULFA activists 
was seized after the army operation. It heis 
been mentioned at 2-4 places in that diary 
that Dr. Hari Barua had come to the head
quarters on 8.8.90 and Abhimanyu, a leader 
of the L.T.T.E. said that a meeting of the top 
L.T.T.E. leaders was arranged with the 
commander-in-chief of the ULFA at the lat- 
ter's headquarters, we have sufficient proofs 
of relation between ULFA and LTTE. We 
have solid proofs in this regard. After staying 
there during the month of August, they ex- 
ter>ded their stay upto October. In the month 
of October the ULFA activists issued orders 
to use coercive methods to capture the vote 
in their favour and they got this work done 
through the L.T.T.E. In the year 1990 it was 
saM that the people of Mr. Karunanidhi were 
arrested. A claim, was made that they ar
rested 162 persons. But the fact is that only
2 persons who were quarrelling in a camp 
were arrested by them. The LTTE activists 
carried out their activities as they desired 
throughout Tamil Nadu. None of them was 
arrested. During the period from 2nd to 10th 
January we arrested as many as 70 people. 
The Tamilnadu Government was informed 
by the centre that the LTTE people are 
operating a wireless line and they were 
repeatedly asked to check this but they 
expressed their inability to do so on the 
pretext of having no means for that. They 
said that t h ^  are not able to catch the 
frequency of the power transmitter of the 
LTTE. But we got their power transmitter 
seized during the firs* 10 days. From this, 
one can imagine as to how the Government 
was delinked from the people In this connec
tion I would like to say that if the political 
parties indulge in any vk>lent activities, it can 
be saved, but if the Government indulges In

violent activities and co-operates with exter
nal forces, it woukl prove to be a big threat to 
country's security.

Mr. Deputy Speaker, Sir, not only this, 
they made a claim that they recovered 
weapons worth Rs.5 crores from Ramesh- 
waram coast. But the fact is that they did not 
seize the weapons. On the contrary, it is the 
people of that area who were instrumental in 
compelling the Government to seize the 
weapons. I am an eye witness to the situ
ation that prevailed in the State. Though, I 
am hesitant to disck>se this yet I am con
strained to say that the then Union Minister 
of Home Affairs thrice avoided to make a 
statement about LTTE in the House. We 
were also present at that time. Whenever a 
question in this regard was asked. Mufti 
Saheb remained silent. He cut a sorry figure. 
When he was about to leave for Tamil Nadu 
at 9.00 hours, news came from there that if 
Mufti Saheb would visit that area the Chief 
Minister would resign. Why was it so hap
pening. It Is because they did not want that 
their activities should be made public.

Mr. Deputy Speaker, Sir, a meeting of 
the National Integration Council was sched
uled to be held on 22nd. In that connection I 
submitted programme that I woukJ visit the 
LTTE  areas, especially the area in whk:h I 
was camping. We were told that we shouM 
not visit those places. In these circumstances 
let the people who are talking of these things 
say as to what should be the relations be
tween centre and the States. While framing 
the Constitution Dr. Ambedkar had made 
provisk>ns for constKutnnal cheaks If the 
centre exceeds the limits of the powers 
granted to it. There is no need to have a 
super police over it. This Government ful
filled this duty and maintained the unity and 
integrity of the country. Had it not done this 
duty, it wouM have been a national crime. 
For example, we are hearing the repeicus- 
sk>n of giving so much laxity in Assam.
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With these words, I would like to make 
an appeal to this august House to adopt the 
Resolution.

[English]

MR. DEPUTY SPEAKER: The question
i s :

“ That this House approves the Procla
mation issued by the President on the 
30th January, 1991. under Article356of 
the Constitution in relation to the State 
of Tamil Nadu.”

Let the Lobbies be cleared-

Now, the Lobbies have been cleared.

The Lok Sabha divided
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14.17 hrs 
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STATUTO R Y RESOLUTION RE. AP
PROVAL OF CONTINUANCE OF PRESI
D EN TS  RULE IN JAMMU AND KASHMIR

[Translation]

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND MIN
ISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(SHRISUBODH KANTSAHAY): Mr. Deputy 
Speaker, Sir, I beg to move:

“that this House approves the continu
ance of the Proclamation dated the 
18th July, 1990 in respect of Jammu 
and Kashmir, issued under article 356 
of the Constitution by the President, for 
a further period of six months with 
effect from the 3rd March, 1991

As this august House is aware, that 
keeping in view, the prevailing situation in 
the State of Jammu and Kashmir and on the 
recommendations of the Staite Governor a 
Proclamation imposing President Rule in the 
State had been issued oh 18th July, 1990 
under article 356 of the Constitution. Prior to 
that the State Assembly was placed under 
suspended animation by the State Governor 
on 19.1.1990 under Article 92 of the Consti
tution and all the executive and legislative 
powers of the State were assumed to him
self. After one month of that action, in exer
cise of the power vested in him, the Gover
nor dissolved the State Assembly on 
19.12.90.

As has been provided in Article 356 (4) 
of the Constitution, and as applicable to the 
State of Jammu and Kashmir, a Proclama
tion so approved shall, unless revoked, cease 
to operate on the expiration of a period of six 
months from the date of issue of the Procla
mation.

The Resolution approving President’s 
Proclamation was passed in the Lok Sabha 
and Rajya Sabha on 21.8.90 and 3.9.90 
respectively. As such the Proclamation is
sued on 18.7.90 will not remain in force after 
2.3.91.

The present law and order situation in 
the State of Jammu and Kashmir is not 
normal to the extent under which elections 
for the State Legislative Assembly could be 
conducted. There are indications from the 
report received from the Governor of the 
state that the political parties are not pre
pared for elections in the State. There are no 
such sign that the political parties have 
strengthened themselves or they have any 
interest for the elections. On the other hand, 
the law and order situation is deteriorating 
continuously. In view of the unabated in flow 
of infiltrators from across the border, assis
tance received by these infiltrators in differ
ent forms from the neighbouring country, 
increasing assault on our security forces by 
the terrorists, large scale migration of people 
belonging to minority community from the 
valley as a result of assault by terrorists and 
instability in the State administration, it is not 
possible to hold elections in the State.

In the recent report submitted to the 
President by the Governor of Jammu and 
Kashmir, it has been stated that it would not 
be possible to run the State administration in 
accordance with the provisions of the Con
stitution, after the present Proclamation 
ceases to operate, under the prevailing 
security and political condition. The Gover
nor further states that the security forces 
have been maintaining continuous pressure 
on the activities of secessnnist elements 
and extremists. Changes have also been 
noticed in the attitude of Kashmiri people. 
The Governor has further mentk>ned that 
despite these positive signs, the security 
condition continues to be disappointing and 
challenging. Extremists trained in Pakistan 
are present in the Valley as also across the
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border and arms and ammunition and explo
sive material in large quantity are available 
with them. They are getting continued aid 
from the Pakistani agencies and extremist 
organisations of Jammu and Kashmir.

In his report the Governor has stated 
that the situation in the State is not condu
cive for holding Assembly polls in the near 
future. Political vacuum has been created in 
the Kashmir valley and no political activity is 
visible among the people.

Accordingly, the Governor has recom
mended that President’s rule in the State 
should be extended for a further period of six 
months.

Keeping the prevailing situation in the 
State and other relevant factors in view, 
there was no othercourse left but to issue the 
Presidential Proclamationon 18th July, 1990. 
Therefore, it is proposed to extend the Presi
dent’s Rule in Jammu and Kashmir for a 
further period of six months from 3.3.1991.

In view of the position explained above,
I would request the august House that this 
Motbn be accepted.

[English]

MR. DEPUTY SPEAKER: Motion 
moved:

“That this House approves the con
tinuance in force of the Proclamation 
dated the 18th July, 1990 in respect of 
Jammu and Kashmir issued under 
Article 356 of the Constitution by the 
President, for a further period of six 
months with effect from the 3rd March, 
1991."

MR. DEPUTY SPEAKER: The time al
lotted for this discussion is three hours. So, 
voting may take place at 5.30 h r« or after 
5.30 hrs. Time allotted for Cor,, ji>s Party is

one hour and two minutes, BJP, 27 minutes, 
Janta Dal, Telugu Desam and Congress 
(S)— 2̂6 minutes, Janta Dal (S)— 17 min
utes, CPI(M)— 11 minutes, CPI-4, minutes, 
AIADMK-4 minutes and small groups; RSP, 
All India Forward Block, BSP, Muslim League, 
Jarkhand etc. 8 minutes.

Please stick to the time allotted to each 
party.

[ Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Deputy Speaker, Sir, I do support 
the statement make by the Minister of State 
for Home Affairs at>out Kashmir and the 
Motion moved in that regard, but the people 
of this country would like to know the rea
sons which compelled the Government to 
take recourse to this measure and why did it 
not succeed in wiping out these reasons? I 
am of the view that whether it is V.P. Singh’s 
Government or the present Government 
headed by Shri Chander Shekhar, they 
have received the Kashmir problem in in
heritance from the Congress Party. I do not 
want to going to the details of how Farooq 
Abdullah was first removed and then rein
stalled, today they arefriends. But I must say 
that like the Punjab problem, Kashmir prob
lem too is the creation of the Congress Party. 
Howsoever, high pitched the speeches of 
the Congressmen may be. the fact remains 
that the security deposits of all of them were 
forfeited and yet they managed to win. They 
got only 1 or 2 per cent votes, the election 
was boycotted.

SHRI DHARAM PAL SHARMA (Udham- 
pur): The security deposits of the State unit 
President and General Secretary of Janata 
Party we re forfeited. Both of them lost in their 
respective constituencies... (Interruptions)...

SHRI MADAN LAL KHURANA: There is 
nothing unusual if the defeated candkJate 
loses his security deposit. In the case of your
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candidates, even the winning candidates 
have lost their deposits.

(Interruptions)

SHRI HARISH RAWAT (Almora): This 
is not applicable to the Congress candi
dates.

SHRI MADAN LAL KHURANA; If Mr. 
Farooq Abdullah keeps company with you, 
you relish it. but if he says something wrong, 
you disown him. This stand of yours is not at 
alt consistent. There were some hopes from 
V.P. Singh' Government in the matter of 
Kashmir. He did teike some good steps, but 
he succumbed to pressure and retraced his 
steps. For example, he appointed Shri 
Jagmohan as Governor. It was a case of the 
Captain saving the sinking ship. He did some 
good work in Kashmir, but he was recalled, 
the same is true of Rubaiya episode. The 
former Home Minister is not present in the 
House and hence, I do not want to go into the 
past cases. But the situation that has been 
created in the valley today is too terrible to 
frighten. This reminds us of the situation of 
1947. This is true that wFien Pakistan came 
into being, lakhs of people had migrate, but 
the situation in Kashmir valley today is much 
that lakhs of people have been forced to 
migrate as refugees from their own home
land. This can give an idea of the gravity of 
the situation. While discussing the issue of 
Kashmir, I would like to draw the attention of 
the House on two aspects of the problem. 
The first is terrorist activities in the valley and 
its consequences and the second relates to 
the migrants of the valley who are leading a 
hellish life elsewhere in the country. Now I 
would like to draw the attention of the House 
to callous approach of the Government 
towards the problem. First of all, I would say 
that the biggest mistake which all the Gov
ernments committed in solving the Kashmir 
problem was that they adopted the policy of

appeasement towards a particular commu
nity and the gave the problem a communal 
tinge, but the fact is that the problem is not at 
all communal and it is not going to be solved 
through appeasement of a particular group. 
It is not polities of votes, but it is a national 
problem. What Shri V.P. Singh Government 
and Rajiv Gandhi Governments did was that 
they adopted the policy of appeasement of 
the majority community and the result today 
is that the administratkin in the Kashmir 
valley has totally collapsed. Let me cite an 
example in this regard. So far no D.C. has 
signed a warrant of detention. It is the Addi
tional Chief Secretary (Home), Shri M. 
Rehman, Padam Shree Award Winner, who 
is taking courage is sign the warrants.You 
can well imagine the situation of administra
tion in a State where no D.C. of the Govern
ment is taking courage to sign a warrant of 
detention.

I would like to give another example. 
Last year, no Government official attended 
the Republic Day function ofiThe'26th Janu
ary. This year the Adviser to the Goverrrar, 
Shri Marwah convened a meeting of offk:ials 
and chalked out a statergy for successfully 
organising programmes for the celebration 
of the Republic Day on the 26th January. 
According to my information. Republic Day 
functions were held only at Srinagar and 
Anantnag where no Government official 
except the D.C. and special commissioner 
was present. One can understand if some 
one abstains from the function, but if the 
entire administration boycotts the celebra
tion, you can well imagine the situation pre
vailing there. Did the Government take any 
action against them?

Not only that, a strike was observed 
there which lasted 73 days. This strike was 
observed in support of the employees who 
were terminated for joining training camps In 
Pakistan and indulging in anti-natkinal ac
tivities. After the strike, the administration 
surrendered in the same way as it did in the
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Rubaiya episode. This resulted in demorali
sation of the security forces.

The development work in the State has 
come to a standstill today. The terrorists 
have burnt 36 bridges, but the administration 
has not been able to re-built them so far. 
Several schools and hospitals have also 
become the targets of their attack and their 
repair work has not been undertaken so far 
inspite of the fact that budgetary provision for 
this purpose was made. Public Distribution 
System has collapsed and kerosene is dis
tributed through the personnel of para-mili
tary forces. Such is the poor condition there 
that your administration does not even sup
ply oil and ration there.

Mr. Speaker, Sir, last year when mili
tancy was at its peak, the "Darbar” was 
shifted to Srinagar from Jammu, but now the 
district administratton is also at a standstill. 
As I have already told you that the reason of 
this standstill is the 73 days old strike of the 
employees and the surrender of the Govern
ment before the employees, and its result is 
before us. I have to say this much that 
issuance of statements by the Government 
and the Governor with regard to the solution 
of the Kashmir problem that they would talk 
to the terrorists, is not proper. What will be 
the effect on the nationalist citizens of Jammu 
and Kashmir valley who want to live in India 
peacefully, when they will come to know this 
sad news that the Government will talk to 
those terrorists who are killing the innocent 
people mercilessly and making revolt? There 
are two types of terrorists, one is that who 
want Kashmir to merge wKh Pakistan and 
the other group is that who want to liberate 
Kashmir and to live separate from India. 
When the Government will negotiate with 
them, the common citizens will feel demoral
ized. They will feel that tomorrow the terror
ists will be in power because the Govern
ment is negotiating with them. In this way the 
terrorists morale would get a boost. So I 
request that the Government should make

the position clear. I would like to know from 
the Government as to what is its real inten
tion when it says that it is prepared to talk 
even to the terrorists? With whom the Gov
ernment is going to have negotiations? My 
submissksn to the Government is that the 
government should make it clear that there 
will be no negotiation with any terrorist in this 
country unless he leaves the path of violence 
and unless he considers India as his mother 
land, and puts forth his demands within the 
framework of the Constitution.

One thing I would like to point out that 
the Bharatiya Janata Party is not against the 
talks. We don’t agree with the Mea that the 
problem should be solved by bullet alone, 
but with whom the talks shouki be held. The 
Government has made it clear that it wants 
to have a conversation, but this conversa
tions would be held only with the persons 
who are indulged in terrorist activities. I would 
like to know as to why the people of Jammu 
and Ladakh should not be included in the 
talks. Why the Government is not in favour of 
including minority community of the country 
or the majority community of that place, e.g. 
Gujjar and bakkarwal communities? The 
Government shall have to isolate the terror
ists.

I don’t say that only Hindus are nation
alists, there are people of other religions also 
in large number who are in favour of India 
and consider India as their mother land. 
They want to abide by our Constitution. What 
I mean to say is that those people should 
also be included in the talks, they should also 
be encouraged. But the Government won’t 
do so. When you will not talk to the people of 
Ladakh or Jammu, then with whom you will 
talk? Will you talk to the people who are 
trained in Pakistan and are using the guns 
against the innocent people. I have one 
more submission, in Kashmir the terrorists 
are dictating their own terms; they are forc
ing people to wear some partk:ular dresses. 
They are openly saying that the Pak flag will ■
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be unfurled at Lai Chowk...the question is 
what is the motive behind all these things? I 
would like to repeat whether it is Punjab or 
Kashmir the motive is to attack our national 
identity. It is a confirmed news that the word’ 
Indian has been deleted from Indian Airlines 
and Bank of India. All such sign-boards 
bearing the words like “India" or "Indian” 
have been destroyed. I had been to Kashmir 
about two years back, and I saw the boards 
like, Indo-Kashmir. What does it mean? 
Nobody says Indo-Delhi, Indo-U.P. India is 
not a separate State. There are so many 
states in India and IndiaTs a nation. It is not 
a confederation of nations formed of so 
many nations. Ours is a federal Government 
consisting of several states. So, we do not 
say Indo-Kashmir or tndo-Punjab. Those 
who say like that want to assault our national 
identity.

I would like to make one more submis
sion. There was a report in the newspapers 
that Dr. Farooq Abdullah is being appointed 
as a mediator for holding talks with the 
militants of Kashmir. I believe that the terror
ism in Kashmir is not a recent development. 
Its reasons are very old, but the latest reason 
of terrorism of today is rigging done by Farooq 
Abdullah in the elections. The people be
came much angry when they saw the win
ning candidates loosing the elections. So 
there is widespread resentment among the 
people against Farooq Abdullah in Kashmir 
Valley.

This is not my report. It is the report of 
your CIB.

{Interruptions)

[English]

SHRI KAMAL CHAUDHRY (Hoshiar- 
pur): It Is not CIB; they call it intelligence.

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): How do you know it?

SHRI MADAN LAL KHURANA: I am 
telling you what he did when he was in 
power. I am giving only one example. When 
Dr. Farooq Abdullah was Chief Minister, 80 
persons were released and it is very surpris
ing that all the top militants are out of those 
80 persons. I would like to tell about the 
report regarding the manner of distribution of 
arms by Farooq Abdullah among his work
ers in the name of home-guards. The rep>ort 
in this regard is lying with CIB. The same 
arms which were distributed among the 
activists in the name of Home Guards are 
being used by terrorists these days. I would 
like to mention the name of a person— Âli 
Mohammad Sagar, an-ex-minister. Some 
arms were recovered when he was going for 
checking purposesat Banihal. {Interruptions)

MR. DEPUTY SPEAKER: Mr. Khurana. 
please keep in mind that the person whose 
name you are mentioning is not present 
here.

SHRI MADAN LAL KHURANA: Arms 
like pistols etc. were recovered from him. 
Pressure is being exerted to withdraw the 
case against him. (Interruptions) During the 
last few days there was a press report that 
Dr. Farooq Abdullah or should I say, the 
present Prime Minister of Pakistan met each 
other in some other country.

I would like to say that the Government 
should find out the facts in this regard. Why 
did Shri Abdullah meet the Prime Minister of 
Pakistan?

SHRI INDRAJIT (Darjeeling); Did he 
meet Shri Nawaz Sharif?

SHRI MADAN LAL KHURANA; Yes, 
why did he meet Shri Nawaz Sharif and what
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did he discuss? Weis the report of that dis
cussion given to the Prime Minister or the 
Government of India, if not, I would like to 
know what issues did he discuss with the 
Prime Minister of Pakistan and with whose 
permission the meeting took place?

Mr. Deputy Speaker, Sir, recently a 
statement of Shri FarooqJVbdullah has been 
published in the newspapers in Jammu in 
which an appeal has been made that do not 
yield to Shri Jagmohan, go outside the coun
try and come back after taking training. Shri 
Farooq Abdullah gives a statement in Delhi 
in favour of India but when he goes to Jam m u 
not of course Kashmir, he gives a different 
statement. What is the reason of adopting 
double standards? Therefore, my submis
sion is that the Government must be cau
tious in regard to a person on whose in
stance they agreed to sign an agreement 
and an whose instance the Government 
bowed down to the 73 days long strike and its 
consequences are quite visible. I, therefore, 
ask the Government to remain cautious. His 
mediation may prove suicidal.

Mr. Deputy Speaker, Sir, recently the 
Governor has said that the matter is being 
discussed. I would like to know with whom 
the matter is being discussed, who is the 
mediator and what is being discussed. The 
country should be taken into confidence in 
this respect. In Jammu & Kashmir only 
Kashmiri speaking community does not 
reside, non-Kashmiri sp>eaking people should 
also be taken into confidence. Total popula
tion of Kashmir is about 70 lakhs, out of 
which 22-23 lakhs are Kashmiri speEiking 
people and that too constitutes not only one 
section. Attention should be paid to all other 
sections also.

In this connection, I would like to submit 
that it is true that conditions are not normal in 
the valley. The census is taking place through - 
out the country.

SHRI INDRAJIT: But not there.

SHRI MADAN LAL KHURANA: I would 
like to know why it is not taking place in 
Kashmir? Census is taking place in Punjab 
though terrorist activities are going on there 
too, then why not in Kashmir? There are 
political reasons. Some people demand that 
elections in Delhi should be held on the basis 
of electoral lists of 1989 but in Kashmir even 
now elections are held on the basis of cen
sus held in 1941. If census takes place in 
Kashmir today, delimitation of all seats will 
be required and thus seats of Jammu region 
will increase. This is the political reason due 
to which census is not being held there. I 
would like to know from the Minister of Home 
Affairs that when Kashmir is a part of India 
why the Government is creating the impres
sion that they do not have any authority in 
that region that Is why they are unable to hold 
census there. It will not have good effect.

Mr. Deputy Speaker, Sir, I was taking 
about Ladakh. Through you, I would like to 
urge the Government to do justice to La
dakh. We should not underestimate patriot
ism of any one. Ladakh has a special signifi
cance from the point of view of security of the 
country. But no development is taking place 
there. There is not even a single degree 
colleged, no development projects have been 
launched, power supply is available merely 
for two hours out of twenty four hours and 
that too only in Leh. There is no regular 
power supply to the villages. They have 
been ignored totally. The entire region is 
extremely backward. Ladakh has special 
importance from strategic as well as security 
point of view. Therefore, the Government 
should pay special attention towards It. Pandit 
Nehru had proposed a separate Ministry for 
Ladakh, however that proposal was not 
materialised. In 1967 Gajendra Gadkar and 
in 1989 Sikri Commission made several 
recommendations, but I would not go into 
them as time is short. In this eonrt*ction 
Buddhist Association launched a massive
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movement there. Consequent upon this the 
Central Government, the'State Government 
and the Buddhist Association of Ladakh 
signed a trilateral agreement on Oct. 20, 
1989. Thethen Ministerof Home-Affairs Shri 
Buta Singh was also present at the time of 
agreement. An assurance to form a Council 
similar to Gorkha Hill Council was given to 
them. However, the recommendations have 
not been implemented so far. Due to this 
there is great resentment among the people 
of Ladakh. The Government should look Into 
the calk>usness with which they are being 
treated.

In regard to Jammu regk>n I have made 
sut>missions several times and now again I 
wouM like to submit that justice should be 
done to Jammu. All those who are loyal to the 
country whether they reside in Kashmir, 
Ladakh or Jammu should be united and their 
grievances should be removed.

My second point relates to the problem 
of the displaced Kashmiris. Mr. Deputy 
Speaker. Sir, my submission is that those 
who talk of human rights in the country, went 
to submit the report of killings of terrorists t>y 
the Government but why have they been 
silent in regard to the displaced Kashmiris? 
I agree that it was right on the part of the 
Government that Indians were repatriated 
from Gulf countries when war begein there. 
But some persons say that they would not let 
the proceedings of the House go if any 
number of people were entrapped there. But 
here in Uttar Pradesh and Bihar riots have 
been t£d<ing place. It is unfortunate that four 
persons have been killed in these incidents 
in this connection some people will stage 
dhama in the House.

Mr. Deputy Speaker, Sir, since I be
came member of the House, no matter 
whether it was the previous Government or 
the present one, about twp lakh people have

left the Kashmir valley. They say that their 
only fault is that they cu-e loyal to India due to 
whnh they had to migrate. Had they raised 
sk>gans in support of Pakistan with others, 
they could easily live there. In other parts of 
the country, a number of incidents take place. 
vark>us demands are made. Whenever riots 
take place in any part of the country, the 
Prime Minister visits the affected areas. But 
about two lakh people have been displaced 
from Kashmir and are staying in Jammu and 
Delhi for the last 13-14 months, did the Prime 
Minister ever go to see them in Jammu? He 
can go to Punjab but why not to Jammu to 
see the refugees and displaced people. I 
went there, Shri Advani went there. The 
situation is so bad as Shri Advani saw him
self and a lady told him that she could not 
take bath for the last seven days, because 
she had no clothes and there was no ar
rangement for taking bath. 8-10 families live 
in a single room. Tents have been provided 
to them. Three months earlier, I myself saw 
their condition. In a single tent at least three 
families have been living for the last 11-12 
months. Can so many persons live in a 
single tent? Winter season is just over, in 
summer people will die of heat wave. How 
many blankets were provkled in winter? The 
Government couki not provkJe blankets to 
them. BJP provkied about one and a half 
lakh blankets to the people reskJing there. 
Whenever any issue is raised, it is said that 
we are secular. I am constrained to say that 
whatever the refugees say that is correct. 
They say that as they are Hindus that is why 
no attention is being paid to them. Had they 
been belonging to some minority commu
nity, perhaps all the politk:al parties, and 
even the Government would have come 
forward to appeaseus. I would like to know 
that...(Interruptions) we provide relief to all 
those who suffer, we would be ready to do so 
even in your case. Recently hailstone 
hit...{Interruptions) My submission is thaJ  ̂
two lakh is not a small number, such a huge 
number of people have been displaced. The 
Govemment shouM pay attentton towards
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them on priority basis. They were assured 
that they would be rehabilitated permanently 
in the hilly area of Jammu. In view of the 
prevailing situation in Kashmir it is difficult 
that they would be ready to go back Shri 
Farooq Abdullah and even other MPs have 
been reluctant to visit the 
area... ( Interruptions)

PROF. SAIF-UD-DIN SOZ (Baramulla): 
You are speaking very wrong.

SHRI MADAN LAL KHURANA; You 
yourself can assess to what extent I am 
wrong. I said last year that refugees have 
come here and you said that I was wrong. It 
was alleged in this House that the motive 
was to massacre the people of a particular 
community and that is why Hindus were 
being taken out and this respect propaganda 
was launched. Here in the house it is being 
said that all this is wrong. My submission is 
that the Government should be courageous 
to deal with the terrorists firmly. They should 
not yield...

14.58 hrs.

[DR. THAMBI DURAI in the Chair]

The MPs sitting here are not bokJ enough 
to hoist the national flag at the Lal Chowk 
there, not even Farooq 
Abdullah...(/nto/TL/pf/ons) Let them say that 
they have courage to hoist the Indian Flag in 
their constituency...(/nfe/rupf/ons) Singing 
of National Anthem has been stopped in 
schools of Punjab and Kashmir. Natkinal 
flag cannot be hoisted there. Such is the 
prevailing situation there. In your speech 
you would simply say that the situation in the 
Kashmir is normal. You ŝ houjd announce a 
date when you would hoist the national flag 
at the Lal Chowk. If the Indian flag cannot be 
hoisted in India then where it could be. My 
party knows that Kashmir had a glorious 
history and there was a time 
When... {\nterruptions)

15.00 hrs.

The Founder President of the Bhartiya 
Jansangh and leader of the oppositk>n Dr. 
Mukherjee, who was tx>rn in Bengal but 
sacrifk»d his life for the unity of Kashmir, 
rather the unity of the country in Kashmir on 
23rd June. The BJP decided on that very day 
that if the ruling party-whether it is National 
Conference or Congress, fails to hoist the 
flag, in— numberable BJP workers will as- 
semble at the Lal Chowk in Srinagar on June 
23 to hoist the natkinal flag. It would 
strengthen unity of the country.

The Government should pay attention 
to the suggestions given by me. First that 
they should not created the impression that 
they would yield to terrorists pressure, sec
ondly attention should be paid to those people 
who were displaced from Jammu and lead
ing a depkirable life in Delhi. They shoukl be 
enlisted in the voters’ list, their problem should 
be discussed with them. The Prime Minister 
should, at least, visit the area. With this. I 
conclude.

[English]

PROF. SAIF-UD-DIN SOZ: Hon. Chair
man, there must be some reason why hon. 
Advaniji decided that Mr. Khurana shoukl 
lead the discussion on behalf of the Bhara
tiya Janata Party because in this style I read 
something which I don't like. There are areas 
in which today for the first time I agree with 
Mr. Khurana. I will come to those areas. 
{Interruptions)

Sir. before I respond to the hon. Home 
Minister’s statement here in connection with 
the extension of the President’s Rule in 
Jammu and Kashmir State, I want to clarify 
certain things which hon. Mr. Khurana pre
sented here, some of the points, because it 
is my duty to put the record straight and tell 
you how every Kashmiri believes about the 
situation.
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SHRI SOM NATH C H A TTE R JE E  
(Bolpur); Are you speaking on behalf of the 
Govornment? {Interruptions)

PROF. MADHU DANDAVATE (Ra- 
japur); He must be answering on behalf of 
the Government.

PROF. SAIF-UD-DIN SOZ: Which 
Government?

SHRI SOMNATH CHATTERJEE: That 
is a pertinent question. (Interruptions) There 
is no government.

[ Translation]

SHRI MADAN LAL KHURANA; The 
Government, in which you were the Minister 
of Education.

[English]

PROF. SAIF-UD-DIN SOZ: Mr. Chair
man, I don’t feel enamoured of becoming a 
Minister. Sir, in the interest of the nation I 
want BJP to change its angle so far as the 
Jammu and Kashmir State is concerned, 
and I read in BJP an angle which is very 
parochial, which is bordering on communal- 
ism so far as the Jammu and Kashmir State 
is concerned. And I am not worried about the 
people of Kashmir so far as BJP is con
cerned. But I am worried about this nation 
because this angle is detrimental to India’s 
unity and integrity. So, I would appeal to Mr. 
Khurana and others from the BJP. You study 
the situation in Kashmir rather very minutely 
and don’t draw the conclusions, the type you 
have already drawn and presented here, in 
this august House, through Mr. Khurana.

I will briefly come to the points he has 
raised, not all points. For instance, he has 
referred to Mr. Jagmohan. He said, Mr. 
Jagmohan retrieved Kashmir which was 
going to Pakistan. I say it in this House, 
without bringing in Jagmohan in a big way—

I brought Mr. Jagmohan during the more 
turbulent times, 11 months I wept here, I 
brought his name all the time. But today I 
want to tell this House that it was Mr. Jagmo
han who gave teeth to the secessionist 
movement there, and I have ample proof 
about it. In fact, Kashmir was going to Paki
stan or becoming free because he gave the 
movement to Pakistan, he gave the move
ment to the terrorists there because he 
pressed them to the wall and now, BJP 
remembers Mr. Jagmohan, and I am putting 
the record straight— he was the man. Then 
he mentioned about Ladakh. There is no 
problem in Ladakh. In fact I invite Mr. Khur
ana and his colleagues to my Library. In my 
very small Library I have the copies of all the 
reports of the Commissions that were insti
tuted in Kashmir since 1931. Glanci Com
mission report is with me. I have also with me 
the reports of Adersein Anand Committee 
and Gajendra gadkar Committee. I had the 
privilege of working with him. I represented a 
mass society before him and his report is 
available with me. He said something about 
Jammu, he said something about Ladakh 
and the latest is the Sarkaria Commission 
report. It is on record. You can come to the 
library and I can show it to you. I will prove 
through those recommendations that there 
has not been any justice to Jammu province 
so far as the allocation of financial resources 
and employment is concerned. Now, in the 
Jammu province, if some in justice has been 
done, it is done to the 34 per cent Muslim 
community. When you speak for Jammu, 
you create acommunal situation and thereby 
create an impression which is erroneous 
saying that Jammu Hindus have suffered 
injustice. That is wrong because Gajendra- 
gadkar Committee recommendations are 
with me. Ladakh has been very peaceful, but 
the BJP is trying to organise some mischief 
in Ladakh also; only four or five days ago, a 
BJP Member of parliament went to Ladakh, 
supported the Buddhists Association there 
and made a communal speech there. The 
same evening 1 got a telephone message
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from Ladakh and it was so obnoxious full of 
untruths and totally detrimental to the inter
ests of this country. I sent a letter to the Prime 
Minister and marked a copy also to Mr. Rajiv 
Gandhi because Mr. Rajiv Gandhi’s party 
has been representing Ladakh for a long 
time and that party, today, is not knowing 
what is happening in Ladakh and how the 
situatkin in Ladakh is being communalised. 
The speech of the BJP Member is with me. 
You cannot have a Union Territory for La
dakh; you cannot have a separate State for 
Jammu. We stand for the integrity of the 
State; I also state that we stand for the unity 
of India and you are playing a game which is 
detrimental to the unity of the State. In Jammu, 
you say that you should have a separate 
State and in Ladakh you say that you want to 
have a Union Territory. There cannot be any 
Unbn Territory. Then, I will be the first man 
to raise a voice becuase I have told time and 
again that one who accepts the Constitution 
of India cannot afford to be a militant be
cause there will be a cause for the people of 
Kashmir, for the people of Ladakh and forthe 
unity of the State and for that cause I can 
afford to be a militant within the House.

Mr. Khurana made so many points. I am 
challenging him on the basis of record. I 
invite him to the library; I invite him to my 
house; I will show him whatever I am speak
ing is true. (Interruptions) He made certain 
remarks which are not correct at all. For 
instance, he said the officers did not attend 
the Republic Day function. That is wrong.

{Interruptions)

MR. CHAIRMAN; Mr. Soz, you address 
the Chair.

PROF. SAIFUDDIN SOZ: Sir, I am 
addressing you. Even when I look to the right 
I am addressing you. On the Republic Day, 
• met the Governor and told him that we

should have more advisors because there is 
a lot of work. They are all bureaucrats; there 
is not a single person in the State who has a 
political angle. It is a disaster; it is a police 
State. Even when they select a bureaucrat, 
it is from the Police Department because 
those people have to be taught a lesson. I 
have told him that out of the three officers, 
two should be stationed in Srinagar and on 
the Republic Day, Mr. Marwah, Mr. Beerji 
and Mr. Veerendra Prakash were to go to 
rally. They had the programme that one 
person should go to Anantnag and one per
son to Baramullah. They absented them
selves. The Adviser did not go to Anantnag. 
The Deputy Commissioner was waiting for 
him to unfurl the national flag. How could 
employees go there? Why did not these two 
Advisers go to Anantnag and Baramullah? 
Then, he said, the Deputy Commissioners 
are not issuing warrants and remands. I had 
gone to Srinagar three days ago and I came 
back yesterday. By accident, two Deputy 
Commissioners met me at the Airport. I had 
met the Governor here three days ago and I 
told the Governor on telephone that among 
the other things that I have suggested to the 
Governor, why is he not giving authority of to 
DC Deputy Commissioners? They are pre
pared to issue warrants. The Governor is not 
yet prepared for it. I will come to the points 
which I have to make in this House later. I am 
telling my hon. colleague, Shri Madanlal 
Khurana that Deputy Commissioners and 
the revenue authorities are ready to exercise 
authority whatever devolves on them. But 
they are not being allowed by the coterie 
which is manned by the police.

Then, he has said that he has seen the 
CID report about Dr. Abdullah’s activities. I 
challenge in this House. Let him obtain the 
report from DIB; let him get to know about it 
from the Army Generals who have been 
posted in that State. They will say whether 
Dr. Abdullah was playing some activities 
whk:h were detrimental to the State of 
India.
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[Translation]

SHRIMADAN LAL KHURANA: We can 
place the facts before the House.

(Interruptions)

[English]

PROF. SAIFUDDIN SOZ: Then, he said, 
the Government bent its knees before the 
employees when the strike was ended. This 
is a wrong statement. I was also instrumental 
in calling off the strike and the credit goes to 
the Prime Minister because perhaps that 
was sixty-third day of the strike. You wanted 
those employees to b’reak down and then 
they would come. That is what the Chief 
Secretary told the Governor. I explained the 
point to the Prime Minister and the Governor 
not to dishearten them. After all. they are not 
terrorists they went on strike to express their 
resentment upon it.

[ Translation]

The maladministration and Shri Mufti 
Mohammad Sayeed was the Home Minister 
of India was present there unfortunately he is 
not here..

[English]

I have gone to him also. Shri V.P. Singh 
happened to be the Prime Minister of this 
country and Mr. Khurana wanted him to goto 
Jammu. Dkl he go to Kashmir? There were 
so many rape incidents; so many killings. 
The then Government enjoyed the suffer
ings of the people. I do not say that the V.P. 
Singh Government enjoyed it intentionally. 
But that Government had no Kashmir policy. 
In fact, at one point of time, they had written 
off Kashmir. It is the national parties who 
rose to the occaskin and tried to goad that 
Government here a little and reminded them 
that Kashmir should be a part of the country.

The strike was ended t>ecause the Prime 
Minister took some initiative. Thereafter, the 
bureaucracy continued to entrench. The^do 
not alk>w the present Prime Minister also to 
do much. But I had explained to the Govern
ment, the misery of the people. You say, 
"The Government bent before the emptoy- 
ees.-

[ Translation]

They were not disheartened and the 
strike was called off. The banks opened, 
ration was available & medicines were edso 
available in the hospitals. Thereafter, our 
name figured in the newspapers. On one 
hand they said that peace was restored and 
on the other hand they critk:ised us.

[English]

They knew that I was also instrumental 
in getting the strike called off so that nor- 
matey could prevail there. He should have 
congratulated this Government or the Gov
ernor for ending the strike. But you come to 
this august House to share your negative 
thinking whk:h is totally unbecoming of a 
party which has now become the Senior 
Opposition Party because Mr. Advani has 
become the Leader of the Opposition.

Now I come to the issue of census. I tell 
you that militants and terrorists should be 
dealt with under the laws availcible. We cannot 
become a part of militancy or terrorism but I 
tell you, things are not going on smoothly. 
You cannot hold census. You can talk to the 
Registrar General of India. Shri Madan Lai 
Khurana is again wrong. H e  s a y s t h a t  through 
delimitation. Jammu will get more seats. He 
is absolutely wrong. Let us hold census and 
let us pray that we live k^nger than the date 
when the census will be heW. I will prove to  ̂
you that if more seats are carved out, those 
seats will go to Kashmir. Let us not raise the 
controversy. But I tell you that a m eaningful, 
correct and scientific census cannot be held
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in Jammu and Kashmir unless nomnalcy 
returns. Let you and I and others work for 
normalcy which you are not doing.

I agree with Shri Madan Lai Khurana 
that there is no dispute about the unity and 
integrity of India. I agree particularly when he 
said “When you talk of Kashmir, you should 
talk about all shades of opink>n. You should 
talk about all people.” Here he mentioned 
that the number of Kashmiris is 20 lakhs or 
25 lakhs. You are absolutely wrong. You 
have not studied it. At least, 50 lakh people 
speak Kashmiri. I can prove it to you. There
fore, you correct your figures. Correct fig
ures are available with me. One word about 
Dr. Abdullah who is not here. It is my duty to 
mention it here. Mention has been made 
about Dr. Abdullah’s interview. That inter
view is here with me because Times of India 
reproduced it. He said '^ou go across and 
have training and kill people.” Sometimes 
Dr. Abdullah makes off the cup remarks. But, 
you do not k>ok to its intenton. You do not 
look to his natkinalism. You do not look to his 
compulsion. You are always on the look out 
to see when he makes slip of tongue. So, 
when he said it, it was jut a kirxj of stress. He 
emphasised the onslaught of Mr. Jagmohan 
because Mr.. Jagmohan went there and he 
said before Shri Devi Lai, Shri Rajiv Gandhi 
and Shri Chowdhary that "We have to finish 
National Conference and Congress.” He did 
another anti-national thing. He dissolved the 
Assembly. I do not stand for its revival. But 
that was an anti-national act. In fact, Paki
stan coukJ not do that harm as Mr. Jagmo
han dkl by that foolish act of dissolving the 
elected Assembly. He had nooptk>n in hand. 
He had no power. The then Prime Minister 
told me three times “He dkJ not consult me.” 
I am taking this House into oonfklence. i am 
also the person who told the Prime Minister 
Shri V.P. Singh “Kindly do not say it to more 
people because it does not sound nfce to my 
®ars l>ecause, you are to advise the Presi
dent of India. You are to enlighten the Presi- 
<lent of India on the situation in Kashmir and

on the situation in the country. You cannot 
say that he did not consuh you. Then arrest 
him. Dismiss him.” Then he was removed 
and he was given the prized seat in Rajya 
Sabha. In fact, he could be charged not only 
for genocide of Kashmir but he couM be 
charged even on this day for treason against 
the country. That is the situation.

[7>ans/af/on]

SHRI MADAN LAL KHURANA; If you 
critk:ise the terrorists, you will come to know 
the consequences. What have you done 
during the last 40 years.? (Interruptions)

[English]

PROF. SAIF-UD-DIN SOZ: What Dr. 
Farooq Abdullah said was “You save your
self” and it was a point of empheisis. Dr. 
Farooq Abdullah does not stand for any kind 
of terrorism. He is a nationalist, as far as I 
know. He stands for the unity of this country. 
Do not read much into his statements. 
Sometimes he can go wrong and he speaks 
from his heart. But, you do not go to the core 
of the thing.

You do not go to the intention. You go by 
the slip of the tongue. Anyway. If it was a slip 
of the tongue it hardly matters.

I returned to Delhi the day before yester
day, a very sad man. I was said because 
since I knew that the discusskin was coming 
up here, I had been going to my Constitu
ency, going to Srinagar. During those times 
even when Mr. Jagmohan refused to provide 
security to me, I went there in those days. I 
wanted to update my knowledge of Kashmir 
and what I am reporting to you are the things 
that I have checked up with hundreds of 
people. I returned a sad man to Delhi be
cause I saw the worst kind of Polk;e admini
stration in Kashmir. There is no civil admini- 
stratk>n. In fact. Shri MsKian Lai Khurana 
also referred to it but he then withdrew it. He
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did not explain. There is. in fact, no dvil 
administration. The police administration has 
become a routine thing. They have a vested 
interest. When I conclude, I will make an 
appeal to this House. Please save every 
Kashmiri, common man. and women and 
children, old and the infirm, innocent people 
from the clutches of the police administra
tion, which I reject, which I denounce on the 
floor of the House. The DMs have no author
ity. Nobody goes to the Tahsildar. Every
thing is done by two or three DGs. I met the 
Governor here. Whatever statement I make 
here, I must be honest to my friends here. I 
told the Governor that he is going wrong on 
this issue. But even the Governor seems to 
be helpless although he talked of his percep
tions at various points of time. The Deputy- 
Commissioners, the DMs are ready to issue 
warrants of arrest. They are ready to cooper
ate. The S.P., Kashmir is ready to cooperate. 
But no police officer from the Kashmir Police 
force is taken into confidence, is given any 
authority. Everything is in the hands of the 
three DGs.

Mr. Chairman, first of all, this Parlia
ment, this august House should take notice 
of one thing. Though 6 or 7 or 8 or 10 people 
exercise authority there, not even one of 
them is from Kashmir; not one of them is from 
Jammu. I sometimes suspect that the Cen
tral Government has continued to ill-treat 
Kashmir. It is merely a colony. Because I can 
discuss in the Parliament, sometimes I get 
an impression that it can be treated on an 
equal.footing. But when I go to Kashmir I find 
that it is writ large on the face of Kashmir that 
it is not an integral part of India but it is a 
colony. I raised a question with the Central 
Government. In the morning and evening, if 
you say Kashmir is an integral part of India 
which according to my belief and perception 
is, why don’t you treat it properly? If you do 
not agree to send a high-level team, why 
don’t you ask your Home Secretary to do

some research on the things whk:h I am 
speaking to you? The DG (CID) and the DG 
(Police) and those two people orthree people 
exercise the entire authority. I told the Gov
ernor: "Why don’t you decentralise this 
Administration now because some euphoria 
has gone. You yourself say there are signs of 
normalcy. Why don't you provide relief?". 
But his answer is rK>t satisfactory. I also 
raised this quest ton with the Governor and in 
this august House that banks are not work
ing; Life Insurance Corporation is not work
ing; other Insurance Companies are not 
working; the A.G.’s office has been closed.
13000 employees are receiving their full pay 
in Jammu and Delhi. Most of them have 
been adjusted properly here. I am telling you 
Mr. Somnath Chatterjee that you havetrans- 
ferred 13000 employees; your Central Gov
ernment offices have been closed and who 
is suffering? the common man does not get 
his pension; he doesn’t get his document 
completed in the AG’s offk:e. He doesn’t get 
his Lie claims settled. He cannot pay his 
premium. All the houses were blasted by 
terrorists during those 13 months and not a 
single claim has been settled by the Corpo
rations i.e. The New India Insurance Com
pany; the General Insurance Company; the 
United India Insurance Company and the 
Oriental Insurance Company. Why are they 
not doing anything? If you want to get those 
employees in Jammu, Delhi and Jaipur, then 
those 13000 jobs should be declared vacant 
and the State Recruitment Board should be 
asked to fill upthose vacancies. They are not 
doing that. The common people are suffer
ing. The Central Government offices were 
closed here not only during Shri V. P. Singh’s 
time but even now whatever little is left, they 
are closing down.

Today I wrote a letter to Devi Laiji 
mentioning that the Veterinary Researcfi _ 
Institute that was functioning in Srinagar has \ 
been closed. It has been transferred to ijjat 
Nagar. I raised this question and said that a 
Kashmiri Pandit Shri Pushkar Nath Bhatt
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nearly gave his blood for that Institution why 
don't you call the Vice-Chancellor? I had 
earlier written to the Agriculture Minister. I 
told him to call Shri Pushlcar Nath Bhatt who 
was the Vice-Chancellor and the Director 
functioning at Ijjat Nagar and consult him 
and he would tell you whether this research 
institute could function at Srinagar. But some 
employees who come here and who have 
about in the hierarchy here, they get the 
things done they like.

As a special case. I invite the attention 
of this House to the question of employment. 
I am not worried about it but Pakistan is. It is 
a worry for those who have to protect the 
borders. The primary concern should be of 
the Central Government. Even when there 
was infiltration, it was not the concern of the 
State Government, it was the concern of the 
Central Government. They must contain 
influx of trade people. Now the speed with 
which they went, heis gone down. They have 
to control it. To me, it is much more important 
to say whether we do our home work prop
erly or not. I am particularly worried about 
that. Now, unempk}yment is growing in 
Kashmir. Kashmir is a very small State. In 
1987, in the Kashmir Valley alone, there 
were one lakh people who were unemployed, 
there was a defect in the recruitment policy 
because matrk:ulation is the point of entry. 
(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA; The 
numt>erof unemployed in Delhi is nine laks.

PROF. SAIF-UD-DIN SOZ: Nine laks is 
not too much. The population of Kashmir is 
too less, {\n\erruptions)

[English]

MR. CHAIRMAN: There is nothing wrong 
in what he is saying

{Interruptions)

SHRISOMNATHCHATTERJEE :What 
about Tamil Nadu?

PROF. SAIF-UD-DIN SOZ: I am wor
ried about Tamil Nadu also. I am particularly 
worried eibout the unemployment problem in 
Kashmir as also in the country. I may tell you 
that the number of unemployed people in 
1987 was one lakh. There are LLMs, MScs, 
MAs, BEds, and MEds. And only two days 
ago— one letter is with me and I am forward
ing it to the Prime Minister— a person having 
LLB degree came to me and wanted me to 
find out a class-IV job for him in Delhi. This is 
a sad situation. The Prime Minister should 
have been here. Shri Subodh Kant Sahay 
should be here to note this point and he 
should answer as to what are they doing in 
Kashmir. I do not know whetherthis Govern
ment also has time to think of the Kashmir 
and solve the problems there.

The Governor had promised that he 
would institute— I hope Mr. Khurana has 
also taken note of the points I am making—  
a grievance redressal cell at the district level 
so that people could go there and exhibit 
their mind, narrate their tale of woes and 
mention about their grievances. He made 
many tall promises. I do not know what is 
happening to that grievance redressal cell, it 
has not been instituted. This cell is very 
necessary. I may tell this House with all 
sense of responsibility and I have a docu
mentary evidence also because ultimately I 
have to make an appeal to this House, that 
sometimes hard-core militants were released 
against money by the police administration 
in Kashmir. But the innocent people are 
behind the bars. Just today, I wrote a letterto 
the Prime Minister about two tenth class 
students who were arrested— two sons of a 
father— they were arrested in Balamalu in 
last August. But nothing happened because 
this is presided over by the DG, Police.
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[Translation]

In the end I should say—

“Bane Hai Ahaley Hawas muddai Bhi, 
Munsif Bhi

Kisey Vakil Kara, Kisi say Munsifi 
chashen”

[English]

I am complaining against the police 
administration. Even when I issued letters to 
the Prime Minister they will be finally placed 
at Mr. Jaswant Singh’s table. When an appeal 
is preferred, that appeal will go to DG Police 
and that is the end of the story. This situation 
has been continuing.

I had also suggested that para-military 
forces should be removed from the interior 
Srinagar because they don't perform any 
duty. They only get involved with terrorists. 
Police administration is decidedly corrupt. I 
have documentary evidence to show that 
most of the innocent people are inside the jail 
whereas culprits can be released because 
they pay money. I had suggested that para
military forces should be removed from the 
interior Srinagar and cities like Baramulla, 
Sopore, etc. Because you are not going to 
lose anything. You will only lose day-to-day 
contact which is unnecessary with the terror
ists where sometimes unfortunately the 
security forces may also get injured or killed. 
Because Section 144 can be imposed, you 
can ban assembly of five people. But remove 
the About one boy his whereabouts are not 
known and about the other boy they only 
know that he is in Udhampur Jail. Now where 
do these people go? They have nobody to go 
to. If you go to the Governor, it is a funny 
situation. The hon. Members should under
stand the agony of Kashmiris. If you go to 
Shri Subodh Kant Sahay, if you go to the 
Prime Minister of India, then if you go to the

Cabinet Secretary or the Home Secretary or 
a gentleman like Shri M.K. Dhar, who is the 
Special Assistant to Shri Subodh Kant Sahay, 
or if you go to the Governor Shri Saxena, 
ultimately the piece of paper or your Faryad 
or your petition— you may bo an MP— is 
placed at the desk of DIG (Interrogation) Shri 
Jaswant Singh. That Shri Jaswant Singh, 
DIG (Interogation) is the sole authority in the 
J & K State. I have even told the Governor to 
have one Police Offices in Kashmir and 
another Police Officer in Jammu. But one 
single officer is meant for interrogation. 
Unless he issues the certificate nobody can 
be released. This is the tragedy. So I want 
that the Governor should institute a Griev
ances Redressal Cell at the district head
quarters.

There is a screening committee. When 
there was the Kashmir Committee, Mr. 
Chowdhary was its member. They had also 
suggested that there should be a screening 
committee where applications would go and 
the innocent people would be released. I 
tried to get that committee strengthened. 
Security forces from the interior Srinagar 
because Srinagar gives an image of a city in 
sieze and it does not do us any good. This is 
the suggestion before this august House.

I have been crying hoarse in this House 
that the two draconian laws— one of them is 
passed here; the Armed Forces Special 
Powers Act and the Disturbed Area Act—  
given authority at a very low level and that 
also to the multiple authorities; Tibetan Bor
der Police, BSF, CRPF, Army, Armed Police 
etc. At a very low level— a Sergeant or a 
Havildar— they can open fire. I say it with all 
the sense of responsibility Mr. Home Minis
ter that these two laws have been misused 
against innocent people rather than against 
terrorists.

There are already laws with us. My case 
is not that terrorists should not be fought. 
They should be fought.There are already
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laws like TADA, there is Penal Code, there is 
Public Safety Act, So my case is that those 
two draconian laws should be withdrawn. 
Innocent people of Kashmir have suffered 
because of these two draconian laws. Sir, I 
have written a letter to the Prime Minister 
recently. I wanted to take the House into 
confidence; anyhow, I will not. I have a 
strong case against these two laws which 
should be withdrawn.

Sir, now the hon. Home Minister justi
fies today in his note, that the situation in 
Kashmir is messy or the situation is not 
conducive to elections. I agree with him. But 
I want to put a question to the Home Minister, 
Shri Subodh Kant Sahay, as to what is he 
doing, in order to resume political activity. If 
you say political process, it is mis-inter- 
preted in the Press. This is not my case and 
I do not come forward to revive the Assem
bly. That is a legal proposition; that is for the 
court of adjudication in Jammu & Kashmir to 
take any decision. If it is a political proposi- 
f/on, it is for the Central Government, be
cause the Central Government will have to 
present its affidavit there. My case is that the 
time is opportune for some political activity in 
Kashmir. Even if any hon. Member— it may 
be a BJP Member— writes to the Governor 
for the release of an innocent person, noth
ing happens. The Governor does not consult 
anyone, in Kashmir Stat$, from among the 
politicians— they may be Members of the 
dissolved Assembly, they may be Members 
of this Parliament from Jammu & Kashmir 
State. The Governor was advised by the 
people to have an advisory council. I do not 
want to be a member; I am not enamoured of 
that position. But, some one— it may be Shri 
'̂̂ angat Ram from Jammu; it may be Janakraj 

it nnay be Dharm Pal; it may be 
^̂ ohammad Shaf i— could be there; and there 

be an advisory council. The three 
^visors do not want a fourth man to come

the police administration are enjoying 
® vested interests. Hon. Home Minister 

® ould rise to the occasion and he should

advise the Governor to have an advisory 
council there. If he cannot hold the elections, 
he should also tell us as to what is he going 
to do for resuming the political activity.

MR. CHAIRMAN; Please wind up.

PROF. SAIF-UD-DIN SOZ: Sir. since 
the bell was rung for the third time. I will say 
only two things. (Interruptions) Sir, I have to 
make an appeal to the House. I had many 
things, but I will mention only two things 
because I want to save the time of the 
House. We have said a lot— myself, my 
colleagues from Congress and National 
Conference and others also— about 
Kashmir.l want to repeat my earlier appeal. 
My comrade Shri Chatterjee was saying that 
the spirit remains the same. No. Now, much 
water has flowed since then.

SHRI SOMNATH CHATTERJEE: I said, 
‘The speech is with less venom”.

PROF. SAIF-UD-DIN SOZ: My point is 
this that, what has gone wrong in Kashmir 
has to be looked into by a commission of 
inquiry. There should be a commission of 
inquiry. As for political activity and political 
process, whatever little we can do, we shall 
do. But. the commission of inquiry should be 
there in order to straighten the records for. 
prosperity. We must find out where we have 
gone wrong; where the Governor has gone 
wrong; where the present Governor must 
have gone wrong; where the Central Gov
ernment must have gone wrong; where the 
police administration must have gone wrong. 
{Interruptions) Sir, Kashmir pandits in my 
State have suffered a great deal.

Sir. I want today to repeat my appeal to 
this House. Shri V.P. Singh has failed 
becuase he had no Kashmir police. But, let 
us try with this Prime Minister who said that 
he had a policy. At least he gave his support 
to resolving the strife there. My appeal is 
that, kindly send a parliamentary delegation
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to Kashmir and if you cannot shed tears with 
Kashmir, at least you kcindly understand the 
dimensions of their misery and trouble. May 
be. they do not stand for Pakistan for in
stance, may be they do not stand for mili
tants, maybe they have to narrate the story 
to you, maybe they want to share their agony 
with you. You have already delayed it. I 
appeal to you today, to kindly organise a 
parliamentary delegation and visit Kashmir 
as early as possible. That delegation can go 
to Jammu and see how Kashmiri Pandits 
particularly suffered a great deal as migrants 
there. They cannot enjoy refugee status. 
They have to go back to their homes. Re
cently Shivratri was celebrated in Kashmir. 
There were 15,000 Kashmiri Pandits there, 
tf all- party parliamentary delegation goes 
there, they will see that Kashmir situation is 
not communal. There is terrorism arxJ vio
lence and Kashmir is not communal.You will 
see that on Shivratri day on Srinagar Televi
sion, one very brave producer produced a 
programme.That should be televised 
here.Mr. Subodh Kant S ^ a y , that should be 
televised here on Doordarshan: how Ka
shmiri Muslims and Kashmiri Pandits cele
brated Shivratri; how they were on the side of 
their brethren and howthey tookavowto be 
together in future. (Interruptions)

( Translation]

KUMAR IUMABHARTI (Khajuraho): Mr. 
Chairman, Sir, it is unfortunate that he has 
neither spoken about the refugees of Jammu 
nor... {Interruptions)

[English]

MR. CHAIRMAN: Shri Hari Kishore 
Singh.

{Interruptions)

SHRI DHARM PAL SHARMA: The

question is that Congress is the largest party 
in the House. {Interruptions)

[Translation]

You started with B.J.P. h is all right. 
Now, I will speak tsefore anybody else.

[English]

You please give me time. (Interrup
tions)

MR. CHAIRMAN: No, no, your people 
are always accommodated.

{Interruptions)

MR. CHAIRMAN: Your people said so.

{Interruptions)

That's why Deputy Speaker left, he told 
me to call Prof. Soz. Next will be the Con
gress.

{Interruptions)

SHRI DHARM PAL SHARMA: I belong 
to that State.

MR. CHAIRMAN: Next time, I will be 
calling you.

{Interruptions)

[ Translation]

SHRI HARI KISHORE S IN G H  
(Sheohar): Mr. Deputy Speaker, Sir, today 
we are discussing an issue which is very 
tragic. It is very shameful for us that in a State 
like Jammu and Kashmir, President's Rule is 
being imposed time and again, terrorist ac
tivities are increasing and secessionist forces
are raising their heads there. During the 
freedom struggle Kashmir was the only State 
where Pakistani movement was at a low key-
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Even leaders like Mohammed Ali Jinha did 
not have the courage to enter the State. 
Then why did there thing, take place there? 
Why such a sad situation was created 
there?Why such a disorder was created in 
Kashmir which is regarded to be our glory 

,and the crest of our country? I feel that it 
could be the outcame of our mistake commit
ted in 1953 or of a similar mistake committed 
in 1984, that our hon. friends are enforcing 
Article 356 openly and fearlessly. I am of the 
viewthat it is only due to misuse of article 356 
that terrorist movement has spread in Ka
shmir. Had the Government of Dr. Farooq 
Abdullah not been dismissed in 1984 and 
rigging not done in 1987 elections, every
body knows that the blood shedding of our 
countrymen in Kashmir would not have taken 
place it.

I would like to make a humble submis
sion and like to know the reasons as to why 
the Farooq Abdullah Government was dis
missed in 1984? Was it his only fault that he 

, h'ad convened a meeting of all the prominent 
opposition parties in 1983 and consequently 
he was charged with treason and his Gov
ernment was dismissed? If I am wrong I 
request my hon. friend, Shri Soz to correct 
me. After sometime, the leaders of then 
ruling party in the state and the leaders of the 
then ruling party at the centre became friends. 
In 1987 the State leaders entered into an 
alliance with them. Having seen irregulari
ties in the elections held in the State at that 
time, the youth and the citizeri-; i iheir faith
in the democratic system, the electoral sys- 
■ I'li iinu ttie free and fair elections system. 
Thereafterterrorists incident’s started taking 
place there. The Government of Assam & 
Tamil Nadu have been dismissed under 
Article 356 of the Constitution. The people of 
the country will give their verdict against this 

The Government is also thinking of
eking similar action in Bihar under Article
356.

YUVRAJ (Katihar): In view of the

present law and order situation in Bihar, 
there is also a need to impose President’s 
Rule in the state.

SHRI HARI KISHORE SINGHiYou 
might have relished the idea but I would like 
to warn you not to commit the mistake of 
imposing President’s Rule. {Interruptions)

PROF. MADHU DANDAVATE: If Presi
dent’s Rule is imposed in Bihar, it will be on 
our dead bodies. {Interruptions)

SHRI HARI KISHORE SINGH: I have 
highest regards for you, please do not do so. 
I would like to request my hon. friend, Shri 
Subodh Kant Sahay not to share the sins of 
their supporting party. Congress under Ar
ticle whether it is Assam or Bihar or Tamil 
Nadu on which the Government is throwing 
its long sight...

SHRI SUBODH KANT SAHAY: You 
just peep into your conscience and say.

SHRI HARI KISHORE SINGH: I am 
speaking with an open heart. I am speaking 
from my conscience and requesting you not 
to do so I have great affection and regards for 
you and that is why I am asking you not to do 
so. It was imposed in Tamil Nadu and the 
country will have to pay its price. Agitaticrit̂  
take place wn:.! democratic system is 
assaulted \ '.iple take to weapons. It is 
nothing new. (Interruptions) That is why the 
situation has deteriorateci i i Kashmir and 
the same problef î is still thero today, (inter
ruptions)

I did not dismiss Farooq Abdullah's 
Government in 1984. I did not give him a 
patriot's certificate in 1987 after entering into 
a friendship with him, nor had Igiven traiter’s 
certificate to him earlier.

SHRI SOMNATH CHATTERJEE: Who 
said Shri Farooq Abdullah an anti-national? 
Who had dismissed him? (inlvrruptions)
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SHRI HARI KISHORE SINGH; As such 
do not try to hide your sins. {Interruptions)

[English]

MR. CHAIRMAN; I have allowed only 
Mr. Hari Kishore Singh to speak. But I am 
hearing so many other voices.

(Interruptions)

SHRI SOMNATH CHATTERJEE: There 
is a limit to hypocrisy. {Interruptions)

[ Translation]

SHRI HARI KISHORE SINGH. Mr. 
Chairman, Sir, the present problem calls for 
a political solution. Our hon. friend, Shri Soz 
made several complaints. I request the 
Government to constitute an Advisory 
Committee compnsing of the members of 
Parliament from the State. There was a 
convention that wherever President’s Rule 
was imposed, in a State an Advisory Com
mittee, comprising of the Members of Parlia
ment from that State, was constituted. What 
is the difficulty in case of Jammu and Ka
shmir.

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI LALIT 
VUAY SINGH): What was the difficulty with 
you at that time?

SHRI HARI KISHORE SINGH: You want 
to know what was the difficulty? Have you 
cost faith in all the hon. Members of Parlia- 
mept you constitute a committee of the 
Members’ of Parliament. If you want to solve 
the Kashmir tangle, please constitute a 
committee of all the political parties. Consti
tute an Advisory Committee. Even the prob
lems which appear to be minor now, become 
complicated later on. Will the Government 
depend only on the Governor and his advi
sors, D.S.P. and the S. P. only to solve these 
problems or start the political process in the

State. Please constitute an Advisory Coun
cil of the citizens from top to bottom. Then 
only there could be a solution to this prob
lem.

Mr. Chairman, sir, there is also an inter
national aspect of this issue. Our neighbour
ing country Pakistan had a hand in compli
cating the problem.

I am happy to note that our hon. Prime 
Minister, has a friendly relations with his 
Pakistan counterpart. Our Prime Minister 
considers him as his friend. 1 want that this 
friendship should not remain confined to 
personal level but should be at national lovel. 
As a follow up to this friendship the Govern
ment of Pakistan should stop availing terror
ist activities in our country and importing 
training to Kashmir terrorists. The Govern
ment has enough proofs in this regard and 
has shown them to Pakistani authorities on 
various occasbns. As long as it is not stopped,
I do not agree that any change is going to 
take place by making sweet talks at the 
personal level. The whenever Government 
of Pakistan is in trouble, whether it is the 
present one. the previous one or even the 
earlier one, they try to raise the Kashmir 
issue. It is being raised today and will con
tinue to be raised tomorrow also. I would like 
to know whether the training camps being 
run in Pakistan to impart training to terrorists 
have since been closed or not. I would also 
like to know if the terrorists still infiltrate into 
our country across the border? If so, what 
action is being taken by Government in this 
direction? What is the utility of friendly rela
tions in this matter?

Finally, I would like to say a  few w o r d s  

about regional imbalance. Our hon. f r ie n d , 

Shri Soz said that Jammu and K a s h m i r  is 

facing the problems of poverty and unem
ployment. The problems of poverty and 
unemployment is there everywhere in the 
country. The problems of regional im b a l

ance and economical development exist m
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many parts of the country. What action 
Government is being taken by the Govern
ment to solve the problems of economic 
development, economic problems etc. in 
Laddakh, Jammu and Kashmir or any other 
parts of country which are facing these prob
lems. I do not agree that the Jammu region, 
the Laddakh region and the Kashmir region 
are separate from one another. But all the 
three are facing the problem of regional 
imbalance I would like to know as to what the 
Government is going to do in this regard?

Lastly, I would like to submit that the 
Kashmir problem is a national problem. It is 
not the problem of any particular party. A 
solution to this problem should be formed 
one from a national out look with generial 
consensus. It should not be used on xhe 
basis of party politics. Th* Kashmir problem 
is our national problem and it should be 
solved at the national level. The political 
process should be started in the State. I do 
not know how my view will be interpreted. 
But I feel that political process shoukl be 
started by constituting an Advisory Commit
tee comprising of the Members of Parlia
ment and representatives from the political 
parties with out further delay so that. People’s 
problems could be solved. It is a very sad 
issue which has came up in our national life. 
It should be solved. With these words, I 
express my thanks to you.

[Translation]

S. ATINDER PAL SINGH (Patiala): Mr. 
Chairman, Sir. I want to bring to your notice 
that six farmers have been shot down in 
Punjab...

(Interruptions)**

[English]

MR. CHAIRMAN (Dr. Thambi Durai);

^ ‘ Not recorded.

We are now discussing Statutory Resolu
tion regarding Jammu and Kashmir. This is 
not the time to bring this matter like this... This 
is not the way to bring these things before the 
House.

Noting is going on record.

( Interruptions)* *

MR. CHAIRMAN; Nothing will go on 
record. You give notice whatever you want to 
say. Not like this. Give in writing whatever 
you want to say.

( Interruptions)**

MR. CHAIRMAN: Nothing is going on 
record.

Shri Dharam Paf Sharma.

[ Translation]

PROF. MADHU DANDAVATE: We will 
be here and let him raise it on the next 
working day after the question hour.

S. ATINDER PAL SINGH: OK. I resume 
my seat on this promise.

SHRI DHARAM PAL SHARMA: 
(Udhampur}: Mr. Chairman, Sir, I want to 
draw the attention of the House to the seri
ous situation in Kashmir. Why was it felt 
necessary to extend the President’s rule 
there. The Assembly has been dissolved 
and elections cannot be held there. Those 
who got the Assembly dissolved feel that 
they have committed a grave mistake. From 
January , 1990 to December 1990 there 
have been fifteen hundred cases of collusion 
and 156 persons have been kidnapped. 
There have been 46 rocket attacks in which 
466 civilians have been killed and 135 secu-
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rity personnel have lost their lives. There 
have been 183 incidents in January , in 
which 44 persons have been killed, out of 
which 29 were security personnel. Till now 
550 militants have been killed and two thou
sand forty have been apprehended. The 
administration has been maintaining through
out that there are four to five thousand Paki
stan trained militants who are staying near 
the border. Large number of militants have 
been killed and weapons^have been seized. 
1240 AK- 47,550 Machine guns and rocket 
launchers and over two lakh bullets have 
been seized. 550 militants have been killed 
and two thousand forty have been arrested 
but even then the danger is increasing. 
There were reports that as the mountain 
passes were closed because of heavy 
snowfall the terrorists could not infiltrate any 
more. I had emphasized during the discus
sion on Kashmir on 11th January that we 
had with us only 2 months to contain terror
ism in the valley i.e. upto 15th April. I had 
drawn the attention of the house to the 
gravity of the situatran as four to five thou
sand persons In the valley were armed with 
weapons and ammunition. Their pressure is 
mounting. A rocket was launched from a 
mosque on the UNO office. I would like to 
say a few words about the conditions in the 
valley. The founder of Jammu Kashmir 
Liberation Front Mohammad Maqbool Butt 
was hanged to death on 11th February in 
Tihar Jail. This year on 11th February his 
death anniversary was observed. In Ba- 
ramulia and Kupwara Azad Kashmir flags 
were hoisted and militants saluted the same 
in uniform. On 11th February afunction was 
organised at Hazarthal mosque by the 
militants. It was celebra* - d  with pomp and 
show objectionable slogans were raised and 
inflammatory speeches were made. A five 
rupees postal stampof Mohammad Maqbool 
Butt was also released on this occasion. On 
the reverse was written Shaheed-e-Azam 
Mohammad Maqboc! Butt. They have is

sued currency notes also which have not 
been seized so far. The postal stamp are 
available with some persons.

16.00 hrs

The/left after delivering speeches. The 
militants belonging to Hiz bul Muzahideen 
threatened the revenue officials to get the 
houses of custodian vacated from where 
they used to recover rent. Fake state subject 
certificates were issued. The guilty officers 
should be brought to book. The permanent 
or temporary residents belonging to other 
states were asked to go back. I want to draw 
the attention of the house to the conditions 
prevailing in the valley on 11th February. 
Under these circumstances when they are 
not getting any aid or weapons infiltration is 
the only course left. The Government 
admits that five thousand militants are sitting 
on the border. How can the problem be 
solved them? There are some positive
asp>ects also. I would present tx>th side of 
the picture before the house. It would be 
injustice if I say that fear and terrorism is 
holding sway over the valley. Women in 
Baramulla came out of their houses- through 
their number rrjight have been two hundred 
only and shouted slogans against terrorism. 
They raised slogans of "Hindustan Zind- 
abad.” Similarly , when DCP and SHO in 
Badgem were killed people raised slongans 
against terrorism. Similarly a person went 
inside a mosque and announced on the 
mike that of his son was not released by the 
militants within one hour he would lead a 
procession against the militants. The mili
tants were forced to release his son. This is 
positive aspect of the picture. People talk of 
excesses. I would like to urge the political 
leaders and Shri Chatterjee that leadership 
is absent there whether it is of National 
Conference, Congress or Tarigami Sahib’s. 
They are either camping in Delhi or else
where. They have their own opink>n. The 
terrorists are afraid and the-people do not 
want them. I woukl like to appeal that the ex-
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MLAs and Ministers who are camping at 
Jammu should be given facilities and pro
vided security so that they may meet the 
masses in the valley. The people want to tell 
them about their trials and tribulations. The 
M L A hostel in Jammu hds become Durbar 
these days. The economy of Kashmir has 
shattered. The poor craftsman, taxi drivers 
and artisans had to fend for themselves for 
the last one and half year. Tourism which is 
the ministry of the economy has also been 
abandoned. Steps should have been taken 
by the Government and the leadership should 
also have mustered courage to go there. 
The leaders participate in the processions 
and functions lin Punjab. Why cant they go 
to Kashmir? Why are they afraid the people 
are with you. The leaders should go there.

There is another positive sign. There 
was a strike on 21 st February. Prior to this 
strike was organised on 26th January. The 
terrorists who were in the Jammu Jail cele
brated 26th January, hoisted the Indian tri
colour and raised skigans of “Hindustan 
Zindabeid”. Television personnel had gone 
there and those associated with “News track” 
programme had also gone there. The mili
tants raised sk>gans of “Hindustan Zind- 
abad.* in front of them, ftisagood sign. But 
inspite of this we find not much difference in 
this Government and the previous Govern
ment. It has been said that that there is a 
policy regarding Kashmir but I have not 
come across any.

SHRI BHOGENDRA JHA (Madhu- 
bani) : Subodhji was the Minster incharge 
earlier and even more he is hokling the 
same |3ortfolio.

SHRI. DHARAM PAL SHARMA: I had 
pointed it to him earlier also and once again. 
I want to draw his attention to it. The previ
ous Union Home Minister was from our State 
but he never consulted us. At least Subodji 
could have consulted us but he too went to

Jammu without informing us. There was a 
practice during the congress regime that 
whenever a Minister visited a constituency, 
he used to inform the concerned M P about 
it. He had gone there to take stock of the 
situation. He had been meeting the admin
istrative authorities earlier also. Probably 
he might have met Shri Janahraj. I have a 
grouse against him that he dki not meet me 
and he neglects us. It is fine that we are not 
in the Government. I asked for appointment 
twice and once he PA spoke to him. I 
requested him that the matter is urgent. I 
wanted to give an important information.

16.05 hrs.

[MR. DEPUTY SPEAKER in the Chaii]

I did not have any personal work. The 
information was that terrorists were having 
a field day in Jammu and they had entered 
Delhi too. Even today the word JKLF is 
written on lift no.2 of J & K Guest House in 
Chanakaya puri. It is written everywhere in 
the rooms, on the walls and furniture, for the 
last six months. They wipe it out put it 
appears again. This isyourown intelligence, 
report that such things are happening J & K 
Guest House and other Government Guest 
Houses. I had said her that the JKLF Chief 
had landed in Jammu on 16th November. I 
wanted to give this piece of information to 
him as well but he did not want to listen. 
When he goes there he does not listen and 
he listens to the point of view of the admini
stration only. The bureaucrats are ruling like 
the NAWABS. The Governor is doing a 
good job. Central advisors are also there. 
But when he does not help nor do the 
advisors what will the people do. I do not 
know what are the latest directions in this 
refard? There were some direction earlier. 
Now we do not know. What is the main 
reason for terrorism in the state? Earlier 
there was an atmosphere where in develop
ments activities were encouraged. We used
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to demand electrification, roads, drinking 
water facility, pucca pendsete. We used to 
take keen interest in the developmental 
activKies. We told the advisors thrice that 
Development Boards should h revolved and 
MLAs, MLCs and MPs should be {involved n 
them but they pay little attention to it. This 
time also budget of the State would be 
presented in the parliament.

What is the future target of your work, 
whether it is implementation or anything 
else. There s no accountability. I would like 
to know what is the problem? There are six 
MPs from Jammu and Kashmir State and 
three advisors what is in the problem if they 
include me also for giving the counsel? It is 
not now, it has been there for the last three 
months. We represent people and we will 
speak on their behalf.

So, we say where has the Government 
money been spent? I wanted to ask about 
implementation, plan, and the involvement 
of people, because we are never taken into 
confidence ard no information about all these 
things s given to us. I am informed that the 
funds would laps if these are not utilised, if 
the funds are not utilised in the snow-bound 
areas, at least do so in the plains. We have 
shortage of drinking water and roads, if the 
funds areto utilised, these will lapse. Whether 
the funds earmarked for development can 
be utilised somewhere else? I would like 
to ask the Government when it will bring the 
budget for J & K. I am informed that you 
don’t utilize the f unds on development works. 
Question is not whether the funds reach the 
people or not but if the allotted fund is for J  & 
K States, it can be utilized in Udhampur if not 
in Jammu constituency. Does it make any 
differences? I want to know whether the 
money will be utilised in the development 
works. We have asked this thing previously 
also. The Prime Minister presented the 
Supplementary Demands on 10th January, 
1991, when I raised the question that there

are 5-6 power projects like Dulhasti, 
Bagalkote, Bagliyar, Salal-ll phase for which 
funds may be provided. I have a report that 
there were funds in the Seventh Plan for 
Bagalkote and Bagaliyar projects but now I 
have come to know that these two projects 
will be taken in the Nineth Plan. Prime 
Minister has made a commitment that there 
won't be any pancity of funds for the devel
opment of Jammu and Kashmir. Please 
note it. Bagliyar, Bagalkote, DeuI Hastie- 
Phase II, Salal, Seva Hydel Projects are in 
the Eighth Plan.

Mr. Deputy Speaker, Sir, there is Presi
dent's Rule in Punjab and One Laikh thirteen 
thousand Kanals of land and 22 villages will 
be submerged in the Thein dam resulting in 
the uprooting of Ten thousand people and 
you have given compensation at the rate of 
Rs. 8 thousand per Kanal. You have given 
compensation in Uri and Upper Sindh at 
the rate of Rs. 25 thousand. So give the 
same amount to the affected people. Punjab 
Government has also committed for Rs. 8 
crore. The meeting of Northern Zone Coun
cil was heW in Srinagar and the then Home 
Minister Buta Singh was also present in the 
meeting. Siddartha Shankar Ray was the 
Governor of Punjab. He said that our roads, 
22 villages, and the whole of Punjab belongs 
to us. A bridge is to be constructed there and 
a commitment has been made that Punjab 
Government bill give Rs. Scroresto Jammu 
and Kashmir for its construction. I 
requested the present Governor Shri Varma 
to write a letter granting rupees 8 crore at the 
earliest possible so that the construction of 
the bridge is started. This is my demand. So 
far the developmental work is concerned, I 
would like to remove the misconception of 
the leaders of C.P.M. present here. The 
problem of unemployment is throughout the 
country. If you think that the problem of 
terrorism :n Kashmir is because of unem- 
pk>yment , ii totally i< .correct.

I want to keep it on received, Mr. Soz 
has left..... why? Because the question is
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political. These Doctors, Engineers and the 
sons of big officials who are living trained 
would not be there when Jagmohan said 
than he would create 15 battalions of 
B.S.F.and the salary would not be disbursed 
on 1st June. J.K.L.F. said that Jagmohan 
will give Rs. 1500 a month and they will give 
Rs.5000. I was surprised that money is 
being given. Arms would come from Arab 
countries and Pakistan. All those arms are 
coming into Kashmir which America had 
given to Mujahids to use against Afghani
stan. I don't know whether the caning of 
arms has stoped but the question is of politi
cal base and it is not new. Mr. Khurana has 
come. I would say that you have some 
misunderstanding that the triclours is not 
flying there It is not to me. One tricolour is 
flying on Raj Bhawan and the other is flying 
on the Congress party’s office located on 
Maulana Abul Kalam Azad Road.

SHRI. MADAN LAL KHURANA : It is 
not in La! Chowk?

SHRI. DHARM PALSHARMA: A flag 
is flying on the Secretariat. Lal chowk was 
a place where rallies were held but it was 
prohibited by Sheikh Sahib. No political 
party can hold a rally or hoist a flag there.

SHRI MADHAN LAL KHURANA: How 
does the Pakistani flag fly ar Lal Chowk?

SHRI DHARM PALSHARMA: Flying of 
Pakistani flag is not a new thing. It has been 
there since long. You might have seen that 
Pakistani flag hoisted when there is a cricket 
match and on 26th January and 15th August 
also. Achowkin Baramulla was named after 
fc*". Bhutto during his lifetime. This is not 
new. this has b«en a past practice. Politi
cally you may whatever you like, Madan Lal 
Khuranaji, all the samemay say that Shyama 
Prasad Mukherjee was arrested and died 
while fighting for abolition of the permit sys
tem then prevailing for entry into Kashmir. 
He was released from the prison and he

breathed his last in the hospital. Thirty - 
eight years have been passed since them. 
After a lapse of thirtyeight years, if you wish 
to go to Lal Chowk, nobody will allow you to 
do so. Though the boys from Kerala, Ma
dras, from (All India Students Council) Akhil 
Bharatiya Vidyarthi Parishad were sent by 
you from Jammu to Udhampur. Since it was 
their Government they allowed the students 
to go upto Udhampur only. Nothing came 
out of Ratha Yatra, now "bread" has also 
been associated with the name of Rama. 
{Interruptions)

SHRI MADHAN LAL KHURANA: How 
do you say that nothing happened? (Inter
ruptions)

SHRI DHARM PAL SHARMA: What 
for are you fighting? Is it for the cause of 
Hindus? We are also Hindus and we also 
feel provide of being Hindu. You say that 
you distributed 1.5 lakhs of blankets among 
people, all the same we also distributed 30 
thousand balnkets in Jammu. (Interrup
tions)

SHRI MADHAN LAL KHURANA; We 
despatched one. lakh blankets form Delhi.
(Interruptions)

SHRI. DHARM PAL SHARMA: I may 
inform you that the day before yesterday, 
Shri. Janak Raj and MPs from Punjab sub
mitted a memorandum to Prime Minister to 
give more Blankets and more facilities to the 
migrants, such as issuing of permanent cards, 
settlement of their pension cases and ac
counts and other such facilities. We also 
provided many facilities to them. We are 
also worried that they have migrated, but the 
question is that they were not to bedrought 
here. It was better to settle them there at 
Anantnag, Baramulla and Srinagar and 
provide security to them. So request Shri 
Subodh Kant to creat such an atmosphere 
so that these people may return back. Some 
people play politics by exploiting Hinduism.
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[English]
Some of us are demanding for reverting 
back to the position of 1953. Please listen 
to me, the conditions of 1953 are in noway 
acceptable to the people of Jammu and 
Ladakh. Now the question is that of the 
remarkablefeaturesof 1953 position. Firstly, 
the office of the Chief Minister of the State 
may be renamed as the Prime Minister as it 
was previously . Secondly, there should be 
no Governor but Head of the State instead 
who will be elected by the State Assembly. 
Thirdly, the state of Jammu and Kashmir 
should not come underthe Jurisdiction of the 
Supreme Court. These conditions are in no 
way acceptable to the people of Jammu and 
Ladakh. Besides there are other points also 
which I am not mentioning. So the position 
of 1953 is not acceptable to the people of 
Jammu and Ladakh. You may say anything 
in addition to this but so far we are con
cerned.

[EnglishJ

We belive in unity and integrity of three 
regions of the state. You cannot ignore 
Jammu and Ladakh.

[Translation]

I
We believe in the unity of the country. You 
may take any decision but you cannot ignore 
Jammu and Ladakh. Iwantto emphasize on 
it. So that it is on record. Our Prime Minister 
has said so many things regarding Punjab 
and Kashmir. I think there are mainly two
groups------- one is the Hizb- ul - Mujahideen.
Jamait - i • Islamics group have said that they 
are coming but they demand that U.N. Reso
lution of 1949 should be accepted. They are 
in favour of Referendum and self-determina
tion. So fas self-determination is 
concerned,when there was an greement with 
Indiraji regarding Plebecite in 1975, that is 
gone now. Everything was decided then. An 
important point in that agreement was that;

All those laws which have been intro
duced in the state after 1953 will be reviewed 
whether they are beneficial for the state or 
not.

[Translation]

I would live to say that at that time a commit
tee was formed under the Chairmanship of 
MirzaBeg. It included D.D. Thakur, who is 
presently the Governor of Assam. The 
Committee presented a Report that all law 
and amendments implemented by the Par
liament in the state of Jammu and Kashmir 
are for the welfare of all the people and there 
ends the whole matter. So far Plebecite or 
self - determination is concerned it was 
opposed in 1977. We admit it because there 
was the Government of Janata Party at the 
centre and Shri. L. K. Jha was the Governor of 
The state. Everybody admits that there were 
fair elections everywhere. Nobody says that 
the elections were not fair in 1977. We also 
admit it that time Sheikh Sahib and Mirza 
Afzal Beig had said that if they will give up 
other minor disputes, this is the real plebi- 
cite. They fought elections this very point. 
That is the elections of 1977 which were 
considered fair by all, were fought on this 
very issue and National Conference came 
into power on the basis of its own strength. 
With that the matter, the question jof self - 
determination ended. No question regarding 
Referndum, or reviual of the position of 195? 
or the U.N. Resolution of 1949 was loft. So 
I would clearly say that whatever decisicr - 
taken, the people of Jammu and Ladakh 
should be taken into confidence positively 
because the three communities have been 
living together and they will continue to do so 
in future also. Then I said that nearly 129 
Jawans were killed there and an equal 
number of Jawans was killed in Janua*y 
itself. Pakistani agencies are al?r - •;
ing, and so far our information is concerned,
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we are informed that we are defamed there, 
and our forces are working there in tight 
conditions. There is no need to recall our 
forces from that area. The question does not 
arise, because I think it is a disturbed area. 
Punjab is also a disturbed area. Our aim is 
that the pressure on the terrorists should be 
increased. Since very recently there has 
been a snowfall, and I am informed that the 
activities are going on the form a parallel 
Government in Kashmir. They not only went 
to form a parallel Government but even they 
have printed the postage stamps, and cur
rency notes have been circulated among the 
people. So and have hoisted this flag the 
Government should deal with the issue of 
the parallel Government as firmly as pos
sible. All the same local administration should 
also be looked into. All the high officials 
deputed from this place should be capable 
people. Unless they are capable, they wont 
get the co-operation of the public, nor there 
be any involvement of the local people, the 
improvement of the situation want be stream
lined. So the Government should depute- 
able officers to the valley. There are many 
Muslims who have a secular out look. There 
are so many other people among Hindus 
also. You may have to take them into 
confidence and delegate powers to them. 
This problem is not such which can be 
solved by 4-6 people. Unless the local 
people will assist the Government, the solu
tion of the problem is impossible.

This is your policy. You want an 
administrative solution. The previous Gov
ernment and perhaps you too do not under
stand the elected representatives of that 
area. Today we had an appointment with 
you but you were unable to meet us and we 
can give you some advice. We know you 
better then the I.B. people. I request you to 
send at least six M.Ps to the state, which
ever party they may belong to. The reports 
being received from there are encouraging. 
As I told you in Baramulla 200 women joined 
the protest march. {Interruptions)

MR. DEPUTY SPEAKER: Sharmajiyou 
have spoken for 26 minutes.There are 5-6 
members waiting for their turn.

[English]

You have to stop now.

SHRI. DHARM PAL SHARMA: I am 
completing within a few minutes.

[ Translation]

We want to co-operate . This is a natkinal 
problem and not something that concerns a 
single individual. Secular and democratic 
forces should write. There is a favourable 
atmosphere in Kashmir. People are united. 
We have to fight for furKJamentalism and 
socialism. Leaders of all parties should visit 
the State.

Sir, in Jammu also the situatbn is not 
good. 78 people surrendered in January 
alone. Day before yesterday, two bombs 
exploded at Jammu bus-stand. Three 
rockets were fired at an Indian Oil tanker. 
Luckily the tanker was empty. If any of the 
tankers parked nearly had been hit the 
entire Gandhi Nagar area would have been 
devastated. Sol would ask the Government 
to strenghen its intelligence network also. 
Everyone’s co-operation is needed. These 
problems have been pending for long. The 
grievances of the majority of the populatk>n 
of the state must be redressed. They con
tend that they have a very low representation 
in the various Central Services like the tele
phone industry the Posts & Telegraphs and 
I.A.S. and that this should increase. They 
also contend that their share in the invest
ment in central projects is very less. They 
are quite right, their share must increase: 
Then they want to maintain their kientity and 
they are perfectly justified in demanding 
this.

{Interruptions)
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MR. DEPUTY SPEAKER : Now you 
must complete.

[Translation]

SHRI DHAR M PAL SHARMA: Sir. 
I am concluding now some people were sus
pended there. Now the Government is pro
viding training. Attention must be p>aid to 
these aspects.

Sir, with these words I support the bill 
for extension of President’s Rule in the State 
as elections cannot be held there. I am 
grateful to you for giving me an opportunity 
to speak.

SHRI YUVRAJ (Katihar): Sir. I have 
risen to support the Bill brought by the hon. 
Home Minister to extend President’s Rule in 
Jammu & Kashmir for a period of six months 
from 3rd March, 1991.

I am supporting it because the present 
situation in Jammu & Kashmir is pitiable. But 
our Government’s efforts have succeeded to 
some extent in restoring hope among the 
people. The local population is nowthinking 
of initiating the political process again in the 
state.

Sir, terrorism in Jammu & Kashmir has 
adversely affected social and economic life 
in the state and serious note must be taken 
of this. But we don’t agree that the only way 
to solve this problem is to use weapons. I 
agree with the hon.Member that a commit
tee of MPs must be formed to deal with the 
problems of that region. The hon. Member 
gave a detailed account but I want to say one 
thing. The situation has improved to some 
extent after the appointment of the Gover
nor. The Government’s policy regarding 
Kashmir is related to its policy regarding 
minorities. So an improvement in the situ
ation in Kashmir is necessary to maintain a

communal balance in the country. This calls 
for an extension of President’s Rule in the 
State for a period of six months. When the 
situation improves, steps should be taken to 
form a democratically elected Government 
in the State. I would like to draw attention 
towards a particular point. When a neigh
bouring country like P-akistan shelters terror
ists and supplies arms to them, there is no 
attractive but to strengthen our armed forces 
so that no can dare to cross over to this side 
and create panic in our country. Our Gov
ernment has taken steps in this direction. I 
don’t want to level allegations, on any Gov
ernment but hon. Shri Chandra Shekhar 
invited Shri Farooq Abdullah, Shri Mr. Qasim 
and Shri. Karan Singh to seek their co
operation in finding a political situation and 
making pelople realise that terrorism and 
chaos will not solve the Kashmir problem. 
The Kashmir problem can be solved in a 
democratic manner and there is no place for 
violence in democracy. But merely speciking 
of non-violence and democracy will not do. 
Efforts must be made to improve the eco
nomic lot of the common man in Kashmir. 
RBI has increased the period of welfare 
schemes and industrial development by one 
year. The I.D.B.I. also has began to take 
interest in the development programmes. 
But development cannot be done success
fully if people are finding it difficult to live 
peacefully. As peaceful environment is a 
must for development work to take place. It 
is essential to make the local population 
understand that development, be it in the 
field of industry, agriculture or educattion is 
not possible in a tension-ridden environ
ment. I once again repeat that it is not a 
question of B.J.P.or Congress but an issue 
that concerns the entire nation. But we 
cannot make any compromises at the cost of 
the unity and integrity of the country. Wecan 
act only within the framework of our Consti
tution. All parties have to discuss ways to 
change the present situation in Kashmir to a 
favourable one so that there is an improve
ment in the economic condition of thp
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common man in the state. With these words 
I end my speech.,

[English]

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): For some months in the past the 
important question in our country were 
being ignored because some of us were 
engaged in small matters.self-seeking 
matters and we did not have the time to pay 
attention to critical questions like Kashmir, 
Punjabor other situations. I rememberthat 
some months ago, in this House, while tak
ing part in the discussion on Kashmir, I 
mentioned that there was an indication of 
change for the better. Today I have no 
regrets for saying that, because that has 
been confirmed by the situation on the ground 
today.

Since the removal of Mr. Jagmohan as 
Governor, the possibilities of rectifying the 
de-generation In Kashmirbecame brighter. I 
do not agree with Mr.Khurana when he said 
that Mr. Jagmohan was the best person for 
the Centre to offer to Kashmir. His attitude 
of dealing with the situation was totally 
devastating . He was in a way responsible 
for pushing the people of Kashmir away from 
India while they were being pulled to the 
direction of Pakistan by fundamentalists and 
secessionist elements. After his removal , 
there was a perceptible change in the atti
tude of the Central Government i.e. to 
democratic between the hard-core element 
of terrorists and those misguided who might 
have taken to arms and also to demarcate 
the general mass of people and how to deal 
with them. The Jagmohan era was to treat 
all the people of Kashmir as enemies of 
India. He did not take any measuresof 
economicdevelopment. He only took police 
fJieasures. To some extent, it was very 
necessary to deal with the hard-core terror- 
•sts. Those who were wielding arms they 
hadtobedealfwith arms. Those who were 
getting support and succour from across the

border, they had to be deal with like tliat. 
There was a need to take effective measures 
to seal the border as far as possible to see 
that the terrorists,who are being trained 
across the border, are not in a position to 
come into the valley and create havoc. All 
those measures were supported by the whole 
of the country. But when it had crossed the 
limit and brought the repression type of situ
ation in the minds of the people, then we 
realty raised our voice in the House and we 
demanded ouster of Mr. Jagmohan. That 
was the right thing we did and his removal 
was very necessary. After that though from 
the Centre nothing much could be done and 
there so far months also still I recongnise as 
the Prime Minister has said, due to natural 
situation and weather condition and also 
due to the policy of the security forces the 
situation has improved. We have the re
ports that the militants are surrendering to 
our security forces. There is a report that 
4000 militant youths across the border are 
willing to surrender because many of them 
are disillusioned. They thought that azadi 
would come. They thought that they would 
have the opportunity to march to Pakistan. 
Now they understand that this is not going to 
happen.

The kind of treatment that is meted out 
to them by the Pakistani authorities, has also 
disillusioned them. On the contrary, the kind 
of treatment that our army has given to them, 
has really helped to win the minds of many 
of them. This is one thing. The second thing 
is that while we had that Committee on 
Kashmir Affairs and we had visited the 
Valley twice, at that time also we had seen 
that people in the Valley are willing to talk to 
the political personalities and they have not 
fallen prey to the communal propaganda. 
Though the fundamentalist elements are 
trying to project it as a communal situation, 
but on the ground the people are rrat commu
nal. They might have their grievances. They 
are misdirected, misgukled. Many of them 
are sold out. But the vast mass of people are
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waiting for an opportunity to tall< to the politi
cal personalities. Whatever little we could 
start in terms of political interaction, not 
political process, has also got a set back 
later on and that has not been revived yet. I 
feel that Prof. Soz is right in saying what he 
has said with regard to this. So, the point is 
not to reactivate the political process just 
now. the poirC is thart political personalities 
interact with the people. That is very neces
sary. While the disillusionment of the people 
about the terrorists is growing , this is the 
right time thert we reach vast masses of 
people and talk to them and, on the other 
hand, we take up developmental measures 
also. There are many poor people living 
there - auto-pullers, houseboat owners or 
those who earn their livelihood from that, the 
craftsmen and all that. Therefore , it is very 
necessary to revamp the administration so 
that on the ground they are closely con
cerned with the mass of the people . There 
is one very heartening news which we have 
seen on the television and also read in the 
Papers that in Baramulla, some hundred 
women came out in supp>ort of their integrty 
with India against the terrorists. This is a 
very good sign and this ought to be high
lighted very much. The TRIBUNE editorial 
on 20th February has written; " If the State 
administration corrtinues to soften Ks ap
proach to the misguided youth as distinct 
from hard core milKants, it will not be long 
before the latter get isolated.” They have 
also written : “It was the inability of the 
Jagmohan Administration (and that of Mr. 
Scucena initially) to tell on~f rom the other that 
has. brought the Valley to a sorry pass. But 
lately, the administration in the State has 
given evkJence of its ability to treat the two 
differently .” If this approach is taken rightly 
and if from vark>us polhk:al parties we can 
arrange sending people to the Valley and 
talk to them and if we can start what the 
Prime Minister has saki that he will talk to the 
politk:al parties, a new signal will go. I also

believe that the fundamentalists' appeal on 
the people of Kashmir is bound to be 
defeated. The evkierxse for this is that after 
the outbreak of Gulf war, on 5th February , 
Nawaz Sharif, to come out of the discomfort
able situation that he is put in by sending his 
army to Saudi Areibia, gave a call for protest 
in Pakistan in support of Kashmir militants. 
But that was not responded to by the people 
of Pakistan. Now the fundamentalist ele
ments are also getting exposed. This is the 
time that a new kind of a signal is to go. 
From the kind of stand we have taken in 
relatk>n to GuK crisis despite certain aberra
tions, the way the people here are against 
the continuation of the war in Gulf, the way 
they are against US and allied forces, against 
their attempt to destroy Iraq, and the anti
imperialist position that we have taken, I 
think that will be in tune with the growing 
sentiment among the Pakistani people also. 
So, a new perspective can emerge whereby 
certain feelings of people of our country and 
people of Peikistan will be quite similar and 
the design of exploiting religk>n for politk:al 
and other purpose will be isolated. This is 
another point.

The third point is that while we have to 
continue with the stand that we are pursuing 
against the hard core militants, we have to 
take effective steps to see that from across 
the border the infiltrators cannot come and 
create havoc.

Another thing is very necessary .Sit, I do 
not know whether there is any interconnect
ing whether there is any linkage. When I am 
saying that the situation is improving in the 
valley, at the same time we can find that in 
the rest of the country, in relation to commu
nal situation that is also recording . It this 
declines here. I believe that has something 
to do there also. So, Khuranaji will do good 
to the country if they also re-oonsider what 
they are saying presently about the whole 
situatk>n in Kashmir about Article 370 and all 
that, it is not at all helpful in developing a
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good situation in Kashmir. And also what I 
have heard about B.J.P plans is very intrigu
ing to me. In the Jaipur conclave I read in the 
paper, they have said that Kashmir will be 
the issue in the polls. Now, this is very 
dangerous to my mind and we should not 
make for narrow political considerations and 
try to exploit it on narrow political purposes, 
nis a very serious and dangerous issue in 
terms of our national integration and national 
security. So, Sir, while the total improve
ment in the situation in the country will help 
bringing normalcy in the V/alley, at the same 
time there are certain other measures to be 
taken and that is, to take effective measures 
to helpthe migrants from the Valley. We had 
a lot of talk before that many of them could b>e 
kept in certain open areas or less populated 
areas in the Valley itself, they could be 
looked after in a better way, I don't want to 
hear any complaints from my friends that 
they are not being looked after because they 
betong to a certain community or the other. 
So, they have not come out of their own. 
There was a compulsion, there was a differ
ent situation, may be somebody instigated I 
do not know, but they are not to be blamed 
for that. They have to be dealt with very very 
kindly . with sympathy, and they have to be 
told that Kashmir is their home and today or 
tomorrow they have to go back. And in this 
situation. Sir, there are certain other meas
ures that have to betaken because this is the 
opportunity I am getting.

In regard to the Government employees 
in Kashmir, they had a lot of disaffection in 
their mind, they fell prey to this kind of 
propaganda, but they have one thing that 
I was told some time ago in regard to the 
•mplementation of the Fourth Pay Commis- 
sbn recommendations. You should take up 
that matter with the Administration there and 
also certain other measures, I am not going 
•jnto details, many Members have said. Just 

''''as reading one thing and that is this:

“ Based upon the two major river tesins

of the ‘Chenab and Jhelum, it is esti
mated that there is total hydro electric
potential of about 10,000 MW.”

Now, these are to be tapped. Only less 
than 1000 MW are tapped and that too does 
not go to the Valley due to the lack of trans
mission tines. These are to be looked into 
properly. If we are fair, if we take right meas
ures, then no conspirators cannot succeed 
in our country. And I believe they have, by 
now, understood that Kashmir cannot go 
away from India, Pakistan cannot take Ka
shmir, they have to remain inside and they 
have to remain as equal partner with honour 
and dignity. Nobody can harm them, nobody 
can really take away their identity. This aspect 
has to be taken care of and I believe the 
situation that is improving to my mind, that 
should be given proper boost and for that the 
political parties are to be taken into confi
dence. The people from Jammu and Ladakh 
have also to be taken into confidence and a 
fair and equitable approach has to be pur
sued there. That will surely help for the 
improvement in the situation in Kashmir.

With these words, Ithankyou very much 
for giving me time.

[Translation]

KUMARI MAYAWATI (Bijnor): Mr. 
Deputy Speaker, Sir, it is a matter of great 
sorrow for whole of the country that Presi
dent’s rule is being extended time and again 
in Jammu and Kashmir, and I think that 
though our Constitution propagates secular
ism and thus ours is a secular country, 
however, it is matter of great regret that 
handful of high castes and fanatic Hindus 
are not in favour of giving justice to sched
uled castes, scheduled tribes and also to 
religk>us minorities, particularly to Muslims 
in Kashmir. Muslims have their own prob
lems and until the Government does not pay 
attention to their problems. Jammu and 
Kashmir problem cannot be solved. I am
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sorry to say that some members of B.J.P 
have said that people are fleeing from Ka
shmir to other parts of the country such as 
Delhi and Punjab but they did not mention 
who these refugees are. When ever the 
refugees are referred to why only Kashmiri 
Pandits are taken into consideration, why 
Muslim refugees are neglected. Why are 
only the Kashmiri Pandits are fleeing from 
Kashmir to Delhi or Punjab? Just in order to 
hide our weakenesses we accuse Pakistan 
for encouraging terrorism in Kashmir and im
parting training to the terrorists, who are 
causing harm to the entire nation. But it 
would not be proper if Muslim community 
does not get justice in this secular country, 
otherwise today only Muslims are looking 
towards Pakistan for help in future even the 
people of scheduled castes and scheduled 
tribes may seek help of other countrieE. Thus 
they will have to take the administration in 
their hands from the handful of high castes 
Hindus with the help of other countries so 
that justice may be given to the poor and 
suppressed. Through you, I would like to 
request to the leaders of all political parties 
that all of us should maintain the dignity of 
the constitution and encourage secularism. 
The Government should pay attention to the 
problems of all the minorities in Jammu- 
Kashmir whether they are Kashmiri Pandits 
or they are Muslims, only then the problem of 
Jammu and Kashmir can be solved. I am 
cautious about the time limit. Mr. Deputy 
Speaker. Sir, you are looking towards me, I 
request you to give two minutes to each 
party. If this is done every party may express 
its views aibout each problem of the country. 
Whenever a party emerges, it is their re
sponsibility to involve itself to find a solution 
of a problem.

I am grateful to you for giving opportu
nity to our party.

SHRI JANAKRAJ GUPTA (Jammu) : 
Mr. Deputy Speaker. Sir. the hen. Member

Shri Khurana repeatedly said that at present 
majority of the people in Kashmir are pro- 
Pakistanis and the flags of that country are 
hoisted there. Khuranaji is not present at the 
moment but I would like to know from him 
whether the previous Government, which 
ruled for at>out one year and was supported 
either by BJP or any other party,bothered to 
think how the problem arose and since when 
the situation has been deteriorated? The 
previous record shows that the situation 
deteriorated to this extent after Jan. 19, 
1990 when Governor rule was enforced there. 
Why was it done? Janata Dal did it just as an 
act of retaliation. The whole conspiracy was 
hatched in order to weak and Shri Farooq 
Abdullah, the National Conference and the 
Congress. I would, rather, submit that if BJP 
or Congress were associated with them, 
they were also used as tools.

I am glad today to note that Chaudhary 
Sahib, who is a member of CPi(M) and my 
friend, has agreed that political process is 
essential there, for which all the political 
parties should be taken into confidence.

SHRI BHOGENDRA JHA: The Con
gress Party had opposed that appointment 
of Shri Jagmohan as Governor.

SHRI JANAK RAJ GUPTA: I am not 
talking about the appointment of Shri Jagmo
han. My submission is that Governor rule 
was imposed, only then the questk>n of the 
appointment of Shri Jagmohan arose, you 
opposed the proposal we thank you for that, 
but why Shri Jagmohan was sent there? So 
that Governor’s rule could be im posed there. 
But the Chief Minister of the State Shri Farooq 
Abdullah denied to obey Shri V.P.Singh and 
his Ministers. He was summoned two times 
and invited on dinner also in order to con
vince him to obey the Government. Whenhe^ 
refused to do so, only then present situation 
was created. Assembly was dissolved and 
the then elected representatives of the pub
lic were suspended by dissolving the As
sembly.
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Today everybody is realising the folly 
that was committed and due to that the 
situation of political confrontation has arisen. 
At that time people had contacts with the 
leaders and MLAs. The problem was cre
ated by the vindictiveness of the ruling 
party... { Interruptions) It wil I take som etime to 
improve to correct the mistake committed 
keeping aside the national interest. You know 
nothing about Kashmir, and talk only of what 
you have heard. What I am speaking can be 
examined...( Interruptions) Circumstances 
were created which encouraged militancy. 
Due to their wrong policies people of minority 
were compelled to flee. Mayawati Ji has 
rightly pointed out that some people of the 
majority community were also forced to flee. 
There can be no two opinions about it. Some 
of them migrated to Jammu, others to Delhi 
and some others to other places. The assis
tance they needed was not provided to them 
by the previous Government. Rajiv Ji gave 
them ample of blankets and machines as a 
relief. The present Government is construct
ing houses there to rehabilitate them. As 
soon as the situation becomes normal they 
must be sent back as early as possible. But 
it should be kept in mind that the people of 
Jammu should not suffer due to it. A number 
of migrants have come to seek jobs. From 
the population point of view Jammu, Ka
shmir and Ladakh are valleys. In Kashmir 
Ration for migrants is supplied to Kashmir 
valley as per the population. They should be 
kept in Jammu to avoid any quarrel with the 
people of that region. The present Governor 
is working efficiently and attending to the 
problems of the people. The development 
work is suffering there, roads are in a very 
bad shape. Administration has concentrated 
itself to the militants only. They should pay 
®qual attention to development work also.

I have said in every session and the 
Government also gave assurances and 
tluring the last elections, people were told 
'hat the border Is at a distance of 3-4 yards 
'*''hore a bridge is to be constructed. People

boycotted the polling. This is the condition. 
Moreover, people from Indian Telephone 
industries are also present here and nobody 
is listening to them. There is a private Medi
cal College in Jhelum Valley. People from 
Jammu region cannot join this college. Under 
such circumstances, they are not getting 
admission to the college. There is apprehen
sion that while improving the situation, the 
people will become militants afresh.

17.00 hrs.

Sir, I would like to make one more 
submission. It is correct that the valley is 
under President's Rule, but it was decided 
during the regime of Indiraji that the most 
backward like Gujjars and Bakarwals who 
inhabit the mountains and migrate to Jammu 
in winter and spend their summer in Kashmir 
would be given the status of Scheduled 
Castes. Indira Gandhi had initiated this and 
Rajiv GarKlhi furthered it, but V.P. Singh 
Government stopped it completely. I would 
like to tell you that some attention may be 
paid towards them so that they get their 
scheduled castes status during the present 
regime. We met the Prime Minister yester
day also and he assured us there and then 
that all reasonable demands will be met. So 
I think that this demand should be accepted. 
Refugees from West Pakistan have arrived 
there. They ought to have been given the 
right of citizenship before 1947, but they 
have not been given the citizenship right. 
Lakhs of refugees have also come from the 
occupied Kashmir, they too have not been 
given their due rights and concessions. At 
present, the situation has really improved. 
The situation in Kashmir valley has improved. 
The people of valley are realising that what
ever they had done was wrong and they are 
now condemning it. In Baramulla, women 
took out a procession against terrorists and 
people are fed up of being terrorised. They 
should be granted security and somebody 
should listen to their grievances. Talks shoukJ 
be heki with all the political parties there
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through their representatives and some so
lution should be found out. In the last session 
also, I had asked a question. Has the Gov
ernment taken up the issue with Pakistan 
with regard to what Is happening inthe valley 
or in Punjab. It is all because of Pakistan. 
The terrorists are being trained there and 
they cross overto this side after being trained 
there. If talks have not been held with Paki
stan, what are the reasons therefor and if 
any talks have been held, what has been the 
result? Secondly, whether any action plan 
has been prepared to normalise the situation 
in Jammu and Kashmir and to solve the 
problem. The writ that has been filed to 
revive the Assembly should be pursued and 
the case should be filed so that the elected 
Members are re-instated and they could 
have talks with the people. Political process 
should be initiated and it can prove helpful 
in restoring normalcy. The people of Ka
shmir had tremendous feeling and respect 
for Mrs Indira Gandhi and they respect Shri 
Rajiv Gandhi. The Government should con
sult Shri Rajiv Gandhi and seek his assis
tance in having a dialogue with the people of 
Kashmir Valley so that the problem is solved 
conveniently. I hope that inspite of such 
circumstances, the Government will take 
care of the people of Jammu and Ladakh. 
There is communal tension in Ladakh be
tween one community represented by the 
Action Committee and the other communi
ties the Government should look into this 
problem and the Government should keep in 
view the emotions and feelings of people of 
Jammu region. The people of Kashmir should 
be involved in the political process. Other 
people may also be associated. It is not 
solely the problem of Kashmir, it is the 
problem of the entire nation.

SHRI BHOGENDRAJHA(Madhubani): 
Mr. Deputy Speaker, Sir. the basis of Ka
shmir problem lies in the partition of the 
country on communal basis in 1947. But in 
the partition of the country at that time, the 
Maharaja of Kashmir Shri Hari Singhji had 
refused to accede to India. Majority of Ka
shmiri people decided to accede to India 
under the leadership of Sheikh Abdullah and 
this decision was implemented. Hari Singh 
joined after fleeing to Jammu and not before 
that. This is our tradition. If we look at history

when the Aryans came for the first time, th«y 
had settled inthe valley under the leadership 
of Kashyap Rishi (Sage Kashyap). Gradu
ally the word took the form of Kashyap Menu, 
then Kashmeru and finally Kashmir. 
Fortunately .the situation in Kashmir did not 
acquire the communal shape like other parts 
of the country. But there have been some 
incidents of disturbances. In that context. I 
would say— my friend Shri Khurana is pres
ent here, and he has also mentioned certain 
pitiable conditkins— t̂hat the people who have 
fled from the valley and are living as refu
gees should be sent back to Kashmir and full 
protection should be provided to them and 
they should be settled there, so that the 
same situatton is not repeated. This is a 
necessity from the political fxaint of view, and 
it applies to Kashmir, to the country and 
humanity at large.

AN HONOURABLE MEMBER: Who will 
go there?

SHRI BHOGENDRA JHA: You know 
the situation prevailing there, you too have 
been there. So long they are living here, they 
should be provided all the facilities. Mr. 
Deputy Speaker, Sir, just now the example 
of Independence day was given. This was 
celebrated as a cultural day with the partici
pation of Muslims. A person like me does not 
look at things from religious point of view, we 
accept things in cultural way and Muslims 
also participated in the celebrations as cul- 
turalf unctions. Thattradition is surviving. It is 
not extinct. But the people in our country who 
are in favour of demolition of Babri Masjid 
should think that if they give up this slogan, 
they would be rendering a great help in the 
solution of the problem of Jammu and Ka
shmir. I don't want to go into the history and 
the question whether the temple was demol
ished or not, I don’t know that. But if some
body had demolished it, he was an invader, 
nobody can call himself his disciple, nobody 
can call himself his follower and if our friends 
announce this today, I feel, if Shri Khurana 
makes an announcement today, it will be of 
a great help to Kashmir. The people who are 
saying “Quit India" will stoptalking, the people 
there will become alert, they won’t have any 
basis for saying anything and whatever Prof., 
Soz. has said that people ĥ ave migrated to 
Jammu and an all-party delegation should 
visit them and take stock of the situatton 
there. This should not be from a single party, 
but on an all party basis. There is no check
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over it. Everybody has got a rijjht to visit the 
valley.

Mr. Deputy Speaker^ Sir, present prob
lem started in 1984, when Farooq Abdullah’s 
Gk)vernment was dismissed and it was a big 
blow to the series of political events which 
was continuing since 1931 to 1947. That 
chain of events was hit when Government 
led by Sheikh Abdullah was pulled down. 
Our Janata Dal Government did the same 
thing in 1990 when they sent Jagmohan as 
Governor and compelled the Chief Minister 
of the elected Government to resign and the 
Legislative Assembly was dissolved. If that 
series of events is not be continued. I would 
submit that some political process should be 
initiated. It is not a concession for Kcishmir. 
When President’s Rule is imposed in a State, 
an Advisory Council is f romed. I would like to 
know as to why an advisory council has not 
been constituted there. When a political party 
is not in power in a State, an advisory council 
is formed there and if any unanimous deci
sion is taken by the advisory council, it has to 
be implemented by the Government.

So why should there be no such com
mittee in the case of Jammu and Kashmir. It 
may prove very disastrous if you do not 
observe the same convention in case of 
Jammu and Kashmir. I, therefore want that 
the hon. Minister should make an announce
ment today itself that an advisory committee 
would bo constituted for Jammu and Ka
shmir also. Instead of M.L.As and M.Ps, the 
committee should comprise representatives 
of all parties. The advisory committee will be 
helpful in running the administration.

Mr. Deputy Speaker, Sir, in the mean
time, references have also been made to 
Babri-Masjid issue. The Jamat-e-lslami is a 
communal organization in the country, but it

no branch in Kashmir.

AN HON. MEMBER: tt is different.

SHRIBHOGENDRA JHA:That is what I 
am also saying. The Jamat-e-lslami which is 
operating in Kashmir calls itself independent 
body. It is a very dangerous sign. We have 
been asking our friends belonging to the 
Jamat-e-islami and we put the same ques
tion-to them even now whether they think 
that Kashmir is separate from India? Jamat- 
e-lslami is in existence all over the country. 
Where 93 people out of a total of 100 are 
Muslims, there is no Jamat-e-lslami. They 
say that it is not part of their organization. 
The Jamat-e-lslami is free to propagate their 
views, but if they do not accept Kashmir as a 
part of our country, it is very dangerous. 
Being an Indian, I would like to make an 
appeal to them to consider this point be
cause everybody is aware of involvement of 
Pakistan. Since a common Pakistani still 
continues to have the communal feeling in 
his mind which was prevalent at the time of 
partition in 1947, the Pakistani people think 
that they are in majority in Kashmir and as 
such it should go to them. {Interruptions) I 
agree that you are not one of them. I have 
also been there. It is not so that I have been 
dreaming such a thing. Gandhiji sacrificed 
his life for this and became a martyr. It is easy 
to say no.

MR. DEPUTY SPEAKER: Bhogendra 
Jha Saheb, you have taken much time.

SHRI BHOGENDRA JHA: Mr. Deputy 
Speaker, Sir, a most important thing what is 
going on is that Iraq Is fighting even after 
being entrapped in a conspiracy just as 
Abhimanyu was entrapped in the ‘Chakra- 
vyuh’ while fighting in the battle of Ma- 
habharat. Today atrocities are being com
mitted on that country and it has brought 
about a change in the communal situation in 
India as well. People who intend to demolish 
the temple- mosque may not receive that 
much support which they received two 
months ago. Even people in Pakistan who 
intend to create disturbances in Jammu and 
Kashmir are also not getting that much
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support. There is a change in this respect 
also. I would likethatthe Government should 
take some political initiative in this regard. I 
am not talking of those people who seriously 
wanted to secede from India and are running 
their agency by getting funds from abroad. It 
was their demand. They know that India 
stands for certain basic values and enjoys a 
repufetkin in the international forum for its 
upright stand. Now the time has come to test 
those basic values. But there is one loophole 
among these right things. We have just 
absolved ourselves from the sin of refuelling 
the U.S. Air Force planes. Good sense pre
vailed in the Government and they stopped 
that, but permission still exists to fly the U.S. 
planes over Indian territory. The U.S.A. is 
forcing the war on others. I would like to 
request the hon. Minister to announce the 
withdraw! of that permission also with the 
permission of the hon. Prime Minister. The 
present Government says that it was the 
V.P. Singh’s Government which had given 
this permission. But what is the difficulty in 
withdrawing that permission? The present 
Government can do that. It will have to be 
done at all cost. The mistake whk:h has been 
committed is not in the interest of the coun
try. When one mistake has been corrected, 
other mistake can also t>e corrected. It will 
help in solving the Kashmir tangle, to bring 
the people of Kashmir in the mainstream and 
to win their hearts. Mr. Deputy Speaker, Sir, 
along with setting up an consultative com
mittee, political and economic development 
of the State should also be ensured. What I 
feel is that as compared to other parts of the 
country there has not been much develop
ment work in Kashmir. Only some populist 
programmes have been undertaken which 
benefited the intermediaries. No develop
ment work and no productive work has been 
done. The most important work to be under
taken in the valley is the multipurpose river 
valley project and hydro-electricity Project 
whk:h would ensure tremendous develop

ment in the state. These projects wouM not 
require much finance also. The people had 
migrate to other places for want of imple
mentation of the above projects. The people 
were given meagre financial assistance just 
to purchase a rickshaw, a tonga, a boat but 
no permanent means of livelihood were 
provided to them. That is why a dangerous 
situation has developed there. There is a 
need to affect a basic change in this policy. 
The projects, which are supposed to be that 
of permanent nature whk:h will enhance our 
unity as welt. It should be like a tree bearing 
fruit every year and not a temporary meas
ure just to consume fruit only. It will be helpful 
for the unity and integrity of the country. 
Necessary provision in this regard should h»e 
made in the Central Budget and the Eighth 
Five Year Plan by making basic changes in 
these documents, with particular reference 
to Kashmir. Could the Government consider 
that even Panchayat elections will have to be 
conducted in the State under central protec
tion.

Let us take a decision on the basis of the 
need of the hour. I feel that there are some 
plus points of democracy, upto1952 we 
people had little idea that we will be able to 
participate in the elections. I am talking of the 
communist movement. We never thougH  
that we would participate in the electtons in 
this country. There is a system in democ
racy. If the Government can muster cour
age, p>anchayat elections could also be 
conducted in the State even during the Presi
dent's Rule in that State. Let the elections be 
free and fair. People who will win cannot 
bring about any drastic change. Le* ‘here be 
genuine results of the Panchayat elections. 
In the interest of our parties, let us not 
indulge in both capturing or resort to any 
unfair means in the elections. As a result of 
this there may be some change in the pre
vailing situation also. Shri Khurana referr^ 
to some points in respect LadaK i, Jammu 
and Kashmir. These are real problems. The 
people of Ladakh have also some griev
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ances. But when we are talking of Jammu 
and Kashmir, it includes Ladakh region as 
well. While we may see that the entire state 
becomes strong, we should also ensure that 
individual problems of different regions are 
solved and their individual languages and 
cultures are preserved. We would ensure 
development in the state as a whole. We 
should do so not by breaking or hurting their 
unity. Mr. Deputy Speaker, Sir, finally I would 
like to say that we are also constrained to do 
an unpleasant duty. In fact, there should 
have been no President's Rule or extension 
of the same in the State. But we are helpless. 
As such we cannot oppose it. Because the 
situation is not congenial there. But the situ
ation should be changed quickly so that it 
becomes the last occasion on the part of 
Parliament to pass such a Resolution. After 
this, let us hold elections in the State. Let the 
process of running the State by people's 
representatives start. With these words I 
would like to express my thanks to you for 
providing me time to speak.

[English]

1716 hrs

DR. THAMBI DURAI (Karur): Mr. Dep
uty Speaker, Sir, today we are discussing 
the prevailing situation in Jammu & Kashmir 
State. Yesterday, some Members have criti
cised the imposition of President’s Rule using 
Article 356 of the Constitution and dissolving 
the State Assembly. Now, the same Mem
bers are criticising what has happened in 
Jammu & Kashmir. They said that this was 
because the Congress party which in 1984 
took a certain stand; this problem started 
because of that and the terrorism also started 
coming up. That is their allegation. But, they 
are forgetting what they have done after they 
came to power. Those who criticised the 

 ̂ usage of article 356, have used the same 
article indirectly in introducing the Gover
nor’s rule in Jammu & Kashmir. But, once we 
introduce such a rule and dissol- ® ♦he State

Assembly, now-a-days, we tend to get away 
and try to seek the Parliament’s approval to 
extend the Presidents rule. Hereafter we 
must not do such kind of activities; we must 
see that a popular Government is reinstalled 
and see that the aspirations of the people of 
the States. They want certain industries to 
be set up for the purpose of employment. 
But, we are not fulfilling their demands.

The second thing is this that when the 
people want to identify theirculture and other 
things, we have to see that they are main
tained to their willingness.

Sir, as British people ruled the country- 
by using 'the divide and rule policy ', and 
exploiting the situation for their rule - Certain 
political parties are following that now. They 
want to exploit the existing situation in the 
States and try to develop their own party for 
their own ends. We have to condemn such 
kind of activities. Only because of that, ter
rorism arises in certam areas; people are 
even encouraging regionalism too much to 
see that other parties' activities are curtailed. 
When such kind of a situation is arising in the 
area, the youth become unrest.

Taking advantage of the youth problem, 
certain fissiparous elements in foreign coun
tries want to exploit the situation. They want 
to give such type of military training. And 
they are sending them to our soil to create 
chaos in our States. That is happening in 
Jammu and Kashmir. Why did we postpone 
the elections in that area? It was because 
many Members felt that the prevailing con
ditions in Jammu and Kashmir were not 
suitable for conducting the elections be
cause of terrorists’ activities, Why does ter
rorism spread in that area ? Why can’t we 
solve the terrorism problem? ft is not only 
prevailing in Jammu and Kashmir but also in
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Punjab and Assam. To some extent, it has 
started in Tanml Nadu. Therefore, we have to 
see the fundamental cause for all these 
things.

We are facing the main problem in cer
tain areas, especially in the sensitive and 
borderareas. They are expecting many things 
from the Central Government. Sometimes 
we are failing to discharge our duties.

I do not want to take much time of the 
House because I know that the time is very 
limited. What I want to insist upon is that if we 
want to have real secularism in our country, 
we have to resp<3ct all the languages of this 
country. It is more important

Above all, we have to see that all the 
areas of the country must develop in such a 
manner so that prosperity takes place by 
solving the economic miseries of the people. 
This is mors important. Thank you for giving 
me the opportunity to speak.

17.22 hrs

SHRI RAMESH CHENNITHALA (Kot- 
tayam) : Sir, the situation in Jammu and 
Kashmir State is very grave and continues to 
be very difficult due to trained militants and 
terrorists operating in the Valley. Huge quan
tities of arms and ammunition were seized 
but they are still available with the militants. 
The assistance from Pakistan in crossing 
the border is creating a lot of insecurity in the 
Valley and it is continuing at present also.

Actually speaking, now the people in 
the Valley are against the terrorists and their 
activities. Large sections of the people want 
peace, amity and harmony. But unfortunately 
the trained people, who are crossing the 
border, are creating all the trouble. Fre
quently, we are hearing about the rocket 
attacks and about the bomb explosions.

Recently, in Jammu also, it was mentioned 
here that two bomb blasts took place. In 
October, 1990, 150 militants surrendered 
with their weapons. Seventy-eight militants 
surrendered in January. So, the people, 
especially the youth, are now realising about 
the real situation. There is a thinking among 
the militants also. That rethinking is good for 
the country. We can bring peace and har
mony in the Valley. The task must be for 
bringing them into the national mainstream. 
How can we bring them into the national 
mainstream? There are a lot of problems for 
the youth of Jammu and Kashmir. A special 
package programme must be announced 
and It must be implemented properly.

Of course, unampfoyment is the prob- 
!em which is confronting the nation. But 
special attention must be given to the prob
lems of Jammu and Kashmir State. The 
unemployed youth are suffering a lot. Forth© 
last two years, tourists are not able to go 
there. That industry has completely col
lapsed. Thousands of people are unem
ployed. Educated unemployment is a seri
ous problem which is facing the youth of that 
State. Whatever the Government may say, 
the developmental activities remain stand
still.

Regarding the migrants, hon. Members 
from different parties mentioned about the 
situation which the migrants are facing in the 
camps. I personally visited some of the camps 
in Jammu and Kashmir.

They are in a very bad condition. Proper 
care is not given to the migrants. The situ
ation in the camp is very pitiable. Adequate  
medical facilities are not provided to them. 
Security arrangements are not given to the 
camps. As regards ration supply, there are a 
lot of complaints. I request the Governm ent 
to take proper and adequate steps to give- 
proper ration to the people who are staying 
in the camps. Proper education should also 
be given to their children. The children of the
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migrants cannot go far away and study in the 
schools. So, proper educational facilities for 
the children of migrants should be given. 
Unemployment is again a serious problem in 
the camps itself. We were told earlier that 
certEun employment generation programmes 
were going to be launched by the Govern
ment. But still, there is no action taken in this 
regard. We met the Reljef Commissioner 
and we explained our problems to him. But 
the Government and the Relief Commis
sioner were not in a position to take ade
quate steps to solve these problems. My 
request to the State Home Minister is he 
should look into the affairs of the Kashmir 
migrants sympathetically and provide them 
all facilities so that when peace and harmony 
will return to that state, they can go back to 
their State without any problem. As far as 
rehabilitation is concerned, it is a serious 
problem on which the Government should 
pay more attention. There are many com
plaints from the people regarding the devel
opmental activities. Developmental activi
ties should be carried on effectively so that 
more employment opportunities can be 
generated. Unfortunately, there are many 
complaints from the people that the repair of 
roads and bridges are not carried out and the 
developmental activities are going on very 
slowly. An corruption is increasing like any
thing among the bureaucrats. Hon. Mem
bers from different parties suggested certain 
measures. Bureaucracy is not at all willing to 
take up the developmental activities. I want 
to give an example. I had been to Jammu. 
Hundreds of Food Inspectors who are quali
fied people were sitting on fast. We met them 
and we asked them about their problems. 
They said that there are so many vacancies 
in the Government departments and the 
Government is not taking adequate steps to 
fill those vacancies. When we met the Gov
ernor, he assured that In the next month itself 
they will fill up the vacancies. And after that, 
the agitation was put off. But no steps were 
takan by tha Governor regarding filling up 
tha vacancias. This is only one example.

There are so many examples which I will not 
be able to cite due to shortage of time. The 
attitude of the bureaucracy is the most im
portant thing. There must be some involve
ment by the political parties in this regard. 
MPs and ex-MLAs and all other politfcal 
parties must tie involved in the developmen
tal activities and other activities also. An 
Advisory Committee should be constituted. 
There were development boards. But all 
political parties must be associated in such 
activities. We are always speaking of the 
developmental activities in the valley of 
Jammu. We should see as to how it can be 
possible. The Governor and the administra
tion must involve all the political parties, the 
MPs and the ex-MLAs so that they can work 
among the people and they can approach 
the people. There must be a link between the 
people and the Government, The Govern
ment can discuss with the people. The 
administration can have a link with the politi
cal parties.

Before concluding. I want to mention 
one more point. The Government can dis
cuss with the militants also. I am not against 
it. But there must not be any compromise on 
the unity and the integrity of the country.

Secondly, it has to be made clear that all 
discussions would be within the framework 
of the Constitution. Discussions are always 
very good, but while dealing with the mili
tants, Government must be very cautious 
and firm, otherwise the military and para
military forces would be demoralized, which 
we have seen in other parts of the country. 
We cannot demoralize the para-military 
forces at any cost. As I said, discussions are 
always welcome by the peace-loving people, 
and we all want that, but Government must 
show its firmness while dealing with militants 
and terrorists.

I Translation j

SHRI D.D. KHANORIA (Kangra) : Mr.
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Deputy Speaker, Sir, tt is sorry state of affairs 
that the people of Kashmir valley are expe
riencing the same sad situation which they 
have been facing since long. My constitu
ency is Kangra which is located in Himachal 
Pradesh. It is adjacent to Jammu and Ka
shmir. Their way of living, language and 
cuhure are indentical. A few days ago I had 
been to Kashmir valley. It was in the last 
week of last month. I had a fear in my mind 
that the situation prevailing in Jammu and 
Kashmir could spread to my constituency 
also. Earlier I learnt about the sKuation in 
Kashmir from newspapers only, but when I 
visited the valley I saw the situation with my 
own eyes. I saw that the people in the valley 
are very frightened. Development has come 
to a grinding hah. No roads have been con
structed T he toads which are already there 
have been damaged. No shop, po ! office, 
bank, school or hospital were open. After 
talking to the people, I came to know that 
some people have migrated from the valley 
I also visrted the refugee camps in Jammu. I 
saw that there were more than 2 lakh refu
gees who were non-Muslims and living in 
those camps. Other hon. Members have 
also dealt with this point Therefore I do not 
feel the need to say much about it. It is very 
necessary that some immediate measures 
should be taken to help the refugees.

One more thing that I noticed there was 
that electricity is being supplied for 3 to 4 
hours only out of 24 hours. There is no 
supply of electricity for the rest of the day. 
People do not get drinking water. No medi
cine is available in the hospitals. I would like 
to request the Government to provide all 
these things to them.

The State of Jammu and Kashmir 
comprises three regions, viz. Kashmir, 
Jammu and Laddakh. But the concessions 
that are being granted to the people of Ka

shmir valley under article 370 are not being 
extended to their counterparts in Jammu 
and Laddakh. When personally contacted, 
the people of Laddakh and Jammu said that 
they too wanted these concessions. There
fore, these concessions should be unifor- 
mally extended to the pleople of all the three 
regions. In case that is not possible, the  ̂
people of Kashmir valley too should not be 
given these facilities. Local newspapers of 
Srinagar and the agencies of these newspa
pers toe Pakistani line and give preference 
to their views over others. Censorship should 
be imposed on such newspapers.

There is no T.V. facility in Srinagar and 
the Government must think in this direction. 
Our lx>rders with Pakistan along Jammu and 
Kashmir should be sealed and a security belt 
created there in order to deploy our armed 
forces. This measure could help in checking 
the intrusion of terrorists from across the 
border besides checking the flow of arms 
into the State. Development works should 
be taken up in all the three regions, i.e. 
Jammu, Kashmir and Laddakh........

[English]

MR. DEPUTY SPEAKER : We are dis
cussing the Budget also. Please reserve 
these points for that.

[ Translation]

SHRI D D. KHANORIA • Without taking 
any further time, I thank you forgiving mean 
opportunity to speak

[English]

PROF.N. TOM BI SINGH (In n e r  
Manipur): Sir, I supportthe resolution moved 
by the GovernmenL Although I don’t belong 
to Kashmir but the problems of Kashm ir as 
also of my State - being the tourist centres - 
are more or less the same. So, I would like to 
highlight one or two imp>ortant points with
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regard to Kashmir problem.

There are three basic points. One is 
handling of the situation by the armed forces 
or by the police force. Second is handling by 
the administrative machinery and the third 
point is the political handling of the situation.

Sir, it has been said from many quarters 
that although it cannot be said that the Ka
shmir problem is associated with the frustra
tion of the young people caused by the 
disparities shown of the State in regard to the 
developmental facility, employment facility 
and so on but we can certainly say that this 
does play very important role.

MR. DEPUTY SPEAKER: We will be 
discussing Kashmir Budget in the House, 
so, let us reserve these points for that dis
cussion. Let us distinguish what is to be 
discussed in today’s debate and what is to 
be discussed during the discussion on 
Budget.

PROF. N. TOI^BI SINGH: Sir.the Prime 
Minister is reported as having an action plan 
on Kashmir. We hope that these aspects will 
be kept in view.

North-eastern States have also faced 
these problems. They had been under the 
grip of in surgency and militancy for the last 
so many decades. But we must change our 
strategy from time to time and from situation 
to situation. The political ano other economic 
aspects cannot to. discarded.

While taking part in this debate I would 
like to take a minute from the valuable time 
of the august House to bring to your notice 
that the young people of my State feel that 
they have been taken away from the main
stream. Students, representatives of politi
cal parties, members from literary and cul
tural organisations have come all the way 
from Manipur, Assam, Tripura to stage a 
dhama and they are sitting at the Boat Club.

Their only demand is that the Manipuri lan
guage should be irwluded in the Schedule. I 
request that this shouM be considered. This 
may appear to be a very small point for the 
Government but''it is not a small point for 
them. This issue has been pending for quite 
a k>ng time and if it is not solved then it will 
lead to worsening of the situation.

Sir, my last point is that Kashmir Punjab, 
Assam and also Manipur, Nagaland and 
Mizoram are the border States and when we 
solve the drug, terrorists or militants prob
lem, then we will have to review our relat»ns 
with our neighbours.

We are hearing the news that militants 
in Assam, Manipur and Nagaland are now 
having fresh relations with Pakistan. They 
are not satisfied with Jammu and Kashmir 
and Punjab. They are having fresh relatkins 
through Dhaka, Bangladesh in North East
ern areas of Mizoram, Manipur. Nagaland 
and apart of Arunachalwhteh aresurrounded 
by Bangladesh. Unless we control these 
areas, the situation may become worse. 
Unfortunately in the North East, the GoWen 
Triangle forms the gateway. Unless we have 
a firm control in this area, we cannot handle 
the situation properly.

In view of this, when we conskier Ka
shmir, we should consider our relationship 
with our neighbouring countries such as 
Pakistan ! do not know what the relationship 
at present is. It ap)pearsthe relation is better 
now and there is not much in the news also. 
We must see to it that our relations with other 
neighbouring countries where militants are 
very active, are improved. The Government 
cannot sit idle and it shoukJ not be indifferent 
to the situation. I would like the Government 
to react to these suggestions.

While concluding. I wouki suggest that 
the delegatk>n that has come from my State 
should receive the attention of the Prime 
Minister.



SHRl INDER JIT  (Darjeeling) : Mr. 
Deputy Speaker Sir. I am grateful to you for 
giving me an opportunity to make a couple of 
comments and ask afew questions in view of 
the very limited time available.

My first point is; As we know, Pakistan 
continues to wage a proxy war in Kashmir 
from across the border. Last year we took up 
this issue with various friends of Pakistan 
and some of its mentors, particularly Wash
ington. In the last few months, the United 
States seems to have made three things 
clear. Firstly, they do not stand for a plebi
scite. Secondly, they want the problem re
solved in accordance with the Simla Agree
ment. And thirdly they oppose state-aided 
and state-based terrorism. In fact, subse
quently we had a US mission called the Bob 
Gates Mission. We were then told that 
something like 31 terrorist camps in Paki
stan had been closed as a result of the 
pressure put by the Americans on them. 
Therefore, my question to the Government 
is : What is the state of terrorism from across 
the border? Has the kind otpressure which 
the Americans are said to have put on Paki
stan made any difference or not? If not, what 
do we propose to do since the Americans 
have made a commitment on this issue?

My second question is this. We have 
sought to seal our border along the Punjab. 
What are the efforts if any, to seal the border 
along Jammu and Kashmir with Pakistan? I 
have had an occasion to talk to some of the 
former Army Chiefs I am told there are some 
difficulties. Nevertheless, it is not beyond 
human ingenuity to be able to try and seal the 
border fairly effectively.

My next question is with regard to the 
demand or political process. It is unfortunate 
that the former Governor decided to dissolve 
the State Assembly. But something ought to 
be done about the political process. There 
are two things which could be done in my 
opinion. First we could have an Advisory
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Council, an effective Advisory Council in 
Kashmir itself to aid and advise the Gover
nor. This Council should almost be like a de 
facto Ministry. This Advisory Council could 
represent the kind of people and the kind of 
parties which existed in the State Assembly 
which now stands dissolved. In addition to 
the Advisory Council, I do think there ought 
to be some device at the Centre. We can 
have a Parliamentary Committee which could 
also take active interest in the developments 
in Kashmir and maintain a close liaison with 
the proposed Advisory Council so that mat
ters could t>e taken up effectively at the 
Centre.

Mr. Deputy Speaker, I belong to the 
school of thought which subscribes to the 
view that we should be prepared to talk to the 
militants anywhere so long as they are will
ing to discuss possible solutions within the 
framework of the Indian Constitution.

I believe efforts ought to be made to see 
that we can talk to some of these militants in 
Kashmir or whoever is willing to talk to us on 
this particular subject. An overwhalming 
majority of the people in Kashmir are clearly 
interested in continuing with India. There are 
no two opinions about that. Therefore, I 
would urge the Government also to take 
steps to try and isolate the militants.

The question of Ladakh has also been 
mentioned. The people of Ladakh, who have 
suffered greatly because of neglect from 
Srinagar as well as from Delhi have been 
demanding some kind of a Council, I believe 
they were promised an autonomous Council 
on the basis of Darjeeling model. I strongly 
urge that the promise that was made by the 
previous Government be carried out. It is 
most unfortunate that the assurance given 
by the former Government has not yet been 
fulfilled. It just happensthat Mr. Subodh Kant 
Sahay, the Minister of State in this Govern
ment was also the Minister of State for Hom e  
in the V.P. Singh Government, I therefore
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think he ought to be more conscious about it. 
both in terms of his responsibility and his 
moral duty. I was surprised to learn - 1 did not 
know it earlier - that there has been no 
census at all in Jammu & Kashmir so far. 
This is most unfortunate. We should go 
ahead with our census operation. In Jammu 
area, there is no problem. In Ladakh area too 
there is no problem. We should certainly be 
able to send our team into the valley. We 
could also easily take census in various 
refugee camps.if necessary, on the same 
basis as it happens in the case of a General 
Election, where voters outside the State are 
given an opportunity to cast their votes.

Finally, I suggest that in addition to 
having some kind of Parliamentary set up 
which could oversee and liaise between the 
State Capital and the Central Government, 
we should also think in terms of sending a 
Parliamentary team to the valley, think it is 
most unfortunate that till today, no effort has 
been made by responsible leaders at the 
Centre to go and visit some of these refugee 
camps in Jammu. Extraordinary as it may 
seem, even the Leaders of the National 
Conference who stand up for a secular State 
and who mouth these slogans day in any 
day out, have not done so. Not one of them 
has yet cared to go and visit these camps in 
Jammu.

Therefore, I think the Government 
should think m favour of sending a Parlia
mentary team seriously to see things for 
themselves and make necessary recom
mendations.

[Translation]

SHRI SUBODH KANT SAHAY ; Mr. 
Deputy Speaker, Sir, many hon. Members 
have given their suggestions.

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Deputy Speaker, Sir, I am on 
® poirit of order. No Member from the Janata

Dal has been given time to speak on this 
subject.

MR. DEPUTY SPEAKER : Shri Har! 
Kishore Singh has spoken on behalf of the 
Janata Dal.

SHRI SUBODH KANT SAHAY : Mr. 
Deputy Speaker, Sir, the suggestions that 
have come from the hon. Members are not 
only useful, but I feel that the speakers are 
well aware of the events taking place in 
Jammu and Kashmir, I would especially 
mention the suggestion given by Sri Saifud- 
din Chowdhury and I must say that if all 
people adopt that type of attitude, it may help 
in viewing the Kashmir problem in its proper 
perspective. This is a fact that Kashmir issue 
has all along been linked with independ
ence. The people who support this view say 
that those who are spreading the agitation 
today are the same people who fought the 
intruders in 1947. We shall have to keep it in 
mind that those are the same Kashmiries 
who fought three wars with Pakistan on their 
own strength. Whatever little opportunity I 
got for visiting these areas and from the 
impression that I got during the visits, I can 
say that the hatred in their minds is due to the 
fact that have suffered a lot when Pakistan 
attacked Kashmir in the grime of Kabayalis 
and looted their houses and property so 
much so that they even disgraced their 
women folk. Therefore, to say that Kashmir
ies are supporting the Pakistani ideology 
and to doubt their bonafides is, I think, an 
injustice to them. All that I could see is that 
we have not been able to understand the 
Psyche of the people who are living there 
since 1947. Who is to be blamed for it? Hon. 
Sri Khurana said that the government had 
adopted communal approach towards the 
migrant. I agree with him. The migrants 
belong to well-to-do families and since they 
have been put in tents, they are passing 
through mental agony which anyone can 
understand. I visited Jammu personally and 
wend around their settlements. I found that
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their spirits were high. They told are that 
whatever government did for them under 
these conditions was enough and that they 
wanted to return to their homes....... (Inter
ruptions) I am talking about tents. I can 
understand the mental agony of the middle 
class people of they are kept in tents. The 
political activities in the State shouki be 
initiated. The government wants thatf an 
Advisory committee shoukJ be constituted 
whk:h coukJ discuss day-today issues with 
the governor. Last time, the State govern
ment had formulated an Action Plan aX the 
distret level so that the people could interact 
wKh the distrk:t administratk>n. The idea 
behind formulating the Action Plan was to 
involve the Sarpanch, Talukadar and the 
kical teachers etc. in the decision making. 
The proposal for the said Distrk:t Action Plan 
is under consideration. I think, this will help in 
establishing a link between the people and 
the administration which remained snapped 
all these days. If some hon. Members want 
to be nominated to such a committee, the 
Central Government as well as the State 
administration will make all arrangements in 
this regard. We cannot form any opinion 
unless we view the conditions in the Kashmir 
valley from ck>se quarters. There are forces 
which are trying to restore normaley in the 
valley, but at the same time some other 
fQrces are also present there which do not 
want nrmalay to return to the valley at any 
cost. Today when about two hundred armed 
pleople are surrendering before the armed 
forces, unconditionaliy, it cannot but be 
viewed as a good sign. The disgruntled 
elements are out to vitiate the political at
mosphere by indulging in sensational acts. 
We shall have to prepare ourselves to face 
this situatnn so that the people do not have 
to suffer on this account. Some hon. Mem
bers have asked questions about our foreign 
polkry. The approach of the foreign countries 
on the Kashmir issue has changed for the 
better and it is a positive sign. I think, this is

an achievement of the Governmerrt. Some 
people put questk>n mark on the Simla Agree
ment and rain the question of self determina
tion. They say that Simla Agreement would 
be the last agreement between the two 
countries and solutk>n to the Kashmir prob
lem. Would be found within the ambit of that 
agreement. So far as the questk>n of devel
opment is concerned, the Government has 
given priority to it. We have provided a sum 
of Rs Six crores for the marketing of the 
products of the people engaged in the 
manufacture of handcrafts so that they could 
find markets in various States of the Country. 
It is the endeavour of the Government to 
restore normalcy in the State. Instead of 
getting frightened by any sensational inci
dent, we should work unitedly towards win
ning the hearts of the Kashmiris.

SHRI MADAN LAL KHURANA: The 
Hon. Prime Minister should personally visit 
the settlements of the migrants. It wouW be 
better if he takes the Members of Parliament 
with him.

PROF. RASA SINGH RAWAT (Ajmer); 
The people are forcibly occupying the prop
erties of the migrants or else are setting them 
on fire and selling them off. The Government 
should make arrangements to protect there 
properties, so that the same could be re
stored to them when they return to their 
homes.

[English^

SHRI INDERJIT: The terrorist activities 
on the border have increased.

MR. DEPUTY SPEAKER: Mr. Prime 
Minister

[Translation]

THE PRIME MINISTER (SHRI CHAN
DRA SHEKHAR): Mr. Deputy Speaker. Sir. 
my friend Sri Madan Lai Khurana has given



725 Statutory Resolution Re. PHALGUNA 8, 1912 (SAKA)
/^prova! of continuance of President's
Rule in Jammu & Kashmir

Motion of Thanks on 726 
President's Address

the suggestion that the Prime Minister should 
personallygo and see the conditions. I would 
like to tell him that we are in touch with the 
Kashmir Administration and the migrants 
have met me. I am also planning to visit them 
very soon. If some arrangements are found 
lacking, we shall try to make necessary 
arrangements. With regard to the submis
sion of another hon. Member regarding lack 
of security, I want to say that orders have 
been issued to the State Government to 
protect the property of each and every mi
grant. I do not claim that cent-percent perfec
tion has been provided. There have been 
cases of burning and looting of property, but 
on the whole, the properties have been 
protected.

[English]

The other question was raised by my 
friend, Inder Jitji. We cannot make a proper 
assessment about the activities of the terror
ists beyond the border. We have got certain 
information. It is true that the attitude of 
certain world powers has changed towards 
this problem; and there is a slight change in 
the attitude of the Government of Pakistan 
also. But we cannot depend on that. But this 
is a welcome sign. I hope and trust that 
Pakistani anuthorities will realise that ten
sion between these two countries is not 
going to be of any avail to any of us. Let us 
try to see that we develop an atmosphere of 
cordiality. One thing I want to make dear 
whether one nation or all the nations try 
together, anybody trying to secede Kashmir 
from India will be totally disappointed. This is 
not a question of majority /minority; this is 
not a question of territory, this is a question 
of the secular values of this country and India 
is committed to this that Kashmir will remain 
with India at all costs. There should be no 
doubt on that account. And I want to assure 

l^ouse and the nation that any 
activity whether within our territory or be
yond our border is not going to deter the

Government from discharging its responsi* 
bility to see that the present situation in 
Kashmir changes and our friends who have 
come out from Kashmir go back to their 
houses in an atmosphere of peace ar>d tran
quillity.

i s :

MR. DEPUTY SPEAKER: The question

"That this House approves the continu
ance in force of the Proclamation dated 
the 18th July, 1990, in respect of Jammu 
and Kashmir, issued under article 356 
of the Constitution by the President, for 
a further period of six months with effect 
from the 3rd March.1991."

The motion was adopted

18.00 hrs

MOTION OF THANKS ON PRESI- 
DENrS ADDRESS

MR. DEPUTY SPEAKER; We nowtake 
up the next item on the Agenda, Motk>n of 
thanks on the President’s Address. Shri Kapil 
Dev Shastri to move the Motk>n.

[Translation]

SHRI KAPIL DEV SHASTRI (Sonopat): 
I beg to move:

“That an Address be presented to the 
President in the following terms:-

“That the Members of Lok Sabha as
sembled in this Sessk>n are deeply grateful 
to the President for the Address which he 
has been played to deliver to both Houses of
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Parliament assembled together on the 21st 
February, 1991.“

Mr. Deputy Speaker, Sir, after the sec
ond World War, the world is passing through 
the gravest crisis today. The situation in 
India Is also critical as the unity, integrity and 
secularism of the country............

MR. DEPUTY SPEAKER; You may 
continue your speech on Monday.

[English]

MR. DEPUTY SPEAKER: The Houj « 
stands adjourned to re-assembleat 11 o’cio 
on Monday, the 4th March, 1991.

18.01 hrs.

The Lok Sabha then adjourned till Eleven 
of the clock on Monday March 4, 1991/ 
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